
Eighth Series, Vol.XVIII NO.1 Monday, July 21, 1986
 Asadha 30. J 908 (Saka} 

LOK SABHA DEBATES 

(English Version) 

Sixth Session 

(Eighth Lok Sabha) 

( Yol. XVIII eontain.r NoJ. 1 IO 10) 

LO.K SABHA SECRETARIAT 
NEW DELHI 

Prlr� · R.6, 6.00 



CONTENTS 
No.3, Monday, July 21, 1986/.4sadha 30, 1908 (Saka) 

Oral Answers to Questions-

·Starred Questions Nos. 41 to 47 

Written Answers to Questions-

·Starred Questions Nos. 48 to 50 and 52 to 60 

Unstiured Questions Nos. 339 to 440, 442 to 497 and 
499 to 512 

Announcement by Speaker-

Appointment of a Committee of Parliament to go 
into the question of revision of pay scales of 
staff of Rajya Sabha and Lok Sabha Secretariats. 

Papers laid on the table 

Statement Re: Memorandum of Settlement OD Mizoram 

Business Advisory Committee-

Twenty-Fourth Report 

Matters under rule 377-

(i) Need to provide financial assistance to Madhya 
Pradesh for construction of hostel and school buil· 
dinss for Scheduled Caste students. 

Kumari Pushpa Devi 

(ii) Need to set up aT. V. Centre at Balasore in 
Orissa during the 7th PJan period 

Shrl Ananta Prasad SethI 

COLUMNS 

••• 

... 

... 

." 

••• 

1·30 

30-50 

SO-270 

270-271 

279·280 

28()'286 

286 

287·291 

281 

288 

• The Sign +marked above the name of a Member indicates that th - quelhOD 
was act_II, asked aD the floor of the House by that Member. 



( ii ) 

(iii) Need to instruct Government of J & K to provide 
relief and assistance to the victims of flood and 
cloud bursts in the Karchey valley of Kargil 

district of Ladakh. 

Shri P. Namgyal 

(iv) Need to reconsider the recent increase in the demand 
draft service by Banks. 

Shri Jai Prakash Agarwal, 

(v) Need to provide free electricity to Harijans and Adivasis 
in Chambal Division of Madhya Pradesh. 

Shri Kamodi Lal Jatav 

(vi) Need to upgrade the Railway Station at Vedayapa 
in Andhra Pradesh. 

Shri P. Penchalliah 

(vii) Need to amend the SRC Act to incorporate the 
recommendations of MahaJan Commission on 
Maharashtra-Karnataka border issue. 

Shri V. S. Krishna Iyer 

(viii) Need to rename 'Kittur Express' as 'Kittur Rani 
Channamm a Express· 

Shri G. S. Basavaraju 

Industrial Finance Corporation (Amendment) Bill-Con td. 

Motion to consider 

Shri E. Ayyapu Reddy 

Shri K. S. Rao 

Shri Girdhari Lal Vyas 

Shri Thampan Thomas 

Shri A. Charles 

Shli Ram Pyare Panika 

Shri Sbanti Dhariwal 

• bri Badrcswar Tan ti 

288-289 

289 

289-290 

290 

290-291 

291 

291-339 

291-294 

295-297 

... 297.300 

••• 300-304 

••• 304-301 

••• 307-31~ 

••• 312·314 

... 31~316 



t lit ) 

hr. A. Kalanldhi 

Shri Virdhi Cbander Jain 

Shri Oal Chander Jain 

Kumari Mamata Banerjee 

Shri Manoraojan Bhakta 

Shri Harish Rawat 

Shri Janardhana Poojary 

Statement Re ; Collision between 28 up Gorakhpur-Hatia 
Express and a goods train at Gomoh Station of Eastern 
Railways. 

Statement Re: Commonwealth Games 
Discussion Re : Communal situation in various parts of the 

country-

Prof. Madhu Dandavate 

Shri G. G. Swell 

Shri H .. A Dora 

Shri Haroobbai Mehta 

Sbri Sultan Salahuddin Owaisi 

Shri H. M. Patel 

Sbri Balkavi Bairali 

... Sl6.311 

.318-322 

... 322-324 

... 324-328 

328-338 

430-331 

- 332-339 

339.340 

J.w-34l 

- 342-381 

344-360 

361-367 

367-373 

373-37' 

... 379.313 

... 313-387 

... lI7-31' 



LOK SABHA DEBATES 

LOK SABHA 

Monday, July 21, 1986/ 
Asadha 30, 1908 (Saka) 

The Lok Sabha met at 
Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

. (English] 

In.lleqaate gOdOWD facilities for fertilisers 

+ 
*41. SHRI MOHAN BHAI PATEL: 

SHRI CHINTAMANI lENA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the number of bags of fertilisers 
destroyed yearly due to inadequate god own 
facilities and delays in loading; 

(b) the approximate loss incurred 
during the last three years, year-wise and 
tbe steps taken to ensure quick loading 
and provide god own to protect the fertiliser 
bags from being ruined by rains; 

(c) the number of bags of urea manu-
factured by Hazira Plant in Gujarat lying 
in open due to inadequate supply of rail-
way wagons; aDd 

(d) the steps taken by Government 
to cosure quit loading in order to save 
urea from beiDI destroyed durina the 
raiDY season ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILISERS 
(SHRI K. NATWAR SINGH) : (a) to (d) 
A statement is given below. 

Statement 

(a) and (b) About 20 millIon tonnes of 
fertilisers are now distributed annually 
trom about 100 indigenous fertiliser manu-
facturing units in the country and 28 
different ports where imported fertilisers 
are handled. Some of the minor ports 
where fertiliser vessels are handled are 
not connected by rail. About 95 per cent 
of the fertiliser imported by India is in 
bulk, which is bagged at Indian ports. One 
metric tonne of fertilisers requires 20 bags • 
Loss of some quantity in the process of 
unloading, handling and storage at the 
ports, transportation from ports and plants 
to the railway terminals and subsequent 
transportation to the final areas of consum-
ption is inevitable. Individual fertiliser 
producing companies and those engaged 
in handling, distribution and movement of 
imported fertilisers are also the owners of 
the fertiJisers. They are required to make 
arrangements for storage and transporta-
tion with minimum of loss. There is no 
report to suggest that there was any 
abnormal Joss during the Jast three years 
except in one case of Indian Postah Limit-
ed. When a particular unit approaches 
the Government about any storage and 
movement problems, the matter is taken 
up with the authorities concerned. 

(c) About 7,000 -metric tonnes of Urea 
(in bags) manufactured by Hazira Plant of 
KRIBHCO in GUJarat is at present Jying 
in the open with tarpaulin covers. This is 
mainly because construction of the silo is 
only partialJy completed. 

(d) 1"he Department of Railways 
have been requested to step up supply of 
wagons to this plant. The plant authori-
ties have also made alternative arranle-
mellts for loading urea materials from 



Oral .Answer" JULY 21, 191(; O,al Answtrs 4 

Surat and Baroda railway stations in addi-
tion to loading from their factory siding. 

SHRI CHI NT AMANI lENA: In the 
statement the hone Minister has replied 
that seven thousand tonnes of fertilisers 
have been kept in the Hajira Plant under 
the tarpuJin. May I know which are the 
other plants where such fertiHsers are kept 
either beneath the sheds or under the tar-
pulin and the quantity of such fertilisers 
in each of such plant~ ? 

SHRI K. NATWAR SINGH: We 
had no complaint of fertilisers being kept 
outside in any large quantity. I have my-
self visited the Hazira plant. About 
7,000 tonnes were lying there. The storage 
capacity recommended for Hazira is 9O,0fX) 
tODDes. There has been some delay for 
contractual reasons to complete the sato 
there. We move about 400 million bags 
of fertilisers each year. The complaints 
that we have received Rnd the loss that 
has been incurred, I am glad to say, are 
absolutely minimal. We move fertilisers 
of about Rs. 6000 crares per year. The 
Joss incurred in three years has been of 
Rs. 5,86.000 by the I. P .L. and of Rs. 
",40~()g() by the Mangalore Chemicals. No 
other plant has suffered any Joss. 

SHRI CHINT AMANI JENA: In 
his reply, the hone Minister in part (d) 
bas mentioned that the Department of 
Railways have been requested to step up 
supply of wagons to this plant. May I 
know from the hone Minister whether it 
is a fact that the Railways have signed an 
agreement and also given an undertaking 
with the World Bank who has financed 
Hajira plant to transport all tbe produc-
tion from the plant? If so, why was 
action Dot taken by his Ministry? The 
Railways know about tbe quantity of pro-
duction from that unit. May I know 
whether there is any proposal or there is 
any Co-ordination Committee to co-ordi-
nate the activities of Ministrry of Agricul-
ture, his Ministry, the Ministry of Rail-
ways, and the Ministry of Transport, so 
that there is no delay in transporting the 
production of fertilisers. 

SHRI K. NATWAR SINGH: We 
had very good co-operation from the 
Mimstry of Railways. Tbe situation was 

a bit unsatisfactory some time alO. But 
now there are no complaints aDd we havo 
received fu]) co-o~erattoD aDd the fertiliser 
is moving. As the hone Member knows 
the whole thing is seasonal-for 
three months each time. As the monsoon 
has been somewhat ddayed in some parts, 
the offtake may be delayed. But we 
have no reason to believe that there will 
be any serious difficulty with regard to the 
lifting of fertilizers from there. 

SHRI AJAY MUSHRAN : There has 
been a general complaint from the far-
mers that the fertiliser does not reach 
them in time and in a roquisite quantity. 
Will the hone Minister clarify what reme-
dial measures they are going to take to 
eJiminiate delay in marketing of fertiJisers, 
hike in price of the fertilisers? The 
transportation of f~rtiJisers from the plant 
~hould be in an appropriate manner so 
that it is available to tbe farmer in right 
quantity at the right time. 

SHRI K. NAT WAR SINGH: The 
question is not directly related to what we 
are discussing here. But I am very glad 
that the hOD. Member has raised it. 
lt is our endeavour to see that the consu-
mer and the farmer gets the fertiliser in 
time in the right quantity and quality. 
There are stringent regulations (or Jooking 
into the quality. If there are any parti-
cular complaints that the hone Member 
has in mind, I would be very glad to look 
into them. Where\-er we have found that 
there had been any abuse, the concerned 
people are taken to task under the regu-
latlOn~ and laws of the Government. 

\\ Ith regard to the posItion regarding 
the availability of fertilizers, I have Dot 
had any complaint from any part of India 
that fertilizer is not available. The situa-
tion so far is happily satisfactory. 

SHRI SOMNATH RATH : The ques-
tion was about the approximate loss in-
curred during the last 3 years. The 
hone Minister has replied that there is no 
report to suggest that there was any abDo~-
mal loss durioa the last 3 years except In 
one case of Indian Potash Ltd. I want 
to know from the Minister, if theM is no 
abnormal loss, what is the Dormal 1q&S 
duriDi the period. 
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SHRI K. NATWAR SINGH: I take 
the semantic subtlity of my distinguished 
Member there. We distribute fertilizers of 
about u.s. 6.000 crores per year. During 
last year the loss at IPL has been Rs. 5.56 
lakhs and lin Mangalore Fertilizers, Rs. 4.40 
lakhs. It is not a bad record at all. 

SHRI H. M. PATEL: The hOD. 
Minister stated categorica1Jy that at 
Hajira there is no difficulty at all now. In 
fact, the latest information which I nave 
quite authoritatively is that large stocks 
remain unmoved because of the Railway 
difficultly, it is because of the difficulty of 
the Railways in offering of the wagons. 
So, I would be very glad If the hon. MIni-
ster would let me know what the position 
today is. 

SHRI K. NATWAR SINGH: The 
position at the moment is that we have 
about 40.000 tonnes of fertilizers at Hajira. 
Now, each plant keeps a silo capacity of 
about 30 per cent of the requirements. If 
the monsoon fails we must have some back-
upeapacity. So, there are at the moment, 
in all our plants, this silo capacity requi-
rement. In Hajira, It is slightly more than 
30 per cent. I am aware of it. However, 
we are confident, with the monsoon com-
ing, the offtake will be rapid and we will 
be able to diminish the inventory which is 
slightly on the high side at the 
moment. 

Strike by textile workers in Delhi 

+ 
*42. SHRI DHARAM PAL SINGH 

MALIK: 

SHRISUBHASH YADAV : 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether more than 30,000 wor-
kers of textile industry in Delhi have gone 
on an indefinite strike; 

(b) if so, the reasons therefor; and 

(C) the details of their arievances and 
the steps takeD by Government to solve 
th. problom ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) to (c) A statement is 
given below. 

Stlltement 

On 16th February, 1986 a Sangharsh 
Committee of six Trade Unions gave 
notice of a 11 point charter of dema'nds 
to the managements of five textile mills 
in Delhi, viz., Delhi Gloth Mills, Swatao-
tra Bharat MIlls, OeM SIlk Mills, Birla 
Textile Mills and Ajudhlya Textile Mills. 
1 he demands included among others, an 
interim rehef of Rs. 100 per month pend-
ing wage .re .. )sion, neutralIsatIon ot Dear-
ness Allowance at 100%. House Rent 
Allowance, regularisation of badli, casual 
and temporary workers, rejnstatement of 
all workers who had been dIsmIssed-sus-
pended since 1979, and withdrawal of 
police cases filed agaInst workmen from 
1979 onwards. Though the Sangharsh 
Committee did not file a statement of 
cJalms, th~ matter was taken In concllia-
ton by the Delhi AdmlDistration, and a 
number of proceedings have been held by 
the Concihation Officers and the Labour 
CommissIoner, Delhi AdmInistration with 
the textile managements and the Unions. 
The conciliatIon efforts failed. Therefore, 
a series of meetings were held with tbe 
parties. firstly by the Executive Council-
lor (Health) who is Jooklng after Labour 
and then by the Lt. Governor. Delhi to 
explore ways of reachmg a statement. In 
these discussions, the managements agreed 
to consider the demand for interim rebef 
provided the workmen were agreeable to 
lInk it with productivity. This was not 
acceptable to the unions and no settle-
ment could be reached. In tbe circums-
tances, those demands which were specific, 
and constItuted Industrial Disputes, were 
referred by the Delhi Administration on 
25.4.86 for adjudIcation by the Industrial 
Tnbunal, DelhI. These demands IDclude 
arant of intenm rehef, Dearness Allowa-
nce, House Rent AlJowance. reduction in 
workload and regularisatlon of badJi, 
casual and temporary wor kers. 

The SaDabarsh Committee served a 
notice of strikes on the managements OD 
12.5.1986, declariDI their int.ntion of 



loing OD strike from 28.5.1986. The Lt. 
Governor t Delhi personal1y intervened, 
and ca1led a number of meetings t in an 
effort to settle the dispute and avert the 
$trike. But no mutuaJly acceptable settle-
ment could be reached, about 20,000 textile 
workers went on an Indefinite' strike from 
28.5.1986. 

The members of the Sangharsh Commi-
ttee met the Labour Minister from time to 
time and sought his interventi on in the 
matter. AccordIngly, the Labour Minister 
caned a meeting of all the parties on 19th 
June, 1986 to try to get the managements 
and the Union resolve their differences and 
settle the matter amicably. The Lt. 
Governor, Delhi attended the meetings. 
The persisting ddferences between the 
managements and the Unions relate to 
grant of interim relief, and Its Jinkage with 
productivity, and withdrawal of discipli-
nary cases involving workels. The Labour 
Minister appealed to both parties that 
efforts be continued to break the deadlock 
and to find a mutually acceptable solution 
early. The parties agreed to his sugges-
tion that the talks be resumed. The House 
is informed that the Labour Commissioner, 
Delhi Administration and the Chief Labour 
Commissioner (Centra) have held several 
rounds of joint and separate discussions 
with the managements and the Unions 
from 19.6.1986 to 16.7.1986, in which the 
proposat~ put forward respectively by the 
parties. and the compromise formulae 
suggested by the Chief Labour Commissio-
ner (Central) were considered. Though as 
a result of these deliberations, there seems 
to be a softening of attitude on the part of 
both the parties~ differences continue and 
no settlement could be reached so Jar. 
Howev~r, the mediatory efforts with the 
Chief Labour Commissioner (Central) 
assisting the Delhi Administration to forge 
a settlement are continuing. 

[TranI/a/ion] 

SHRI DHARAM PAL SINGH 
MALIK: Mr. Speaker. Sir, the hone 
Minister has given a very detailed reply, 
at the end of which he has said that no 
settlement of the workers' strike could be 
r~ached 80 far and that the strike was 
~oDtinuin8. One main thiDI that he has 

• 
said in his reply is that the managements 
agreed to consider the demand for interim 
relief provided the workmen were alreeable 
to link it with productivity which was Dot 
acceptable to the unions. 

In this connection, I would like to say 
that it would not be fair to link producti. 
vity with their work becau se of two to 
three reasons. The first is that the pro-
duction can also faU due to irregular supply 
of power or power failure or due to some 
machine or tool going out of order. If 
the worker does not come to work due to 
power failure or due to a fault in the 
machine, he loses his job and if he comes 
to the factory, he gets nothing, because 
of the suggestion for linking the wages with 
production which came from the manalc-
mente I would like to know whether 
Government propose to take lom~ effec-
tive steps through a legislation so that the 
worker may not have to suffer loss due to 
a fault on the part of the management or 
due to the circumstances which are beyond 
the control of ,he workers? 

[English] 

SHRI P. A. SANGMA: The House 
had an opportunity of discussing the whole 
issue the other day in the form of Call 
Attention Motion. I have made the posi-
tion of the Government very clear OD this 
issue. The appropriate Government in 
this matter is the Delhi Administration. 
Therefore, the Central Government has a 
limited role of assisting the Delhi Adminis-
tration and we have tried our best. As I 
informed the House the otber day, the 
Chief Labour Commissioner. Government 
of India, has spent as much as 90 hours 
in trying to bring about some solution. 
But the position- as I stated on Friday-
remains the same, except that these talks 
have resumed today. I had a discussion 
with the Lt. Governor this mornina and 
he bas told me tba t he is himself takinl 
another initiative for settUna this dispute. 

[Translation] 

SHlll DHARAM PAL SINGH 
MALIK: Mr. Speaker, Sir, I am aware 
of the fact that a discussion bad takon 
place on the subject tbroulh a CalHq 
Attention Motion on 18th July, but tile 



discussion yielded no result and no sugges .. 
tion bad come forward to find a solution 
to the problem. 

I would ]ike to know from the hone 
Minister whether Government were taking 
any firm steps by evolving a scheme for 
workers' participation in private and public 
sector mills and thereby finding a lasting 
solution to the confrontation between the 
management and workers? If so, that 
kind of legal solution is under considera-
tion of the Government ? 

(English] 

SHRJ P. A. SANGMA : The Govern-
ment has been emphasising the importance 
of workers' participation in management. 
The Government has brought forward a 
formuJa on tbis. As far as the public 
sector undertakings are concerned. this 
system of participation of workers in 
management has been introduced in more 
than 90 units of ours. Unfortunately, the 
private sector has not introduced this 
scheme. We are trying to convince them 
and if they do not do, well, I agree with 
tbe suggestion of the hone Member that 
we have to find out some legal means of 
doing it. 

SHRI INDRAJIT GUPTA: Sir, it is 
not surprising that ...... 

MR. SPEAKER: There was quite a 
lot of discussion on this already. 

SHRI INDRAJIT GUPTA: I missed 
that. I am sorry. If you like, this question 
should not be admitted in this case. 

MR. SPEAKER: We did it earlier 
on the last day. 

SHRI INDRAJIT GUPTA: I only 
want to ask a specific point. That is, one 
can understand the people like the Birlas 
or the DeM employers making a big rat ish 
of wanting to Jink interim relief with pro-
ductivity. "Interim relief" is what the 
name means. They say even that should 
be Hnked with productivity! I can under-
stand it as far as those people are concer-
ned. But one of the mills involved is a 
Government mill. It does not belong to 
any private owner; Ayodbya Mill is a mill 

lif 

under the Central Government. It is a 
public sector mill in one of the 5 mins in 
which 20,000 workers are on strike. So, 
when the bon. Labour Minister says that 
they are making an attempt to bring about 
some sort of mediation or negotiated 
settlement or something, a very important 
point is, whether this mill which is directly 
under the Central Government, whether 
on behalf of that management of that mill, 
the Government is also taking the same 
position or whether they have at least 
made it clear that they do not accept the 
so-caIJed linking productivity with interim 
relief. Why should the Government mill 
faU in step with the Birlas and the DCM 
people? We are not able to understand. 
What is the view point of the Government 
on this '1 It will affect the whole of indu-
strial relations everywhere, if the Govern-
ment also accedes to tbls req uest of the 
mill-owners. 

SHRI P.A. SANGMA : Sir, as I have 
stated in my main reply~ trade-unions have 
formed a Sangarsh Committee consisting 
of 6 Central trade unions which are oper-
ating here, including INTUC. It is the 
Sangharsh Committee which has given a 
JOInt Charter of 11 POlOtS. At this moment, 
there is no question of segregating one mill 
from other mi1Js. It is a whole manage-
ment. This is the position. 

(Interruptions) 

SHRI INDRAJIT GUPTA Why 
should the hone Wnisler repJy a question 
which I never asked? I do not mean it to 
be segregating. I want to know whether 
in these negotiations and talks, the view 
point taken on behalf of the Government 
-owned mill on this question of linking 
wages with interim relief and productivity 
is the same as that of the private mills or 
are they trying to make distinction. 

SHRI P.A. SANGMA: I say it is a 
Charter of Demands of all the trade uni. 
ons. They have submitted it joint1y. 

( Interruptions). 

MR. SPEAKER : Let him answer 
first. How can you jump at conclusions? 

SHRI INDRAJIT GUPTA Tile 
trade unions arc jOint. W. wallt to know 
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whether the management also joined hands, 
public and private sector. (Interruptions). 

MIl. SPEAKER : Let him finish it. 
How can you jump at conclusio,ns? 

SHRI P. A. SANGMA: The same 11 
point Charter of Demands has been served 
on all the five mills, private as well as 
Government and the negotiations are 
going on and the tripartite machinery of 
the Government is there. 

MR. SPEAKER: They want to ask 
whether this Government mill has the same 
view point or stand or is it different? 
That is all. 

(Interruptions) 

MR. SPEAKER: No. no, no. l'llot 
allowed .. I have not allowed. 

SHRI P. A. SANGMA : The negotia-
tion is from the management side. All 
the five have their representatives and the 
management is in a group and the trade 
unions of all tbe political parties are also 
in a group. Therefore, it is a common 
negotiating group. Therefore. the question 
of segregation does not arise at this time. 

MR. SPEAKER: That is all. 
( Interruptions) 

MR. SPEAKER: The House has a 
lot of discussion yesterday. 

saRI INDRAJIT GUPTA The 
House is entitled to draw its own conclu-
sions from his reply. The public sector 
management is toeing the line of the Birlas 
in this matter ... (Interruptions). 

MR. SPEAKER: That question was 
answered long ago. 

r Interruption,) 

MR. SPEAKER: Why are you stan-
ding, all of you? Not allowed. I would 
not aUow anybody. I have not allowed 
anybody. Nothing doing. I have not 
allowed you. I have not allowed any-
body. What are you doing? I am not 
allowing anybody. I can allow one by one 
only. 

( Interruptions) 

MR. SPEAKER: Take your seats. 
I Dve not al1owod you. Mr. Samant, 

behave yourself. No. Sit down. There is 
no question. Not a1l0wed. Not a single 
question will go on record. I have not 
allowed. AU right. Sit down. This is not 
the proper way. 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): I would just like to 
comment that the Government has always 
kept the interests of the workers foremost 
and we do not intend ... (InterruptIons) I 
have not finished talking, Datta Samantji. 
We have alv.ays kept the interests of the 
workers foremo~t and we intend to main-
tain that position. (J'llerrup;;ons) I do 
not think they want to hear what I have 
to say. But I would ]ike to point out 
that every public sector enterprise has the 
money of the people of India invested in 
it. Every time a public sector enterprise 
is inefficient, every time a public sector 
enterprise wastes money. it is the money 
of the people that is being wasted and we 
would not like that to happen. When we 
100 1

• at any negotiations, we have to keep 
the interests of the people of India fore-
most even in front of the interests of the 
labour. 

( Interruptions) 

MR. SPEAKER : Next Question. Mr. 
V.S. Krishna Iyer. 

( Interruptions) 

MR. SPEAKER: Not allowed. 
Please sit down. Otherwise I will ask you 
to withdraw. Not allowed. Take your 
seat. Sit down. 

( Interruptions) 

MR. SPEAKER: Mr. Samant, I will 
name you. You are transgressing all 
limits. 

SHRI RAJIV GANDHI: If I may 
add one word, Mr. Speaker, Sir, witbout 
referring speCifically to the negotiations 
that are going on, without referring to 
that, this Government will not aHow 
personal interests of trade union leaders 
to hold the country to ransom. 

r Interruptions) 

MR. SPEAKER: Mr. Krishna Iyer. 
Next Question. 

( Int.rrltptlolllj 
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MR. SPEAKER: If you do not sit, 
I will ask you to withdraw from the 
House. I have 10ne to the next Question. 
Sit down. Are you tr)ling to hold the 
House to ransom? Take your seat. 

( Interruptions) 

MR. SPEAKER: I will have to ask 
you to withdraw from the House. Sit 
down. What is this going on? Can you 
bully this House? Not allowed. I have 
not allowed a single Member. 

(Inte ruptions) 

PROF. MADHU DANDAVATE 
Sir I want to raise a question of proce-, . 
dure during the Question HOUf. While as-
king a question, if we go astray. you always 
say: 'Stick to the Que'fion'. The Prime 
Micister has just now given an explanation. 
Has it anything to do with the question 
that was asked? (lmerruprions) 

MR. SPEAKER 
Over-ruled. 

I do not agree. 

SHRI RAJlV GANDHI : Sir, I 
commented. My comment was necessary 
because certain member from the opposi-
tion said that the Government's stand can 
be inferred from what the Minister had 
said. So, it was necessar,f that I put the 
Government's stand on record. Govern-
ment will not allow the country and the 
inve()tment of the people of India to be 
vitiated by personal interests of certain 
trade union leaders. 

(IIIt~rruptiot,., J 

MR. SPEAKER: You ask for ano-
ther debate. I have asked you. I think 
you have never studied the rules. 
(Interruptions) Mr. Samant. will you with 
draw from the House? 

a",erruprio'1s) 

MR. SPEAKER: Will you withdraw 
from the House? 

(Interrupt ions) 

MR. SPEAKER : I asked you to 
withdraw from the House. 

( /ntefruptlons) 

MR. SPEAKER: I win take you as 
withdrawn from the House. 

DR. DATTA SAMANT: No Sir. I 
will not withdraw. 

(Interruptions) 

MR. SPEAKER : I have not allowed 
anybody. 

(Interruption s) 

MR. SPEAKER: You cannot hold 
the House to ransom. (l nlerrupt ions) 

MR. SPEAKER : Not allowed. 
(Interruptions) 

MR. SPEAKER; What is this man 
doing? I asked you to withdraw from 
the House. 

(Dr. Datta ~amant then left the House) 

'AN HON. MEMBER: Why shou1d 
he withdraw? 

(1 nterrupt io ns) 

MR. SPEAKER: I have aJlowed a 
discussion of this type yesterday and I can 
allow another discussion if you like, but 
not like this. I cannot allow you to bold 
the House to ransom. 

(Interruptions) 

PROF. MADHU DANDAVATE 
You are alJowing the Prime Minister to 
comment which is nothing to do with the 
question. You do not object to that. But 
Y,",U ha\'e objected to some of tbe questions 
raised. Has tbe Prime Minister~s comment 
got anything to do with the question that 
was raised? Only because he is tbe Prime 
Minister of the country ••• (IntertuptiolJs)" 

MR. SPEAKER Not allowed. 
(Illterruptions). You may ask for another 
discussion, I can allow that. 

SHRI INDRAJIT GUPTA I do 
not agree to what Prof. Dandavate has 
said. I think that tbe Prime Minister's 
reply bas got very much to do with what 
was asked. His reply is nothina but a 
direct instigation to the private sector 
employers to take ... (l:lt~rruptions)" 

"Not recorded. 
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MR.. SPEAKER: Not allowed. 
(Interruptions) 

MR. SPEAKER : I can allow another 
discussion if you like, but not like this. I 
cannot allow the House to be taken to 
ransom. You cannot take the House for 
a ride. 

( lnurruptions) 

PROF. MADHU DANDAVATE 
Just like you restrain the opposition, why 
donYt you restrain the Treasury Bench 
also '1 

(Interruptions) 

MR. SPEAKER: I cannot alJow. 
This is my ruling. 

(Interruptions) 

MR. SPEAKER : I tell you now tbat 
I can allow another discussion, but not 
like tbis. 

(Interruptions J 

MR. SPEAKER: The House cannot 
be taken for granted. I have to run the 
House. (Interruptions). I don't ]ike thIS 
type of interruptions. Mr. Krishna Iyer 
to put the questIon. 

( Interruptions) 

Urban Deyelopment Bauk for housing 

*43. SHRI V.S. KR.ISHNA IYER : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether there is any proposal 
before Union Government to set up a 
separate Urban Development Bank with 
branches in all State capitals to mobilise 
resources from the public and financial 
institutions for housing and urban deve-
lopment projects; and 

(b) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) 
and (b) Presumably the reference is to the 
National Housing Bank. The proposal to 
set up the Bank is yet to be finalised. 

SHRI V. S. KRISHNA IYER: Sir. 
I did rwt follow the reply as it was not 

audible. What I meant by putting this 
question was not merely urban bank for 
housing but also that Govenment should 
evolve a national urban development 
policy. The problems of urban area are 
not housing alone. There are so mauy 
problems like water supply, underground 
drainage .. slum cJearance, etc. It is tbe 
duty of the Government of India to evolve 
a national urban development policy. 
Keeping that in view will the GoverDment 
set up an urban development bank '1 

[Transl at ion] 

SHRI DALBIR SINGH: Sir, a 
proposal for Urban National Housina 
Bank has been submitted by our Ministry 
to the Finance Ministry and the Plannina 
Commission and it is under consideration. 
So far as the question of the hone Mem-
ber is concerned, the country still needs 
24.7 miUion units, of which 5.9 mi1lion 
units are needed in the urban area and 
18.8 million units In rural area. With 
this end in view. the proposal (or settiD& 
up of an Urban Housing Bank has been 
mooted and it is receiving consideration. 

[Eng/i:,h] 

SHRI V. S. KRISHNA IYER: Sir, 
the Minister bas not understood me pro-
perly. You are referring only to the 
housing problem. What about the other 
problems of the urban areas '1 The local 
bodies cannot cope up with the problems 
in their respective urban areas with their 
meagre resources particularly in major 
cities. It is no good giving some ad hoc 
grant for the development of these areas 
as was done by the hon. Prime Minister 
in respect of Born bay city recently. There 
should be some scheme so that it could 
cover every urban area. Moreover the 
Central Government is not in bny way 
giving asistance to urban areas. Take 
for example my own constituency of 
Bangalore city. More tban 25 per ceBt 
buildings there belong to the Centra} 
Government but they are not paying a 
single paisa as tax to the municipal bodies. 
No assistance is coming farward. So you 
evolve a policy not only for Banaslore 
city but for the entire country. for the 
entjre urban area to help normal urban 
development. 



17 Oral An,wer, ASADHA 30, 1908 (SAKA) Oral An,wers 18 

(Translal/on) 

SHRI DALBIR SINGH: The main 
questio~ 0,,· tbe hone Member is not about 
bousing' problem; it is about Housing 
Bank instead. But as regards the 
bon. Member's obsenation that the 
housing problem is very acute, tbe State 
Governments have their own schemes in 
tbis regard. If his State Government 
sends any scheme to us, it will be conside-
red accordingly. 

SHRI BANWARI LAL PUROHIT: 
Will the bon. Minister give some specific 
details as to how many houses the propo-
sed Housing Bank will construct, bow 
much money will it invest in housing and 
how much money will be advanced 
to the people as loan for house-build-
ing? 

SHRI DALBIR SINGH: With re-
gard to the question of the hon. Member 
about the Urban Housing Bank, I would 
say that the H.D.F C. meets the requIre-
ments of a very limited section of the peo-
ple. especially the big people. The 
proposed bank would cater to the 
needs of small people, especial1y, 
the people from the lower strata. This 
scheme is not meant for a particular State .. 
but we plan to set up such banks at a 
national level. We shall work on it. It 
is still a proposal and is yet to be finali-
sed. 

{English1 

Survey about child labour 

*44 SHRI MOOL CHAND DAGA: 
Will the Minister of LABOUR be pleased 
to state: 

(a) how many children per thousand 
are wage earners; 

(b) whether the Child Labour 
Cell under the National Child Labour 
Cell under the National Child Labour 
Advisory Board bas been asked to survey 
places of child labour to find out their 
nature of jobs, workina conditions, etc.; 
aDd 

(e) if so, the results of the survey? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA): (a) According to the 
1981 Census, based on 5% sample data 
exc!uding Assam, the number of child 
workers in the age group of 0-14 per thou .. 
sand children was 42.4. . 

(b) No, Sir. 

(c) Does not arise. 

[Trans/ali on] 

SHRI MOOL CHAND DAGA: Sir .. 
ArtIcles 24 and 39 of the Constitutton 
have a provision in this regard. What 
have you stated in your Annual Report 
and what are you saying in reply to this 
question. I quote; 

[Engli~hJ 

"The National Child Labour Advisory 
Board will advise and guide child labour 
boards at State level. A Child Labour 
Cell was set-up currently. Rs. 5 crores is 
recommended for the welfare and develop-
ment of children under the Seventh 
Plan ... " 

"The Child Labour Cell has under. 
taken some surveys like in Siva-
kasi match industry, the labour 
intensive areas in Aurangabad 
and other places. H 

You have also said in the report like 
this. 

"A Pilot study of working cbildren 
conducted in Madras. Madurai 
and Coimbatore 'stated that 12 
per cent of children worked from 
14 to 16 hours a day. In Siva-
kasi (Tamil Nadu) 40 to 45 thou-
sand children are engaged to run 
the wheels of factories. They work 
fro~ 11 to 13 hours a day and 
receive piece rate wages ranging 
from 50 paise to Rs. 2 per day. 
The incidence of child labour 
force is also very high in tca 
gardens and other plantations. n 

This is your survey and the survey 
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report has come to all of us and you say 
that nothing has been done. 

(TranS/lit Ion] 

I do not know which of the two is 
correct, your Annual Report or your 
reply. Sir. our Prime Minister has recen-
tJy said that tbe children are tbe most 
important resource in a welfare State, in 
Article 24 ...••• 

MR. SPEAKER: Put your question. 

SHRI MOOL CHAND DAGA: 
Kindly state whether you have conducted 
aoy survey in Madurai. Sivakasi or not? 

SHRI VILAS MUTTEMWAR: Mr. 
Speaker. Sir, al10t half an hour for 
this. 

MR. SPEAKER: It is already haJf 
an hour. 

[English] 

SHRI MOOL CHA ND DAGA: 
Which one of tbe two things is correct? 
The children are the most important reso-
urce of tbe country. 

SHRI P. A. SANGMA: Sir, the 
Question was whether the sur\'ey of Child 
Lahour has been done by the National 
Child Labour Advisory Board to which 
the answer is 'No'. But we have asked 
some organisations and the State Govern-
ments who have done surveys and the 
specific question which the hone Member 
has put is about Sivakasi. There. a survey 
was conducted by the Tamil Nadu Govern_ 
ment. Not by theet"otra l Government 
and. of course, we had given some finan-
cial assistance towards that. But this 
survey was not done by us and it was done 
by the State Government. 

[Tra nslation] 

SHR.I MOOL CHAND DAGA : You 
are saying you have not got it done. you 
have given Rs. S crores as financial and 
to voluntary organisations. 

fEn,ll.h) 

I t is in your own report given. Du-
ring tbe t. current financial year) tbe 

Central Government rendered financial 
assistance to 5 voluntary organisations 
enagaged in the field of child labour .•• 

[TranI/at ion] 

In your Annua) Report on child lab-
our, you bave stated that you have given 
assistance after formulating a scheme, but 
today you say that you have done no-
thing. Then let me know which are 
these voluntary organisations and whether 
any assistance has been given, if so. in 
what form? Today, none of your child 
labour laws are really effective and the 
boys have to work for more tban 12 to 13 
hours in shops, etc. Whereas under the 
Jaw they cannot be forced to work for 
more then seven hours a day_ Not only 
this, tbey do not even get their due 
wages. 

MR. SPEAKER: What are you 
aoing. I will not aJlow. Are you putt-
ing a question or delivering a lecture? 

SHRI MOOL CHAND DAGA: Mr. 
Speaker. Sir. this is a very important 
question. it involves J JO million cbild-
rei. 

(English) 

SHRI P. A. SANGMA: Sir. as I 
said, a survey on the child labour has 
been done by the Census Department and 
It has also been done by the Planning 
Commission. Therefore, there is no ques-
tion of going in for anot her survey by the 
Mil1c:: t ry of labour. There are certain 
orE'" " ation~ \\-ho try to do it on their 
own. But \\e ha\e financed three specI-
fic projects. First, a survey was done by 
an Operational Research Group, Baroda. 
Now, this survey was not commissioned 
by us. It was not commissioned by us. It 
was commissioned by the Ministry of 
Health and Family Welfare and primarily 
this Research Group bas gone into the 
aspect of family planning. Out of 88 
questions that they bave put before 
tbe public, three questions related 
to child labour. Therefore, 
they wanted our financial assistance. 
We have given tbem margiDal finucial 
a~si8tance. There arc two other projoc:ts 
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which are sponsored by the State Govern-
ments. One is in Sivakasi where child-
ren are employed. It is in Tamil Nadu 
and we have given them some assistance. 
The sec~nd survey was done in Bhadohi-
Mirzapur where the child labour is concen-
trated and employed for carpet industry. 
In these two specific cases, we have given 
financial assistance. I n the other aspects, 
we have Dot given any financial assist-
ance. 

SHRI BASUDEB ACHARIA: Whe-
ther there is any surveyor not, the fact 
remains that a large number of chIldren 
below the age of 18 years are working as 
child labour. Do the Government pro-
pose to take stringent measures to stop 
child labour as al~o take measures for 
their proper rehabilitation? Is there any 
concrete proposal for this 1 

SHRI P. A. SANGMA: The ques-
tion of children below 18 years here does 
not arise. As potnted by Shri Daga, 
Article 24 of the Consti tution bans child 
labour below the age of 14. We are con-
cerned with children below the age of 14. 
Besides Article 24 of tbe Constitution, 
there are many other Acts which govern 
the employmcnt of child labour. It is a 
very difficult questi In. One fact is that 
under the ConstItution, child labour is 
banned and another fact is that child 1abo-
ur exists in our country. It is a very diffi-
cult situation for us. There was a special 
Committee, tbe Gurupadswami Committee. 
appointed by tbe Government of India to 
go into these special aspects. Govern-
ment has examined the I eport and based 
on those recommendations,we are thinking 
of having a comprehensive BIll on child 
labour. I will come to t he Parliament 
and the House will have enough opportu-
nity to consider it. But as I said, it is a 
very difficult question. 

You are asking about stringent meas-
ures to be taken against the people con-
cerned. Well, it sounds to be very nice, 
but the fact remains that practically it be-
comes very difficult. I must confess that. 
We are, therefore, trying to undertake 
some welfare scheme within the const-
raints of the provisions of the Constitu-
tion and the various laws that are opera-
tina like the ODO we have done in Sivakali. 

A 14-crore project has been launcbed. 
Another project we are going to launch 
in UP, Bhadohi-Mirzapur area. 

SHRIDINESH GOSWAMI: I have 
not been able to understand tbe difficuhy 
tbat the hone Minister is saying. One 
can understand the difficulty of implemen-
ting the law lD the agricultural sector, but 
in an industrial sector, where there are 
well organised industries, where tbe child 
labour :s being used with impunity aDd 
which is violative of the Constitution, it 
is not that difficult to take action. What 
are the difficulties you are facinl 
in implementing the provisions of tbe 
Constitution and the Jaws in the organised 
industries? Effective measures can easily 
be taken in the organised industries. 

SHRI P. A. SANGMA: This is what 
we have said. We have already started 
a project in Sivakasi. It is very difficult 
to check the child labour in the areas 
where the cbild Jabour IS dIspersed. There 
are families who employ child labour; 
there are small tea shops and restaurants 
whIch employ labour. Therefore, to start 
with, we are trying to enforce the law, 
and take up welfare schemes in an area 
where there is concentration of cbiJd 
labour. It becomes easier for the Govern-
ment. That is why, we have chosen tbe 
match industry in Sivakasi, and tbe 
carpet industry in Mirzapur-Bhadohi in 
U.P. There are certain other areas like 
glass industry, zari industry, where tbe 
child labour is concentrated and it becomes 
easier for the Government to enforce tbe 
law as well as introduce some welfare 
schemes. 

Deficit ia DDA 

.45. SHRI RAJ KUMAR RAI : 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the amount that the DeJhi Deve-
lopment Authority needs to meet its 
deficit; 

(b) how Government propose to meet 
this deficit; 

(c) whether Government propose to 
make a study of deficit in tbe DOA; aod 
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(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH: (a) 
The Delhi Development Authority bad, in 
the month of April, 19869 estimated a net 
resources gap of Rs. 149.40 crores during 
the current financial year (1986-87). 

(b) to (d) It is for the Delhi Develop-
ment Authority, and not for the Govern-
ment, to make a tborough study of its own 
resources position \lith a vIew to estima-
ting its resources gap and formulating the 
requisite proposal as to how to bridge 
that gap. Accordingly, the Authority had 
made such a study and had, as mentioned 
above, estimated the net resources gap at 
Rs. 149.40 crores. The Authonty has 
proposed to bridge this gap by floating 
debentures to the tune of Rs. 150 crores. 

[Tremllation] 

SHRI RAJ KUMAR RAJ : Mr. 
Speaker, Sir, the D.D.A. is an autonomous 
body. It may not be that the Government 
may shirk from its responsiblhty by saying 
that they want to do this or that. Sir, the 
D.D.A. has floated debentures to the tune 
of Rs 150 crores because its relOources gap 
is Rs. 200 crores. Since the Government 
enact Jegislations for the D.D.A., provides 
money to it and brings about Improvements 
so as to benefit tbe people because it has 
a responsibility to the people, the Govern-
ment should come forward with such 
suggestions which might benefit the people. 
Lakhs of peopJe worked for D.D A. and 
Jeft after makIng crores of rupees but so 
far as the work was concerned nothing 
was done. There has not been proper 
distribution of work. Will the Government 
accept our suggestions whereby Rs. 200 to 
300 crores can be made up or will it go 
ahead with tbe proposal of floating deben-
tures to the tune of Rs. ] 50 crores? I 
would suggest tbat Government shou1d 
accept our suggestions and should also 
prevail upon the D.D A. to accept these 
suggestions. 

SHRI DALBJR SINGH: The hOD. 
Member bas said that bonds to the tune 
of Rs. 150 crores are being floated. This 

is not enough. Since the bonds will fetch 
very little amount, we also propose to sell 
380 houses in Asiad Village to off-set the 
gap. Besides, we shall take Joans from 
L I.e. and G.I.C. aDd Resettlement 
Department. The most pertinent question 
is how many people come in the transit 
camp. Since, this too is done by the 
Government~ we spend Rs. 20 to 22 crores 
in this respect. A meeting was held in 
December under the Chairmanship of our 
hon. Minister and it was decided that 
resettlement work would be looked after 
by the M.e.D. We shall also meet this 
deficit of Rs. ]49.40 crores. It is Dot that 
this is a self scheme of D.D.A.; the 
Government oversees it and off-sets the 
loss. 

SHRI RAJ KUMAR RAJ: The hone 
Minister bas said that they are looking 
into it, but my submission is that, if 
accepted, our suggestions would be more 
beneficial to the people. Will the Govern-
ment accept those suggestions? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL GHA-
FOOR): If your suggestion comes out 
to be really worthwhile, it will not only be 
accepted, but accepted gJadly. 

[English] 

SHR! K. S. RAO : Newspaper reports 
reveal that there are about 850 houses 
built for ASI AD and arc to be sold. 

{ Tramlarion] 

PROF. MADHU DANOAVATE : 
The hOD. Mimster has said that he would 
accept the suggestion, but be has not 
replied whether he bas accepted the 
suggestion or not. 

SHRI RAJ KUMAR RAl: We have 
already sent the suggestions but no action 
has been taken. 

[English] 

SHRI K. S. RAO: Will the Minister 
think in terms of takinl a decision imme-
diately to selJ those house" which itself 
will solve tbe deficit problem, instead of 
saini in for loans ? 
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[Trandat Ion} 

SHRI DALBIR SINGH: A decision 
bas already been fa ken. A decision for 
auction wi)) be taken soon. 

MR. SPEAKER: Shri Jai Prakashji 
will speak. 

SHRI JAI PRAKASH AGARWAL: 
Mr. Speaker, Sir, everyone is aware of the 
doings of the D.D.A. They acquire Jand 
from the farmers at a rate of 5J paise per 
yard and sell it at Rs. 50/- per yard. but 
still there is loss. Whatever policies they 
have framed, they ba\ e never been success-
ful. A decision was taken to built one 
lakh houses a year, repeated announce-
ments were made, but they have never 
built more than 10 thousand hou~es a 
year. The slum-d ... vellers are not provided 
with even the civic amenities. The officers 
allow stay in transit camps for only those 
who pay them gratification. The ~enuine 
peopJe are not al!owed to stay. Why the 
D.D.A. is incurring Joss in spite of the 
fact that land prices have gone sky high? 
You will be astonished to know that a sum 
of Rs. 90 lakhs has been spent to renew 
the office of the D.C., D D.A. ThLre 
cannot be a more shameful thing than this. 
Still, they say that the D.D.A. is incurring 
losses. \\'hat steps are you going to take 
to C"nsure that the public money is put to 
a prod uctive use '? 

SHRI DALBIR SINGH: So far as 
the submission of the hone Member ..• 

(1m erruptio1Z6 J 

MR. SPEAKER : You give me in 
writing ... ( Interrupt iOllS) ••. You let us pro-
ceed further. 

SHRI DALBIR SINGH: Mr. Spea-
ker, Sir, as I said earlier, a meeting \\-as 
held in December under the Chairmanship 
of the Minister of Urban Development. 
The issue raised by the hone Member 
about D.D.A. is a very important one. 
How can we foresee the number of 
encroachments that wiJI be there in future 
and the number of colonisers that will 
come up '1 We cannot stop that. It is a 
big burden on us. The future work of 
resett1ement will be entrusted to M.C.D. 
OD the basis of that programme, but the 

rest of tbe work will be got done by 
D.D.A. We have given consideration to 
a number of issues so that we might not 
face any difficulty in the near future. So 
far as the submission of the hone Member 
that the people are being rehabilitated in 
resettlement colonies after receiving grati-
fication is concerned, be may give me tbe 
name of the officer concerned. I shall 
inquire into it and take action. 

SHRI BHARAT SINGH: Mr. 
Speaker, Sir, the D.D.A. has built many 
colonies after acquiring lands of the 
farmers at a cheap price. Today, the 
condition of these villages is pitiable. 
What proposal do Government have to 
provIde sewer, water, etc. facilities to 
those colonies? The D.D.A. does not 
spend any money in these colonies where-
as it provides all amenities in th~ neigh-
bouring colonies. Besides, the D.D.A. is 
earning huge profits from those viJIage 
lands; it acquires the land at the rate of 
Rs. 4 to 6 per square yard and sells the 
same at a price of Rs. 2,000 to 3,000 per 
square yard. OUf former Prime Minister 
had said that {he farmers would be paid 
due compensation. When will that policy 
be implemented? The work in a number 
of resettlement colonies has come to a 
standstill. I would like to know the time 
by which the funds would be sanctioned 
and work completed? The works in many 
urban co10nies are he1d up. 

SHRI DALBIR SINGH: I shaH not 
be able to give all the statistics to the hone 
Member right now. I would be able to 
give him the complete information, should 
he choose to give me in wrjting. 

MR. SPEAKER: Perhaps, you had 
enacted this legislation at the end of 1984. 
You must pay attention to its implementa-
tion, because the farmers whose lands 
have been acquired are not getting 
reasonable compensation. 

Loss to Public Sector Undertakings 
due to labour disputes 

*46. SHRI A. CHARLES: Will tb. 
Minister of LA DOUR be pleased to state ; 



(a) the number of mandays lost in the 
Putblic Sector Undertakings, all over the 
country as a result of strikes and labour 
disputes during 1985·86 and upfO June, 
1986; 

(b) tbe industry which is affected 
most because of labour troubles; 

(c) the estimated loss caused to the 
country as a result thereof; and 

(d) the steps taken to ensure better 
labour relations and peace 10 the industrial 
sector? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA): (a) to (d) A statement 
is given below. 

Statement 

Information relating to strikes, lockouts 
and number of mandays Jost is maintained 
only by calender years a!ld not by finan· 
cial years. According to the latest avail. 
able information, the number of mandays 
lost in tbe public sector was 3.09 million 
durins 1985 and 0.3 mIllion during 
Jaauary-April, 1986. Public Sector 
Industries most affected by industrial dis-
putes and the resulting loss of mandays 
during 1985 were coal mining, cotton 
textiles and engineering. The estimated 
tota1105s of production due to strikes and 
lockouts in the public sector was Rs. 27.28 
crores during 1985. 

Industrial ReJations Machineries both 
at the Centre and in the States are conti-
nuing their efforts to settle the disputes 
expeditiously through preventive mediation 
conciliation, arbitration and adjudication. 

SHRI A. CHARLES: From the ans-
wer given by the hOD. Minister it is seen 
that about 3.09 million mandays were lost 
in 1985 and the total Joss of production 
to the country is to the tune of Rs. 27.28 
crores. One of tbe main reasons for un· 
rest in the labour sector is the wage dis-
parity in wages for the same job. For 
example, a sweeper in one industry may 
Ict Rs. 200 per month whereas his counter· 
part in another industry may let about 
Ill. 1000 per month. So, may I know 
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from the hone Minister whether the govern. 
ment will come forward with a national 
wage policy reducing this disparity to the 
minimum possible and making it obligatory 
on the part of all industries to implement 
that po1icy ? 

SHRI P. A. SANGMA; Not at the 
moment. 

SHRI A. CHARLES: It is very un-
fortunate. In the second part of the 
answer It is stated that preventive media-
tion, conciliation, arbitration and adjudi-
cation are foHowed in solvmg dispute. 
Prevention is better than cure. So, I 
would appeal to the Minister that every 
effort should be made to see that things 
are Dot allowed to go beyond a certain 
point. So, may I know whether the hon. 
Minister will at least jn this case bring for-
ward a legislation maklog it obligatory on 
the part of all industries to have a long-
term agreement once at least in three 
years or in five years and to direct all in-
dustries to strictly implement those agree-
ments so that better peace may be ensured 
in the labour sector ? 

SHRI P. A. SANGMA: It already 
exists. All the ne gotiations are here for 
three years. It is in existence; it is going 
on. 

SHRI A. CHARLES: Will you 
make it obligatory? 

Violation of sfatutory provisions by DDA 

*47. SHRI RAM DHAN: Will the 
Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether statutory provisions of 
issue of 'C' and 'D' Forms and 'No Ob1e-
ction Certificate' for occupying houses 
within the specified period are being vio-
lated on a mass scale by the Delhi Deve-
lopment Authority; and 

(b) if so, the steps being taken to 
enforce strict compliance of the prOVisions 
of the law in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP· 
MENT (SHRI DALBIR SINGH) : (a) 
The Delhi Development Authority have 
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informed that there is no such violation. 

(b) Does not arise. 

(Translation] 

SHRI RAM DHAN Mr. Speaker, 
Sir, the hOllsing problem in the country, 
whether in the urban areas or in the rural 
is very complex. The hon. Minister has 
stated that the D. D. A. has inFormed that 
there is no such complaint. 

Sir, in the early morning, we come 
across the doings of the D. D. A. in the 
newspapers. Our M. P. from Delhi} Shri 
Agarwal has stated that the postings in the 
D. D. A. are sold. The pcstings in the 
D. D. A. in Delhi are sold in the same 
way the postings in 
rural areas are sold. 
against the D. D. A. 
inquiry by the C.B.1. 
officers and cases 
recently? 

MR. SPEAKER: 
your question; we are 
time. 

Police Etations in 
If there is nothing 
then why was the 
heJd against their 
filed against them 

Ram Dhanji, put 
running short of 

SHRI RAM DHAN : Sir, the D.D.A. 
gives Form 'C' and Form -D' to the citi-
zens who build their houses. Under this 
provision. the plumbers approved by 
D.D.A. lay the line and in case any house-
owner does it before that. he is fined Rs. 
200. If the testing is to be done, they do 
not give the test report un1ess the palm 
of the engllleer is greased and the rules 
stipulate that sewer-line cannot be laid 
without getting it tested/verified by the 
Junior Engineer. Similarly, each house-
ower is forced to pay bribe to get °D' 
Form. Our representative from Delhi 
has openly spo~ en just now about the-ir 
dOings. 

MR SPEAKER: You put your sup-
plementary Ram Dhanji lest we should 
run short of time. You put all this in 
the form of a question. 

[English} 

PROF. MADHU DANDAVATE 
Otherwise severe action will be tak.en. 

[Translation] 

SHRI RAM DHAN : Mr. Speaker, 
Sir, I would like to know whether Govern-
ment are prepared to constitute a Parlia. 
mentary Committee which could go iDto 
the rampant corruption in D.D.A. so as 
to bring the facts to the fore? 

SHRI DALBIR SINGH: Sir, the 
question asked by the hon. Member is 
not linked with the main question. 

SHRI RAM DHAN: Mr. Speaker, 
Sir, similarly, the house-owners have to 
face a variety of difficulties lor getting the 
Complerion Report. It has been seen in 
a number of departments that the occupa-
tion js given without a completion report 
and thus the D.D.A. is violating tbe rules. 
I would like to know whether Govern-
ment are prepared to order an inquiry 
into it ? 

[English] 

MR. SPEAKER: Question Hour is 
over. 

\VRITTEN ANSWERS TO QUESTIONS 

[ Engli:,h) 

Assistance to tribal farmers facinl 
famine 

*48. SHRI AMAR ROYPRADHAN : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the tribal farmers of 
the country have demanded mlDlmum 
wages, seeds and fodder for tbe cattle to 
face tbe present acute famine; and 

(b) if so, the details thereof and the 
decision taken in the matter so rar ? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) and (b) No 
lequest from the tribal farmers, as such. 
demanding minimum wages/seeds and fod-
der for the cat~ Ie in the drought atrected 
areas has been recej ved so far. The admi-
nistration of the relief is the roallQDubility 
of the State Government concerned and as 
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such Central Government does not deal 
directly with the farmers. The Govern-
ment of India extends Central assistance 
for meeting natural calanlities to the 
affected States. The norm~ for Central 
assistance for natural caJamities have been 
revised and are effective from 1st July. 
1986. These are applicable to small and 
marginal farmers including tribal farmers 
of this category and agricultural labourers. 
These norms include assistance for pay-
ment of minimum wages under employ-
ment generation programme, agricultural 
input subsidy and assistance for cattle 
conservation. 

Cultivation of Kesr j dal 

*49. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY: 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government are aware 
that Kesri da] which causes incurable and 
creeping paralysis of the limbs, is still be-
iog cultivated in various parts of the 
country and distributed in a number of 
Southern States; 

(b) if so, the details thereof; and 

(c) the action taken or proposed be 
taken to check the cultivation and distri-
bution of Kersi dal throughout the 
country? 

THE MINISTER OF AGRICUL-
TURE (DR. G. S. DHILLON): (a) and 
(b) Yes, Sir. The Kesari dal is being cul-
tivated in the States of Assam. Bihar. 
Madhya Pradesh, Maharashtra and West 
Bengal. The sale of Kesari dal in any 
form bas been prohibited under the Preve-
ntion of Food AduJtration Rules, 1955. 
The details of State-wise area and produc-
tion for 1984-85 is given below:-

State Area Production 
(OOOba) (000 Tonnes) 

1. Bihar 335.3 249.4 
2. Madhya 

Pradesh 644.0 171.9 
3. Maharashtra 75.3 20.7 
4. West Bengal 89.3 52.2 

Total 1143.9 494.2 

(c) The following steps have been 
taken to check the sale and cultivation of 
Kesari dal in any form :-

(i) The sale of Kesari dal and its 
products of mixure of Kesari dal 
with other daIs or for use as an 
ingredient for preparation of any 
article of food is prohibited under 
the P.F.A. Rules, 1955 (Rule 
44A). 

(ii) The State Governments have been 
requested to ban the sale of Kesa. 
ri daJ. All States excepting the 
States of Madhya Pradesh Bihar , 
and West Bengal have banned its 
sale. 

(iii) The State Governments have 
been advised to educate the con-
sumers on the harmful effects of 
Kesari dal for removing the neu-
rotoxin before consumption by 
the methods available. 

(iv) The State Governments have been 
advised to cultivate low neuroto-
xin varieties of Kesari dal in the 
kesari growing belts. 

(v) Cultivation of Kesari dal is banned 
in Uttar Pradelih. The States of 
Bihar, Madhya Pradesh and 
\Vest Bengal have taken steps to 
replace its cultivation with other 
suitable pulse or oilseed crops. 

As a result of these measures there 
has been reduction in area by 5.76 lakhs 
hectares and in production by 3.76 Jakhs 
tonnes during 1975-76 to ] 984-85. 

Sorvey for gold at Nilambu. iD Keral. 

*50. SHRI T. BASHEER : Will the 
Minister of STEEL AND MINES be pleas-
ed 10 state: 

(a) whether any survey has been 
conducted to find out gold at Nilambur 
in Kerala; 

(b) ir so, the details of the findings; 

(c) if not, whether there is any pro-
posal to start a project durin, tbe Seventh 
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Five Year Plan to explore gold at Nilam-
bur; aDd 

(d) "if so, the details thereof 1 

THE MINISTER OF STEEL AND 
MINES (SHRI Ko C. PANT) : (a) and (b) 
Yes, Sir. The Geological Survey of India 
aDd the Kerala Mineral Exploration &; 
Development Project have carried out 
exploration for primary and placer gold 
deposits in tbe Nilambur area of Kerala. 
As a result of these investigations/surveys, 
OSI bas estimated a possible reserve of 
80S million cubic meter of gold bearing 
sravelso The Kerala Mineral Exploration 
&. Development Project has estimated 
primary gold reserves of 005 million tonnes 
of ore with an average grade of 4 gm/ 
tonne at Maruda and a reserve of 1.5 
million cubic meters of gold bearing gra-
vel, having a grade of 0.1 gm/cubic metre 
in Punnapuzha river b~ds of Nilambur 
vaney. 

(c) and (d) The State Government of 
Kerala (KMEDP) bas proposed to do ex-
ploratory mining for primary gold pros-
pect at Maruda in Nilambur area in colla-
boration with the Mineral Exploration 
Corporation Limited during the 7th Plan 
period. Exploitation of the gold from 
this ar~a will depend on completion of 
the detailed exploratory mining work. 

Norm. for aid lor Datural calamity 
relief 

·52. SHRI S.G. GHOLAP 
SHRI GURUDAS KAMAT: 

WiU the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Chief MinistC"rs of diffcr-
ent States have demanded changes in tbe 
norms for aid to provide relief in the 
event of natural calamity; 

(b) if so, whether any action has 
been taken by the Union Government to 
change the norms; and 

(c) if so, what were the old norms 
and what are the amendments made/con .. 
temp1ated 1 

THE MINISTER OF AGRICUL-
TURE (DR. G.S DHILLON): (a) to (c) 
In response to requests/suggestions from 
various quarters, the Government of India 
ha ve revised the norms of Central assis-
tance for natural calamities. The revised 
norms have come into force from 1st lu1y, 
1986 and will apply to natural calamities 
occurring on or after that date. A State-
ment indicating the item .. wise details of 
old and new norms is given below. 
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E.f011 (If Onion 

.53. SHRI CHINTAMAMI PANT-
ORAHI : Win the Minister of AGRI. 
CULTURE be pleased to state : 

!, 

(a) whether the National Agriculture 
Co-operative Marketing Federation of 
India has entered into a contract with the 
U.S.S.R. for export of onion; and 

(b) if so, the likely effect on the oni-
on pri~e in the country as a result there-
of? 

THE MINIS-fER OF AGRICUL-
TURE (DR. G. S. DHILLON): (a) 
National Agricultural Cooperative Mar-
ktting Federation of India (NAFED) and 
its associate shippers signed a contract 
for export of 25,000 tonnes of onions to 
USSR for shipment during April-May, 
1986. 

(b) Export of onion has contributed 
to easing the situation arising out of a 
gUlt in maior onion producing States. It 
bas beJped in stabilising prices for the 
benefit of growers without affecting the 
internal availability as also consumer 
prices. 

[Translation) 

Report of Second Press Commission 

·54. SHRI BAL WANT SINGH 
RAMOOW ALIA: 
SHRI MULLAPPALLY RAMA-
CHANDRAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pJeas~d to 
state: 

(a) the recommendations in the report 
of the Second Press Commission in res-
pect of which Government are experien-
cing tlifficulties in accepting; 

(b) whether Government have cOP su-
Ited the concerned persons to sort out the 
difficulties; if so, the details tbereef; and 

(e) WIIetber measure for implemen-
tatlob of the recommendatiOlls have 
been irlitiated; if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) and (b) The Govern-
ment have not acceptedt after detailed 
consultations wherever necessary, 48 of 
the recommendati ons made by tbe Commi-
ssion as either the existing laws were 
found to be adequate or impJementation 
of the recommendations would not be 
practicable. 

(c) A Copy of the "Action Taken 
Report" on the recommendations of the 
Commission was placed on the Table of 
the Sabha on 18th~ July, 1986 .. 

[English} 
Unauthorised cODstrucfions at Amrita 

Sher Gill Mar g, New Delhi 

·55. SHRI RAM BHAGAT PAS-
WAN : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government are aware 
that a large number of unauthorised cons-
tructions have been raised at Amrita Sher .. 
gill ~1arg, neal Lodi Garden, New 
Delhi; 

(b) if so. the details thereof; and 

(c) what steps Go\,ernment have 
taken to remove these constructions? 

THE MINISTER OF URBAN DEV-
LOPMENT (SHRI ABDUL GHA-
FOOR) : (a) Some unauthorised constru. 
tion at 32. Amrita Shergil Marg have come 
to notice ~ 

(b) According to an inspection by 
N.D.M.e. the following deviations from 
the sanctioned pJans ha \t·e been noticed : 

(i) The unauthorised construction 
of a R CC balcony. 

(ii) U nautborised construction of 
brick masonary wC'!1 in front side 
at ground floor. 

(c) The following steps have Men 
taken :-

(i) Notice has been served ® t~ 
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party to stop unauthorised cons-
truction. 

(ii) The property stands re-entered 
for starting construction of group 
housing building without the 
permission of Land & Develop-
ment Officer. 

However, the lessee has filed a suit in 
the Higb Court and the matter is sub 
judice. 

Research on COCODut se edHngs by 
Australian re 5earcbers 

.56. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of AGRI-

CULTURE be pleased to state: 

(a) whether Government are aware 
of the research conducted by tbe Austra-
lian researchers on coconut seedlings; 

(b) whether they have evolved disease 
resistant test-tub! coconut plants; 

(c) whether Government propose to 
depute our researchers to study the above 
method; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICUL-
TURE (DR. G. S. DHILLON): (a) Yes, 
Sir. 

(b) No. Sir. Australian researchers 
are still engaged in developing a techno-
logy based on embryo cu1ture. 

(c) and (d) No, Sir. There is no pro-
posal under consideration. 

Exploitation of marine resoarces 

*57. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-
TURE be pleased to stat~ : 

(a) the number of deep sea mechanised 
vessels and traditional vessels engaged in 
marine fisheries in the country; 

(b) whether only 25 per cent of our 
off-shore and deep shore fish potential is 
exploited so far; 

(c) wbether there is an uracnt need to 
increase the production of our mario. 
fisheries in view of its 8rowing demaDd in 
Europe, U.S.A. and some olher countries; 
and 

(d) if so, the steps proposed to be 
taken in this direction? 

THE MINISTER OF AGRICULTURE 
(DR. G. S. DHILLON) : (a) It is estima-
ted that there are about 1,53.500 tradi-
tional, 2C ,050 mechanised and 87 deep sea 
fishing craft engaged in exploitation of 
marine fishery resources in the couutry. 
Besides, there are 42 foreign fishing 
vessels operating on charter. 

(b) Currently about 30% of the esti-
mated offshore and deep sea potential is 
exploited. 

(c) There is need to augment fhh 
production not only for export but also 
for domestic consumption. 

(d) The annual marine fish production 
is planned to be increased from 17.77 lakh 
tonnes to 20 lakh tonnes by the end of 
vn Plan. This is proposed to be 
achieved by jntroduction of about 350 
deep sea vessels, 200 Beach Landini craft 
and by motorising 8000 traditional craft 
besides upgradation of tbe mechanised 
sector with larger and more efficient 
boats. 

Selection of TV scri pt. for serials 

·58. SHRI MURLIDHAR MANE: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the number of complaints received 
by Government aUeging malpractices in 
the selection of TV scripts for serials; 

(b) the broad nature of these com-
plaints; 

(c) whether the complaints have been 
investigated; and 

(d) if so, tbe findings of the Invest;I.-
tion and action taken .,aiast tile .uiUy 
o.tficiaJs ? 
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THE MINISTER OF STATE OF 
THB MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a> to (d) So far, only one 
letter all.nl malpractice was received. 
AlleaatioD was made that money was 
demanded. When the matter was persued 
with the complainant, he did not name 
any member of the staff but pointed out 
tbat an outsider asked for money and he 
did not have his address. 

New.prlnt allocation policy 

·59. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pl. sed to state : 

(a) whether newsprint allocation policy 
has been finalised; 

(b) whether tbis policy will be valid 
for five years; 

(c) if so, the main features of the 
policy and to what extent it would be 
belpful to the newsprint industry; 

(d) whether any further changes are 
beinl considered to make it more accept-

, able to the industry; and 

(e) the reasons why the newsprint 
industries were not consulted before 
(ramine the policy ? 

THE MINISTER OF STATE OF 
THB MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) No, Sir. 

(b) to (d) Since the Policy bas not yet 
been finalised, it is not possible to give 
any details at pre~ent. 

(e) The representatives of newpaper 
industry have boen consulted from time to 
tim.. The matter was also broadly dis-
C\lIae4 in the Newsprint Advisory Com-
mitt .. meetin, 11.ld on 6.3.1916. 

[T,arulallion] 

Scripts for proclaetioD of tele-til •• 

·60. SHRI NIRMAL KHATTRI : 
WilJ tbe Minister of INFORMATION & 
BROADCASTING be pleased to state: 

<a> the number of applications pending 
at preseot for tele-films to be made for 
Doordarshan as co-productions; 

(b) the number of .scripts formally 
approved so far and the number of those 
still pending with the Casting Committee 
and for how much period these are 
pending; and 

(c) the steps being taken to expedite 
the clearance ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) At present, 17 applica-
tions are pending for tele-films. 

(b) and (c) Nine proposals for teJe-
films have been approved so far and these 
have been cleared by the Casting Com-
mittee for sanction of funds. 

[English1 

Allotm eDt of Goverameat accODllDodatioD 
to private parties 

339. DR. A.K. PATEL: 
SHRI C. JANGA REDDY : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) the particulars of the registered 
societies, autonomous organisations, pri-
vate institutions and religious bodies which 
have been allotted Government accommo-
dation/land in the Union Territory of 
Delhi; 

(b) the terms and conditions of such 
allotments; 

(c) the date and the terms of allotment 
in each case; 

(d) the names of other bodies whose 
applications aro penwDI/rcjccted; 
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(c) how many of them have beeD 
aivcn land which was earlier earmarked 
for parks or public utilities; and 

(f) the particulars of such allottees ? 

'THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) to 
Cf) The inrormation is 'beina collected and 
win be laid 00 the Table of dle Sabba. 

Da .. froBl CeDtra,J Go.erllllleDt olices 
I. Caleutta 

340. SHRI AMAL DATTA: 
SHRI R.P. DAS : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state : 

<a> whether more than Rs. 1.5 crore 
are due from various Central Government 
offices in Calcutta to Calcutta Corporation 
as re_nt and service charles; 

(b) if so. the details thereof. office-wise 
during the last three years, year-wis.; and 

(c) tbe action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF UR BAN DEVELOP-
MENT (SHRI DALBIR SINGH): <a) to 
(c) TbolWb tbe details of dues payabJe by 
Central Govt. offices in Calcutta are not 
available we ar. aware that there is some 
problem or payment of dues to tbe 
Calcutta Municipal Corporation by various 
Central Govt. offices. The Government 
is anxious to settle tbe matter at the 
earliest. 

laltaliatioD of LPT. darinK Seventb 
PJ •• 

341. PROF. NARAIN CHAND 
P ARASHAR : Will the Minister of 
INFORMATION AND BROADCAS-
TING be pleased to state : 

(a) whether any prOJl'css has· been 

made in the instaUatioD of Low Power 
Transmitters in the Seventh Plan; 

(b) if so. tbe names 01 the ptaces, 
State-wise where Low Power Transmitters 
bave been sanctioned and instaJJed in the 
first and second year of the Plan; 

(c) whether any priority would be 
given to hill areas/regions in this regard. 
as the need of communications is para-
mount in such areas; and 

(d) jf so, the names of the districts, 
places or other selected places which 
would be provided with Low Power Trans-
mHters in the current year ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING <SURI V. N. 
GADGIL): (a) Action has been initiated 
to select suitable sites. Firm orders for 
30 Jow power (l00W) and 17 very low 
power (2 X lOW) TV transmitters aioDg 
with associated equipment have been 
placed. 

(b) State-wise names of the places 
where establishment of low power (IOOW) & 
very low power (2 x lOW) TV transmitters 
is included in the VII Plan is given in the 
Statement-I given below. Information, 
State-wise, relating to low pow~r (tOOW) 
transmitters installed during 1985-86 and 
1986-87 so 'ar is gi~en in the Statement-II 
given below. 

(c) and (d) Manufacture of TV traDS-
mitter .. and a~sociated equirment takes 
about 13·24 months. Their phased suppJy 
is expected te commence towards tbe end 
of 1986-87. Thus, installation of the 
transmitters would depend on yearwise 
allocation of resources. availability of 
equipment and overall priorities during 
tbe VII Plan. Ho\o\ever, within the 
reMJurces available, due priority would be 
accorded to the setting up of transmitters 
in hiJJy areas/reaioDs. 
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Statement-I 

Location of SlatowHO low power TV traumitters included in the VII Plan 

State Low Power Very Low Power 
Transmitter Transmitter 

l00W 2XlOW 

1 1 l 

ASSAM Kokrajhar I 
Jorhat I Sanctionod uDder VI Plan. 
Dipbu I 

ANDHRA PRADESH Adilabad 

Onlole 

Srikakulam 

Kbammam 
Proddutur (Sanctioned under VI Plan) 

BIHAR Madbubani 
Sasaram 
Giridih 

Siwan 
Gopalaaoj 
Motibari 
SltalDarhi 
Saharsa 

SiD8hbhum 
Forebosganj 

GUJARAT Veraval 
Palanpur 
SureDdranagar 
Juna,arb 

Amreli 

Valsad 
Ahwa 
Godbra 
Bhuj (Sanctioned uDder VI PI all) 

HAllYANA Rewari 

HIMACHAL ~RADESlt Mandi Hamirpur 

Bit.spur Chamba 



1 

JAMMU & ltAiHMIlt 

KERALA 

KARNATAKA 

MADHYA PRADESH 

2 

Dharamsala 

M alappuranl 
Kalpetta 
Kasaragod 
Idduki 

Bidar 

Chikmagalur 
Madikeri 
Hassan 
Chitradurp 

Karwar 

Udipi 

Ambikapur 

Shahdol 

Mandsaur 

Ihabua 
Betu] 

Chhindwara 

Balaghat 

Raisarh 

BailadUa 

Guna 

1t.harpoll 

Narsimlaapul 

P .... 

3 
---

ICyeJoDi 
Kalpa 
Una 

Udhampur 

Kistawar 

Dh.darw_ 

Khat.tle 
Kupwara 

Ramban 

Pabalaam 
Doda 
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.....___,,_ 
1 2 3 

Shivpuri 

Rajgarh 

Satna 

Chhatarpur 

Tikamaarh 

Seoni 

MaDdla 

Neemuch 

Damoh 

Sidbi 
lagdalpur (Sanctioned under VI Plan) 

WEGHALA Y A lawai Nongatoin 
MAHARASHTRA Yavatmal 

Buldana 

Bir 

Ratnagiri 

Osmanabad 

Gadhchiroli 

Pusad 

MAMIPUa Tam.nalODa 
Senaputi 

Chandel 

Cbura~handput 

NAOALA~D Dimapur Sanctioned Mokokchuna 
Tucnsong under VI Mon 

PJan Zunhcboto 
Wokha 

OIlISSA Baripada 

Sundargarh 

B ales hwar 

1t.coojhargarb 

Bolanair 

Phulbani 

Jtypor, 
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1 2 3 

Chatrapur 

Bbavanipatna (Sanctioned under VI Plan) 

PUNJAB Gurdaspur 

RAJASTHAN Pilani Rawatbhata 
Nagaur 

Jhalawar 

Dunprpur 

Banswara 

Chittaurgarh 

Pali 

Churu 

Sirobi (Abu) 

Sikar 

Jhunjhunun 

Sawaimadhopur 

SIKJaM Mangan 

Namchi 

GyaJshing 

TAMIL NAnU Dharamapuri 

Nagarcoil 

Cuddalore 

UTTAR PRADESH Hardwar Ranikbet 
Banda Uttarkaabi 
BaHia AJmora 

Lakhimpur Haldwani 
Orai Gopeshwat 
Lalitpur Gangotri 

Puranpur Kausani 
Tanakpur 

\\'68t BENGAt KaJimpODa 

DarjeeUol 

J..tedinipur 

Alipurduar 



'I 
1 

UNION TERRITORIES 

ARUNACHAL PRADESH 

GOA. DAMAN & DIU 
MIZORAM 

PONDICHERRY 

LAKSHADW EEP 

DADRA & NAGAR HAVELI 
CHANDIGARH 

ASADHA 30.1901 tS"L4) 

2 3 

Tezu I Sanctioned Bomdila 
Passilhat I Under VI N amsai 

Daman 

Chandigarh 

Statement II 

I Plan R.aing 
Alon, 

Changlaog 

Daporijo 

Khonsa 

Taw30, 

Ziro 

Seppa 

Anini 

Diu 
LUdg'ei 

Saiha 

Mahe 

KaraikaJ 

Yanam 

Minicoy 

Amini 

Androu 

KavaraUi 

Silvtlssa 

(A) Low power TV traasmttt era commissioned during 1985.86 

State 

1 

Tamil Nadu 
Madhya Pradesh 

A.sam 
Manipur 
Blbar 

Transmitters 

2 

NeyveJi 

Korba 
Singrauli 
Khaadwa 

Nazira 
Ukhrul 
Darbhanaa 

d2 



JULY 21. 1986 

1 2 

(D) Low power TV traDsmitter. commissloaed daring 1986-17 

Maharashtra 

Bihar 

Allotment of fertilise-rs to Karnataka 

342. DR. V. VENKATESH: Win 
the Minister of AGRICULTURE be 
pleased io state : 

(a) whether Government have made 
any allotment of different ktnds of fertili-
sers to Kamataka during the years 1984-
85 and 1985-86; and 

(b) jf so, the quantity thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) Yes, Sir. 

(b) The details of allotment of ferti-
lisers to Karnataka during the years 1984-
85 and 1985-86 are given below : 

lOOO~ tonnes Nutrients) 

Year Season N p K 

1984-85 Kbarif \75 85 65 

Rabi 132 54 43 

Total 307 139 ]08 

1985-86 K barif 230 135 
Rabi 160 65 

85 
45 

Total 390 200 130 

Total 

325 

229 

554 

450 
270 

720 

A_I. taD ce froOl West Germany and 
Valt_ Kla •• om for .. oderD'sation of 

R_rkela aDd Dureapar Steel Plaat. 

343 SHRI JAGANNATH PATTNAIK : 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

(a) wbetber India is expJoriD, aven. 

Satara 

Bettiah 

ues for assistance from West Germaay and 
United Kingdom for modernisatioD of 
Rourkela and Durgapur Steel Plants; 

(b) whether any aarecment bas been 
arrived at in this regard; and 

(c) if so, the details thereof "l 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : <a) Yes, 
Sir. 

(b) No, Sir. 

(c) Does not arise. 

De,elopment or raiufed drl ••• d 'armlDI 

344. DR. B L. SHAILESH: Will 
the Minister or AGRICULTURE be pleas-
to state: 

(a) whether any lona-term plan has 
been formulated to tackJe the problem of 
agriculture in the rain fed drylaod areas in 
the country, particularly in Uttar Pradesh, 
with a view to exploit the fu)) potential or 
agriculture for growth by puttinl to dec-
tive and efficient use erratic and unevenly 
distributed rainfall; 

(b) if so, the broad outlines thereof; 
and 

(c) the role assianed to the State 
Government for tbe deveJopment or rained 
and dryland farming ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHR.I YOGEN. 
DRA MAKWANA): <a> Yes, Sir. 

(b) A Seventh Plan Centrally SpoDor-
ed Scheme of Natioaal Watershed Deve-
lopment Proaramme lor Itafllted Apicul. 
ture tor the developmeat of drylaad areas 
has been JauDche4 fro. 1916-17. The 
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maio features of the Scheme are (i) Land 
and moisture management for cropping 
s)'ttem introduction including dryland hor-
ticulture, fo~der production and farm 
foreatry; (ii) contingency seed stocking and 
supply of seedlings and grals seed/slips; 
(iii) trainin.; (iv) adaptive research 
activity; (v) provision of survey equipment 
and fabrication or new tools: and (vi) pre-
paration of field manuals, etc. 

(c) The State Governments are to 
prepare comprehensive watershed develop-
ment plans for implementation as per 
,uideJines provided by the Government 
of India, keeping in view the requirements 
of an area. 

SC/ST Nurle trainees in Bokaro General 
Hospital 

34S. SHRI SIMON TIGGA: \ViIl 

the Minister of STEEL AND MINES be 
pleased to state : 

(a) the number of Scheduled Castel 
Scheduled Tribe nurse trainees In Bokaro 
General Hospital of Bokaro Steel Plant 
since its beginning, year-wise; 

(b) the percentage of such trainees 
to the total number of nurse trainees in 
the said hospital; and 

(c) the number of SC/ST nurses pro-
moted in the last three years and the 
number of cases which are pending ? 

THE MINISTER OF STEEL AND 
MINES (SHRl K. C. PANn : (a) and (b) 
The Training Institute for Nurses started 
functioning from the year 1977. The 
required information is as under:-

Total No. of 
Nurse Trainees 

No. of SC/ST 
Nurse Trainees 

Percentage of SC/ST 
Nurse Trainees 

1977 26 

1978 22 

1979 32 

1980 2S 

1981 31 

1982 18 

1983 30 

1984 Nil 

1985 20 

1916 (Upto 22 
15.7.86) 

SC 

2 

1 

I 

ST 

3 

3 

3 

5 

2 

1 

sc 

6.25 

3.22 

s.oo 

ST 

11.53 

13.63 

9.37 

20.00 

'.45 

5.55 

(~) The number of departmental promotions awarded to SCJST nurses in the bl~t 
thr .. yeus was as usuScr : 
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y,ar 

1983 

1984 

198' 
1986 (Upto 15.7.86) 

Total 1 

Promotions awarded 
--------------
SC 

1 

ST 

1 

33 

34 

As aD 15.7.86, no SC candidate was eligible for promotion. However, 6 ST 
Dursing staff who are eligible for promotion, are beina considered. 

""ages of IFFCO worker. 

346. SHRI AMARSINH RATHAWA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

<a) whether workers of Indian Far-
mers Fertiliser Co-operative Limited, kalol 
(Gujarat) have been pJcadina for increase 
in wages since 1984; 

(b) jf so, the main reasons for not 
meeting their demand; 

(c) whether workers are requesting 
for the appointment of a new presiding 
officer of the National Industrial Tribunal; 
and 

(d) if so, by when the new presiding 
officer is likely to be appointed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS(SHRI 
K. NATWAR SINGH): (a) to (d) The 
matters regarding wage revision of work. 
men oC Indian Farmers Fertilizer Coopera-
tive Ltd. (IFFCO) were refer .. ed for adju-
dication before the National Industrial 
Tribunal, Calcutta in February, 1984. 
Meanwhile, the workmen of the Kandla 
unit and Delhi office entered into tripar-
tite settlements in July, 1985 and August, 
1985 respectively and the same were held 
by tbe Tribunal. The matters regarding 
t.he workmen of Kalol and PhuJpur units 
are still with the Tribunal and its award 
is awaited. Efforts are beiDg made to 
appoint the Presidios Officer of tbe Cent-
ral Government Industrial-cum-Labour 

Court. Calcutta as the earlier incumbent 
expired in March, 1986. 

Dues against Central Govern ment offices 
In Asansol 

347. SHRI PURNA CHANDRA 
MALIK: Will the Minister of URBAN 
DEVELOPMENT be pJeased to state: 

(a) the locations of Central Govern-
ment offices in Asansol; and 

(b) the amount due to Asansol Muni-
cipality as tax and other service charges 
during the last three yecsrs and the amount 
paid during the period, year-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH); (a) 
and (b) The information is being collect-
ed and wilJ be laid OD the table of the 
House. 
[Trtin~/at;oIlJ 

Demands of Rashtriya Samacbar Patra 
Mabas8ngb 

348. SHRI SARFARAZ AHMAD: 
SHRI VILAS MUTTEMWAR : 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether it is a fact tbat the 
Rashtriya Samachar Patra MahasaDlh sub-
mitted a charter of demands in June, 
1986; 

(b) jf so, the details of the de~nds; 
and 



(c) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) and (c) Government have 
already notified the interim relief at 
15% of the basic wages subject to a mini-
mum of Rs. 90/. per month as against a 
rate of 1.5% subject to manimum of Rs. 
45/- per month recommended by Wage 
Boards. 

[English)., 

Rem •• eratj,e price t() farmers for tbeir 
produce ia Tamil N"du 

349. SHRI N. DENNIS: WiU the 
~1inister of AGRICULTURE be pleased 
to state: 

(a) whether in view of the high cost 
of Irr,gation, farm labour and inputs the 
farmers do not get remunerative prices for 
their produce, especially for rice, in the 
State of Tamil Nadu; and 

(b) if so, the steps Government pro-
pose to take to ensure lower cost of culti-
vation and adeq uate return to the farmers 
for their produce 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) and (b) The 
procurement/minimum support prices 
fixed by the Government for important 
agricultural commodities, JOcludlng paddy, 
cover not only the cost of production but 
also provide a reasonable margin of profit. 
The cost of production covers all paid-out 
costs as well as tbe imputed value of 
owned assets, JJk.e, land and farnJly Jabour 
for which the farmers do nut incur cash 
expenses. 

The Government's policy is to lay 
emphasis on developmental programmes 
besides Centra1 Sector Scheme of Minikit 
of rice including propagation of tnew 
tccnoloa>' which would lead to arowth in 
production and productivity or r;c.. 

18 

[Translation] 

Assistance to State Governments to iaCreAse 
fooclgrailll production 

350. SHRI KAMLA PRASAD 
RAWAT: Wdj the Minister of AGltI. 
CULTURE be pleased to state : 

(a) whether Central Government 
gives any kind of assistance to States which 
are dencit in the production of foodgrains 
to enable them to increase agricultural 
production; 

(b) if so, the number of States provid-
ed WIth such assistance so far and the 
details of assistance provided to eacb of 
them; and 

(c) if no assistance has been provid-
ed the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a> to (c) Irrespec-
tive of a State being deficit in productIon 
of foodgrains or otherwlse, Central 
Government provides funds to the State 
Governments under various Centra! Se"tor 
and Centrally Sponsored Scbemes which 
aim at increasing agriculture productJon 
and productivity. Some of the schemes 
are: 

(i) 5pecial rice production pro-
gramme for sil[ eastern States VIZ. 

U. P., M. P" Bihar, Assam, 
Orissa and West BenJal; 

(ii) Assistance to Small and Marginal 
Farmers for increasing agricultu-
ral 'Production by providing assis-
tance to Integrated Rural Deve-
lopment Blocks; 

(iii) National Watershed Develop. 
ment Programme for DryJand 
Aariculture in the Watersheds 
selected by each State; 

(iv) National Pulses Development Prae 
Ifamme for increasing production 
of pulses in tbe country; and 

tv) Minikit programme or R.ice, 
Wheat, Millets and PoIses inclu-
dina propaaation of new t.cboo-
'-.y. 



Written Answerj 

[Enllish} 

Contract Iystem in Ealtera Coalftelds 
Ltd., iD Sa.thal Parlana, Blbar 

351. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of LABOUR 
be pleased to state : 

(a> whether the Eastern Coalfields Ltd. 
of Coal India Ltd. are using contract sys-
tem in tbe coal mines of Santhal Paraana, 
Jlihar in prohibited sections; and 

(b) if so, the action taken by his 
Minjstry to check the same '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) and (b) Information is 
being collected and will be laid on the 
Table of the House. 

Rep orled Dew. about the demis e of 
Shri J aid- van Ram 

352. SHRI SODE RAMAIAH : Will 
tbe ~finister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the A.J.R. in its 6 a.m. 
news bulletin on 4 July, 1986 inadvertently 
announced that Sbri Jagjivan Ram was 
dead; 

(b) whether investigation has been 
conducted into the matter; 

(C) U so, the details thereof; and 

(d) the action taken to check such an 
awkward situation in future '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL: (a) The news of the passing 
away of Babu Jagjivan Ram was broadcast 
as a flash in the 0600 hrs. Hindi bulJetin 
on July 4, 1986. It was the first item in 
tbe 0605 hrs. English bulletin on the same 
day. Soon thereafter AIR learnt that the 
information regarding the death of Babu 
Ja;jivan Ram was not correct. Therefore, 
the news was contradicted with regret in 
the Hindi bulletins at 0700 hes. and 0800 

hrs. and in the 0810 hrs. English bulletin. 

(b) to (d) An enquiry into this matter 
is being conducted. 

I Trans/ation] 

Fiaancial assistance to Bhopal MDaici-
p.1 Corp oratioa by HUDCO 

353. SHRI K.N. PRADHAN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the amount of financial assistanc. 
given by HU DCO to Bhopal Municipal 
Corporation for different housing schemes 
for weaker sections durin& the last three 
years, scheme-wise; and 

(b) the amount of, financial assistance 
proposed to be given to the Corporation 
during the year 1986·87 '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOp .. 
MENT (SHRI DALBIR SINGH) : <a> No 
scheme has been received by HUDCO 
from the Bhopal Municipal Corporation 
nor there is any in pipe line. 

(b) HUDCO earmarks funds for State' 
Umon Territory as a whole and not for ali 
individual agency. 

[English} 

Production of cotton io the country 

354. SHRI NITY ANANDA 
MISHRA: Win the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether production of cotton this 
year has been more despite the less area 
coverage as compared to the last year; 

(a) if so, the figures thereof; 

(c) whether cotton growers are facing 
difficulty because of the surplus stock with 
them on account of slump in internal 
consumption and restrictions on export; 
and 

(d) if so, the steps, taken or contemp-
lated by Government to alleviate the hard-
ships of cottOD arowers ? 



THE MINISTER OF STATE OF THE 
DBPAR.TMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) and (b) Final 
estimates of area and production of cotton 
for 1985-86 have not yet been received 
from all the States. However, on the 
basi~ of reports already received~ it is 
currently assessed that both area and 
production of cotton during 1985-86 are 
marainally higher than those in 1984 .. 85 
i.e. 74.4 lakh ha. and 84.7 lakh bales of 
170 kl. each. 

(c) and (d) There has been no slump 
in internal consumption of cotton, which 
is reported to have marginally increased 
as compared to Jast year. The export 
quota for the current year has also been 
considerably enhanced. Further the 
embargo on minimum exports price for 
lon& staple cotton exports has been with-
drawn from 27.3.1986. Also in order to 
mitigate the hardships of the growers due 
to excess supply, tbe Cotton Corporation 
of India was directed to purchase cotton 
at the minimum support prices announced 
by the Government. The Corporation had 
already purchased 15.36 lakh bales as on 
10.7.1986. as compared to only 6.40 lakh 
bales during the corresponding period last 
year and a total of 6.69 lakh bales during 
tbe entire season last year. In addition, 
the Maharashtra State Cooperative Cotton 
Growers' Marketing Federation, which 
procures cotton in Maharashtra under the 
monopoly procurement scheme, is reported 
to have purcbased about 28.43 lakh bales 
of cotton till 30th June, 1986 as against 
16.97 lakh bales procured during the 
corresponding period last year. The 
Government have also been considering a 
10Dg-term export policy for cotton to 
alleviate any hardship to the cotton 
arowers. 

Allotment of LIG Flah at Kalkaji 
UDder HUDCO Pattero Scheme 1979 

355. SHRI G. BHOOPATHY: Will 
tbe Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether durina February 1983. the 
D.Uli Dovelopment Authority aanounced 

allotment of 216 LIG Flats at Kalkaji 
Extension under HUDCO New Pattern 
Scheme, 1979; 

(b) whether the specific draw has not 
been held even after lapse of more than 3 
years; and 

(c) the time by which the D.D.A. 
propose to provide final allotmentJ 
possession of flats ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : <a) 304 
registrants of LIG category under the New 
Pattern Scheme 1979 were allotted fiats in 
Ka1kaji Extension through draw held in 
February 1983. 

(b) Yes, Sir, specific draw has yet to 
be held. 

.. 
(c) The houses are likely to be com-

pleted by September, 1986 whereafter tbe 
specific draw will be held and allotment 
letters issued. 

[Trans/at Ion] 

Norms followed to pro'Vid e perman eDt 
status to emplo yees of N.S.C. 

356. SHRI HARISH RAW AT: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) the number of employees working 
in the National Seeds Corporation 
Limited; 

(b) the percentage of employees 
among them who are permanent; 

(c) the norms foUowed for giving the 
temporary employees a permanent status; 
and 

(d) whether any time flame bas been 
fixed to make all the employees perma. 
nent? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHIU YOOEN-
DRA MAKWANA) : (a) As Oil 31st May, 
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1986, 1718 employees were working in 
NSC in regular pay scales. J n addition 
to this 950 workers were employed on daily 
wage basis. 

(b) to (d) While the NSC does not 
have any permanent posts, the employees 
working in regular scales who complete 
their probatl on period satisfactorily, are 
made regular. 
{English] 

MemoralJdum Against Project 
Coordinator (Barley) 

357. SHRI NARAYAN CHOUBEY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the Director of the Indian 
Agricultural Research Institute (IARI), 
New Delhi has received a memorandum 
on behalf of the employees of All India 
Coordinated (Barley) Improvement Project 
IARJ, Regional Station, Karnal in 
February, 1986 regarding irregularities in 
purchases, fund, tempering of official 
records, misuse of official vehicles etc. 
against the Project Coordinator (Barley); 
and 

(b) whether any enquiry has been 
conducted into the allegations; and if so, 
the results thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) Yes, Sir. 

(b) Yes, Sir. The further course of 
action is under consideration in consulta-
tion with the Central Vigilance Commis-
sion. 

Financi Dg of Nationa I Housing 
Scbemes 

358. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) what are the various national 
housing schemes funded by HUDCO; 

(b) whether Government propose to 
have ar:iform guidelines for their national 
bousina scbemes; 

(c) whether Government are aware of 
the problems like the shortage of finance 
for housing and delay in lending IDOne, 
by financial institutions; and 

(d) if so, the specific steps taken by 
Government to tackle the problems and to 
streamline the procedures for lending 
money by financial institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SI NGH) : <a) 
and (b) The folloWing Social Housing 
schemes for which the guidelines have 
been laid down by the Union Government 
are being financed by Housing and Urban 
Developmen~ Corporation (HUDCO) ; 

(i) Housing Scheme for Economically 
Weaker Sections; 

(ii) Housing Scheme for Low Income 
Group; 

(iil) Housing Scheme for Middle In-
come Group; 

(iv) Rental Housing Scheme for State 
Government Employees. 

(c) Yes, Sir. 

(d) Various steps have been taken to 
improve housing madequacy ~ some of 
which are arisen in the country: 

(i) The level of investment in the 
public sector during the 7th Plan 
has been raised to Rs. 2458 erores 
as against Rs. 1491 crores in the 
6th Plan. 

(ii) Under the 20-Point prO~Tamme 
which is being implemented as an 
essential part of State Plans, 
schemes for alJotment of deve-
loped house sites free of cost and 
construction assistance in rural 
areas ha've been included. More. 
over, the States are being assisted 
under the financiag programmes 
of Housing and Urban Develop-
ment Corporation for the schemes 
for housina of economic.no)' 
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weaker sections and low income 
group families. 

(iii) Several fiscal incentives have been 
given to encourage investment in 
housing. 

Sbo~tralJ in food production during 
1985-86 

359. SHR[ BRAJA MOHAN 
MOHANTY: 

SHRI YASHWANTR~O 

GADAKH PATIL : 

SHRIMA TI BASA V ARAJES-
WARI: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether targets of foodgrains 
production for 1985-86 have fallen short 
by 10 million tonnes; 

(b) if so. in \\ hich parts of the country 
the actual production felI short of the 
targets and the reasons therefor; and 

(c) the steps proposed to be taken by 
Government to boost the production of 
goodgrains and achieve the targets during 
the coming years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKW ANA): (a) and (b) Final 
estimates of foodgrains production during 
19~5-86 have not yet been received from 
all the States. However, on the basis of 
reports received so far, it is currently 
assessed that foodgrains production during 
1985-86 may be around 148 million tonnes. 
As ~ against the target of 159.2 million 
tonnes. Failure of monsoon in Kbarif 1985 
in a number of States was primarily respon-
sible for the shortfall in production. 

(c) Steps proposed to be taken by the 
Government to boost production of good. 
grains and achieve targets during the 
coming years, illter-alia, include; 

(i) Expansion of arta under High 
Yieldins Varieties; 

(ii) Increased use of quality seeds; 

(hi) Increased and efficient use of 
fertilisers; 

(iv) Efficient use of irrigation water 
and expansion of area under 
irrigation. 

(v) Adequate plant protection mea-
sures over a larger area; 

(vi) Stabilisation of crop production 
in drought prone areas through 
dry farming technology; 

(vii) Transfer of improved production 
technology to the farmers; 

(viii) Training of farmers and extension 
workers; 

(ix) Providing remunerative 
and marketing support 
farmers. 

prices 
to the 

Unauthorised constructioD in Delbi 

360. SHRI BHATTAM SRIRAMA 
MURTY Will the Minister of URBAN 
DEVELOPMENT be pJeased to state: 

(a) the steps being taken to prevent 
unauthorised construction and removing 
encroachment on public lands in Delbi; 

(b) the number of jhuggies shifted or 
removed and the number of unauthorised 
constructions demolished during the 
current year in Delhi; and 

(c) the number or persons against 
whom prosecutions have been launched 
for unauthorised construction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) 
The remedial steps taken for prevention of 
encroachments on public land ill Delhi 
are indicated in the statement given below. 

(b) DDA, duri8S the p~rjod frolD 
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1.1.86 to 30.6.86, removed 9780 encroa-
chments (8535 jbuggis and 1245 mIscellan-
eous structures). 6039 evictees were pro-
vided alternative accommodation which 
Include 5808 residential and 231 commer. 
cial sites/camps. 

MeD bas removed and demolished 
698 and 576 jbuggis respectively during the 
year. 

NDMe removed 900 jhuggis from 
Government and municipal lands and 
demolished 60 unauthorised structures 
during the current year. 

572 numbers of Jhuggis etc. were 
removed/demolished by the Department of 
of Railways. 

Information from delhi Contonment 
Board and the Ministry of Defence has 
not been received. 

(c) The number of prosecutions laun-
ched by various organisations is as 
follows :-

Name of 
the 

Organisation 

DDA 

MCD 

NOMe 

No. of 
prosection 
launched 

79 (during the last three 
months) 

155 (complaints lodged 
with the police upto 
June, 1986 under the 
amended provisions of 
DMC Act.) 

27 (prosecution launched 
under the amended 
section 195-A of 
Punjab Municipal 
Act). 

The fonowlng remedial steps bave 
been taken :-

(i) A directive was issued to all 
concerned that encroachment 

80 

on public property .hould 
be checked in the very bee-
inning and Dot allowed to be .. 
come permanent whca it 
becomes difficult to remOVe 
them. 

(ii) The Delhi Development Act, 
1957, the Delhi Municipal 
Corporation Act, 1957, the 
Punjab Municipal Act, 1911 
(as applicable to New Delhi 
Municipal Committee area} 
and the Public Premises 
(Eviction of Unauthorised 
Occupation) Act, 1971 were 
amended in May. 1984 to 
declare unauthorised con-
struction and encroachment 
cognizable o:ff~nces and 
also provide for Appel1ate 
Tribunal to bear 
appeals against the orders 
of demolition in Delhi 
to the exclusion of the 
jurisdiction of the Civil 
Courts. The provisions 
relating to th~ declaration 
of these as 'congizable 
offences· had been enforced 
last year. The prOVISions 
relating to setting up Appel. 
Jate Tribunals have also 
since been enforced (with 
effect from 10.2.86 in res-
pect of Delhi Municipal 
Corporation Act and Punjab 
Municipal Corporation Act 
and 14.2 86 in respect of 
Delhi Development Act). 

(iii) A meeting was taken by 
the Home Minister on 
18.6.85 in which guidelines 
were laid down for preven-
tion and cbecking of un-
authorised construction 
and it was decided to fix 
responsibility for this pur-
pose at fairJy hiah level in 
the concerned oraaaisatioDs. 
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,",'ork... Co_dltioD. 10 ICAR Relearc h 
Co .. pl.,s for NEH reafo n, Nagai. ad 

Centre, Jharnapalli 

361. SHRI BALASAHEB VIKHE 
PATIL ~ Will the Minister of AGRI-
CUL TUltE be pleased to state : ~ 

(a) the number of posts vacant in the 
leAR Research Complex, North Eastern 
Hills Region (Nagaland Centre). Jharna-
pani and since when; 

(b) whether Government are aware of 
tbe reports that the staff working in the 
aforesaid ICAR complex is in the grip of 
constant fear and threat to their Jives by 
the terrorists; 

Cc) whether Government have also 
received representations/complaints in" 
this reaard; and 

(d) if so, the remedial steps taken! 
contemplated in this regard? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICULT-
UItB AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Out of 
a total number of 125 posts sanctioned 
for the Nagaland Centre of the Research 
Complex for the North-Eastern Hill 
R.pon, 35 posts are at present vacant, 
the vacancies ranging from two to six 
years. 

(b) to (d) There are no terrorist 
activities at the Nagaland Centre. How-
ever, on 2nd April, 1986, the Joint 
Director of the Centre was assaulted by a 
IlOUP of local youths. This incident 
created a sense of insecurity among the 
officers and staff at the Centre. The 
Chier Minister of Naga1and, the Chief 
Secretary and the Director General or 
Police were requested to provide security 
to the officers and staff working at the 
Centre. At present, the situation at the 
Centre is normal. In fact, the Centre is 
fUltCtioain. normally since 10th April I'''. ' 

Allocation for replacement of disea.e 
affected old COCODUt trees 

362. SHRI V. S. VIJAYARAGHA-
VAN: Wil1 the Minister of AGRICULT-
URE be pleased to state: 

(a) the total allocation for the re-
placement of disease-affected as well as 
old coconut trees and the rejuvenation of 
tbe existIng plants during the year 1986-87; 
and 

(b) the details of the work done in 
this respect in Kerala ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICULT-
URE AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) The 
replacement of disease-affected as well as 
old cocount trees and rejuvenation of 
existing coconut p1ams is proposed to be 
taken care of under the scheme "6Inte-
grated Development of Coconut Industry 
in India" proposed by the Coconut 
Development Board for the Seventh Plan. 
The Scheme and the allocations for 
various sub-components under it are under 
consideration. 

(b) During the Sixth Plan period and 
1985-86. a total of 2.46 lakh diseased 
palms were removed and 66,000 trees were 
rejuvenated by supplying 15 Jakft seed-
lings at a total cost of Rs. 210.80 lakhs 
under different schemes. 

Closore of newspaper establishments 00 

1 July, 1986 

363. SHRI KRISHNA SINGH 

SHRI KALI PRASAD 
PANDEY: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether newspaper establishments 
were closed on 1 July, 1986 following a 
decision by the Executive Committee of 
the Indian and Eastern Newsparers 
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Society as a mark of protest aaainst cer-
tain poticy decisions io respect of news-
paper industry; 

(b) if so, the specific issues that evo-
ked the protest; and 

(c) Government's reaction thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFOR-
MATION ANU BROADCASTING 
(SHRI V. N. GADGIL) : (a) Reports to 
this effect appearing tn the Press have 
come to the notice of the Government. 

(b) According to the Press reports, the 
c10sure bad been called for as a mark of 
protest against the aneged arbitrary 
policy of the Government in the matter 
of allowing higher quantum of Interim 
Relief to the Newspaper Employees, 
increase in news-print prices, low rates 
for Government advertisements, etc. 

(c) The Government is fully commit-
ted to the growth of a free Press in the 
country and has been taking all possible 
steps in a rational manner for its overall 
development within the constraints posed 
by limited availability of country's 
resources. 
I Transl ation1 

A .. is '.n ~e to States for dr .,Baht relle' 

364. SHRI DILEEP SI)t;IGH 
BHUltIA: 

SHRI M. R.AGHUMA REDDY: 

SHRI KAMLA PRASAD 
RAWAT: 

Will the Minister of AGRICULTURE 
be pleased to state : 

<a) the number of districts a1f'ected by 
severe drought in the country till June, 
1986 State-wise; 

(b) whether any Central team made 
any on-the-spot study of the areas affected 
and if so, the dates on which such studies 
were conducted; 

(c) the amount of assistance recom-
mended by Central team, State-wise; and 

(d) the amount of Central assistance 
given, State-wise as also the amount of 
money spent by each of these States on 
that account by mobilising their own 
resources? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) to (d) State-wise 
information in respect of number of 
districts affected by drought during 1986-
87 (till June, 1986), dates of the visits of 
tbe Central Teams and ceilings of ex-
penditure approved so far, are given in 
the Statement given below. As regards, 
tbe details of the amount spent by the 
States by mobilising their own resources, 
information is being collected from con-
cerned States and will be placed on tbe 
Table of the House, on receipt. 
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[english) 

Operation Flood Proarammes 

365. SHRIMATI GEETA MUKHER-
JEE: 

KUMARI PUSHPA DEVI: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether the second phase of the 
Operation Flood ended recently; 

(b) if so, when; 

(c) what was the target of various 
programmes of Operation Flood-II and 
tbe actual achievement in each case: 

1. 

2. 

3. 

4. 

5. 

Particulars 

Rural dairy 
processing capacity 
(LLPD) 

Urban Milk Marketing 
(LLPD) 

No. of Dairy Cooperative 
Societies. 

No. of farmer members 
(Lakhs) 

Average milk 
procurement (LLPD) 

LLPD-Lakh Htres per day. 

(d) Project Report for Third phase 
of Operation Flood is under considera-
tion of Government. However, the 
various programmes under Operation 
Flood are continuing 

1. 

2. 

Particulars 

1 

Rural dairy processing 
capacity (LLPD) 

Urban Milk Marketing 
(LLPD) 

(d) whether the third phase of Ope-
ration Plood has been started; and 

(e) if so, the details thereof and the 
targets fixed therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKW ANA): (a) and (b) Opera-
tion Flood-II ended on 31.3.1985. 

(c) Table below indicates targets and 
achievements of selected components under 
Operation Flood II during the Sixth Five 
Year Plan period i.e. 1980-8J to 1984-85:-

1984-85 (Cumulative) 

Targets Achievement 

76.00 81.75 

43.00 50.11 

29000 34523 

34.80 36.31 

55.30 57.84 

(e) The proposed target of selected 
components for Op:ration Flood, Phase-
III is as folJows :-

Cumulative 

2 

200.00 

124.2 
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3. 

5. 

1 

No. of Dairy Cooperative 
S~ieties 

No. of farmer members 
(laths) 

Average milk procurement 
(LLPD) 

LLPD-Lakh litres per day 

Proda etion of foodgrains per bectare 

366. SHRI D. N. REDDY: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(3) whether Government are aware 
that inspite of increase in production of 
foodarains to about 150 million tonnes, 
the per hectare yield in India is one of 
the lowest; and 

(b) if ao. the measures being taken 
by Government to increase per hectare 
yield in the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
ORA MAKWANA): (a) Although the 
per hectare yield of foodgrains in India is 
one of the lowest. it has shown an upward 
trend during the last few years, particu-
larly in case of wheat and rice. 

(b) The measures being taken by 
Government to increase the per hectare 
yield in the country. inter-alia, include: 

(i) 

(Ii) 

(iii) 

Maximisation of productivity 
in irrigated areas; 

Timely, easy and adequate 
supply of agricultural inputs, 
like, technology, seeds, fertili-
sers, implements, plant protec-
tion, chemicals, credit, etc.; 

Increasing the area under 
High Yielding Varieties Pro-
gramme from S6 million ha. in 
1984-85 to 70.S million ba. by 
the end of Seventh Plan; 

2 

50,000 

100.2 

122.20 

(iv) Greater attention to dry1and 
farming through watershed 
management, use of seed-cum-
fertJJiser dri1Js, increased use of 
fertiliser and seed of short 
duration varieties and cultiva-
tion oi coarse grains and 
pulses; 

(v) Production of sufficient seeds 
of different classes, namely, 
breeder seed, foundation seed 
and certified seed so as to 
COver targetted areas under 
High Yielding Programme. It 
is envisaged to replace 20% 
seed of self pollinated varieties 
and 1 OO<}~ of hybrids, each 
year; 

(vi) Adoption of area approach in 
potential districts for increasing 
the production of various 
crops; 

(vii) Adoption of integrated plant 
protection measures; 

(viii) 

(ix) 

(x) 

Introduction of cropping sys-
tems to overcome risks of 
crops failures rlue to droughts; 

Assuring remunerative prices 
of various food crops to tbe 
farmers and their announce-
ment berore the sowing season 
and also organisational support 
for purchase of commodities 
at these prices; 

J ntensi6cation of rea search 
efForts so as to extend the 
benefits of new tcchDolol), '. 
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more farmers; 

(xi) To proh.ct the interests of 
both farmers and consumers 
by attending to the require-
ments of production, process-
ing, storage, marketing and 
distribution in an integrated 
manner. 

Production and availability of fertilizer s 

367. SHRI BANWARI LAL PURO-
HIT: Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the attention of Govern-
ment has been drawn to a news item cap-
tioned "Fertilizer production below instal-
led capacity" appearing in the 'Economic 
Times' dated 20 June 1986; 

(b) if so, the quantum of fertilizer 
produced by each of the fertiliser units in 
the public sector during the year 1985-86; 

(c) whether due to shortage of fertili-
sers the farmers are not getting the fertili-
sers at a reasonable price; 

(d) whether the steps taken by Gove-
rnment have resulted in an increase in the 
production of fertilisers; and 

(e) if so, what further steps are con-
templated by Government to boost the 
production of fertilisers in the country 
and also make available the same at a 
uniform price 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) A Statement containing the requi-
site details IS given below. 

(c) No, Sir. Fertilizer availability 
in almost all parts of the country is more 
than satisfactory. It is also the policy 
of the Government to make fertilizers 
available to the farmers at stab~e and rea-
sonable prices. To ensure this, Govern-
ment exercises statutory control 

over sening prices, which are kept at a 
reasonable level through Government 
subsidy. 

(d) Yes, Sir. There has been a subs-
tantial increase in production of fertili-
zers which is treated as a priority industry 
by the Government. The production of 
fertilizer nutrients (Nitrogen and Phospha-
tes) during the first year of the Seventh 
Plan (1985-86) touched a level of 57.56 
1akh tonnes as against 30.05 lakh tonnes 
of nutrients in the first year of Sixth Plan 
(1980-81). 

(e) A major programme has been 
undertaken to increase further the produc-
tion of fertilizers in the country during 
the Seventh Plan period. As a part of 
this programme, fifteen fertilizer projects, 
inc]ud;ng expansion schemes, have been 
taken in hand, to add substantiaHy to the 
fertilizer capacity already under operation. 
Efforts are also being made to optimise 
production in the existing fertilizer p1ants 
by modernising them and also by provid-
ing captive power units. 

Government are already fixing uniform, 
statutory maximum retail prices of fertili-
zers under the Fertilizer Control Order. 

Sta temeot 

Production of fertilizers in public sector 
units during the year 1985-86 

Name of the unit Production 
(In thousand 

tonnes) 
1985-86 

A, Nitrogenous Fertilizers 
(Nitrogen) 

1 

Sindri Modernisation 
Gorakhpur 
Ramagundam 
Talcher 
Nangal-I 
Nangal-Il 

2 

74.1 
78.9 
55.3 
52.9 
60,8 

138.3 



Written A",wer, ASADHA 30. 1~(J:S (SAKA) Written A",,,er, 94 

2 

Bbatinda 168.2 

Panipat 141.9 

Narnrup-I 17.1 

Namrup-II 58.7 

Durgapur 462 

Barauni 92.8 

U dyogarnanda) 59.3 

Cochin-I 56.3 

Cochin-I1 64.4 

Trombay 81.2 

Name of the unit 

1 

TrombaY-IV 

Trombay-V 

ThaI 

Madras 

RourkeIa 

NeyveIi 

By-Products 

Total 

2 

51.8 

136.0 

376.5 

131.0 

34.5 

59.1 

16.3 

2052.0* 

(*Includes 400 tonnes trial production 
from Paradeep) 

Production (In thousand tonnes) 

1985-86 

B. Phosphatic Fertilizers (P 203) 

U dyogamandal 31.7 

eoch-in-II 70.4 

Trombay 39.8 

Trombay-IV 51.8 

Madras 93.0 

Khetrt 6.4 
SSP Units 10.0 

---
Total 304.0· 

(*Includes 900 tonnes trial production from Paradeep) 

Design for shelter for weaker sectioQs 
by National Building Organisation 

368. SHRI P. M. SAYEED: Will 
the Minister of URBAN DEVELOP-
MENT be pJeased to state: 

(a) whether the National Building 
Organisa tion has evolved a design of a 
shelter to accommodate economically wea-
ker sections livmg in urban areas; 

(b) if so, the approximate cost of 
tbe shelter; 

(c) the precise accomodation and 
arca of the plot; 

(d) whether there would be scope for 
further expansion; and 

(e) whether some other designs for 
middle income group of people have also 
been made and if so, the details there-
of? ~ 

THE !\.1INISTER OF STATE IN 
THE MINISTRY OF URBAN DEVEL-
OPMENT tSHRI DALBIR SINGH): 
(a) Yes, Sir. 

(b) The 'Shelter House't can be com-
pleted in stages at an approximate cost 
ranging fr(lm Rs. 9.500/- to Rs. 15,0001-
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(c) The accommodation comprises a 
room a mUlti-purpose room, and an 
open 'toilet. The area of the plot is 21 
sq.m. and the plinth area is 17.44 square 
metres excluding the toiJet 

(d) Yes, another floor can be added. 

(e) Yes, Sir, NBO bas evolved typi-
cal 100 house designs for varied plot sizes 
from 70 square metres h,.J 270 square 
metres suitable to middle income group. 
These designs are based on local building 
bye-laws, The house designs for De hi 
show maximum space utilisation and 
economical load bearing construction. 

r Translar on] 

Drought in Rajasthan 

369. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of AGRICUL-
TURE be pieased to state : 

(a) whether Government of Rajasthan 
had sent any memorandum to the Central 
Government for providing assistance for 
famine affected areas of the State; 

(b) if so, tbe details thereof; 

(c) the amount asked for by the 
State Government as assistance; 

(d) whether a study team visited 
drought affected areas in the first week of 
June, 1986 for assessing the situation; 

(e) if so, whether any report was 
presented by the study team; 

(f) the reasons for delay in extendjng 
the assistance; and 

(g) the time by which the assistance 
would be provided along with the amount 
thereof '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICULT-
URE AND COOPERATION (SHRI 
YOGENDRA MAKWANA) (a) Yes. 
Sir. 

(b) and (c) The State GovernmcDt 
of Rajasthan has submitted a memorand-
um seeking Central assistance for tactliDI 
the continuing drought to the tUlle of Rs. 
151.68 crores, on 21st May, 1986 for the 
following items of relief :-

I tern (Rs. in crores) 

(i) Employment 

Generation 87.97 

(ii) Drinking water 59.51 

(ii i) Cattle Feed 4.20 

151.68 

(d) Yes, Sir. 

(e) Yes, Sir. 

(f) and (g) The report of the Central 
Team has been considered by the Hiah 
Level Committee on Relier and necessary 
sanction for Central assistance will be 
issued shortly. 

[English) 

Edible oil seeds plantations in Keral. 
and A &. N Islands 

370. DR. K.G. ADIYODI: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) the area in hectares under edible 
oil seeds plantation in Kerala duriD& Sixth 
Plan; 

(b) th~ number of species planted 
with the area under each and the tara.t 
for production of edible oil seeds durinl 
the Seventh Plan period; 

(c) whether there is aDy proposal to 
plant oil palm in Andaman II. Nieobar 
I slands; and 

(d) if so, when and the area propo-
sed to be planted durin, Seventh Plan '1 
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI-
CULTURE AND COOPeRATION (SHRI 
YOGENDRA MAKWANA): (a) An 
area of 2252 hectares was planted with red 
oil pa'm in Kerala during the Sixth 
Plan. 

(b) Only Teenra hybrid variety of 
red oil palm has been planted in Kerala. 
The target of production of edible oil 
seeds during Seventh Plan period for 
India is 167.83 lakh tonnes. 

(c) and (d) Red oil palm has already 
been planted in Andaman & Nicobar Is-
lands over an area of 1593 hectares. It 
is prot1osed to plant an additional area of 
400 hectares under Red Oil palm in 
Andaman and Nicobar Islands. 

Laud under paddy cultivation in tbe 
country 

371. SHRI THAMPAN THOMAS: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a the total land under paddy culti-
vation in India, State-wise; 

. tb) whether there is any proposal to 
increase food production in Kerala parti-
cularJy of rice; and 

(c) if so, the details thereof? 

THE MINISTER OF ST ATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) The 
total area under ,addy cultivation in the 
Country is 411.6 lakh heactares (1984.85). 
The statewise area under paddy cultiva-
tion is liven in the Statement given 
below. 

(b) and (c) Yes, Sir. It is propos~d 
to increase the food production in Kerala. 
Tbe taraets or food production for 198&' 
87 Vl6_"..vil achie\'ments durina 1984-85 
are as under:-

Crop 1984-85 

Rice 1232 

Other 3 
Cereals 

Pulses 22 

Total 1257 
foodgrains 

('000 toooes) 

1986-87 
(TarBet as 
recommended 
by Working 
arOup) 

1400 

4 

26 

1430 

State_eat 

Statewise area under pandy culti-
vation during 1984-35. 

State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meabalaya 

NaSal,ad 

Area 

(in Lakh hecta-
res) 

35.3 

23.2 

51.7 

5.7 

5.6 

0.4 

2.8 

11.6 

7.4 

48.4 

15.2 

1.7 

1.1 

l.l 
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1 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Union Territories 

An India 

2 

43.7 

)6.5 

1.7 

0.2 

25.2 

2.7 

SSA 

52.0 

2.7 

411.6 

Setting ~PT at MotapsajLagjung 
Tebla i D Ladakh 

372. SHRI P. NAMGY AL : Will 
the Minister of INFORMATION AND 
BROADCASTING be p]eased to state: 

(a) whether due to low power, vast 
area and hilly terrain the T. V Centres at 

Leh and Kargil cannot cater to the major 
parts of Ladakh region; 

(b) whether Government propose to 
set up one more T. V. Centre each at Mo-
tapsa Plateau or Lagjung Tebla in Nubra 
Va11ey of Ladakh and Spadum in KargJ} 
district of Ladakh; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) Yes, Sir. 

(b) No, Sir. 

(c) TV Service to uncovered parts of 
the country can be eXlended only in a 
pbased manner, depending on the a vail-
ability of resources. 

Review of policy 0. forella chadered 
fishing boats 

31l. SHRI R. S. MANE: Will the 
Minist"f of AGRICULTURE be pleased 
to state: 

(a) whether Government have reci-
ved respresentation against the ongoing 
activities by foreiln chartered fishing 
boats; 

(b) is so, the reasons for continuiDi 
such policies; 

(c) whether any review of the policy 
is being contemplated and if so, the 
details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) and (b) 
Representations have been received from 
various quarters against tbe policy of 
chartering foreign fishing vesse's. Govern· 
men. have- examined these representations 
and adequate remedial measures have been 
taken. The charter policy aims at aug-
menting the fleet of deep sea fishing 
ves~eJs through obligatory purchase by 
the Indian charterers; transfer of techno-
logy, establishing overseas market for un-
conventional fish and establishJng the 
economic viability of deep sea fishing. 
The chartered vessels are required to be 
phased out according to a fixed time frame 
to be repJaced by ownership vessels of 
Indian companies. 

(c) The policy of chartedng foreign 
fishirr yesseJs is heing reviewed in consul .. 
tation with the c.oncerned agencies. 

Depende DCC on EEC donations for 
Operation Flood Programmes 

374. PROF. RAM KRISHNA 
MORE: Wtll the Minister of AGRICUL· 
TURE be pleased to state: 

(a) When was the 'Operation Flood' 
programmes launched in the country. 

(b) to what extent the country con-
tinues to be dependent on EEC donations! 
gifts etc. of surplus diary products for 
the programme; and 
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(c) the efforts made so far to en ... 
hance the milk production in the country 
to reduce the dependency on EEC ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Opera-
tion Flood I Programme was launched in 
1970-71. The Operation Flood II Project 
was approved by the Government in Octo-
ber; 1978. However, due to delay in 
completion of pre-reqUIsites the plannjng 
process under Operation Flood II was 
not initiated simultaneously in all the 
States. 

(b) As a result of progressive incre-
ase in mik production In the country, 
there has been gradual increase in the 
production of dairy products. It is 
expected that import of EEe gift dairy 
commodities will decline in future. 

(c) Several measures ha"e been 1aken 
by the Government for promoting cattle! 
buffalo development on scientific Jines 
with a view to improve their health and 
productivity. The main policies and 
strategies adopted are as under :-

(i) Genetic improvements of nati-
onally important cattle breeds by 
selective breeding in their home-
tracts and up-grading in other 
selected areas; 

(ii) Cross-breeding <-'f non-descript 
cattJe with eKotic dairy breeds; 

(iii) Progressive g~netic improvement 
of Important buffalo breeds by 
selecllve breeding and upgrading 
of non-de~cript buffaloes in ot her 
areas tor improvement in mIlk 
yields; . 

(iv) Development of feed and fooder 
resources m order to provide 
adequate nutrition to livestock; 

(v) Organisation of effective animal 
health services to support the 
production programme; 

(vi) Under Operation Flood II, infra-
structure for providing inputs for 
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increased milk production is 
being enlarged throoah D1i1k 
producers cooperative societies. 
The economic status of rural 
poor in tbe diary cooperatives 
is improved by a regular pay-
ment of remunerative prices 
round the year. providing mark.et 
for rurally produced milk and 
economically priced inputS for 
increasing milk production. 

Urbao hODBin& shortfall in S~,eath 
Plan 

375. SHRI MURLI DEORA; Will 
the MInister of URBAN DEVELOP-
MENT be pleased to state: 

(a) tbe total urban housing shortfall 
estimated in tbe Seventh PJan; 

(b) whether there are any plans to 
meet this shortfall; 

(c) whether there are any directives 
to tbe State Governments to meet the 
national housing shortfall; and 

(d) whether with a view to arrest the 
unwieldy growth of our ciries, Govern-
m~nt have in mind any national industnal 
location policy which would restnct furt-
her industrial development witbin existmg 
city Hmits '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEV-
ELOPMENT (SHRI DALBIR SINGH) 
(a) The Urban housing shortfall by the 
end of Seventh Five Year Plan is estima-
ted to be 9.7 ml1lion units. 

(b) and (C) Housing is a State sub-
ject and Social Housing Schemes are im-
plemented by the State Govts./UT Admns, 
as per their requirements aod plan priOri-
ties. Cenlrdl financial assistance is given 
in the shape of block loans and block 
irants without being tied to any particular 
scheme or head of development. Under 
20. POlDt Programme, whIch is being im-
plemented as an essential part of State 
Plans, Sites and Services are aJJotted to 
EconomicaBy Weaker Sections in urban 
areas at cost price. Moreover, Statos 
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and UTs are assisted under the financing 
prOiramme of Housing and Urban Deve-
lopment Corporation for tbe Schemes for 
various categories particularly Economi-
cally Weaker Sections and Low Income 
Group families. 

(d) As per the existin8 policy no 
exemption from industrial licensing is 
normally given for the location of indus-
trial units (other than small scale units) 
within (a) the standard urban area limits 
of a city having a population of more 
than one million and (b) the Municipal 
Umits of the city with a population of 
more than 5 Iakhs, tbe population figures 
being determined on the basis of latest 
census. 

Droulht in Gajar.t 

376. SHRI c. -J. G AMIT : 
SHRI RA~JlT SINGH GAEK-
WAD: 

Will the Minister of AGRICULTURE 
be pleased to state : 

<a) the extent of area in Gujarat 
affected by scarcity (famine) conditions 
and the number of persons and cattle hit 
thereby; 

(b) the amount demanded by State 
Government to face scarcity condition 
and the amount sanctioned by Central 
Government: 

(c) the amount given to the State up-
to June, 1916; 

Amount 

Demanded 

(d) the amount spent upto 30 June 
1986 in Gujarat on relief with detaill 
thereof; 

(e) whether the entire amount sancti. 
oned is treated as grant or as loan; 
and 

(f) if loan, the reasons for treatin& 
the amount as loan and not as arant ? 

THE MINISTER OF STATE IN 
THE DEP AR TMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) The 
Government of Gujarat submitted a 
memorandum seeking Central assistance 
for tackling drought in October, 1985. 
They also submitted a suoplementary 
memorandum in April, 1986. Accordin& 
to April, 1986 memorandum ]6 districts 
of Gujarat were affected by drought as 
per details given below:-

(i) Cropped area 
affected 

(ii) Population 
affected 

(iii) Cattle popu-
lation affected. 

10.75 lakh ha. 

183.28 lakhs 

94.59 lakhs 

(b) The amount demanded by the 
Government of Gujarat and the amount 
sanctioned by the Central Government 
is as under :-

Ceiling of approved 

Expenditure 

(Rs. in crores) 

for 1985-86 for 1986-87 

1st memorand urn 405.30 3J .83 50.65 

2nd memorandum 331.}6 Under consideration 
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III addition a ceiling of expenditure 
amounting to Rs. 35 crores has been app-
roved for the State Governments' Master 
Plan for tackling drinking water problem. 

(c) The CeDtral Government has 
relcascd an amount of Rso 16 815 crores 
including\ Central shares of margin money 
in the year 1985-86 against the ceilings 
expenditure of Rs. 31.83 crores and Rs. 
69.375 crores including Central share of 
margin money during 1986-87 (as on 
14.7.1986). 

(d) The Government of G ujarat has 
reported an expenditure of Rs. J04.0~ 

crores in 1985-86 and Rs. 144.06 crores up-
to 15.6.1986 during current financIal 
year. 

(e) and (0 In accordance with the 
pattern of financing recommended by the 
8th Finance Commission, the expenditure 
incurred by the State Government against 
appro\'ed ceilings in excess of the avail-
able margin money upto 5 per cent of the 
State's annual plan outlay is covered by 
advance plan assistance with the same 
loan and grant components as in norma) 
Central assistance for the State Plan 
namely, 70 per cent Joan and 30 per cen t 
Irant. This advance plan asistance will 
be adjusted against the Central assIstance 
for the State Plan within 5 years foHowing 
the end of drought. Where the expendi-
ture is more than 5 per cent of the State 
Plan outlay, it will be covered by Central 
assistance with SO per cent grant and 50 
per cent loan component and such assis-
tance will not be adjusted against the 
Central assistance for the State pJan in 
iuture year. 

Abolition of schem e for .lIotment of 
0.'1 OD hire purchase basis by DDA 

377. SHRI MOHO. MAHFOOZ ALI 
KHAN : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a> whether tbe Delhi Development 
Authority bas abolished the scheme of 
allotment of flats on hire-purchase 
basis; 

(b) it so, the reasons therefor; 
and 

Written .4 n . "e,s 

(c) what will be its effect on the per-
sons already registered under the MIG, 
LIG and economically weaker sections 
schemes? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE· 
LOPMENT (SHRI DALBIR SINGH): 
(a) DDA has taken a decision to con-
vert all MIG allotments and a portion of 
the LIG allotments on cash down 
basis. The aJ10fments to the EWS cate-
gory will be given only on hire-purchase 
basis. 

(b) and (c) This decisio'l was taken 
as one of tbe measures to bridge the gap 
between the revenue and expenditure 
during the year 1986-87 and to augment 
the financial resources for the housing 
activities of tbe DDA. 60% of tbe regi-
strants under the MIG category and 250/0 
01 the registrants under the LIG category 
are likely to be affected by the decision 
as they would be required henceforth to 
make the payment on cash-down basis. 

IDA Aid for Operatioo Flood-III 

378. SHRI C. MADHA V REDDI 
SHRI YASHWANTRAO GADAKH 
PATIL : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether there is a possibility of 
getting funds from International Deve-
lopment Agency for Operation Flood 
Phase-III project; 

(b) if so, the prospects of success of 
thIS project; and 

(c) the steps proposed to the taken 
by Government to complete this Pro-
ject '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Yes, 
Sir. 

(h) and (c) The project is expected 
to achieve its targets in close cooperation 
with the participatina Stat_/UDie. 
Torritories. 
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(TrIl'rSlation) 

OJ.ribution of soya bean miniklts to 
farmers 

379. DR· CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether mini kits of soyabean 
are proposed to be distributed to the cul-
tivators by Government alongwith other 
mi_nikits; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Yes, 
Sir. 

(b) During 1986-87 under the Cen-
trally Sponsored Scheme of ass;stance to 
small and marRinaJ farmers, the State 
Governments have been advised to distri-
bute 1.25 lakh minikits of soyabean to the 
small and marginal farmers alongwith 
other oilseed minikits. 

Assislance to Mabarasbtra for dro ught 
relief 

380. SHRI R. M. BHOYE: Will 
tbe Minister of' AGRICULTURE be plea-
ased to state : 

(a) whether Centra] Government 
are aware tbat 6,000 heads of cattle rece-
iv~d protective custody in 22 camps in 
drought-hit districts of Maharashtra 
during its worst phase this year; 

(b) whether farmers sold off milch 
cows and old bullocks as fodder was 
scarce and it was difficu't for them to 
support their animals; and 

(c) if so, the details regarding the 
assistance provided by the Central Gov-
ernment in this regard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) to (c) 

JO. 

The informa tion about the number of 
cattle camps and the population of cattle 
therein as well as the information regard-
ing sale of milch cows and old bullocks 
has been cailed from the State Govern-
ment· The same will be placed on the 
Table of the House as soon as it is recei-
ved. The request of Maharashtra Gov-
ernment for Central ass~stance for tack-
1ing drought including cattle conservation 
is under consideration. 

Comprehensive legislatioD against 
exploitatioo 0 f bidi 'Workers) 

381. SHRI VIJOY KUMAR Y ADA V : 
\".\Im the Minister of LABOUR be pleased 
to state: 

(a) whether 40 lakhs bidi workers 
in the country are being exploited by the 
bidi factory owners; 

(b) whether Government have any 
plan to bring out a compehensive Jegisla-
tion to end their exploitation and to give 
t hem all faci itJes as are available to other 
industrial -workers; and 

(c) If so, the deta!ls thereof? 

THE MINISTER OF STATE OF 
THC MINISTRY OF LABOUR (SHRI 
P. A. SANGMA): (a) No, Sir. The 
number of Beedl Workers employed by 
factory owner'i is a fraction of the total 
Dumber engaged in beedi processing 
mdustry. 

(b) and (c) 1 he Central legislation 
"Beedi and Cigar Workers (ConditIOns of 
Employment) Act 1966" IS quite compre-
hensive. The implementation of the Act 
rests with State Governments. Tb~re are 
no pJans to bring out any other legislative 
measure. 

Land Bank for housing by HUOCO 

382. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state : 

(a) whether the Housing and Urban 
Development Corporation (HU DCO) bas 
launched a new scheme of Land Bank 
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to provide housing space to the urban 
poo_r; and 

(b) jf so, the details thereof and the 
progress made in implementation of the 
schem~ ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH): 

(a) and (b) Presumably the reference is 
to the Land Acquisition Scheme introdu-
ced by HUDCO with effect from 23.12.85. 
So far, 1 1 schemes with loan/cover loan 
amounting to Rs. 23.15 crores have been 
sanctioned by HUnCO in different States 
as per details given in the Statement given 
below. 

Statement 

Details of Land Acquisition Schemes Sanctioned as on 11.7.8'). 

_--- -----
S. No. Agency Name of tbe Scheme Scheme Project Loan 

No Cost Amount 

(Rs. in Lacs) 

2 3 4 5 6 

1. Lucknow Sitapur Road city 4532 293 89 100.00 
Develop- expansion sche-
men Autbo- me Part I 

dty (UP) 

2. Housing Land acquisition at 4493 107.08 49.00 
Board Sonipat Sector-IS 

Haryana 

3. City and Land acquisition 4531 2400.00 436.00 

Indust- scheme at Panne) 

rial Deve- (New Bombay) 

lopment Cor-
poration, 
Bomhay 

4. Ghaziabad Land acquisit'on 45.~3 428.00 428.00 

De\eiop- scheme at Vaishali 

ment Autho- in Gha/labad 

rity (U P) 

5. UP Housing Land acquisition ";534 9.t7.56 220.00 

and De\te· scheme at Mee-
lopment rut I Garhmuktes-
Board war Road, Meerut 

6. Greater Land acquisition 4;C35 295.65 200.00 

Cocbin scheme at Grea-

Develop- ter Cochin, 

ment Autho- KeraJa 

rity (Kerala) 
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1 2 3 5 6 

1. Rajasthan Land aquisitioD 4536 419.75 236.00 
Housing scheme at Sanga-
Board ner town, Jaipur 

8. Housing Land acquisition 4568 107.66 49.00 
Board scheme at Fari-
Haryana dabad Sector-21 

9. Lucknow Land acquisition 4569 299.84 
Develop- scheme at Gomti-
ment nagar Ph. II 
Authority 
(U. P.) 

10. -do- -do- at Kanpur 4573 28'.68 289.60 
Road Nagar 
Parshad Yojana Bhag-3 

11. Rajasthan -do- at Shastri Nagar 
Housiog Bhitwara (Rajasthan) 
Board 

Conltructi on cootracts awsrded by DDA 

383. SHRI SYED SHAHABUDDIN: 
Win the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the particulars of contracting 
firms which were awarded civil constru-
tion contracts worth Rs. 1 crores or more 
during 1984-85 and 1985-86 by the Delhi 
Development Authority; 

(b) whether the firms which were 
awarded contracts in 1984-85 had satis-
factorily executed their contracts before 
being considered for award of further 
contracts during the subsequent year; 

{c) the total value of the contracts 
given by the DDA to each of these firms 
pending on 31st March, ] 986; and 

(d) whether the DDA bas now taken 
a policy d.cision Dot to award more con-
tracts to firms with a large back-log of 
unexecuted contracts relatio& to previous 
financiaJ years ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF UR.BAN DEVE-
LOPMENT (SHill DALBIR SINGH): 

4608 15.94 797 

(a) to (d) The information is being coll-
ected and will be laid on the Table of tb. 
House. 

Modernisati on of rertiliser plaa •• 

384. SHRI V. SREENI VASA PRA-
SAD: 
DR. G. S. RAJHANS : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Union Government 
have impressed upon the Chief Executives 
of fertilizer companies in the country to 
initiate necessary measures for modernisa-
tion of plants and machinery and also to 
take remedial measures to improve produ-
ctivity; 

(b) if so, whether Government pro-
po!e to set up a Committee to Jook into 
the various aspects of workin, of ferti-
liser companies; aDd 

(c) if so, by when the Slid committee 
is likely to be set up ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS 
(SHRI K. NATWAR SINGH): (a) Yes, 
Sir. 

(b) and (c) Government have already 
constituted a Task. Force to 20 into the 
working I,of Fertilizer Corporation of 
India and Hindustan Fertilizer Corpora-
tion and suggest suitable remedial measures 
to improve their performance. 

FM Radio Station at Cocbio 

385. PROF. K. V. THOMAS: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) when wiIJ be the Frequency 
Modulation Radio Station at Cochin start 
broadcasting; 

(b) the progress made in the trans-
mission of Trivandrum Doordarshan pro-
grammes from Cochin T. V. Centre; . 

(c) whether there is a dispute between 
Information and Broadcasting Ministry 
and Communication Ministry for the use 
of the microwave Jink of the Communica-
tioD Ministry for the T. V. transmission 
from Cochin; and 

(d) jf so, whether 
Broadcasting Ministry 
microwave link? 

Information and 
will erect its own 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): <a> The proposed freque-
ncy modulation radio station at Cochin is 
expected to start functioning during 
1989-90. 

(b) The TV Relay Centre, Cochrn, 
win be able to relay programmes from 
Doardarshan Kendra, Trivandrum afler 
the proposed microwave link between the 
two Centres is provided by the Depart-
ment of Telecommunications. 

Cc) No, Sir. For reJay of TV pro-
arammes, dedicated TV - bearer micro-
wave circuits are provided, on demand, 
by the Department of Telecommunications. 

Protection microwave circuits of that 
Department are normally Dot made avai-' 
lable for regular relay of TV programmes. 

(d) Doordarshan has already placed 
an order on the Department of Telecom-
munications for provision of a dedicated 
microwave . link between Trivaodrum 
and Cochin. 

Projects submitted by GoyerOmeDt 01 
Orilsa under RLEGP 

386. SHRI ANADI CHARAN DAS: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) tbe number of project-shelts 
under RLEGP submitted by Government 
of Orissa to the Union Government dur-
ing the year 1985-86; and 

(b) the projects completed during 
the year 1985-861 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI RAMANAND 
Y ADA V): (a) The Goveriunent of 
Orissa submitted eight projects under 
Rural Landless Employment Guarantee 
Programme (RLEGP) to the Union Gove-
rnment during the year 1985-86. 

(b) These projects have a time span 
for completion beyond 1985-86 and are 
under implementation. 

Employment strategy 

387. DR. G. S. RAJHANS: Wjn 
the Minister of LABOUR be pleased to 
state : 

(a) whether Union Government are 
aware that the number of job-seekers in 
the country is rising alarmingly; 

(b) if so, whether Union Government 
propose to adopt any etfe~tive employ-
ment strategy to create more Job opportU- ~ 

nities; and 

(c) if so, the details thereof '1 



lIS WrItten An""" JULY 21. It86 It~ 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGM~>: <a> Tbe number of 

job-seekers registered with the Employ-
ment Exchanges during the last S years IS 
given below. • 

Year No. of job-seekers 
on the Live Register 

(in lakhs) 

%aae change 
in 1 R. over 
the previous 

year. 

1981 

1982 

1983 

1984 

1985 

178.4 

197.5 

219.5 

235.5 

262.7 

(b) and (c) The central element in tbe 
development strategy of the Seventh Plan 
is the generation of productive employ-
ment. This will be achieved through 
increase in cropping intensity made possi-
ble by increased availability of irrigation 
facilities, extension of new agricu1tural 
technologies to low productivity regions 
and to small farmers, through measures 
to make the rural development programmes 
more effective in the creation of produc-
tive assets, through the expansion of 
labour intensive construction acti\·ities for 
providing housing, urban amenities, roads 
and rural infrastructure, through the ex-
pansion of primary education and basic 
health facilities and through changes in 
the pattern of industrial growth. Besides 
the sectoral programmes, the package of 
poverty alleviation programmes aimed at 
giving self-employment and wage employ-
ment to the poorer sections of the commu-
nity. backed up by requisite training, 
credit. marketing and organisational lin-
kages, will continue on a significant scaJe 
during the Seventh Plan. 

Marketing of coconut througb 
NAFED 

388. PROF. P J. KURIEN: Will 
the Minister of AGRICULTURE be pleas-
ed to state: 

(a) whether National Agricultural 
Cooperative Marketing Federation of 
India Limited has undertaken/proposes to 
undertake the marketing of coconut 
through its outlets in different States; 

10.1 

10.7 

11.1 

7.3 
11.6 ' 

(b) if so, the quantity procured and 
marketed so far; 

(c) whether NAFED has started mar-
keting cocount oil in different parts of the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THe 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) and (b) For 
the first time, National Agriculture Coope-
rative Marketing Federation of India 
Limited (NAFED) undertook marketing of 
coconut on experimental basis dUring 
April-Mal' 1986 in Delhi; sold about 20 
MTs of coconut during the period. 

(c) No, Sir. 

(d) Does not arise. 

r oodgrains rrcdu di on far~('t in 
1985 .. 86 

389. SHRI SHARAD DIGHE: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the total quantity of foodgrains 
!larvested in 1985 .. 86 in the country as per 
the Government's latest revised estimates 
of foodgrains production; 

(b) whether ilj is lower than the 
production recorded during 1983·84 ~nQ 
1984.85; 



(c) if so, the reasons thereof and 
steps proposed to be taken to boost pro" 
ductlon; and 

(d) whether the composition of har-
vest and its regional distribution are also 
unsatisfactory ? 

THE M1INISTER OF STATE IN THE 
DE.PARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKW ANA): (a) and (b) The 
Final estimates of production of foodgrains 
during 1985-86 have not yet been receiv-
ed from all the States. However, on the 
basis of reports received so far, the pro-
duction is currently assessed at around 
148 million tonnes, which is higber than 
the production of 146.2 milJion ronnes in' 
1984-85, but lower than the peak produc-
tion of 152.4 million tonnes in 1983-84; 

(c) Failure of monsoon in Kharif 1985 
in a number of States was primarily the 
reason for shortfall in production in 
1985-86, as compared to 1983-84. Sev~ral 

crop oriented programmes have been 
initiated by the Government of India and 
the State Governments to boost the food-
grains production in the country. The 
measures include input and extension sup-
port besides financial assistance provided 
on selected crops in selected areas. The 
farmers are also being assured of remune-
rative prices for their produce as a 
measure to boost the prod uction. 

(d) In view of variations in agro-
climatic conditions and natural endow-
ments, some regional disparities and imba-
lances in compositi on of crop output are 
bound to exist. However, Government 
have been following appropriate pricing 
policies and extension measures to ensure 
a balanced regional cropping pattern in 
the country. 

National Watershed Development 
Programme 

390. SHRIMATI BASAVARAJESH-
WARI: Will the Minister of AGRICUL-
TURE 'be pleased to state : 

(8) whether the Centrally Sponsored 
I~bcm. for inte,rated development of 

lis 

agriculture in rainfed areas has yielded 
the expected results: 

(b) whether Government. have decided 
to spend Rs. 120 crores on the national 
watershed deveJ opmen t programme for 
rainfed agriculture in tbe next four years 
endilll 1989; 

(c) whether Government would 
examine the factors responsible for th. 
past failures and make appropriate changes 
to avoid huge wastage In tbe expenditure; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION (SHRI YOGEN-
DRA MAKWANA) : (a) Yes, Sir. 

(b) Yes. Sir. 

(c) and (d) Based on the past expe-
riences of d.cyland development pro-
grammes, the CentraJIy Sponsored Scheme 
of National Watershed Development Pro-
grrmme for Rainfed AgricuJture has been 
formuJated. Through this scheme the 
appropriate technology available and sui-
table for different dryJand areas wiJJ be 
popularised. The main features of tbe 
Scheme are (i) Land and moisture manage-
ment for cropping system introduction 
including dryland horticulture, fodder 
production and farm forestry; (il) contin-
gency seed stocking and suppJy of seed-
hngs and grass seed/sJips;(iiI) training; (iv) 
adaptive research activity; (v) proviSIon 
of survery equipment and fabrication of 
new tools; and (~i) preparation of fieJd 
manuals, etc, 

[Trans/ation] 

IntroductioD of gradation scheme for 
regional ne"s bulletins 

391. SHRI KALI PRASAD PAN. 
DEY: Will the Minister of INFORM A -
TION AND BROADCASTING be pleas-
ed to state: 

(8) whether a gradation scheme for 
regional news bulletins or A.I.R. stations 
located in capitals of various Statos baa 
b~en introduced; au" 



(b) if so. the- time by which the srada-
don scheme for A.I.R. Regional news 
bulletins will be introduced in Bihar? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI V. N. GAD-
GIL): (a) There is no gradation for 
regional news bulletins. Regional News 
Units have been set up at 42 centres inclu-
ding Patna and Ranchi. Many of the 
news units are located In the State capitals 
and some exist at non-capital Stations 
also. 

(b) Does not arise. 

Allocation of funds to Kerala for 
housing 

392. SHRI SURESH KURUP : 
WiJl the Minister of URBAN 
DEVELOPME NT be pleased to state: 

(a) the amount allocated to the State 
of Kerala for providing housing facilities 
under the Minimum Needs Programme 
during the Sixth Five Year Plan; 

(b) the actual amount utilised by the 
State; and 

(c) the amount allocated for the 
year 1986-87 and the targets fhed ! 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
and (b) As per tbe information recei"ed 
from the Planning Commission, an outlay 
of Rs. 1200 lakbs for the Minimum Needs 
Programme Scheme of the allotment of 
house sites-cum-construction assistance 
was made for the State Govt. of Kerala 
during the Sixth Five Year Plan. The 
amount utilised on this scheme during the 
plan period is anticipated to be Rs. 930 
la.khs. 

(c) The amount allocated for this 
scheme for the year 1986-87 is &s. 149 
lakbs. The Ministry of Programme Im-
plementation have fixed the targets during 
the period of this scheme which are as 
follows: 

House site 

Construction 
assistance 

- 6000 famities 

-3000 families 

Labour iu stone quarries ia Ramaanu 
Mandl (RaJastban) 

393. SHRI V. TULSI RAM : 
SHRI SHARAD DIGHE : 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government have seen 
a news item published in the "Times of 
India" dated 25 June, 1986 captioned 
"Official apathy jn the stone kingdom"; 

(b) jf so, the number of bomkd 
labour engaged by the contractors in 
stone quarries in Ramganj Mandi {Kota 
in Rajasthan) as on 30 June, 1986; 

(c) the steps being taken for release 
and rehabilitation oi bonded labour in 
Rajasthan and tbe circumstances UDder 
which these bonded labour were not ,ot 
released by Government machinery so far; 
and 

(d) the steps being taken/proposed to 
be taken against the erring officials and 
to get the bonded labour released under 
the 20 point Programme of Government? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P.A. SANGMA) (a) Yes Sir. 

(b) to Cd) Under the Bonded Labour 
System (Abolition) Act. 1976. tbe reapon-
sibility for identification, release and 
rehabilitation for bonded labourers rests 
entirely with the State Governments COD. 
cerned. However, the necessary informa-
tion bas been called for from the 00"'0-
ment of Rajasthan and on receipt of the 
same would be laid on the Table of the 
House . . 

Workers' participation la _aBaeemeat 

394. SHRI P.R. KUMARAMAN-
GALAM : Will the Minister of LAB0\111 
be pleased to state : 
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(a) whether the scheme for workers 
participation in management bas been 
implemented in any of the public sector 
undertakinls; 

(b) if so, the details tbereof; and 

(c) the steps Government are con-
templating to ensure that the Scheme is 
strictly 1 implePlented in all the public 
lector undertakings? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANOMA) : (a) to (c) Yes Sir, accord-
ina to available information, the Scheme 
for Employees Participation in Manage-
ment has been implemented in 9( Central 
Public Sector Undertakings at Shop floorl 
Plant level. A statement containing the list 
living the names of such Public Sector 
undertakings is given below. 

The Tripartite Committee, constituted 

under the ichemo. comprisiJ11 of represen-
tatives of some of the Central Ministries/ 
State Govermnentst major Public Sector 
Undertakings and CentraJ Trade Union 
Organisations reviews tbe progress of the 
Scheme from time to time and lugests 
remedial measures. The Committee has 
emphasised that the Ministries should 
make periodic review and at )east quartcs'y 
internal review of the implementation of 
the Scheme in their UndenakilJlS and 
make analytical assessment of the work-
ing of the Scheme and also indicate the 
dIfficulties in case where it has Dot been 
possible to introduce the Scheme. Tbe 
Tripartite Committee has also decided tbat 
an evaluation study should be undertaken 
In certain selected undertakings. The 
question whether the Scheme should be 
implemented by legislation as also the 
modalities of its implementation have been 
entrusted by the Indian labour Conference 
to the Standing Labour Committee. 

Statement 

NalDes of the central public .ec~tor undertakings wbich bave imt)lemeoted the selle.De 
at Ibop floor/pia at lel'E'1. 

Ministry of Agriculture and rural del'elopment 
Departmen t of Agriculture & Coopera tlon. 

1. State Farm Corporation of India 

Department of Fertilizers 

2. Pyrites, Phosphates and Chemicals Ltd. 

3. Fertilizer Corporation of India. 

4. Fertilizers & Chemicals (Travancore) Ltd. 

S. Hindustan Fertilizers Corporation Ltd. 

6. National Fertilizers Ltd. 

Department of Atomic Energy 

7. Uranium Corporation of India. 

I. Electronics Corporation of IndIa Ltd. 

Ministry of Commerce 

9. Mica Trading Corporation Ltd. 

10. Minerals &. Metals Trading Corporation. 

MiDistl')' of COID .... iratia •• 
Depar_eat of Telecom ... i catlo_ 

11~ Hiodustan Teleprinters Ltd. 



12. Indian Telephone Industries Ltd. 

Ministr1 of deleDce 

Departm,Dt of Defea ce ProdactioD 

13. Bharat Earth Movers Ltd. 

14. Praga Tools Ltd. 

IS. Bharat Dynamics Ltd. 

16. Bharat EJectronics Ltd. 

17. Mishra Dbatu Nigam Ltd. 

18. Hindustan Aeronautics Ltd. 

19. Goa Shipyard Ltd. 

20. Garden Reach Ship builders & Engineers Ltd. 

Ministry of EBerlY 

Department of Coal 

21. North Eastern Coalfields Ltd, 

22. Singreni Collieries Ltd. 

23. Neyveli Lignite Corporation 

24. Western Coalfields Ltd. 

25. Central Coalfields Ltd. 

26. Eastern Coalfields Ltd. 

27. Bharat Cocking Coal Ltd. 

Department.f Powe r 

28. National Hydro Electric Power Corporatioll. 

29. National Thermal Power Corporation. 

Ministry of llUIaatry 

Department of Chemicals & Petrochemicals 

30. Hindustan Organic Chemicals Ltd. 

31. Hindustan Insecticides Ltd. 

32. Indian Drugs & Pharmaceuticals Ltd. 

33. Indian Petrochemicals Corporation Ltd 

DepartmeDt of lad.strial De"elopmeot 

34. Andrew Yule &. Co. Ltd. 

3S. Cement Corporation of India Ltd. 

36. Hindustan Photo Films Manufacturitll Co. Ltd. 

37. National Bicycle Corporation of India Ltd. 
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38. National Instruments Ltd. 

39. National Newsprint & Paper MiI1s Ltd. 

40. Hindustan Cables Ltd. 

41. ~industaD Paper Corporation Ltd. 

42. Hindustan Salts Ltd. 

43. Cycle Corporation of India Ltd. 

44. Instrumentation Ltd. 

45. The Mandya National Paper Mills Ltd. 

46. H!ndustan Newsprint Co. Ltd 

47. Nagaland Pulp & Paper Co Ltd. 

48. Sambhar Salts Ltd. 

Department of Publ ic Eo terprises 

49. Bharat Heavy Electricals Ltd. 

50. Bharat Heavy Plates & Vessels Ltd. 

51. Bharat Pump5 & Compressors Ltd. 

S2. Tungabhadra Steels Products Ltd. 

53. Triveni Structurah Ltd. 

54. Burn Stal1dard Company Ltd. 

5~. Bharat Process and Mechanical Engineering Ltd. 

56. Maruti Udyog Ltd. 

57. H.M.T. Ltd. 

Mi nistry of Petroleom" Nat. ral Gas 

58. Madras Refineries Ltd. 

SQ. Oil & Natural Gas Commission. 

60. Indian Oil Blending Ltd. 

Ministry of Steel & Mines 

Department of Mine. 

61. Bharat Gold Mines Ltd. 

62. Bharat Aluminium Company Ltd. 

63. Hindustan Copper Ltd. 

64. Hindustan Zinc Ltd. 

65. Mineral Exploration Corporation. 

12d 
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Department of Steel 

66. Kudremukh Iron & Ore Company Ltd. 

67. Manganese Ore India Ltd. 

68. National Mineral Development Corporation Ltd. 

69. Steel Authority of India Ltd. 

70. Sponge Iron India Ltd. 

71. Bharat Refractories Ltd. 

Ministry of Textiles 

72. National Textiles Corporation Ltd. 

73. National Textites Corporati on (Andhra Pradesh, Karnataka, Xerala .ad 
Mahe) Ltd. 

74. National Textiles Corporation (Gujarat) Ltd. 

75. National Textiles Corporation (Delhi, Punjab and Rajasthan) Ltd. 

76. National Textiles Corporation (Madhya Pradesh) Ltd. 

77. National Textiles Corporation (Mabarasbtra Notth) Ltd. 

78. National Textiles Corporation (Maharashtra South) Ltd. 

79. National Textiles Corporation (Tamil Nadu, Pondicberry) Ltd. 

SO. National Textiles Corporation (Uttar Pradesh) Ltd. 

S1. National Textiles Corporation {West Bengal, Bihar, Assam and Orissa Ltd. 

S2. Cotton Corporation of India Ltd. 

Ministry of Transport 

Department of Surface Transport 

83. Shipping Corporation of India. 

84. Dredging Corporation of India. 

15. Cochin Shipyard Ltd. 

86. Delhi Transport Corporation. 

87. Mogbul Line Ltd. 

88. Hindustan Shipyard Ltd. 

89.. Central Inland Water Transport Corporation Ltd. 

Ministry of Welfare 

90. Artificial Limbs Manufacturing Corporation of India Ltd. 

Ministr, of Science" Tecbnology 

Depart.eDt of Seieatffic aad Industria' Reaeardl 
91. Central Electropic' Ltd. 
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WHat and rice production in Weat 
BeDpl darir.g Fifth aDd Sixth Plans 

395. SHRI PRIY A RANJAN DAS 
MUNSI: WilJ the Minister of AGRI-
CULTURE. be pleased to state: 

(a) tbe Fifth and Sixth Plan alloca-
tions ror agriculture in West Bengal and 
how much has been spent therefrom; 

(b) tbe expected production and pro-
curement during those periods for rice 

Fifth Plan 
(1974-79) 

Sixth Plan 
(1980-85) 

N.B· Includes provision for Crop 
Husbandary, Soil & Water 
Conservation, Animal Hus-
bandandry, Dairy Develop-
ment, Fisheries, Forestry, 
Food, Storage & Ware Hous-
ing_ Research & Education, 

Year 

Fifth Plan 
(1978·79) 

Sixth Plan 
(1984-8S) 

Production 

80.44 

92.57 

and wheat in West Bengal and the actual 
target achieved; and 

(c) the reasons of failure if any? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) The 
following figures indicate outJay and 
actual expenditure incurred in respect of 
agriculture sector during the Fifth and 
Sixth Five Year Plans in West Bengal: 

Outlay 

99 . .14 

276.00 

(Rs. in crores) 

(Expenditure) 

83.78 

180.96 

Investment in financial Inti-
tU'tions, Marketing & Co-ope-
ration. 

(b) and (c) The production and tar-
gets of foodgrains in West Bengal in the 
terminal years of Fifth I nd Sixth Five 
Year Plan are as under : 

(in Jakh toones) 

Target 

105.00 

120.00 

The filures of rice and wheat procurement in West Denaal durin. the Fifth aDd 
Siafh Plall$ arc iJldicated below : 



(in lakh tODDCS) 

Year Procurement of 
rice (includin, 
paddy in term$ 
of rice) 

Procurement of 
of wheAt 

Eifth PJan 
(197~-80) 

Sixth Plan 
(1980..85) 

9.61 

Fall i B price of lOllJ _ap\e cotton 

39f;. SaRI RANJIT SJNGH GAEK-
WAD: Will the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the price of long staple 
cotton has declined considerably during 
this cotton season with the result that 
cotton growers have suffered heavy 
losses; 

(b) if so whether the price of long 
staple cotton had gone down below the 
J\lPPPlt p,rice; 

(c) if so. whether.the Cotton Corpo-
rati9D of 1n.4ia ba'jl not p1,U'chased cotton 
~al~, froD,l Gujanlt to the reQu;red e~ent 
-to hold tbe price of cotton from f~Jing 
still further; and 

(d) if so, whether Government pro-
pose to announce new cotton policy for 
the next cotton season and also declare 
export quota of cotton bales ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUJ ... -
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a> and (b) 
The price oi Ion. !U,.pk cotton bas gen-
erally ruled easy during tbe current sea. 
Ion mainly OD account of tbe second 
succe~iv~ re~o!!1 P1.0cJU~tiRlJ aGbif;Yed. 
The fibre of the 1985-86 cotton crop has 
at phl~ aJ,., bceo advCl~ aJ'I,c"'Ji ~ 
botb tbe \\Ihether and pelts. particularly 
ill Andbr. Pradesh, where tbere was 

0.37 

White Fly infestation of the cotton crop, 
The affected fibre has not been able to 
obtain the support price which is filted 
for the fair average quality. 

(c) While the cotton Corpot"at-iml of 
India had purchased 1.25 lakh bales out 
of the total estimated production of 20.7 
lakh bales of cotton in Gujarat during the 
entire 1984-85 season, this reason the 
Corporation had aJready procured as much 
as 4.66 lakh bales of cotton upto the end 
of June 1986 despite a slight shortfall in 
production. This is the highest level of 
purchases achieved so far by the Cotton 
Corporation of India in Gujarat in any 
single season. 

(d) The price policy for raw cotton 
for the J986-87 sea$on is already under 
comiduatioD of Government. The decision 
of Government in respect of both the 
peice policy and export quota of cotton for 
the next season will be announced in due 
COUI S·. 

DevelopmfDt of village. a. model 
Aaricaltural amenities ceatrel 

3Q7. KUMARI D K. THARADEVI 
Will the Minister of AGRICULTURE be 
p eas.ed to state: 

(8) whether Government propose to 
.ckvcWp 5 .per £eAt.of.t12c ~Ula&a Jill- e1iMY 
block as mode) aaricuJtural amcDlties, uti .. 
lit"s land ra~iJities ceatrcs; 

(b) if so, by When and bow; and 



(c) If not, tHe reasons tbereor? 

niB MINISTER OF ST A TB IN 
T8E DEtpAR"tMtBNT OF AG~ICUL .. 
TUI(E AND COOPERATION (SHIt:! 
YOGB'NDRA MAKWANA,: (8) NOt 
Sir .. 

(b) Does not arise. 

(c) Does not arise 

Supreme Court Direl.tioos to Hsryans 
Goyeromeo t on bonded laboQr 

398. PROF. MADHU DANDA-
VATE : Will the Minister of LABOUR 
be pleased to state: 

(a) whether it is a fact that the Ban-
dhua Mukti Morcha an organisation wor-
king for the liberation of bonded labour 
had tiled a contempt petition in the Sup-
reme Court against the Union Gov~rD­
ment and the Haryana Government on 
the ground that 21 directions in the Sup-
reme Court judgement passed In 1983 in 
the case of quarry ~orkers In Haryana 
near Delhi were not complied with; 

(b) if so, whether In response to 
the contempt petition, the Supreme Court 
has given any directions : 

(c) if so, what are the directions; 
and 

(d) the steps Union Government 
have taken to ensure the impJementation 
of Supreme eoures judgement? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF LABOUR (SHRI 

.. P. A. SANOMA) : (a) Yes. SIr. 

(b) to (d) The matter is sfilJ subju-
dice in Supreme Court and the next date 
of bearina is 19th July, 1986. 

Step s to Increase production or flab 
Stt e4h dar'", Se.eDfll Pia. 

399. sattl SHANTARAM NAllC: 
Will tbe Minister of AGRtCUL TURE be 
pltased to state : 

(a) the steps contemptatea t'o idcrease 
production 6f fish .• ds durilia Setfedth 
Plan Period; and 

(b) tbe special incentives Govern-
ment propose to live tu State Govern-
ments and individuals 7 

THE MINISTER OF STATE IN 
THti DEPARTMENT OF AGRICUL-
TUR'E AND COOPERATION (BItRI 
YOOENDRA MAKWANA): <a> It.is 
planned to complete the establishment of 
forty-nine commercial fish seed farmsl 
hatcheries to Increase tbe fisb seea pro-
ducdOtl during the Sev'etltll Plan periOd in 
the public scctor. Private sector is also 
being encouraged to take up fish seed 
production. 

(b) The Central Government provides 
to tbe State Gov.;rnments and Corpora-
tIons seventy per cent cost of sanctIOned 
projects as loan under Nationa] Fish Seed 
Programme for establishment of commer-
cial fish seed farms!hatcneries. 

Under Inland Fisheries Project with 
World Banks9 s assistance operating in the 
Stales of Bihar, Madbya Pradesh, Orissa, 
Uttar Pradesh and West Bengal se\-cnty 
per cent of sanctioned cost as Joan is pro-
vIded for the establishment of commercial 
FIsh Seed Farms/ba tcbenes. Tbis loan 
credIt has been further extended to private 
entrepreneurs und"er tbe World Bank 
programme. 

Beside this, private sector is given 
extension and incentives for fish seed 
production. 

[TrQn~/at ion} 

Crop losor.bce Sell em e 

400. SHRI RAMSWAROOP RAM: 
Wilt the Minister of AGltlCULTURE be 
pfeaseti to stare : 

(a) the number of small and marainal 
farmers who have been ,"en com"ensa. 
tibllunder the 'Crop Insuradce ~/ 
State-wise; and 



(b) whether in most of the States, 
DO aleney has been appointed so rar for 
the implement81ion of this scheme? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TV E ATION (SHRI 
YOGENDRA MAKW ANA): The num-
ber of srr.al) and marginal .r. rmers who 
received compensation under the Compre-
hensive Crop Insurance Scheme during 
Kbarif, 1985 season was 2 89,370. State-

wise details are given in tbe Statement 
below. 

(b) The General Insurance Corpo-
ration of India (Gle) which is the imple-
menting agency bas set up 24 Crop Insu-
ranCe Cells for servicing all the States and 
Union Territories. The State Govern-
ments and Union Territories :implementing 
the scheme have also set up Crop IDlu-
ranee Funds administered by a Committee 
at the State level for the smooth imple-
mentation of the Scheme. 

Statement 

S. No. Name of the State/U. T . 

1. Andhra Pradesh 

2. Gujarat 

3. Karnataka 

4. Kerala 

s. Madhya Pradesh 

6. Mabarashtra 

7. Orissa 

8. Tamil Nadu 

9. Uttar Pradesh 

10. West Bengal 

11. Pondicherry 

[English] 

Reat-free accommodation to Soper 
Bazar 

401. SHRI HAFIZ MOHD. SJDDIQ 
Wi)) the Minister of URBAN DEVLOP-
MENT be pleased to state: 

(a) wbether rent-free Government 
accommodation is provided for opening 
branch. st9ra to tb' Central Government 

No. of small and marginal 
farmers who .received com-
pensation during kharif, 
1985 season. 

33,587 

80,945 

14,684 

7,358 

4,450 

1,07,917 

1,850 

2,993 

7,288 

28, ]58 

140 

2,89,370 

Emp]oyees Consumer Co-operative Society 
Ltd., New Delhi but the same facility is 
not offered to Super Bazar; and 

(b) if so, the reasons therefor and 
tbe steps taken to earmark rent-free acco-
mmodation for Super Bazar too? 

THE MINISTER OF STATE IN 
THE MINISTRY OF 'URBAN DFVE-
LOPMENT (SHRI DALBIR. SINGH): 
<a> aDd (b) As per tb. present policy of 



the Government, accommodation is allot-
ted on payment of nominal rent of Rs. 1/-
per month plus service charges to the 
Central Government Employees Consu· 
m~rs Co·operative Soci~ties run under the 
Begies of the Department of personnel or 
Societies/Associations run by the Depart-
ments of tbe Employees Associations 
which cater exclusively to the need's of 
the Central Government Employees. The 
case of Super Bazars does not fall under 
this category. 

Aeti,ities of leAR units in Sikkim 

402. SHRIMATI D K. BHANDARI: 
Will tbe Minister of AGRICULTlJRE 
be pleased to state: 

<8> the number of units of Indian 
Council of Agricultural Research in Sikkim, 
their location and the nature of tht'ir 
activities; 

(b) whether these units provide ~cjl 
teatina facihties to agflcultu[lsts and hor-
ticulturists; and 

(c) the activities undertaken by these 
. units to belp the farmers III producIng 
cash crops lake oranges and cardamom '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGE~~) 
DRA MAKWANA} : ~At Gangtok in 
Sikkim the Indian Cou cil of Agricul-
tural Research has one of the Research 
COll\Plex for North Eastern HIHs Region. 
This centre is undertaking location specific 
research experiments related to crop pro-
duction, soli conservation, animal sCiences 
etc. 

In addition to the above one centre 
each of the All India Coordinated 
Research Projects on Maize is located at 
Gyanshing and tbat of Agro-forestry, cen-
tre is in operation at Gangtol-. in Sikkill1. 

Tbe State has one Krishi Vigyan 
Kendra (KVKs) located at Saramsa and 
OM ORP at Gangtok for disseminating the 
proven technology. Besides, Lab to Land 
Proiramme is also being undertaken by 

the Regional ICAR Research Centre 
located at Ganrtok in Sikkim. 

(b) No. Sir. In the leAR Units 
mentioned above, no such facility is 
available. 

(c) The ICAR Regional Centre Joeat-
ed at Gangtok in Sikkim and the centres 
of the All India Coordinated Research 
Projects are developing the suitable pac-
kage of practices includmg germplasm 
collection, fertilizer use, suitable impJe-
ments, etc. for successful crop production 
of crops incJudiog oranges and cardamom. 

Consumer Price Iodex 

403. DR. DATTA SAMANT : Will 
the Minister of LA BOUR be pJeased to 
state: 

(a) what is the control of Union 
Government over th-e calCUlation of Con-
sumer Price Index of various States ; 
and 

(b) how is it that the Consumer Price 
Index (1983 senes) In Gujarat State and 
Mahara~htra State (Bombay) vary in 
reverse manner, particularly when the 
prices of most of the consumer goods are 
the same across the twO States' border? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) (a) TechnIcal Advisory Com-
mittee on Sanstics on Prices an Cost of 
living generally gIves broad guidelines to 
the State Governments as well as Central 
Government as to the procedures and 
practices to be adopted in the compilation 
of the relevant Con~umer Price Indices. 

(b) The reference presumably is to 
1933-34=100 series relaring to Bombay in 
Maharashtra and the similar series (base 
year 1921,-27 = 1(0) re;ating to Ahmedabad 
in GUJarat. These Indices are not being 
complIed directly but are being derived 
from 1960 serIes brought out by Labour 
Bureau by u::.ing cODversion factors app-
roved by the Technical Advisory Com-
mittee. The movement of Indices of these 
two centres can not be compard owing to 
differences in factors such as consumpti911 



pattern. of their index population in the 
base period (J 958·59), movement of retail 
prices in the selected market during the 
period in question and suppJy position 
and ration items in the Fair Prices Shops. 

Coostroction of s hops ill Muni rka Villar 

404. SHRI K.S. RAO : Will the 
Minister of URBAN DEV ELOPMENT be 
pleased to state : 

(a) when the construction of shops 
in Munirka Vihar was undertaken by 
Delhi Development Authority and what 
was the target fixed for the completion 
and allotment of shops; 

(b) tb~ number of shops being con-
strlXted and whether a restaurant is also 
being constructed over there: 

(c) the time by which the construc-
tion work of the market is expected to be 
completed and the allotment of shops pro· 
posed to be made; 

(d) whether some Delhi Develop-
ment Autbority offices are proposed to be 
shifted to tbis market and it so, when, 
and the reasons thereof; and 

(e) whether any shop is proposed to 
be allotted to the M unirka Vibar Welfare 
AssocJ8tion, if not. the reasons there-
for '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) to 
(c) The construction of shops in Munirka 
Vihar was undertaken in August, 1983. 
Twenty shops and one restaurant are 
under construction. The market is likely 
to be completed by November, 1986 and 
th~ a"otment shaH be made thereafter. 

(d) No. Sir. 

(e) No, Sir. The NazuaJ Rules-81 
J){OYide for allotment of buitt-up shop! 
08" by open aueti OD or restricted tender 
.. sacb no aUotmoDt can be made io 
(avour of aay person or as.ociati011. 

Opinion ex pres.ed by e'x-perts realll'tina 
use or tract.,r 

405. SHRI E. AYYAPU REDDY: 
Will the Minister of AG'RICUL TURE be 
pleased to state: 

(a) whether British Scientists. Dr. 
David P. Blight and Dr. Brennan D. 
Soane of the Scottish Institute of Alrieul-
lural Engineering (STATE) Penicuik 
(EdInburgh) have opmed that the use of 
tractor in ploughing the land has been 
found barmfui~ as the bulky wheels dtlmage 
the sOlJ,~restn.:t speed of roots and uptake 
of water and air and consequently affect 
the crop; 

(b) whether any research by Indian 
Agricultural Engineering Institute has 
been done on this aspect; 

(c) whether light tractor suitable to 
Indian conditions has been devised by the 
Indian Agricu'tural Research Institute; 
and 

(d) whether Union Government have 
allocated funds for research on lmproving 
agricuhural imp:ements for ploughing, 
sowlrg and harvesting? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHl\l 
YOGENDRA MAKWANA): (a) Yes, 
Sir. As a matter of fact, it is a very 
well recongised phenomenon wherein any 
kind of traffic Jeads to soH compaction. 
Heavier the traffic more is the compac-
tion. Over a period of time hard pan at 

. 20-25 ems depth is formed which Jrnpedes 
the root growth and also the move-
ment of wafer. But it is not irreversibJe 
and simple operallon of deep tiJlage 
removes it. I n Iodia trend is towards 
smaiJer tractors and hence problems ari!-
iog from soil compaction are not alarming 
unlike the developed world. No barmful 
effects on soil physical properties have 
been observed due to compaction by the 
tra:tors used in India. 

(b) No, Sir. It is a relatively new 
Institute. 

(c) SmaJ1 4-wheel tractors are mana-
f.et ured in I ad;a. Beside., power tiller. 



1'1 

which arc 2-wbeel tractors are also avai-
lable. 

(d) Yes, Sir. Indian Council of 
Agricultural Re~earch have provided subs-
tantial funds for the development of im-
proved u:bJements coverIng seedbed pre-
paration, sowing and harvesting etc. 

DryJand farming in States 

406. KUMARI PUSHPA DEVI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of the States where 
dryJand farming was taken up during 
Sixth Plan; 

(b) whether Government have revie-
wed tbe dryJand farming programme un-
dertaken In different States; and 

(c) jf so, the detaJls of sucess achie-
ved in implementing the programme '1 

THE MIl':ISTER OF STATE IN 
THE DEPART.MENT OF AGRICUL-
lURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Du-
ring the Sixth PJan a number of State 
Sector and Centj'a) [D i Centrally Sronso-
red Dry]and Farming Schemes w'!re taken 
up in the States of Andhra Pradesh. 
Assam. Bihar, Gujarat. Haryana Hima-
chal Pradesh, Jammu & KClshmir. Ka,na-
taka. KeraJa, Mad~ya Pradesh, Maha-
rashtra, Manipur, Nagaland. Orissa, Pun-
jab, Rajasthan. Sikk,m, Uttar Prade5h. 
Tamil ~adu Trirura and We~t Bengal. 

. (b) and (c) Yes. Sir. Under these 
schemes comprehensive watershed dev-
elopment programmes have been under-
taken 0\ er large areas. 

[Trans/all on) 

Migration of rural people to big cities 

407. DR. PRABHAT KUMAR 
MISHRA.: WdJ the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whetaor rural peorle are migra-
tiDI in larae numbers and settlina in bi, 
c\\ios "\0 'De\bi, and 

(b) if so, the pace of this exodus 
a nd the steps being taken by Government 
to check it ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH): 
(a) and (b) The overall growth of urban 
J,opulation in India during 1971-81 has 
been 38.6% Class-I cities have grown 
4.6% and Class-II cities 4.2%. The in-
crease in numbers has been from 107 
miIJion to 160 mi11ion peopJe. Whereas 
about 60% of the growth is due to natu-
ral factors, around 40% 1S due to 
migration. 

FoJ1owing steps are being taken to 
check migrat on ;-

(i) Accelerate rural development 
and by providing more jobs in 
the rural sector. 

(H) Development of small and me-
dium towns to arrest exodus of 
people to big cities. 

(iii) Providing better quality of life 
and civic amenlites ID the rural 
areas. 

lEngJish] 

Coostruction of flU'a) godeWDS 

408. SHRI KAMLA PRASAD 
SINGH \Vll1 the Minister of AGRl-
CULTURE be pleased to state: 

(a) wliether the Committee appoin-
ted in 1983 by his Ministry found that 
farmers were not coming forward to use 
the rural godowDS due to ignorance, sma-
IJness of their pl"oduce and cumber-some 
procedures involved, resulting in slow pro-
gress of cODstrution of rural god owns; 

(b) if so, the steps taken or propo-
sed to be taken to educate the small and 
marginal farmers to use this facility and 
to make tbe procedur~s less cumbersome; 
and 

(c) the number of rural aociowns, 
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including cold storages, which w~re con-
structed in the Eastern Uttar Pradesh by 
the Food Corporation of India, Central 
Warehousing Corporation and State 
Warehousing Corporation during the last 
three years and whether they are sufficient 
or there is need for construction of more 
such godowns/storages ? 

THE MINISTER OF STATE IN 
THE DEPART!\1ENT OF RURAL DEV-
ELOPMENT (SHRI RAMANAND 
YADAV) : (a) Yes. Sir. 

(b) On the recommendation made 
by Jetij Committee during 1983, necessary 
instructions have already been issued to 
a11 State Governments/UOlon Territories 
to popularise the National Rural Godowns 
Scheme through Training and Visit Pro-
gramme of Department of Agriculture & 
Corporation. 

Reserve Bank of India has already 
issued IDstructlOns to all commercial 
banks/cooperative bank.S to declare rural 
godowns receipt as a negotiable instru-
ment so that the farmers could get advan-
ces agamst their p]edged receipt. 

(c) No rural godowDs have been con-
structed either by Food Corporation of 
India of India or Central warehousIng 
Corpo:-ation in Eastern Uttar Pradesh 
during last three years However, Uttar 
Pradesh State Warehousing Corporation 
has constructed five rural godowns of 
1260 metric tonnes capacity each in East-
ern Uttar Pradesh wbil.h are under opera-
tion since 1981 No cc'Jd storages have 
been constructed by' any of tbe above 
mentioned agencies in Eastern Ut tar 
Pradesh. 

Amendments to roles pro'fiding for 
disaster relief 

409. PROF. NARAIN CHAND 
PARASHAR: 
SURI LAKSHMAN MALIK: 
SHRI R. M. BHOYE : 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whelb~r the rules regardjog sanc-

tion of reHef for natura} calamities and 
tbe execution of schemes/Projects con-
nected therewith have been amended re-
cently so as to provide bettcr utilisation 
of the funds made available to the States; 

(b) if so, the nature of the amend. 
ments made in this regard; 

(c) whether the implementation of 
these rules and the execution of scbemes 
is monitored CentraHy; and 

(d) if so, the nature of the mecha .. 
nism in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOP~RATION (SHRI YOGEN-
DRA MAKWANA): (a) and (b) The 
Government of India have revised the 
norms for Central aSSJstance. These have 
been circulated in June 1986 along with 
additional points for the guidance of Ute 
State Governments for better utilization 
of funds sanctioned for reher In the wake 
of nalural calamities. These revised 
norms ha vc come into force from 1 st July, 
1986 and will apply to natural calamities 
occurring on or after date. The item-
wise details oi tbe revised norms and addi· 
tional points for guidance of the State 
Governments are given in tbe ~tatemeDt 

given below. 

(c) and (d) The State Governments 
are required to submit item-wise details 
of expenditure incurred against the ceil· 
ings approved- Intet-Ministrial Moni-
toring teams are also deputed to Monitor 
utillsatjon of Central assistance. 
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(i) The principle governing the 
Disaster relief is that it should 
not be treated as compensation 
for the loss suffered but only as 
an assistance to the affected 
population to tide over the crisis 
created by" natural calamities. 
Therefore, the seale of relief is 
not of the same order as the qua-
ntum of losses. Occurance of 
calamities has a more severve 
effect on the economically wea-
ker sections who are required to 
be assisted to bring their tenor 
of life back to pre-calamity 
level. 

(ii) While it may not aJways be prac-
ticable in a severe drought situa-
tion to take up works of a dura-
ble nature for providing relief 
employment~ close to the habi-
tations of the afiected people, 
none-the-Iess the obiective 
should be to take up the 
excution of such relif works which 
result in the creation of produc-
tive assets as also enhance the 
capability of the affected people 
meet the drought conditions 
better in future. Therefore, the 
drought relief wOlks should be 
integrated as far as possible with 
the ongoing pJan schemes so that 
relief works, while alleviating the 
distress, would also help in the 
creation of durable assets. 

(iii) The State Government should 
ensure that a minimum 25% of 
the assistance meant for employ-
ment generatIon, should be ear-
marked for social forestry pro-
grammes which would have 
drought-prooting-effect in the 
Jong run. The reque~ts of the 
State Governments for extension 
of time for utilization of Central 
assistance earmarked for social 
forestry programmes would be 
considered on merrits. 

(iv) The State Government should 
ensure that laboures on relief 
works are actually paid the noti-
fied minimum wasc. To build-up 

15& 

durable assets, the State Govern. 
ment should provide the cost of 
the material component from 
their plan and non-plan SChe-
mes. 

(v) Projects of permanent utility like 
large scale water supply schemes 
in drought affected areas will 
be eligible for Central .ssistance 
provided the State Plan makes 
provision for the bulk of the 
expenditure and a small percen-
tage of the total cost is required 
as Central assistance to accele-
rate the completion of the project. 
Such schemes wouJd be integrated 
with the plan and Central assis-
tance would be provided with 
the objective of speeding up their 
implementation and completion 
so as to help alleviate difficulties 
faced by the people during the 
drought. 

(vi) The State Government should 
provide Identify cards to aU 
the relief workers so that the 
benefits of the various 
relief scheme reach deserving 
among the calamity affected 
and would also provides 
safeguard against mal-pratices. 
The identification cards system 
would ha ve an additional advan-
tage as the holders could be 
treated as target groups for 
other beneficiary oriented sche-
mes being implemented in the 
State. 

(vii) The State Governments are 
requested to provide tbe necess-
ary assistance to the Centra) 
Monitoring Teams whlch visit 
tbe State to monitor the utitisiat 
tion of Central assistance both 
in physical and fiinallcial 
terms. 



Loss Bufrered due to Datu ral calam.tle s 

410. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of 
AGRICULTURE be pleased to state: 

(a) the Stales which suffered damages 
to crops and Joss of property due to 
natural calamities like drought, heavy 
rains, snow storms, earthquakes etc. 
during tbe current financial year; 

(b) the amount of financial allocation 
given as re1ief to States during this per jod 
as also tbe conclusion of the reports oj 
the Centra] teams which went to assess 
the outcome of damage caused by these 
calamities in each State; 

(c) whether State Governments/Mem-
bers of ParJiament have taken up the case 
for the enhancement of the amount of 
relief given to these States as aJJocations 
made for them were not adequate; 

(d) if so, the decision taken by Union 

Government on these please; and 

(e) if no decision has been taken so 
far the time by which the decision would 
be taken 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA M~KWANA) : (a) and (b) A 
Statement indicating the names of States 
which have suffered damages due to 
drought, heavy rains, snow storm, bail-
storm and earthquakes during 1986_87 and 
the ceilings of expenditure approved as 
Central assistance for tbese calamities is 
given below. 

(c) No such request have been recei-
ved for enhancement in respect of the 
ceiling of expenditure of Central assistance 
approved during 1986-87 for the natural 
calamities which have occurred during, tbe 
current year. 

(d) and (e) In view of reply to (c) 
above, Question does not arise. 
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I ..... lIatloD of Low Power Transmiters in 
HI arI Chal Prlide .. b during Seve ntb 

Plan. 

411. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state : 

(a) whether any steps have been taken 
for the installation of Low Power T. V. 
Transmitters p1anned for installation in 
Himachal Pradesh during the Seventh 
Five Year Plan, jf so, the details thereof; 
and 

(b) whether any phased programme 
for instal1ation of transmitters has been 
drawn up for each year of the Seventh 
Five Year Plan and i' so, the details 
thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) Yes, Sir. Action for 
selecting suitable sites for the transmitters 
has been initiated. Orders for suppJy of 
some of the required equipment have also 
been placed on the manufacturers. 

(b) The proposed low power (100 W) 
TV transmitter at Mandi is expected to be 
commissioned into service by the end of 
1986-S7. Installation of the remaining 
transmitters in Himachal Pradesh (as in 
the other parts of the country) would 
depend on the yearwise allocation of 
resources, availability of equipment and 
overall priorities, during the Seventh Plan 
period. 

Livestock Census 

412. PROF. NARAIN CHAND 
PARASHAR : Win the Minister of 
AGIlICULTURE be pleased to state: 

(a) whether any livestock census has 
been conducted in the country during the 
last five years; 

(b) if so, the finding of the census, 
particularly the livestock population, 

state.wise and tbe general features 
revealed in the census; and 

(c) if not, the time by which a fresh 
census would be undertaken? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) Yes Sir, the 13th 
AJI India Census of Livestock and Farm 
Equipment was conducted in 1982. 

(b) The detailed results of the Census 
are being received from the various States 
and Vnton Territories. The Census results 
provided by some States are under detailed 
examination. 

(c) Livestock Census is conducted 
quinquennially and the next All India 
Livestock Census fa Us duc in 1987. 

Famine conditions in Karnataka 

413 DR. V. VENKATESH: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) whether serious and acute famine 
conditions are prevailing in Karnataka; 

(b) if so, whether any Central team 
had visited the State to make on the spot 
assessment; 

(c) whether any report has been sub-
mitted by the team; and 

< 

(d) the remedial measures proposed 
by Government 'l 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) to (d) To tackle 
the contiouing drought situation, the 
Government of Karnataka submitted 3 
memoranda in March, August, Decem'bei. 
1985. In response to each of these 
memoranda .. a Central 'team was det'uted 
to visit the affected area and make an on 
the spot assessment of the need for 
Central assistance. Based on tho ~POt¥ 
of these Central Teams and recoJDmc;nd.· 
liODS of the Higb Level Commit'tee on 
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R.elief ther.oD, a total ceilings of Central 
a •• tanc. of Rs. 100.01 crores has been 
sanctioned for tackling drought situation 
during 1985·86 and 1986-87 (upto July, 
1986) including Rs. 7.S crores for purchase 
of hydraulic rigs. 

.Uffty to construct fishing harbours 
iD EasterD Coast 

-414. SHRI CHINTAMANI JENA : 
WilJ the Minister of AGRICULTURE be 
pleased to state : 

(a) whether any survey has been con-
ducted to construct deep-sea fishing 
barbours in the country, particularly on 
tb. Eastern Coast; 

(b) if so, the findings of such survey 
aDd 

(c) the names of the ports which are 
likely to be developed as deep-sea fishing 
'harbours in the country during the 
Seventh Five Year Plan? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKW ANA): (a) Yes, Sir. 

(b) The surveys recommended deve-
'."ment of deep-sea ftshing h8rbours at : 

EIISt ellast : 

Royc}towk - West Bengal 
Visakhapatnam - Andhra Pradesh 
Kakinada - Andbra Pradesh 
Madras - Tamil Nadu 
Chinnamutton - Tamil Nadu 

"'~st Coast: 
Coebin 
Vi~hinjam 

MaJpe 

- Kerala 
- Kerala 
- Karnataka 

(c) K.akinada and Chinnamutton in 
East Coast and Vizhinjam 1n West Coast 
are likely to be developed in the VIlth 
Five Year Plan. 

AmouBt 'JiB. unclaimed witb EPF 
Ora_aisation 

~lS. SHRJ CHINT AM ANI lENA: 
Will tit. Mipi,tet or LABOUR be pleased 
to state: 

(a) whether more than rupees fourteen 
crores are lying unclaimed with the 
Em.ployees Provident Fund Organisation; 

(b) if so, the reasons for the same; 
and 

(c) the steps being taken to disburse 
the amount to the depositors? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
(P. A. SANGMA) : (a) Yes, Sir. 

(b) The amount has remained unpaid 
mainly on account of non-receipt of the 
claims from either the subscriber or hisl 
her nominee/legal heir; 

(c) The EPF authorities have been 
instructed to make all out efforts to locate 
the subscribers who have not preferred 
their claim. For this purpose, they have 
been asked to give suitable publicity by 
dispJaying the particulars of unclaimed 
deposits on the notice boards of the 
factories/establishments and also to enHst 
the cooperation of the employers/trade 
unions in finding out tbe whereabouts of 
the subscribers. 

Indo-Dutch cooperation for supply of 
se ed potato 

416. SHRI AMARSINH RATHAWA: 
Wi)) the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that during 
Indo·Hol1and Potato Seminar held in 
May, 1986 In New Delhi, the Dutch 
Government have offered to send absolu-
tely diseasefree seed potato to increase 
productivity of potato in India; 

(b) if so, the details thereof and bow 
far it will be helpful in increasing the 
production of potato with the use of 
Dutch seed potato; 

(c) whether any experiment has been 
made, if so, the results achieved; and 

(d) the steps Government have taken 
to procure the D\ltch potato seed? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) No, Sir. How-
ever, a recommendation was made that 
both India and Netherlands may test each 
others cul,tivars in their respectIve count-
ries and exchange information. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Orissa's reqoest for sp eelal fund to 
provide water to d rougbt h it areas 

417. SHRI SOMNATH RATH 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Orissa Government have 
asked for special funds for supply of 
drinking water in drought-hit areas; and 

(b) if so, the amount demanded and 
sanctioned by Central Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : No. Sir. 

(b) Does not arise. 

Crop Insurance Scbeme 

41~. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 

SHRI P. KOLANDAIVELU : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is any proposal 
under consideration of Government for 
the extension of Crop Insurance Scheme 
to all the crops grown in the country; 

(b) whether this scheme has not been 
extended in the dryland areas of the 
country; 

Written ~",w~" 

(c) areas which have not been covered 
so far; 

(d) the time by which Crop Insuranc. 
Scheme will be extended to all the crops 
grown in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA) : (a) No. Sir. 

(b) and (c) The Comprehensive Crop 
Insurance Scheme being implemented in 
the country from Kharif, 1985 is appli-
cable to all the areas including dryJand 
areas whIch have been notified for the 
purpose of Crop Insurance by the Statesl 
U .Ts. which are implementing tbo 
Scheme. 

(d) There is no proposal at present, 
to include all crops grown in the country 
for coverage under the Comprehensive 
Crop Insurance Scheme. 

Houses to poor in disaster prone areas 
by HUnCO 

419. SHRI MOHANBHAI PATEL: 
SHRI CHINTAMANI JENA : 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether the Housing and Urban 
Development Corporation (RUDeO) 
intends to provide safe houses to tbe poor 
in disaster-prone areas of the country; 

(b) if so, the details thereof; 

(c) whether any survey has been 
conducted to locate disaster· prone areas 
in the country; if so, the detaiJs thereof; 

(d) the names of the States in which 
disaster-prone areas have been earmarked; 

(e) the steps taken by Government to 
implement the scheme in those areas; and 

(f) the total cost likely to be incurred 
in construct ina safe bousos 1 
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THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVEL-
OPMENT (SHRI DALBIR SINGH): 
(a) and (b) The Housing and Urban 
Development Corporation (HUDCO) has 
already been operating a scheme for 
providing loans for construction of houses 
in the areas affected by flood/fire/cyclone 
disaster. So far 96 schemes for tbe cons-
truction of 1.26 lakh bouses . with project 
cost of Rs. 61.84 crores involving loan 
assistance of Rs. 42.52 crores have been 
sanctioned to the construction agencies in 
Andhra PradesbJ Orissa, Tamil Nadu, 
Gujarat, Kerala and Rajasthan. 

(c) to (f) The Government is already 
aware of tbe pcsition and a Development 
Group (Task Force) 0 n housing in disaster 
prone areas has been set up to make an 
indepth study in this regard. The report 
of the Group is yet to be submitted. 

Production of films on freedom fighters 

420. SHRI DHARAM PAL SINGH 
MALIK: Will tbe Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state : 

(a) the names of the deceased national 
leaders/freedom fighters including those of 
1857 about whom documentary films have 
been produced by Government during the 
) ast three years; 

(b) the names of such leaders about 
whom such films are likely to be produced 
in the next three years; '" 

(c) whether any criteria have been 

laid down for this purpose; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) (a) A Statement is given 
below. 

(b) At present, the following docu-
mentary films on National Leaders/Free-
dom. Fighters are on the production 
programme of the Films Division and are 
at varIOUS stages ot production: 

1. Dr. Babasaheb Ambedkar 

2. Shaikh Mohammad Abdullah 
3. Kamla Nehru 
4. M.N. Roy 
5. S. Sathyamurthy 
6. Shah Nawaz Khan 
7. Maithili Sharan Gupt 

(c) and (d) No criteria as such have 
been laid down in this regard. However, 
production of documentary films on sub-
jects of nationa] importance is a part of 
the normal function 01 Films Division and 
various such subjects are identified from 
time to time. Films Division have, since 
its inception, produced & would continue 
to produce films on National Leaders and 
Freedom Fighters. In 1983, Films Divi-
sion undertook production of films on 
India '8 struggle for independence. So far 
36 films under the series which covered 
the period from 1857 to 1947 have been 
produced. 14 films in this series are at 
present in different stages of production. 

Statement 

Documentary films on the deceased National Leaders/Freedom Fighters including 
those of 1857 produced by Films Division during the last 3 years (1983-84, 1984-85 

and 1985-86) 

1 

1. Veer Savarkar-B&W (1983) 

2. Nehru in remembrance-B&W (1983) 
(Pandit Jawabar Lat Nehru) 

2 

-Released on '27.S.1983 

-R.eleased on 11.U.1983 



3. Memorable moments-B&W (1983) 
(on Jawahar tal Nehru & Smt. 
Indira Gandhi) 

4. Raj&bri Purshotam Das Tandon 

(B&W, 1983) 
5. 'Veer Savarkar (Longer Version) 

6. Dadasaheb Gaikwad-B&W (1984) 
7. Raja Ram Mohan Roy-(B&W) (1984) 

8. Rao Tula Ram-B&W (1984) 
9. MauJana Mohammad Ali Johar 

B&.W (1984) 

10. V inoba Bhave-(The Man) 

(Rtvised Version) (B&W) (1985) 
11. Then Came Gandhi (Mahatma Gandhi) 

CCIV. (1984) 
12. Nehru-Col. & B&W (1984) 

(Pandit lawahar LaI Nehru) 

(A full length film produced by 

films Division in collaboration with 
U.S.S.R) 

13. Indira's vision-Col. (1985) 

(Smt. Indira Gandhi) 

14. Martyrdom of Mahatma-B&W (1985) 

(Mahatma Gandhi) 
15. Shri Kamraj-B&W (1985) 
16. Indira Gandhi 1917 .. 1918-Co1. (1985) 
17. The Frontier Gandhi-B&W (1985) 

(Khan Abdul Ghaffar Khan) 
18. Priyadarshini-Col.-(1985) 

(Smt. Indira Gandhi) 
19. Karmayogi Acharya Kakasaheb 

KaJelkar-Col. (1985) 
20. Indira Priyadarshini-Col. (1985) 

(Smt. Indira Gandhi) 
21. Indira Gandbi-A tribute .. } 

Col.-(1985) 
22. Indira Gandbi-A tribute·II 

CoJ.-(1985) 

21. Bab. Jasl& Singh Ahluwalia-Co'. 
(1915) 

W,luen A"'~, 

-Released on 23.11.1984 

-Released on 3.8.1984 

-B&W (1983)-Non-

Theatrical Release 

-Released on 1.6.1884 
-Released on 18.5.1984 

-Released on 16.8.!985 
-Released on 5.7.1985 

-Non .. Theatrical Release 

-Released on 28.9.1984 

-Non .. Theatrica1 Release 

-Non .. Theatrical Release 

-Released on 1.2.1985 

-Relea~ed on 12.7.1985 
-N on .. Theatrical Release 
-Released on 27.9.1985 

-Released on 1.11.1985 

-Released on 29.11.1985 

-Non-Theatrical Release 

-N on-Theatrical Release 

-Non-Theatrical Release 

-Released on 13.9.1985 
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TV facility to ChikkamagaJur 

421. SHRI V. S. KRISHNA IYER : 
Will tbe Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether TV faciliy has been pro-
vided to Chikkamagalur in Karnataka; 

(b) if not, the time by which it ~ill 

be provided; and 

(C) Whether Government propose to 
take immediate steps to provide this 
facility by installing Low Power Trans-
mitter at Chikkamaga Iur ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. 
GAD GIL) : (a) to (c) The VII 
Plan of Doordarshan provides, inter 

4 alia, for establishment of a large number 
of new TV transmitters, including a low 
power (100 Watt) transmitter at Chikka-
magalur. These transmitters can be in-
stalled only in phases, dependjng on 
tbe annual allocation of Plan resources, 
time required by the indigenous manufac-
turers to supply the requisite equipment 
and o,,-eralJ priorities. InstalJation OJ the 
proposed new transmitter at Chikka-
magalur will also depend on tbe above 
factors. 

[Translatioll] 

CoDTictions under Prevention of 
Cruelty to Animals Act 

422. SHR! MOOL CHAND DAGA : 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of persons awarded 
punishment during the last three years in 
Union Territories under the provisions the 
Prevention of Cruelty to Animals Act, 
1960~ indicating the various offences for 
which they were awarded punishment and 
the number or" cases pending in courts in 
tbis connection; and 

(b) the number of cases in which 
Government employees have been con-
victed and awarded punishment for show-
IDa cruehy to animals 1 
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI. 
CULTURE AND COOPERATION 
(SHRI YOGENDRA MAKWANA) : (a) 
and (b) The information is being collected 
and will be laid on the Table of the 
House. 

Removal of jhuggls from Kali Bari 
M arg, New Delhi 

423. SHRI RAJ KUMAR RAI: 
Will the Minister of URBAN DEVE-
LOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 
4074 on 25th March, - 1986 re~arding un-
authorised Jhuggis on P&T land at Kali 
Bari Marg, near Delhi and state: 

(a) whether the land between the 
quarters of tbe P&T and the Estate office 
at Kali BaTi Marg, New Delhi on which 
hundreds of Jhuggis have COiJle up during 
the last six months belongs to the CPWD/ 
L&DO: 

(b) if so, the action taken so far for 
removal of these jhuggis; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH) : 
(a) ihe land be]ongs to C. P. W. D. 

(b) Necessary action for evicting the 
unauthorised occupants is being taken 
keeping in view legal aspects involved in 
the matter. 

(c) Not ApplIcable in view of reply 
to Part (b) above. 

Em ployment of skilled painters aDd 
Artists 

424. SHRI RAJ KUMAR RAI: Will 
the Minister of LABOUR be pleased 
to state : 

(a) whether in conformity with the 
declared policy of Government to preserve 
and promote art and culture, Government 
are considering a proposal to introduce 
a scheme to provide suitable means of 
liveJibood to the unemployed painters J 
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artists, if necessary, by opening Art Cen-
tres in different plac"s; and 

(b) if so, the details of such scheme 
including the names of places where Art 
Centres have been opened '/ 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR 
(SHRI P. A. SANGMA): (a) and 
(b) There is a scheme to provide fmancial 
assistance to persons, distinguished in 
arts, who may be in indigent circum-
stances. and to their dependents. The Lalit 
Kala Akademi an autonomous organisa-
tion fuUy funded by the Department of 
Culture also provides gallery space, to 
artists for their exhibitions and studio 
facilities <.Ind raw material at concessional 
rates to artists at its d!tferent centres in 
the country 

[Englilh] 

Loans to States by Union Government 
for Kharif Programme 

425. SHRI AMAR ROYPRADHAN : 
SHRI 5UBHASH YADA V : 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the l\finister of AGRICUL-
TURE be pleased to state: 

(a) whether Union Government have 
sanctioned loans to various States to 
enable them to assist farmers in .the Com-
ing Kharif programme; 

(b) if so. the details thereof arid the 
loans sanctioned to each State for the 
purpose; 

(c) whether tbe money bas been pro-
perJy distributed by each State; 

(d) Whether any irreguiarities by any 
State Government ba"e been noticed by 
U Dion Government and if so, their names; 
and 

(e) the action taken by Government 
in regard thereto '1 

TIdE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 

AND COOPERATJON (SHRI YOGEN-
DRA MAKWANA) : (a) The Central 
Government have sanctioned short-term 
loans to the Various States for meeting 
the need for distribution of agricultural 
inputs and/or for very special progra-

mmes like the advance purcbase of seeds~ 
comprehensive pJant protection measures 
on compact area basis for important 
crops etc. No amount out of this Joan 
is meant for making any cash payment 
to the farmers. 

(b) The details of short-term loans 
sanctioned to the various States for Kha-
rif 1986 are given in the Statement ,below. 

(c) The loan fmount is not meant for 
making any cash payment to the farmers. 

(d) and (e): No irregularities have 
come to the notice of the Central Govern-
ment. 

Statement 

Shorf Term Loan sanctioned to 
States for Kbarif 1986 

------------_------
State Amount 

(Rs. in crore) 

1 2 

Bihar 4.40 

Gujarat 16.26 

Haryana 6.15 

Himachal Pradesh 1.00 

Karnataka 9.85 

Madhya Pradesh 6·00 

Maharashtra 21'92 

Manipur 0'47 

Meghalaya 0'15 

Orissa 3'75 

Punjab 13·27 

Rajasthan 3'03 
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---------_ .. .------......--...___."._.---
1 

T~il Nadu 

Uttar Pradesh 

West Bengal 

2 

3'50 

23'48 

2'10 

-----
115·33 

luterim Relief to journalists and DOD 

jour.alLsts 

426. SHRI AMAR ROYPRADHAN : 
SHRI KRISHNA SINGH: 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether journalists and non-journ-
alists have not accepted Government's 
decision to double the quantum of interim 
Ielifef to newspaper employees; and 

(b) tbe detaisls thereof and final 
decision reached between the journalists, 
non-journalists and Government in the 
matter? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA) : (a) No. Sir" 

(b) Does not. arise. 

Cotton and tobacco lying with growers 

427. SHRI MANIK REDDY: 

SHRI M. RAGHUMA REDDY: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether a huge quantity of cotton 
and tobacco is lying' with the cotton and 
tobacco growers in the country parti-
cular1y,in the State of Andhra Pradesh; 

(b) if so,. the estimated quantity of 
cotton and tobacco Jying with the growers 
at present State-wise; and 

(c) the steps proposed to be taken 
for tbe purchase of these items from 
srowers 'l 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF . AGRICULTURB 
AND COOPERATION (SH~ 
YOGENDRA MAKWANA) : <a> to~ 
The Government fixes minimum support 
prices in respect of different varieties of 
cotton and various grades of Virgioia Flue 
Cured tobacco (VFC). For cottOR, tbe 
Cotton Corporation of India (CCI) has 
been designated 8S tbe agency to undertake 
market support operations in the event of 
cotton prices tending to taU beJow the 
declared support levels. In case of VFC 
tobacco the Tobacco Board undertakes the 
necessary price support operations, if 
req uired. Accordingly, farmers are free 
to sell their produce of cotton and VFC 
tobacco at the ruling market prices with 
the guarantee that the CCI and tbe 
Tobacco Board will enter the market-at 
minimum support price levels for the 
produce which satisfy the stipulated speci-
fications. in case .traders are not wiJ]jng to 
do so. In this situation any stock§ with/-
held by growers would be those voluntarily 
done by them. 

During the current cotton season the 
CCI has been under~akiDg extensive price 
support operations in all cotton-growing 
States, except in Maharashtra where a 
monopoly procurement scheme of the 
State Government is being implemen-
ted by the Mabarasbtra State Co-
operative Cotton Growers9 Mar-
keting Federation. The Corporation's 
purchases in Andhra Pradesh this season 
totalled 3.34 lakh bales upto the end of 
June 1986, as against 1.09 lakb bales 
procured during the whole of previous 
seaSOD. 

The auction sales of vuglnla tobacco 
for 1986 are already over and there is no 
VFC tobacco lying unsold with tho 
growers. During the current season a 
total quantity of 80,460 tonnes of VFC 
tobacco was sold through auctions in 
Andhra Pradesh. 

1'1 so far as non-virginia tobacco is 
concerned, though no minimum support 
prices are fixed by'Government, a National 
level organisation, viz., National Tobacco 
Growers Federation has been set up to 
undertake marketing of non-virginia 
tobacco of its 20S Primary-Level TobaCco 
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Grower Cooperative Societies. The open 
market wholesale prices of non-virginia 
tobacco at important markets this year 
have generally been ruling at comparable 
levels with the previous years. 

It is felt that it would not be feasible 
to monitor the unsold stocks of produce 
lying with farmers at any gi~en point of 
time. 

Hotel constructed at Windsor Place, New 
Delhi by MIs. Pure Drinks 

428. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY: 

Will the Mmister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether MIs. Pure Drinks has 
occupied more land than the Jand actually 
allotted to it for the construction of its 
hotel at Windsor Place, New DelhI; 

(b) if so, the excess land so occupied; 

(c) whether the construction of this 
hotel has been in conformity with the 
relevant rules and bye-laws; and 

(d) if not, the details thereof and 
the steps taken/proposed in this regard? 

THE MINISTEIt OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH): (a) 
According to reports availabJe MIs. Pure 
Drinks have not occupied more land than 
the land actually allotted for the con-
struction of a hotel at Wlndsor Place, New 
Delhi. 

(b) Does not arise. 

(c) and (d) The N.D.M.e. is being 
asked to carry out an inspection and 
report the factual position about devia-
tions. If any urgently. The information 
will be laid on the Table of the Sabha. 

Review of policy regarding TV serials 
and advertisements 

429. SHRI SOMNATH RATH : 
SHRI BHATTAM SRIRAMA 
MURTY: 

SHRI RANJIT SINGH 
GAEKWAD: 

SHRI SHANT ARAM NAIK : 
DR. B. L. SHAILESH : 
SHRI SIMON TIGGA : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether there is any proposal to 
review the policy of selection of TV 
serials and advertisements; 

(b) whether a Committee has been 
set up for the purpose if so, the composi-
tion and terms of reference thereof and 
the criteria tor selection of its membersj. 
and 

(c) whether any guideJines have been 
prepared in this regard and if so, the 
details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N 
GADGIL): (a) to (c) Yes~ Sir, The 
Government is in the process of issuing 
the revised guidelines for selection of TV 
serials. A Committee has been set up 
consisting of officia1 and n )D-official 
members for selection of TV serials. The 
composition of the official members of the 
Committee i~ as fo11ows ~-

(1) Director General, Doordarshan 

(2) Deputy Director General (Com-
mercial) 

(3) Controller of Programmes 
(Commercial) 

A panel of the following non-official 
members have been approved by the 
Government from amongst whom two 
persons including atleast one lady member 
will be invited for each meeting of the 
Committee :-

1 • Dr. Gurbax Sjngh 

2. Dr. Preetam Singh Safcer 

3. Prof. Sydney Rebeiro 
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4. Sbri Akshay Kumar Jain 

5. Shri M. K. Rasgotra 

6. Smt. Satya Choudhary 

7. Smt. Rami Chbabra 

8. Smt. Indu Jain 

9. Mrs. Razia Ismail 

10. Smt. Meera B. Agi. 

Setting up of TV Centre aod Air Stat ioo 
at AskajBhanjnagar 

430. SHRI SOMNATH RATH ~ Will 
the "Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whethf"r Government are aware 
that there is genuine demand for a TV 
Center as well as a local Radio Station 
at Aska/Bhanjnagar in Ganjam District 
in Orissa; 

(b) whether Government are aware 
tbat TV Centre at Berhampur is not able 
to cater to the needs of the whole 
district; 

- (c) whether Government propose to 
instal a HPT at Kalinga instead of at 
Pbulbani; and 

(d) if so, the steps proposed in this 
regard '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAD-
GIL) : (a) In its 7th Five Year PJan AIR 
proposes to set up a local radio station 
with 2x5 KW FM transmitter at Berham-
pur in Ganjam District in Orissa. This 
station would cover Aska/Bhanjnagar as 
well. As regards TV, demands have been 
received for setting up a TV Relay Centre 
at Bbanjnagar in Ganjam District. VII 
Plan of Doordarsban however includes 
establishment of a Jow power TV trans-
mitter at Cbatrapur in Ganjam district. 

(b) Yes, Sir. 

(c) A low power TV transmitter 
(100w) is proposed to be set up at 
Phulbani during the VII Plan period. No 
HPT is proposed for KaJinp. 

(d) Does not arise. 

Foodgrain production tarlet durinl 
1985-86 

431. SHRI SOMNATH RATH: Wi)) 
tbe Minister of AGRICULTUR'E be 
pleased ,to state : 

(a) the production targets of food. 
grains fixed for the year 1985-86; and 

(b) the actual achievement against 
these targets ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) (a): The 
Planning Commission fixed a target of 
159.2 mi1Jion tonnes of foodgratn produc-
tion for 1985-86. 

(b) Firm estimates of production for 
19R5-86 have not yet become available 
from an the States. However, as per 
current assessment, production of food-
grains in 1985-86 is anticipated to be 
higher than 146.2 miJJion tonnes achieved 
in 1984-85. 

Lln3uthorised constractions in Delhi 

432. SHRI RAM BHAGAT PASWAN 
Will the Minister of URBAN. DEVELOP. 
MENT be pleased to state: 

(a) whether Government are aware 
that Government lands in Delhi have been 
grabbed on a large scale in an unauthori-
sed rna r:ner .by anti-social elerr.ents; jf so, 
the corrective steps taken; 

(b) whether Government are aware 
that land for civic amenities near Trans. 
former in No. 31, 32 and 33 Blocks, 
Vishwas Nagar, Delhi has also been grab-

'bed and D.D.A. bas not taken any action 
in the matter; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP· 
MENT (SMRI DALBIR SINGH) : I<a) 
Some cases of squattini/encroactn:Dents on 
public lands have come to notice. Tho 
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NAled~l steps taken in this regard are 
in4i~a,ted in the Statement given below. 

(b) and (c) The information is being 
coJ,J,ecte4, and will be laid 00 the Table of 
the Sabh~. 

Statement 

The following remedial steps have Deen 
taken :-

(i) A directive was issued to all 
concerned that encroachments 
on public property shoul d be 
checked in the very teginning and 
not alJowed to become permanent 
when it becomes difficult to 
remove them. 

(ii) The Development Act, 1957, the 
Delhi Municipal Corporation 
Act, 1957, the Punjab Municipal 
Act, 1911 (as applicable to New 
Delhi Municipal Committee area) 
and the Public Premises (Eviction 
of Unauthorised Occupation) 
Act, 1971 were amended in May, 
1984 to declare unau\horised 
construction and encroachment 
cognizabJe offences and also 
provide for appel1ate Tribunal 
to bear appeals against the orders 
oi demolition in Delhi to tbe 
exclusion of the jurisdiction of 
Civil Courts. The prOVISions 
relating to the declara tion of 
these as 'cognizable offences' 
bad been enforced last year. 
The proNisions relating to setting 
up Appellate Tribunals have also 
since been enforced (with effect 
from 10-2-86 in respect of Delhi 
Municipal Corporation Act and 
Punjab Municipal Act. and 
24-2-86 in respect of Delhi Deve-
lopment Act. 

(iii) A meeting was taken by the 
Home Minister on 18 ... 6.85 in 
which quidelines were laid down 
for prevention and checking of 
unauthorised construction and it 
was decided to fix responsibility 
for this purpose at fairly high 
level in the concelned organisa-
tiQos. 
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(iv) The DDA bas been taken action 
for removal of encroachments 
from time to time and during t.b,e 
period from 1.1-86 to, 30-6·86 
cleraed 9780 encroachments. 
Other local bodies and Dopart .. 
ments having been takiq actioll 
for removal of encroachments 
under their jurisdiction. 

Live telecast of World Cup Football 
Cbam pionsbip held in Mexico 

433. SHRI VAKKOM PURUSHO· 
THAMAN : Will tbe Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) tbe total expenditure incurred on 
live telecast of World Cup Football 
Championship held in Mexico; and 

(b) tbe amount collected from the 
sponsorers and advertisers in this connec-
tion? 

THE MINISTER OF STATE OF 
THE fvllNISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a), The total picture of 
expenditure is not yet clear as Doordar-
shan has yet to receive Invoices from 
abroad In respect of some of the services 
already availed of. However, they have 
so far made payments to the extent of 
US $ 36,800 and Swiss Francs 13»475. In 
addition to this. approximately Rs. 1 
crore will have to be paid to overseas 
Communication Service for sat~Jlite 

charges. 

(b) The gross amount collected from 
the sponsors and commercial advertisers 
is Rs. 90,00,000.00. 

Additional facilities to fishermeo 
to auament fish production 

434. SHRIMATI JAYANTI PAT-
NAIK: 
SHRI SRIBALLA V PANI-
GRAHl: 

Will the Minister of A(lIilICULTURE_ 
be pleased to state: 
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(a) whether Government have a pro-
posal to provide additional facilities to 
the fishermen to augment fish production 
during the Seventh Five Year Plan; 

(b) if so, the number of traditional 
crafts proposed to ~ motorised during 
the Seventh Plan period; and 

(c) what other facilities and incentives 
are proposed to be extended to the smalJ 
fishermen to augment fish production 
during the above plan period '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA): (a) Yes, Sir. 

(b) During VII Plan period, a propo-
sal to motorise 8()()() traditional crafts is 
under consideration. 

(c) Apart from subsiding motorisation 
of traditional craft, the Government of 
India provide 50% grant for introduction 
of Beach landing craft. Fishermen are 
also assisted by the States/Union Territo-
ries through schemes of subsidy and loan 
for acquisition of fishing boats. fishing 
gear, gear material and accessories. 

Development of Co-operative Societies 
by NABARO 

435. SHRIMATI JAY ANTI PAT-
NAIK: WiJI the Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the National Bank for 
Agriculture and Rural Development 
(NABA RD) has started a three year 
project with a view to develop the co-
operative societies; 

(b) if so, how many districts have 
been selected for implementing the deve-
lopment programme all over the country; 

(c) the number of primary agricultural 
cooperative societies which have been 
identified to be brought under the above 
development programme; an~ 

(d) the details of the schemes under_ 
ta1,_~n by NABARD In Orissa 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL.-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) to (c) 
National Bank for Agricuhure and Rural 
Development (NABARD) has launched a 
3 year Project for strengthening and 
development of 600 selected Primary 
Agricultural Credit Societies (PACSs) and 
all working Large Sized Agricultural Multi-
purpose Societies (LAMPS) in twenty 
selected Pilot Project Di'stricts, in the 
country_ In each selected district the 
programme is to cover 30 PACSs. The 
programme has been launched in the 
selected districts in two phases. In the 
first phase from July, 1986, the programme 
has been taken up to cover 15 districts in 
12 States. 

(d) Orissa is one of the 12 States 
selected for the imp:ementation of the 
Scheme, and the district selected is Kala-
handi. The project has been started only 
from the 1st July, 1986. The identification 
of 30 PACSs in the district bas been taken 
up. The Scheme provides for giving 
financial assistance by NABARD for 
employment of an Additional Secretary 
and for infrastructural facilities; providing 
loans to the State Governments for 
additional share capital in the selected 
societies and LAMPS. 

Allocation of funds for steel pJants 
during Seventh Plan 

436. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Gov(rnment have earmar-
ked funds for the modernisation of various 
integrated steel plants during the Seventh 
Five Year Plan period; 

(b) if so, the allocation made to each 
steel plant for the purpose; and 

, 
(c) the detaifs of schemes included 

under the qlodernisation programme and 
the fuods earmarked for each scheme, 
plant-wise? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (4) and 



(b) The following allocations have been 
made for the Sev<:nth Five Year Plan for 

S. No. Name of the Plant 

1. Bhilai Steel Plant 

2. Bokaro Steel Plant 

3. Durgapur Steel Plant 

4. Rourkela Steel Plant 

modernisation and new schemes at the 
Steel Plants of SAIL :-

(Rs. in crores) 

Modernisation and 
New Schemes 

180.00 

160.00 

460.00 

360.00 

5. Indian Iron & Steel Company Ltd. 52.00 
including lISCO, Ujjain. 

(c) The modernisation proposal wil1 
consist of varJous sub-schemes. These 
sub-schemes and their allocations wall be 
known only after the modernisation 
proposals are approved by Government. 

Production capacity of Rourkela Steel 
Plant 

437. SHRIMATI JAYANTI PAT-
NAIK : Will tbe Minister of STEEL AND 
MINES be pleased to state: 

(a) tbe present production capacity of 
Rourkela Steel Plant; 

(b) what would be the total capacity 
of tbe Steel Plant on completion of the 
expansion programme under implementa-
tion; and 

Cc) the prospects of production of 
saleable steel of tbe Plant during the 
Seventh Five Year Plan period? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) The 
present installed capacity of the Rourkela 
Steel Plant is 1.8 miUion [onnes per annum 
of ingot steel. 

lb) There is no expansion programme 
presently under implementation in the 
Rourkela Steel Plant. 

(c) Due to technological obsolescence 
and ageing of equipment, the Plant will 
not be in a position to achieve its full 
annual rated capacity of 1.8 million tonnes 
por unum of iDIot steel durjn! tbe 

Seventh Plan. A scheme to exploit its 
fuJI potentIal is under the consideration of 
Government. If sanctioned, it will be 
completed only in the VIII Plan. 

Loss to Iod ian farmers 

438. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of AGRI-
CUL TUR E be pleased to state: 

(a) whether Indian farmers incurred 
accumulative coJJective loss of Rs. 45 000 
crores in rea) terms during the decade 
1971-81 ; 

(b) whether a study was conducted by 
the Department of Business Economics, 
Delhi University in this regard; 

(c) whether the study report reveals 
that despite Government intervention in 
agriculture through procurement policies 
and subsidization of farmers' inputs; the 
farmers' net income per hectare from 
cultivation has generally declined; 

(d) whether Government have exami-
ned the study report; and 

(e) if so, to what extent Government 
are considering to implement the sugges-
tions made therein so that the farmers' 
income may increase? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) No, 
Sir. 



(b) A study was made recently by two 
Delhi-based economists. 

(c) Yes, Sir. 

(d) and (e) Yes" Sir. Available data 
indicate tbat tbe gross returns to farmers 
over their out-of-pocket expenses show 
sizeable increase over the 1971-72 to 1983-
84 period. It is the constant endeavour 
of the Government to ensure remunerative 
prices to farmers for tbeir agricultural 
produce. with a view to encouraging higber 
production and investment. 

Gold expioratif)D by geological Survey 
of India aDd Minerai Exploration Cor-

poration 

439. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) whether a five-year programme for 
gold exploration has been launched by 
the Geological Survey of India and tbe 
Mineral Exploration Corporation; 

(b) if so, the main features of tbe 
programme and the places that have been 
fOWld to bear gold; and 

(c) the total expenditure involved in 
implementing the scheme and to what 
extent gold exploration has been success-
ful? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA) : (a) and (b) 
Yes, Sir. The gold exploration in the 
country on a Five Year Exploration Pro-
gramme was launched dunng 1980-85 and 
extended to 1985-90. Geological Survey 
01 India. is engaged in regi Dna) assessment 
work for gold and Mineral Exploration 
Corporation Ltd. for detailed prospecting 
10 certain identified areas. The main 
features of the Programme includes re-
connaissance traverses, large-scale mapp-
inl, sampling, driBing and exploratory. 
mining etc. 

(i) Hutti, Budhini &. Kadon; blocks, 
Raichu.. district Hosuc, ChfUll-
pion and Yenl~irur blocks, 
Dharwar distlict; parts of KoJar 
belt aDd Maqlur belt, Gulbaqa 

district; Palavancballi-HoDO: 
ehatti, Tambadihalli etc., Shimog_ 
district, all in Karnataka. 

(ii) Ch!gargunta, Mallppakonda 
areas, Chittoor Distri~t; Yerra-
ppa-Gantalappa. (Ramagiri), 
Anantpur district, in Andhra 
Pradesh. 

(iii) Mabarajgadai area, Dharampuri 
district, Tamilnadu. 

(iv) Talkoi and adjacent . areas, 
Keonjhar district, Orissa. 

Exploration work by GSI & MECL is 
also continuing in parts of Gadag, Kolar 
and Hutti-Maski Schist belts and. Java-
gondanahaJli area of Karanataka, and 
reconnaissance work in other parts of tbe 
country. 

(c) Information is being collected and 
wilJ be laid on the Table of the House. 

Foreign assistance for urban development 

440. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of URBAN 
DEVELOPMENT be pleased to ~tate : 

(a) whether financial constraint is the 
biggest problem for city planners and 
managers of the urban development; 

(b) whether the flow of aid through 
developed countries, organisations and 
other bilateral arrangements for the urban 
management bas been minimal; 

(c) if so. the total funds being received 
fr.om foreign countries for urban develop-
ment; and 

(d) tbe schemes likely to be introduced 
during the CUlrent financial year for urban 
developmen t '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH): 
(a) Seen in the context of enormity of 
urban problems resources available to tbe 
sector ate not sufficient. This bappena in 
all dcveJopins countries w,bcrc demand tor 
the I~IOUJ'CCS is hiah apd supply ~pt that 
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happy. quantify. 

(b) This has not been very adequate. 

(c) The 7th Five Year· Plan takes 
account of the possibility of likely foreign 
asSis~'ance, hawever it is difficult to 

(d) A numBer of urban development 
projects are being implemented with tbe 
assistance of World Bank, UNICEF etc. 
The 'detaUs are given in the Statement 
given below. 

Statement 

Details of World Bank and UNICEF assisted urban development projects under 
implementation 

s. No. Name of Project 

1. 

2. 

3. 

4. 

5. 

- 6. 

7. 

8. 

9. 

10. 

It. 

12. 

13. 

Calcutta Urban Development Project III 

Calcutta Urban Transport Project 

Madras Urban Development Project II 

Tamil Nadu Water Supply and Sanitation 
Project (Urban and Rural) 

Bombay Urban Transport Project 

Bombay Urban Development Project 

Bombay Water Supply and Sewerage 
Project (Urban Phase Ill) 

Kanpur Urban Development Project 

Madhya Pradesh Urban Development 
Project. 

Gujarat Urban Development Project 

Gujarat Water SuppJy and Sewerage Project 
(Urban and Rural) 

Rajasthan Water Supply and Sewerage 
Project (Urban and Rural) 

Calcutta Water Supply and Sanitation 
Project (Urban and Rural) 

Quantum of World 
Bank assistance 
($ in million) 

147 

56 

42 

73 

25 

105 

196 

25 

24.1 

62 

72 

80 

41 

UNICEF assisted schemes: UNICEF has agreed to provide $ 9.2 million for 
implementation of Urban Basic Servi~s Scheme aU 
over the country. 
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{Trans/ation] 

< Districh ('ovt'red by N.A.R,P under 
Narend ra De, Agric-uitural Universi ty 

442. SHRI NIRMAL KHA TTRI 
Wi11 the Minister of AGRICULTURE be 
pleased to state : 

(a) tbe number of districts in which 
the National Agricultural Research Pro-
gramme introduced by tbe Indian Council 
of Agricultural Research IS being imp1e-
mented by the Narendra Dev Agricultural 
University, Faizabad; 

(b) whether this programme is propo-
sed to be implemented in Faizabad also; 
ana 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SARI 
YOGENDRA MAKWANA): (a) For 
the implementation of National Agricul-
tural Research Project. alJ the districts 
under the area jurisdiction of Narendra 
Dev University of Agriculture and Tech-
nology, Faizabad have been divided into 
three zones as follows: 

Name of the Zone 

North-Eastern 
Plain Zone 

Districts covered 

Gonda, Baharaich, 
Basti, G orakhpur 
and Deoria. 

Eastern Plain Zone Barabanki, Faizabad, 
Sultan pur, Pratap .. 
garh,Jaunpur. Azam .. 
garb, BaJlia, Gbazi-
pur & Varanasi. 

Vindhyan Zone Mirzapur and parts 
of Allahabad and 
Varanasi. 

(b) and (c) The NARP has already 
been implemented in Faizabad with eff~ct 
from 29.3. J 982 by strengthening the office 
of Director of Research, Narendra Dev 
University of Agriculture and Technology, 
Faizabad which is located in Faizabad 
District. Faizabad district will also be 

benefitted as and when proposals lor 
establishing/strengthening of Eastern Plain 
Zone are received "rom the university for 
consideration of the Council. 

Krishl "igyaD KeDdras 10 distrlds 
under Jarisdieation of NDAU Falzabad 

443. SHRI NIRMAl.. KHATTRI 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of districts whicb come 
under the jurisdiction of Narendra Dev 
Agricultural University, Faizabad; 

(b) whether 'Krishi Vigyao Kendras' 
have been set up in all these districts 
under Extension Programme; 

(c) if so, the number of such Kendra! 
set up at each place; and 

(d) tbe time by which such Kendras 
are proposed to be set up in the remaining 
districts 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
ORA MAKWANA) : (a) There are 15 
districts which come under the jurisdiction 
of Narendra Dev Agricultural University. 
Faizabad. 

(b) No, Sir. Krisbi Vigyan Kendras 
ha ve been esta bJished so far only in three 
districts i.e. SUltanpur, Babraicb and 
Basti. 

(c) Not applicable. 

(d) Establishment of Krishi Vigyan 
Kendras in the remaining districts would 
be considered subject to availability of 
funds from the Government of India. 

Tele(,8st of obscen e commercial 
advertisements 

444. SHRI NIRMAL KHATTRI: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the Doordarsbsn Is tei111 
run on commercial lines; 
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(b) if not, whether the scenes and 
dialogues of commercial advertisements 
telecast by tbe Doordarshan are worthy 
of viewing by a family sitting together, in 
the context of Indian culture; and 

(C) the steps Government propose to 
take to check telecast of obscene commer-
cial advertisements ? 

THE MINISTER OF ST A TE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) No, Sir. 

(b) Commercial advertisements being 
shown on Doordarshan are in accordance 
with the Code for Commercial Advertising , 
OD Doordarsban which has been laid 
down keeping in mind suitability of an 
advertisement for family viewing. 

(c) Does not arise. 

Standard of serials and programmes 
shown on Television 

445. SHRI NIRMAL KHATTRI: 
Win the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the steps being taken to arrest the 
declining standards of the serials being 
shown on the Television and also to im-
prove the quality of other programmes; 
and 

(b) whether Government propose to 
appoint a study team to find out the 
causes of declining s.tandard and suggest 
remedial measures ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADG IL) : (a) It is not a correct genera-
lisation that the standard of T. V. serials 
is declining. It bas, however, been the 
constant endeavour of Doordarsban to 
improve the standard of all TV pro-
grammes, including serials. There could 
be some difference of opinion about 
Doordanhan's programmes because of 
variance in the perception and tastes of 
the. audience. Doorditr shan tries'" to cater 
to different audienco aroups and, therefore, 

all the programmes cannot be judaed by 
the same yardstick. 

(b) No, Sir. There is no such pro-
posal. However, the programmes are 
constantly reviewed as a part of the 
normal exercise in Programme Planning. 

{English} 

National Housing Bank for bODsing 
446. SHRI SRIKANTA DATTA 

NARASIMHARAJA WADIYAR: Will 
the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Government have a pro-
posal to set up a National Housing Bank; 

(b) if so, what would be the main 
functions of the National Housing Bank; 

(c) when such a Housing Bank is 
proposed to be set up; and 

(d) the details of the National housing 
schemes launched in different States aDd 
how far the National Housing Banks will 
be of use to the housing schemes launcbed 
in different States 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH): 
(a) to (d) The proposal to set up a 
National Housing Bank is yet to be fin.Ii. 
sed. 

Dairy programme under S.F.D.A. ia 
Karnataka 

447. SHRI SRIKANTA DATTA 
NARASIMHARAJA! WADIYAR : Will 
the Minister of AGRICULTUR.E be 
pleased to state : 

(a) the districts in Karnataka which 
ha ve been selected for Dairy DevtJopment 
Programme under Small Farmers De.e-
lopment Programme UDder Small Farmers 
Development Agency (SFDA) ; and 

(b) tbe number of small aad marginal 
farmers and other agricultural workers 
involved under SFDA, who have been 
financed for Dairy Development Progranune 
in those districts so far '1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND Y ADA V) : 
(a) The SFDA Programme was merged 
with the Integrated Rural Development 
Programme (IRDP) from October 1980 
when the IRDP was extended to all the 
blocks in the country. The IRDP is 
being implemented in al1 the distncts of 
Karnataka. 

(b) Separate figures of beneficiaries 
assisted in the Dairy sector are not availa-
ble. However according to the findings 
of the concurrent evaluation "or the period 
October 1985 to March 1986 about 55% 
of the beneficiaries in Karnatai-'a were 
assisted with schemes under Animal 
Husbandry. In all 7.15 Iakh families 
were assisted under IRDP in Karnataka 
in the VI Five Year Plan and 1.49 lakb 
during 1985.86. 

Milk processing planfs in Karnataka 

448. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIY AR ~ Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) the number of milk procC'ssing. 
plants in tbe Central sector set up in the 
country so far; 

(b) how many such milk processing 
plants have been set up in Karnataka; 
and 

(c) the number of new milk proces~ .. 
ing plants proposed to be set up In 
Karnataka in the financial yeaf 1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (S~RI YOGEN-
DRA MAKWANA): (a) to (c) The 
information is being collect ed and wiJl be 
laid on the Table of the House. 

Implementation of Rural Development 
Programme 

449. SHRI CHINTAMANI lENA: 
SHltI AMARSINH RATHAWA : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether some deficiencies have 
been observed in tbe implementatioD of 
the Rural Development Programme in 
certain States; and 

(b) if so, tbe names of those States 
and the nature of deficiencies observed '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT(SHRIRAMANAND YADAV): 
(a) and (b) A concurrent evaJuation of 
IRD Programme has been started by 
Government of India since October, 1985. 
For this purpose, data/information are 
being collected every month from 36 dis-
tricts on a random rotating sample basis. 
The main findings of the surveys upto 
March 1986 have been brought out. The 
Sta tes/U. Ts covered by the surveys for the 
period October 1985 to March, 1986 are 
as under: 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bangal 

19. Union Territory (Arunachal 
Pradesh) 
II 

20. Union Ter~jtory (Laksbadweep) 



Written AnJw~tl 

The main findings for the period 
October, 1985 to March 1986 show tbat 
poorest of the poor have predominant 
coverage as compared to other groups of 
the poor. At the national level.. as per 
records, 99% eligible familIes had annual 
income b_etween Re. 1- Rs. 3500. Only 
1% families were having income between 
Rs. 3501 to Rs. 4800/-. On t he basis of 
the assessment ,of annual income of the 
~ami1y at the time of the assistance, by the 
IDvestlgator, in about 7% cases, the annual 
income of the family was more than Rs. 
4800 which is the cut-off line for the pur-
pose of identification. Regarding the 
mode of selection, about 60% beneficiaries 
were selected in the meetings of the Gram 
Sabha. About 35% beneficiaries were 
selected by officials and the remaining 5% 
cases were seJccted by others who include 
MP/MLA/MLC/Landlord/Employer and 
fellow villagers/neighbours. 

About 78% beneficiaries have found 
the assistance suffici"ent for acquiring their 
assets. The remaining 22% cases did not 
find the assistance sufficjent. Of these, in 
about 14% cases, the beneficiaries have 
met the balance money from their own 
resources and in the remaining 8% cases, 
they have met it by borrowings. Of all 
thi! beneficiaries of the sample, aboUt 26~ 
received working capftal. About 40% did 
not require any working capital. The 
remaining 34% required working capital 
but did not receive it. ' 

Further, In about 31% cases,. the 
,; repayment period was Jess than three 

years. Assets were found intact in about 
70% cases. In the remaining 30% cases, 
the assets were not intact (J.e. either sold. 
fully perished, partly perished, defective 
or others). Continued support and care 
was given by Government agencies in 
about 29% cases at the national level. 
After-care support was not made: available 
in about 39% cases and in about 32<}~ 
cases, the beneficiaries did not feel the 
need for any such support. 

77% cases had additional income from 
the assets. On the basis of the revised 
poverty line of Rs. 6400/- about 11 % of 
the old beneficiaries have crossed the 
poverty line. However. 46% of the bene-
ficiaries have crossed the earlier poverty 
Jioe of R.s. 3500/-. 

Written An,wers 

Evaluation studies conducted earlier 
in various parts of the country also revea-
led certain deficiencies relating to admini-
strative and or organisational set up, 

... uniformity in the fixation of physical and 
financial targets, low level of per capital 
investment, non-preparation of perspective 
plans and wrong identification of some 
beneficiaries etc. 

The deficiencies have been brought to 
the notice of the State/Union Territory 
Governments for corrective actIon. 

Steps to curb en l'ironmental degradation 
jf) mil.ae3 aDd Sled industry 

450. SHRI LAKSHMAN MALLICK 
WllJ the MinIster of S 1 EEL AND MINES 
be pJeased to state: 

(a) whether a three-pronged strategy 
bas been drawn up by Government '0 
check enVlfonmentaJ degradation both in 
Mining and Steel industry; ana 

(b) If so, the details thereof '1 

THE .i.vllNlSlER OF STATE IN THE 
DEPAR l.LVlt:.N 1 OF .M1NES lSHRIMAll 
RA1\1VULARJ. ~1.NHA): {a) and {bJ 
1 here i!) no lhree-prollge\.1 ~lfategy as such 
but to check oegrddauoll In enVlIonment 
tue Min~.s and IvlInerals (RegUlation &. 
Ue~elovmellt) Amendment HU1, 19~o 

lecl;;nUy Introduced In f'arllaruent prOVIdes 
tor premature It:rml.llaliOn 01 ..t'rospeclIDa 
Licence aDO Mining Lease In tbe Interest 
01 preSl!r\'aLJ0n ot envJronment; restorauon 
01 tiora, trt:es ana other shrubs; and 
protecuon of el1VlrOnment. Pubhc sec lor 
UDJts lIke HinduSian .LlDC Ltd., .abaral 
AluminiUm LO. Ltd., SCl;!el Authonty of 
In\lJa Ltd. ClC. have taken up~aflorcstatlon, 
POHUlion contrOl, and olbec mCd:iUfe.s '" 
cbeck the degradatIOn ot env1ronment. 

Graut for slum ci~~rance boY Overseas 
l)evel opmeDt A~eDcy 

451. SHRI BHATTAM SRI RAMA· 
MURry ~ Will the Minister ot URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Overseas Deveiop-
ment Agency (London) bas aareed to 
sanction a Irant of Rs. 11 crores fOt $lum 
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cl~ance in visakhapatnam, Andhra 
Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEV-
ELOPMENT (SHRI DALBIR SINGH) : 
(a) and (b) The proposal regarding Slum 
Clearance Project in Visakhapatnam seek-
i~ Overseas Development Agency assis-
tance has beeD recently received from the 
State Gov«J;Imellt of Andhra Pradesh and 
Is being examined. 

TV "1m on Jaw.har Lal Nehru 

452. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INFORMA. 
TION AND BROADCASTING be pleased 
to state: 

(a) whether any formal agreement 
with Mr. Griffith, a noted British film 
maker to produce a televislon fiJm on 
JawabarJal Nehru, has been signed; 

(b) if so, the details thereof, and if 
not, the time likely to be ta ken to sign the 
agreement; 

(c) whether Government have recei-
ved and scrutinised tbe script to ensure 
that it does not suffer from any mis-
representations; 

(d) tbe time by which the shooting 
or the film is likely to commence and when 
it is scheduled to be ready for screening; 
and 

(e) the total expenditure 11keJy to be 
incurred on the production of thIS film 
and bow much bas been earmarked for the 
piJI.pose? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL: (a) Yes, Sir. 

lb) The deta.ils of the agreement are 
aiven in the Statement given below. 

(I, The script, which is to be pre-
par~- by Mr. Kennitb Griffith after 

thorugh research of the subject tn .iadia 
aDd abroad has not yet been fiDaliaed. 
The script after it is finalised will be. 
scrutinised and approved by the Govern-
ment before commeDcement of the produ~ 
tion. 

(d) Shooting is to commence by 
November, 1986 and the film is Jikeiy to 
be ready for screening by the mHidle of 
1987. 

(e) While the exact expenditure will 
be known only at a later stage, when the 
film is completed, estimated expenditure is 
around Rs. 25 lakhs. 

Statement 

An Agreement has been signed by Mr. 
Kenneth Griffith and Director Genera), 
Doordarshan on May 29, 1986 for produc-
ing a 16 mm colour film of about 90-100 
minutes on Pandit JawaharJal Nehru. The 
film will be completed within 11 months 
from the date of signing of the agree-
ment. 

2. The Author, Actor, Presentor and 
Executive Producer of the fiJm is Mr. 
Kenneth Griffith who will be entirely res-
ponsible for the ultimate completion of the 
film to the satisfaction of the Government 
of India. He will, after thorough research 
on tbe subject in India and abroad. dtve-
lop and present a detailed script of tbe 
film for the appro\al of the Government 
of India before commencement 0 factual 
shooting of the film. 

3. The Government of India will 
nominate one officer of Doordarshant New 
Delhi as the Associate Director of the film 
wb() will work for the film on behaJf of 
the Government. 

4. Mr. Kenneth Griffith will utilise 
the services of a Director based in UK 
with the approval of the Government of 
India. '"He will also have the services of 
Ms Chiara Peretti for assistance in ward-
robe, continuity etc. 

5. Doordarshan. New Delhi will 
provide the following manpowec. aad 
equipment needed for' the shootiDI 01 tbe 
film in India :-



(i) One Chief Cameraman; 
(ii) One Assistant Cameraman; 

(iii) One Sound Recordist; 
(iv) One Lighting Assistant; and 

(v) One Production Manager, 
Doordarshan will also be respon~ibJe 

for organising shootmg in the United 
Kingdom. 

6. The Government of India Win bear 
the expeDses on surface and air-transport 
in India and the U.K. for the entire crew 
for location-hunting, consultations and 
actual shooting as well as for post produc-
tion work limited to the approved budget. 
The Government will also bear all ex r enses 
on 'raw-stock (restricted to 1:10) equip-
ment, and post production work, includ-
ing processing, editing etc. 

7. Mr. Kenneth Griffith will be paid 
a basic fce of £ 30,300 in foreign exchange 
for production of the film. The Director 
of the film will be paid a basic fee of £ 
15~OOO in foreign exchange. Mr. Chiara 
Peretti. Wardrobe and Contmuity Assis-
tant will be paid a basic fee of £ 5,000 in 
exchange. All the above persons will be 
paid per deim al owance at the rate of £ 
50 per day for research, shooting and post 
production work. 50% of this amount 
i.e., £ 25 per day will be paid in foreign 
exchange and remaining 50~{, in Indian 
rupees. 

8. The film will be owned by Door-
darshan. The Government of India will 
get full and exclusive copyright and other 
rights in the film for all purposes theatri-
cal, non-theatrical, television, video, etc. 
in India and abroad in perpetuity. 

Us. of fertiJi sers in Eastern Slates 

~3. SHRI BALASAHEB VIKHE 
PATIL : WilJ tbe Minister of AGRICUL-
TURE be pleased to state : 

(a) whether the rate of intake of 
fertilisers per bectare in the Eastern States 
in lower as compared to Punjab and 
Haryana; 

(b) if so, the reasons therefor and its 
effect on the overall National production 
level of agricultural products, particularly 
(oodar_ins, pulses and oilseeds; 

(c) whether there is any proposal to 

increase the use of fertilisers in Eastern 
States for producing more rice, tea etc; 

(d) if so, the details with financial 
imp lications thereof; and 

(e) the details of targets of produc-
tion of various commodities In tbe Eastern 
States during 1986-87 and the measures 
being taken to achieve these targets? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN .. 
DRA MAKWANA): (a) Yes S1f, The 
rate of intake of fertilisers per hectare in 
the Eastern States is lower as compared to 
Punjab and Haryana. 

(b) Differential resource endowments 
of various r .?gions in the country is the 
main reac;on for regional dIsparities in 
fertiliser consumption. Lower fertiliser 
consumption is one of the reasons for 
comparatively lower productivity in this 
region. 

(c) A special Rice Production Pro .. 
gramme for the Eastern States of Assam, 
Bihar, Madhya Pradesh, Orissa, Uttar 
Pradesh and West Bengal has been laun-
ched during the 7th Five Year PJan, which 
inLr alia aims at increasing the use of 
fertihsers. 

(d) An outlay of Rs. 105 crores has 
been made by the Government of India 
for imp ementlDg tbe programme durinl 
the 7th Plan Period. Matching provision 
to the same extent wIll be provided by the 
State Governments. 

(e) The targets of production of 
fO.Jdcrops in the Eastern States during the 
year 1986·87 as recommended by the 
Working Group in the Planning Commis-
sion are given in the Statement given 
below. To increase the productivity of 
nce which is the major crop of t)"region, 
a special nee production programme has 
been launched during the 7th Five Year 
Plan in the Eastern Region. The major 
components of this programme consist of 
training, distribu ion of inputs like seed, 
fertiliser, micro-nutrients, pesticides. farm 
implements at subsidised prices and deve-
lopment of infrastructural facilities liko 
improve men t in irrigation and drain. 
facilities. 
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Hou.ioK .1 industr, 

454. SHar V.S. VIJAYARAGHAVAN: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whether hous!ng has been decla-
red as an Industry; 

(b) whether Government have scheme 
for constructing low-cost houses in cities 
as well as rural areas particularly for the 
ecoDomically weaker sections; 

(c) jf so, the total amount proposed 
to be aJlocated during 1986-87; and 

(d) how much amount will be alloca-
ted to Kerala under the scheme during the 
above period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) 
The proposal to declare Housing as an 
Industry is yet to be finalised. 

(b) Housing is a State subject and 
Social Housing Schemes are implemented 
by tbe State Governments/UT Admns as 
per their local requirements and plan 
priorities. However. housing scheme for 
the Economically Weaker Sections of 
population for Urban areas and Rural 
House-si tes-cum-construction Assistance 
Scheme for landless wbrkers are already 
included in the 20-Point Programme. 

(c) and (d) Financial assistance from 
the Union Govt. is given in the shape of 
block loans and block grants to States 
without being tied to any particular scheme 
or head of development. 

Establishment of Coconut Techno)gy 
Development Centre 

4S5. V. S. VIlA Y ARAGHA V AN : WilJ 
the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Coconut Technology Deve_ 
lopment centres have been established; 

(b) if so, the places where suc;:h centres 
bave beeD established; and 

(c) the details of tbe work being dODe 
in such centres ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
ORA MAKWANA): (a) and (b) ODe 
Technology Development Centre has been 
established at the headquarters of Coco-
nut Development Board at cocbin. 

(c) Apart from conducting research 
studies on bottled coconut water and des-
iccated coconut, grants have been given 
to artisans engaged in cQl;onut handicraft 
manufacture. Besides, financial support 
'or research on new technology covering 
cream, coconut wood and coir pith is 
being provided to research organisations 
under the Central and the State Govern-
ments. 

Centrally Sponsored Scheme for deye-
lopment of @CODn»ill K erala 

456. SHRI V. S. VUAYARA 
GHAVAN: 

SHRI K. KUNJAMBU : 

Will tbe Minister of AGRICULTURE 
be -pleased to state : 

(a) the details of Centrally sponsored 
schemes for the development of coconut 
in Kerala; 

(b) the allocation made for these 
schemes during 1986-87; and 

(c) the details of the work done in this 
regard? 

THE MINISTER OF ST ATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) Tb~e 
is no centrally sponsored scheme as such 
for the development of coconut in Kefala 
at preseot. 

(b) and (c) : Does not arise. 

Lonl term price policy for agricul-
tura. and commercial crops 

457. SHR.I V. S. VIJAYARAGHAVAN : 
SHRI SHARAD DIGHE: 

Will the Minister of AGRICULTURE be 
pleased to state : 
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(a) whether Government are considering 
to formulate a long term pricmg policy in 
respect of agrJcultural and commercial 
crops; 

(b) if so, whelher it has been finalised; 
and 

(c) if Dot, when it is going to be 
finalised? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) to (c) 
The long term agricultural price policy is 
under preparation. 

Import of ckemi cal fertilizers 

458. SHRI AMARSINH RATHAWA : 
wilt the Mlnister of AGRICULTURE be 
pleased to stat: 

(a) whether a large quantity of chemi-
cal fertIlizers continue to be imported, if 
so, the quantity Imported during the last 
three years and the amount involved; 

(b) the measures being taken by 
Government to !Derease the production of 
chemical fertilizers in the country and to 
reduce the import so as to save foreing 
exchange; 

(c) whether the country is not fully 
utilizing its natural organic vyaste including 
precious tree-leaves and animal dung; and 

(d) whether the National commission 
on Agriculture had made any recommend-
ations in this regard and if so, whether 
tbese are being foJIowed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS 
(SHRI K. NATWAR SINGH): (a) 
Yes~ Sir. The figures of quantity of fer-
tilizers imported and the amount involved 
are given below : 

Quantity in lakh Cost and 
Year MT of N utrienls ffi,eht Rupees 

Crores 
----

I 2 3 

1983-84 13.'5 365.00 

1 

1984-85 

1985-86 

2 

36.24 

33.99 

3 

l~OO 

1405.00 
(Approx.) 

(b) A major plan has been taken on 
hand for augmenting fertilizer production 
capacity in the county. Howevor, the need 
for import wilJ still continue. 

(c) Efforts are directed to wards utiliza-
tion of all types of organic waste, includ. 
ing precious tree-leaves and animal dung, 
to the extent pOSSible for use as manure. 
It is estjmated that about 240 minion 
tonnes 0 f rural compost and 6'S million 
tonnes of urban compost have boen used 
during 1985-86 as manure. 

(d) Yes, Sir. The National CommissJon 
on Agriculture (1976) had made a number 
of recommendations on soil organic matter 
and organic manures. In this context . ' contInuous efforts are being made for' the 
development and use of organic maD~res 
and bio-fertilizers. 

Doordal'sbaa's "Intext" Ser~iee 

459. SHRIMATI GEBTA 
MUKHERJEE: Will the Minister of 
INFORMATION AND BROADCAST .. 
ING be pleased to state: 

(a) whether it is a fact that the Door-
darshan's ambitious information service 
project "Intext" has become virtuaJJy a 
non.starter as there are no takersl (or the 
service; and 

(b) whether Government propose to 
discontinue the Intext Service in view of 
the declining interest among the public? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (3) No, Sir. The respoDSO to 
the 3ervice has however bcco leu than 

what was anticipated. 

(b) No, Sir. Several steps have been 
taken to make the information CQIltcat 
of the service more useful, uptodate and 
reliable. Some other stop,s 8l'e UIIdor, im_ 
plementation. Im,provemeat in a seni_ 
of this nature is a continuous procOlS. 
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Import of fertilizer. 

460. SHRI D. N. REDDY : Will the 
Minister of AGRICULTURE be pleased 
to state: 

<a) the quantity of fertilizers proposed 
to be imported during the year 1986-87 
and the foreign exchange involved; and 

(b) whether any loan or aid has been 
offered by the World Bank or any other 
international agency to meet the foreign 
exchange requirements for the import of 
fertilizers 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS 
(SHRI K. NATWAR SINGH) : (a) 
and (b) The quantity of import of fer-
tilizers during the year 1986 .. 87 will depend 
on the actual requirement to meet the 
consumption of fertilizers in the conutry, 
keeping in view the indigenous produc-
tion programme and the stock which Is 
aJready on hand. This is reviewed periodi. 
cally and imports requ)ated according to 
the needs. Fertilizer will be imported from 
countries with whic~! Government of India 
have got trade agreements for payment 
in Rupees, against credit arrangements 
and partJy against foreign exchange includ· 
ing what will be available under a com-
ponent of Cooperative Fertilizer Industry 
Project negotiated with the WorJd Bank. 

T. V. serial scripts for dearance 

461. SHRI GURUDAS KAMAT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a large number of TV 
Rcrial scripts are pending with Doord-
arshan for clearance; and 

(b) if so, the reasons for delay in 
clearance? 

THE MINISTER OF STATE 
OF THE MINISTRY OF INFOR-
MATION AND BROADCASTING 
(SHRI V. N. OADGIL): (a) and (b) 
Yes, Sir. There are stiJl a good nwnbeI'l 
of proposals for sedals to 'be considered 

by Doordarshan. Such proposal. are con-
sidered keeping in view Doordarshan's 
programme requirements over a period of 
time. The pending proposals will DOW be 
considered by new Selection Committee 
which has eminent non-official members 
on it. 

Bonded labour in the country 

462. SHRI BANW ARI LAL 
PUROHIT: Will tbe Minister of LABOUR 
be pleased to state : 

(a) whether Union Government aro 
aware that the bonded labour in the 
country is increasing rapidly; 

(b) whether Union Government pro-
pose to issue directions to State Govern-
ments to launch a survey of bonded 
labour in their respective States; and 

(c) What other steps Union Govern-
ment propose to take to root out the 
bonded labuor in the country? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA) : (a) No, Sir. 

(b) and (c) Under the Bonded Labour 
System (Abolition) Act, 1976 the responsi-
bility for identification. release and 
rehabilitatjon of bonded labourers rests 
entirely with the State Governments. As 
per tbe latest- reports received from 
the State Governments, the total number 
of bonded labourers identified and freed 
as on 31-3-86 was 2,05,923 out of which 
1> 60,268 have been rehabilitated. The 
identification of bonded labourers and 
tbeir subsequent re\ea.se and rebabilita-
tion is a continuous process, and the State 
Governments have been requested to 
conduct periodic surveys to identify 
bonded labourers in their respective States 
and take necessay steps for their quick. 
release and rehabilitation. In order 
to complete tbe process of 
rehabilitation of' bonded labourers 
as a time-bound programme, 
annual and quanterly targets are fixed for 
different States and the ceiling limit of Rs. 
':':OOO/.has been enhanced to Rs. 6,250 with 
tlfect frcm 1st February, J986 per bonded 
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IIMturer, haH of which is given ItS Centra] 
..... te. 

~.ffOB.f C~ ... i.'lo. OD ar_liItafion 

4~.SBRJBANWARILAL 

PUROHIT: 
SHRI R. S. MANE : 
SHRI PRAKASH V. PATIL : 

WiJl tbe Minister of URBAN 
DEVELOPMENT be pleased to state : 

<a> whether Central Government bad 
set up a National Commission on Urbanis-
ation to study tbe problem of urbanisa-
tion in tbe country; 

(bl Whether tbe Commission bas 
su'timltted its report; 

(c) if so, the details tl1ereof; and 

(d) to what extent tbe problem of 
utb.lrisation in the country is likely to be 
solved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SUR.I DALBIR SINGH): (a) 
Yes, Sir. 

(&1 to (d): Report has not been 
sUbtbitled by the Commisson yet. 

Paetoties tlMed 811d •• ba.y. 1011 

'artlll •• 
4M. SHItI THAMPAN THOMAS 

Wilt tile Min1ster of LABOUR be pleased 
to date: 

(a) the Dumber of factories closed 
stiteWise durin. 1986 tilJ date; 

(b) the DlImbcr of mandays lost during 
the above period ? 

THB MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANOMA) : (a) Based on the 
latest available iafermation, a State. 
IIIftt on State-wise Dumber of closed 
faetedel durin, 1986 is livea below. 

(b) Ac:cordiDa to the latest previsional 
iDfoanatioD rcc:elved iD the Labour 

Bureau, the nomber of man days lost dur-
ina January-April, 1986 is 4·99 million. 

State.eDt 
Star em eDt .howiDI No. 0 f elolOrel, 

State111e-1986 (JaD.-May) 

SI. Nmte of tbe Statel No. of 
No. Union TerrilO'dea Closures (P) 

1 

I. lindbra Pradesh 

2. Assam 

~. tlihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Mabarashtra 

12. Manipur 

13. Megbalaya 

14. Napland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 
23. Andaman & Nicobar 

24. Arunachal Pradesh 

1'. Chandiprh 
26. oadra & Nat. HaveJi 

27. Delhi 

28. Goa, Daman" Diu 

29. l'l.t.d«e~, 

2 

1 

2 

13 

8 

1 

1 

2 

1 

19 

1 

4 

4 

7 

2 

•• 

12 

3 



~t3 

1 2 

30. Mizorm 

31. ,opdichcrry 

Total 81 

(P) : Provisional (**) Not avail-
abl" (-); Nil 

N. B.: Information relates to 
c)osutes due to reasons other than In-
du~trial Disputes and excludes off season 
closures. 

o ec:line i. shrimp catdael 

465. SHRI R. S. MANE : 
SHRIGURUDASKAMAT: 

Will the Minister of AGRICULT-
URE be pleased to state : 

(a) whether there was a reduction in 
catches of shrimp during the last year; 

(b) if so~ the steps being taken to pro .. 
teet tho depletion of such shrimp resour-
ces; 

(e) the number of new deep-sea trawlers 
that will start fishing in 1986; and 

(d) whether further depletion will 
occur due to more such boats ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TUlta AND COOPE~ATION (SHRI 
YOGpNDRA MAJ{WANA): (a) Ther.e 
was DO reduction ;n stu-imp catches d;urina 
1985. Howey" export has declined by 
5049 toapes durins 1985-86 compared to 
1984-$5. 

(b) A CoJJlDlittee has been formed by 
tbe ,Minisuy of A,sriculture and , Rural 
Development to examine tbe factual 
position with regard to production, size 
composition, marketioa especiajJy export 
ot prawn during Ul&5-86 and the trend in 
tbe r~t WiSt. 

(c) At present there.,are 87 deep sea 
fisbi.oa vessels of 20 M. I.nath and above 
ow.., 'Q~ Q~r,.~e4 _by tbp cOQl~rcia.l 

sector. In addition 42 numb.... of 'oteip 
chartered fislriDg vesse1a are also opera. 
tina in I~ian EscJusiye ~oMOP'u; ~". 

(d) Deep sea fishtng is ~, &p 
deplete shrimp resources in Indian Waten. 

4 

Oail'1 potier 

466. PROF. RAMKRISHNA MORE: 
Will the ¥ini~ter of AGRICU~TUl\iJ 
be pl~sed to stat. : 

(a) whether Government have conai. 
dered the desirability Qf hayiBl a 44W'.r 
poJj<=), to solve unemploymont amoq til. 
lower levels of our society in the co~ryj 
and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATB 1M TH.S 
DEPARTMENT OF AGB.LCIJJ.rJl~ 
AND COOPERATION (SHRI YOGB.Jf-
DRA MAKWANA) : (a) !n4 (b) Tbo 
accepted policy of the Gov~IJIAleat i, to 
foster and promote dairy dev.elopmo,at OIl 
cooperative lines as rar as poSSIble. WMb 
tbis in view, a National D~ry 'J'~ 
known as Operation Flood has been 
launched in the country. Th, Pl'~ is 
based on a three tier coop~rative .,ruPtwc 
i.e. (1) Village Level Dairy Cooperativo 
Societies of milk producers at the at .... 
root level, providing direct ~Dd i~d}~t 
emplQymen t in tbe rural areas; (2) U niQ~ 
of these village cooperatives at tbe district 
level; and (3) Federations of th~~ Vnipp. 
at the State/apex level. The Un~ 
Federations also provide employmeat 
opportunities. 

Supply of aewspriat 

467. SHRI MURLI DEOBA: Wi') 
the Minister of INFOR~TlON AND 
BROADCASTING be pleased to ~te : ' 

(a) whether GovC1nmeat illO awaq III 
the numerous problems bei.. f~ bw 
publishers of newspapers regacdig RiIAIa-
rity and quality in the procuremeDt 01 
nowspriJ';lt; 

(b) whether Government are conaicle-
riQ.J 4e-ca.oalisatioJl of ;~ Pf ..... 
print to eliminato th~ ~ aM 



other problems being complained of by 
newspaper publishers all over the country; 

(c) if so. whether any steps are being 
taken to solve the difficulties of the news-

. " papcr pubhshers; 

(d) the amount being spent on import 
of newsprint and bamboo chips; and 

Ce) whether Government are aware 
that with the possibility of making good 
quality newsprint from bag~sse. our 
dependence on imports and bamboo chips 
can be reduced considerably ? 

THE MINISTER OF ST A TE OF 
THE MINISTRY OF INFOR-
MATION AND BROADCASTING 
(SHRI V. N. GADGIL) : (3) and (c) 
Complaints in regard to regularity and 
quality of newsprint received from news-
paper establishments from time to time are 
duly looked into. Steps have been taken 
to streamline the procedures in the Office 
of the Registrar of Newspapers for India. 
Better Uaison and coordination is being 
maintained with the indigenous mi1ls 
producing newsprint and the STC. Also, 
the STC has introduced computer to help 
process such cases expeditiously. 

(b) There is no proposa1 to decanalise 
imports of newsprint, at present. 

(d) During 1985·86, the amount spent 
on imports of newsprint was of the order 
of Rs. ]23.17 crores approximately. The 
data about amount spent 00 import of 
bamboo chips is being collected and wlIl 
be laid on the table of the House. 

(e) It is the policy of the Government 
to encourage the use of bagasse for the 
manufacture of paper and newsprint. 
Papcr containing not less than 75 per.cent 
by weight of pulp made from bagasse is 
exempted from excise duty. Tamil Nadu 
Newsprint and Papers Limited have 
already achieved break-through by 
producing newsprint using 8S per cent 
bagasse pul p. 

Settiq up of T.V. relay ceDtre at Songarh 
ia Gajar.t 

468. SHIll C ••. GAMIT: Will the 

Minister of INFORMATION AND· 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
set up aT. V. relay centre in the tribal 
area of Songarh in Oujarat State during 
the Seventh FJve Year Plan; 

(b) jf so, the time by which the T.V. 
relay Centre is likely to be set up in 
Songarh; and 

(c) the steps taken or proposed to be 
taken in tbis regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAD· 
GIL) : (a) No, Sir. 

(b) and (c) Do not arise. 

Proposals (or setting up composite super 
mini steel plaots from private sector 

units 

469. SHRI C. MADHAV REDDI : 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether a number of proposals for 
setting up of composite super mlDi.steel 
plants from several private sector units 
ha ve been pending for some time; and 

(b) if so, the details thereof and the 
reasons for delay? 

THE MINISTER OF STEEL AND 
MINES (SHRf K. C. PANT) : (a) and (b) 
A number of proposals for setting up of 
composite mini-steel plants were received 
and they have been prima facie rejected as 
they are not covered under the existing 
guidelines of ind us trial Jicensing. Some 
representations have been received a,ainst 
such rejections and these are under 
consideration. . 

Setting up 0 r fertilizer plaDts darlal 
Seventh PIa. 

470. SHRI C. MADHA V REDDI: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a> whether there are any propoI.II -... 



lor settin. up more fertilizer plants duripg 
the Seventb Five Year Plan in joint 
ventures both tn India arid abroad; and 

(b) if so, the details theroof"7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FER.TILIZERS 
(SHRI K. NA TW AR SINGH): (8) and 
(b) Yes, Sir. Therc arc proposals for 
lOuin. up joint venture fertilizer plants in 
Tunisia and Alacria. 

Co,erag. of public meeting. by T.V. 

471. SHRI C. MADHA V REDDI : 
Will the Minister of INFORMATION 
AND BROADCASTING bc pleased to 
Itale : 

(a) whether there are any guidelines 
for visual coverage by Doordarshan of 
public meetings and functions arranged by 
various political parties; and 

(b) If so, tbe details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAD. 
GIL) : (a> and (b) As per guidelines on 
'News Policy for Broadcast Media', poli-
tical activities are noticed strictly on the 
basis of their news worthiness. It is 
ensured that in the matter of coveraaes of 
political parties there is no bias in favour 
of one party or another. 

/T'tIIIslallon] 

Btatas of iDdustry to aaricuJture 

472. DR. CHANDRA SHEKHAR 
TRIPATHI: Will tbe Minister of AGRI-
CULTURE br. pleased to state: 

(a) whether a constant demand is 
beiDa made to Union Government to srant 
tile status of industry to allriculture; 

(b) if so, whether Government PJ"Opose 
to concede this demaDd; and 

(c) if lOt when and if Dot, the reaSODS 
therefor ., 

THE MINISTER. OF STATB IN 
THE DEPARTMENT OF AGRI-
CULTURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): <a> At 
times sucb a demand bas been made. 

(b) and (c) AgricuItur" cannot be 
treated at par with industry because of the 
basic dIfferences between tbe two sectors, 
such as, production processes, technoJogy. 
principles of pricing, patterns of marketing 
perisbable nature of agricultural produce, 
relative inadjustabjJity of agricultural 
production to changing demand conditions 
as tbe gestation period is fixed and given, 
beterolCeneity of agricultural produce, 
etc. 

DePutation of faarmer. abroad 

473. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Mjnister of AGRI-
CULTURE be pleased to state: 

(a) whether Government had sent 
abroad last year Some farmers in order to 
acquire information on new agricultural 
techniques; 

(b) if so, the Dumber of such farmers 
belonging to Uttar Pradesh; 

(c) whether Government have decided 
to send some more farmers abroad this 
year for the same purpose; and 

(d) if so, how many out of them 
wou1d be from Uttar Pradesh '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) No, 
Sir. 

(b) Does not arise. 
(c) No, Sir. 

(d) Does not arise. 

lEngUs/r] 

Pa,.ment for DDA flats from hire parda_ .. 
to casb d O"D 

474. SHRI YASHWANTRAO 
GADAKH P ATIL: Will the Minister of 
URBAN DEVELOPMENT be pl .... d to ' 
Itato : 



!i, 

<a> whether Delhi DevelofJIDent Autho-
rity proposes to change the mode of pay-
ment for built-up ftats under LIG, MIG 
and EWS from hire-purchase to cash 
down; 

(b) it so, the reasons therefDr; and 

(c) its effect on low io.come and 
weaker section aUottces 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP .. 
MENT (SHRI DALBIR SINOH) : (a> 
DDA has taken a decision to convert all 
MIG allotments and a portioD of the LIG 
allotments on cash down basis. The 
allotment to the EWS category will be 
liven only on bire purcbase basis. 

(b) and (c) This c;tecision wa~ takeD as 
one of tbe meas,:,res to bridge the sap 
between the revenue and expenditure 
anticipated during the year 198~7 and to 
aUgQJent the financial reSOUrces for tbe 
hou$ing activities of the DDA. 25% of 
the registrants under tbe LIG category are 
likely to be affected by the decision as 
they would be required henceforth to 
make the payment Gn cash down basis. 
The EWS category will not be affected as 
aU allotments in this category wjl1 be made 
on bice-purchase basis 

Reduction i. laad ceiJJull 

475. DR. A.K. PATEL:' 

SHRI C. JANGA REDDY : 

WiU the Minister of AGaICU L-
TURE .,. pleased to state : 

(a) whether in May, 1985 State 
R.evenue btinjsters had alreed that agricuJ-
tucalland ceiIinl limit be lowered lor a 
family of 5 members to 5 hecta,cs JOr ~he 
best category of land with assured irriga-
tion and capable of raiSIns at least two 
crops ID a year, 7.5 hectares for the ~ext 
category with assured irrigation for at 
least one erep a year .aael 12 bectares fer 
the rest; 

(b) if 10, the proaress made in eecla 
State so far ip dais ...... 

(~) tbe remedial measures beiq au.. 
in reapect of tbe areal wbero no prep.s 
or unsatisfactory prQ81'C8s Iuu bcol1 
reported; and 

(d) the steps taken by tbe Union 
GovernQ)~nt in tbe Union Territories in 
this direction ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHltl 
RAMANAND Y ADA V) : (8) to (d) In 
the Conference of State Revenue Ministers 
held in May, 1985 the consensus was that 
this issue would be cODsidered by tae 
State Governments and the Union Terri-
tories. All the States/Union Territory 
Administrations have not yet taken a finaJ 
view on the issue. 

LiYe tdec •• of eye.,.. of Datlonal aDd 
iDter.~iooal hp tprtaDce 

476. SHRI SYED SHAHABUDDIN: 
Wi)) the Minister of INFORMATlPN 
AND BROADCASTING be pleased to 
state: 

(a) the policy of Doordarshan fpr liv., 
telecast of events of national and inter-
national importance; 

(b) the number and particulars of Jjve 
telecasts during 1885.86 including the cHlfa-
tion of each and its estimated audiencc; 

(c the cost per minute of Jive telecast 
during tbe normal telecasting time aad 
outside the norma] time; and 

(d) tbe extent to which the cost was 
met by private sponsorers ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): <al It is the endeavour of 
Doordarshan to telecast live, natieaally 
and intern_tionally importaot events, 
del»JUijaa upon t1ae availability of resctur-
CCI and technical la"iHliM. 
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and particulars of live telecasts during 1985-
86 including tbe duration of each one of 
them is given in the Statement given 
below. 

It is not possible to give any estimate 
of aUlience; however, at present e-ver 66% 
of tbe pOlfUlation of the country is 
receivios the T. V. signal. 

(c) Doordarshan does not follow a 
system of cost accounting. therefore. no 
such figure has been worked out. 

(d) tbe revenue received from sponsor-
ship. and spots via live telecast, with 
effect from 23.1.1985 to 29.6.1986 was Ra. 
5,39,68,000/-. 



223 JULY 21. 1986 ",1"", A",.,." 

:E .c :c :c :.a ... e '0 as U U ... "0 
~ 

CD 0 0 () • 'I') ... ;0 ::::s Q ... ::s Co u 
u.. c. ~ -= ~ Et: Q • • • • c ~ 

CD as Q Q as () 0 () 0 ::J 
as u .c Z Z ~ "'0 "'d "'i "0 ~ 

Q 

Z Z u • • • z 

\0 
00 • V\ 
00 ul 

.,; 0 0 .; .; .; .. .; .; 
0\ GIt ui e .... .... - .... .... a - -- c:: - e -- 8 8 e 8 e e a 
CD 0 e 8 
c: 0";: ~ 0 V'\ - 00 M 8 ~ 0 

ow:: as 0 N ~ a- - N ~ - 00 -... • ~ - 0 ~ M ~ ~ ~ N ... 
::::s ::::s ~ - v 

"'0 Q 
0 > 
.... 
GIt as 
0 
0 "0 - 4) 

.... 
• as 
~ - ~ • fA < c: 

«) 
CIIt «I lit 

cu e .s:: °c .~ - ::::s :a 
• e -; c .... 

u.; .... CI .;; 
III Co .c tie 

0 ..... .... 0;- u 0 l- I ... 
.... u C 0 
CD :z: 
0 

~ ~ .:..I ;a - .c > 
.... 0 0 '- c 

os () °c 
c. 0t: e °C 0 !! 0 .... ::J u u .... ., ... 0 ~ 11'1) U :£ c ~ ';j c!: -;; c ... u ., 0 

.. 
-; 0 u 

"t:: ... f'f') c 0 a 8 "0 :E C; a 
0 u .2 "0 0 a :c 
0.. .Q CIS - "0 

«,) :J ..c .D 

~ "0 ... .... ... 0 u .... u 
oE c oS oS C 0 - 0 

a as ~ a CIS U "; .... .. a; 0 • .... ... co .... CD C lIS ~ '" 0 0 
~ 

I) :f og u en > .... c ... c ... ... - a u.:I as c u.:I .... - ... .c 
W) - ~ - os: as u I 8- c 1ft 

0 

:J ~ ~ ~ u; a CI ~ f- og .. 
lIS . 2 ... 0 -

Q > as > " eo ... • • , • .. 0;; 
:0 ~ "0 - .9 0 0 0 0 .g c.c ... 

as ::t as ... = ,J,I "'1 "0 "'0 .. U a 
.~ u - - ... 

a ;a Do 0 :a as as 0 • • • ._ - 0 
0 a ~ ... 0 ·c 00- C CI 

0 C 0 a cE ~~ 
"""" ~ ..... < ~ U ..... ::> 

... 
GI) 

CIII 
~ 
Q .... N .... 
0 V'\ 
0 ~ 

V'\ V'\ V'\ V'\ '" 11\ .. ~ ~ ~ ~ ~ In .,.. V\ V\ tn 00 - 00 - 00 00 00 N 
Q 

... - ... - - ~ N N ~ N 
M \IS ,._: 00 ~ N 
N - tf') 00 N ("01 N t") - .,,;. II") -

00 
Z - . 
fIi - N ~ ~ -n v5 ....: taO 0\ d - N ... ... -



u- ti 4.) 
c .~ o!! . c .!! ~ 
~ eIS ... 0 
:I C; ;;; &; .... :s .. ... 0 ~ u :; 0 ... 

.&:J - C ... .&:J .... co .... u g 
"0 II') "0 II') 1) 

., 
:3 :3 C; = ftI 

~ < ;:a... 
~ U ~ < ~ til 

.; ,,; "j .; ,,; 

e .... 8 - i e e 
IIt'l - ~ 

~ e ..... \0 ""'" N 
~ ~ f"'a -

-u 0. 
~ 

Q. :a :.a Co) 
°C rn GO 

U c c 
0 0 

ai 0c, -0. 
CI e e 
.~ .!! as lid - ..CI .£Z 
ftI iii U u I CI ... .... .... >. "0 u u .. &; • ~ ~ .... =' ..w ~ c: -< Co) - () ... .- 0. ·c 0. 
>. .; ... :::s .; (.) 0 
lid > U U f-t U 
Q ." "C III!! .., i:: 

GO lIS .: .s: u - .~ ;s 0 
CI "'0 0 as Cd 

CI ~ C ~ Q 0 ~ ~ ..... 

U'l 
~ ~ '" ~ 

_,.. 
00 00 to 00 
~ ffi ~ 

..... eO d 
~ .,; 00 ..... N 

~ -

ASADHA 30, 1908 (8.4£4) 

c u 
"0 
"t,) 

ill 
v.J 
.; 
> .., 
:s 
CI .... 

• 0 
"0 • 

.; e 
0'1 -~ 

• 0 
"0 • 

lin 
00 ce 
~ 

• 00 .... 

:a 
G 
Q 
~ 
0 
Z 

~ -E -U'l -
Q. 
:ii 

GO cc 
0 
A 
E • .c 
U 
en 

"C .... 
:5 
i:Q ... 
0 

! e -< 
"C "C 
a: i: 
0 0 
~ ~ 
~ .r:::I - -V\ ~ N 

'" 00 
.0 r..: 

eIS ..w 
CI 
eIS 

..J 
·C 

:a til 

0 U 
Q .&:J 

8 it • u "0 0 
il: "0 ~ , 

,,; ,.,; en .... .... .... e 8 8 - V) f'f") 
\C - 1"'\ 

"'lIt "'lIlt 

.... 
0 

..loI: c Co) 
o~ ·c - U U c ta ::s 

"" Q og >. ..... as as 
Q c:: ... 
u g 
~ C c: ..... I) 
"0 >. • CI tU 0 u Q "C 0. u • 
"C U c 
C 0 ~ 

U'l U"') lin .. eo 00 

00 00 0\ .n .n ~ N 

Wrltu. dIIIwr, 22& 

:a 
~ 

:.a c:I :a .. 
"0 ~ 

"0 0 a Q Q as =-:.:s .... ;S ~ t Co) ;a u 
~ 

.. 
~ Z c -..... rIl 

0Ii .,,; .,; ,,; e - .... -".8 8 8 
CO ...... 

~ U'l - N ..... - - - ("II 

as ~ .t:: III 
~ .... >. 

Q ..... 0 .., tID 
0 os :> ;:a... 
C :s ... 

i as as 
'8 u 8 c:; ... I) 

-0 >. :s 0 -= .::: c as .... = cO u 
C tID as U .c c 

.~ t) :c .';: :E .... Os ID ... ... cd ., 
~ 

CU 0 C U >-
~ • as ... as 

"C as ;a Z CIO ..0 
Q !: .... Q a tU lii IoC 0 C 0 ... ..0 IlJ 0 0 u 0 
C U = '0 '- GO (e,., 

:a 0 0 u 0 0 -0. '" .s:: ·c • 
"C :a c: .... i5 

c: ID 
c: ctJ 0. .2 '- 0 c 
tU C :::s 0 = - 0 -; .... 
0 0 u 0 ... ;: 

'6. ... tID () C ... lIS = C ::s ... tU 8 "'0 tID ~ 
as DO ... a: ::s .';:: 
~ :::s .0 

:a "" 0 as u < as u 
..c u ..a as '0 CI ~ d ~ Z c ..... u ... ~ ..... u 

lin lin 
OC> '" eo lin 

0\ - ~ 
00 

..,;. .n 0\ 0\ 
M '" - I\t) 



1t7 

C 
0 

"CJ c:: V\ .s ... as ,. 
~ .. 

~ c:: 
:;j 'C "'CJ 

tI'l • 

fIi .; .; .... e 8 ~ e 
lin ('of N - lin M ('of M -

Co 
0- :l :c u ., 

~ c 
0 0 os. 0 
8 ;is • .c ~ 
U a .. 

~ 
.., <:) °c .. c ... 0 .... =a iii 

CI C C ..... iZ 0 
"Ct .. • (, :a >. ::a y c «) 

e ..... ~ 
8 

~ < == 

'" .,., .... 
00 GO 00 ....: N ....: ..: .,.; 'C) r-: -

-

:is 
'0 
Q 

• u 
Z 

as e 
M ..,. 

o~ ... -c.. 
'"'0 c 
f!! 

0 
:E 
~ c .. 
0 Q. :s '" ... Q :a 0 a. CI ..... e .c • Q c5 -

"" ., 
e\ 
f.f 

cd 
~ s= 
at 

..J 
·c 
Ul 

0 
.D 
E 
0 

"0 
U 

wi .... e 
ao 
('of 

.c 
2 • 2 -0 
~ 
..2 ... 
() 

«S c 
.2 .. 
c ; .-
C .... 
>. 
IllS 

Q 
u 
Q 
0 

0 
"0 • 

• -~ 

:E 
G 
0 
~ u 
Z 

., 
e 
~ -

c. :c 
U'l c .. 0 'a c 

ii: 8 as .c -U &G 
.D 

IJ< 0 oC 0 A.t ~ 
"'0 c. CI ::I Cd U ... 
«:> 0 -GIS 0 ... ... :a .D = c ..... Ul 

lin 
~ 00 
~ t:5 00 -~ ~ -

JUI;Y 2f. l 1916 228 

:a :c :a .= 
U "0 'ii U 
Q 0 .= ..c: Q Q at as m 0p .c 'k .c 
~ ~ .... • .... ~ ~ .... 

~ ... 0 m ... u ~ u II) ..c: u u U 
Z < Z Vl ~ "'0 Ul ~ Z Z • 

.,; !1 rn ." wi ~ .,j wi .; .; - - E - - - 8 - e e e E E e e e 
\C 10 00 r--- \C ~ - 0.. 00 00 
r") 0'\ ~ 0 go N 00 ~ V\ 

~ ~ 

'0 
u 0 
E Itt .c .... 
C!IS C. u c ::s .c E .E ... ::s U u cU 

';s 0 "'0 0 
"'0 ... - ~ as 

"'0 >. "0 "'; it C u ~ - - c < 0 as ~ u II) ,2 o~ 0 ~ ~ ... ... 0 as 0 0 -; -::I >. .. .! c. :c: c °C 0 .s:; z ~ -CIS 0 U ~ U >. 'i "0 CJ '-e ~ ::s u 0 "0 .... 
S '0 c as =: "'; ~ c C!IS c c c u >. 0 8 i .c .... .2 .9 0 c:I >. U u ~ tI: .. 
"0 S as ~ 0 u 0 
0 c U c. e ~ ca.. c c .#: as ... ... ::s u .... .... e >. :E 0. ... 0 u u u U f.) C1 

U,) as .c .... .... c «) ... Q -a c ..c tn CI CI .g ~ 

~ 
c ..... '" ..... c u .2 .!P Cd c U -as '>. 0 >. 0 - C c as ::r: .. :0 «J >. as C. as D. ., - 0 

>. 0 0 u c; .... II 0 E 8 c c ...; .Q ..... oIJ ,!:% ~ Or;; u 
> "0 - '< ."'0 0 I) at 0 4) as 0 tl ~ 0 co < 0 c B c .c U ::E c.- c;:. =: 0 ~ 0 U ... it 0 0 ..... • ~ 

.,., V\ .,., 
~ 

.,., '" lin lin 
~ co oc ~ ~ ~ ~ '" 00 - - - - - - - N - - - - - - -d N 00 ..,,; 0\ ~ ~ ~ -....: - - - - -



>- . .... a :.a u :a ., ., .- CJ ..d 0 .; c c c - .. at ! '0 as ... ... 0 "il ... .. ._ - .a i -- :s :s "0 :s D .. - t:l a; 0 «S t' 0 ·ii Q 0 Col ::s b u ~ 
..0 ... .0 ..c CI t; .0 "0 ~ I ~ • • rn ... • - 0 ~ ~ 0" ... -; 0 CI'J -8 ~ 

... "0 f 'G :;I u 0 0 
~ ::I u 0 >- "0 u ~ U Z > Z -0 "'0 ~ -< Z "0 • < • • < • Q.,. C"Il • 

~ fIi . 
0 . 

~ • ul m . • • . .; -' I 
, 

rIl ell en f4 rIl :l !l • S ... 8 8 .... 8 .... Ei - .... e i 8 -e e e 8 e e e s a a 
\0 V"I r"\ 0 ~ 00 N tr) _,.. 0\ V"I ." ~ e .,., 0 til -N 0\ - - t") - :;: ~. C"I'\ - \0 - N r--

~ - - - - - ~ C"fl - ~ ~ N -
- ~ .... u • 7U 1i 

= 
:; c as as c ~ 

u Q.c 
.~ .9 u 

E ~ ·c 
as c -; -; '"C U c ..c > c ~ -s ... 0 ... Qi ::s ..... u -0 

~ ~ i:i c 0 u ..c c .g ~ C. rn £ ..... as ... c;; >- 0 rIl 2 >- 0 ~ ~ «I as c u 
~ t; ..:..I Q crl ... 

f4 crl U (,,) CIJ -= -c 0 «) .... 4) 0 CI c a ..c .! ... ii: ::t: .9 CID CI 
~ 

..... 0 - ::s 0 os Cd :s 0 >- -.: 
~ .. 0 as u ... :I: "0 C .... - .... Q 1::1 

..0 ~ ~ ii: ..c 4) 0 ::s Q 
'0 I) U) ~ ~ ); ~ z ::E - ~ u u .. a 0 e "; ·c 

~ 
c >.. ., 

~ ... u ~ 0 ... 0 - .c 4) • -«I >. 0 0 u s:: 0\ Q u "0 ~ ..0 'I!: (,,) ... 0 - ... ~ ~ v 0 0 0 «I - as 
,II ~ :a ... CIPl I:t.c en :; • • • .... .; :; • i cO CIQ - I. 0 0 0 «I 0 0 .; c .. ..c «I 0. ... GO '5 "0 "0 "0 C ;a GO ..c "0 '0 i as U) ... ~ u "0 C • • • ... c (,,) • • "'0 < ~ 

"; rn U 0. • «I - U CI at • a. - • «) (,,) u ..... • "'- as c 2 to< :s ·c as ; .t:; .; u is i.i: Q f-I ~ -- ... :I = .... ..... ~ a:a ..... 0 

~ th V') tI\ 
~ \b ...c ~ ~ ~ \b ~ lob * 00 00 00 i N N N N \D '0 00 ~ ~ ~ ~ tIC! 

~ CIO -I , ...( ... ..... - - - - ... ..... - - - - N ...,; ~ vi r--: - .... N ~ ~ ~ ~ ...,; c:.: · .. - N ., - N ... - N N - - - - - N N N C'fl 



Wi 
Q .., - ... :a ... e .-u "0 G :is c; B .CI 

CI .. C; u U ::a -... CIS :a :a >. ., CI >- ::s .c .. ..= ~ 
UJ Q Q 0 Q ... Q 

«) 0 as .. .. Q Q as .0 tIS Co) E-t 
lin 8 :::s 00 «I as 0t:t ... 

r::I .D Co) • • Q ... ... • , • • g "'0 • t C) ~ "0 ~ 
"'0 Q as 

~ 
0 0 lIS as as 0 0 0 0 • > " ta U U S >- ~ - "'0 "'0 ~ ~ 

.c "'0 "'0 "a "a j:Q ~ Z Z ~ Z Z C'-I = Ul ....c • • Ul • I I I 

wi .; .; .; wi UJ ~ ., .,; .; .,; .; ~ .; .,oj fI) • .,; .; . .; .; C'-I - e - .. - 8 e e e a e e 8 e e e 8 e - - -
""'" 

e s e e 8 8 e B - - 0 00 ~ - V) ~ ~ ~ 
\0 \0 00 i - V\ - M 00 

~ - GO - M 00 N 00 0\ 0'\ - 0'\ V) r- oo r- oo N - ~ 
~ ... (or) ..... (or) (or) ~ 

-ta 
C) 

C S as >. tC.. > C. CI as as 
:.a ... .c .c Q ::s = U en 0 .. -c:: E-t "e CIS c 
0 CI ~ u .s. >.. 8 as 8 

E== >-e C) DO ~ - c 
~ ;> z u 0 as u 

_ 
~ ... 

~ >. >.. ..c 0 .- fI) Q oS; - 4) u u ::c co c - .-fI) c 
~ .:.l u •• ta Q ... C 

u ii: (:-t .. U IlJ 
E-t as u Co) - c. ClIO fI) 0 0 0 u :: < CI ..c ai "0 >. CI :I: ::r: ..w ~ 0 >. u ., 6: u u u - co c i: u i= ~ Q - ., 

~ ..::.c: ..::.c: >. >. "t: "0 u u a; u 0 0 
u u .c .a U '0 0 .. ... u.. I .- ~ fI) 0 :a ~ 0 oS :c c. c. c. :x= ~ .c - I :I: "'0 0 0 0 I) as lIS e c as ... .. :s as I) U Ul :a u 

..w u c. .c E-c E-c U >. .c U u u 
~ E-c. :s "_ ~ , c -as as as C = ~ .U ~ U'.l en «I .£l >. >.. -c. CI c as "0 ....c ~ :s c .9 0 °Vi 8 Ci "0 as :.( :2 >.. 0 U as 00. .!! I • I • 0 :( Q ... c • • "'0 • 0 c. 0 0 0 0 2 < as 09 0 0 c 0 .. c 8 8 as "0 "'0 "0 "'0 = as (I.) Q cE 

"0 "0 ..... en "0 .c _g !: • • • • - - - -• • os; • DO as CIS "0 .. 0 ... u ... ... u u u 
.c 'u - .c .CI UJ CI "0 0 ;E 0 0 u c as lIS ::s c c. c. a. = ... If - Q = Z u U N ii: r::I 0 'D < ~ ..... fIl < en fIl E-t 

, 
\0 \0 \.J:) \.J:) ('Ii \0 \b \b \b \b \b \b \0 ~ \0 00 ~ \0 00 00 \0 \0 00 00 00 00 00 00 ~ 00 00 ~ 00 00 N 00 f'f'i t'fi 00 00 

~ ~ ~ ."j. .. ... vi an N N ...; "" ... .. tn b I • 
00 ~ ~ 0 .,.; eO ~ ~ 

0 0 
~ ~ vi 0\ r..: cO ~ 00 .... ~ ~ "0 ." ~ C"t - - - -- - -- • I .,.., 

... 



'(;) 
0 co 0 0 
u c u u 
'.c • • • I • I CIIS .;;: I I • .;( • • I . 
U 0 0 0 0 0 0 ... 

U 0 0 0 0 0 0 0 0 CIS 2 "0 "0 "0 "0 "0 "0 > ::e "0 "0 "0 :s "0 "0 "0 "0 • I • • • I • • • • , I · 

u; en ~ ~ 0 ui "> ui en eli Ii) en en r:n eli rn ..,; - .- 8 E e E 8 .- E 8 .... 8 e - 8 - .... 
8 a 8 e e E E 

! - 0\ 00 M ~ c:J\ I""- M N - 0\ f"'l 0 l""- I""- ~ 

~ W'l - I"- M ~ co 0'\ co V') co - N 0 0 
~ ('t'l r"l ('t'l r"l ~ ~ ~ ~ 110 V) It'l -

c co 
ii: 
c 
.2 
U < - GS -.. co a; ca 

~ 
c Jj ..0 ca '0 0 '0 0 

0 0 0 
u.. ..... ~ ~ 0 
Co co C. 0. 
::a c ::I ::s 
U • • • • 0 :a u . I • U • , • · 0 0 0 0 0 0 0 0 0 0 0 0 
"0 "0 "0 "0 "0 "0 "0 u "0 "0 "0 "0 "0 "0 "0 "0 "0 

• • I • • • c i: • I I i: • I • • t: 

~ 
::3 0 0 t'O 

~ ~ ..J 

~ \0 \0 ~ \0 ~ \0 \0 \0 \0 \0 1.0 \0 \0 

~ \0 \06 00 00 QO 00 00 00 00 00 00 co co 00 00 
00 00 \I) ~ \I) ~ ~ ~ >.D \0 '" \(). 'I:i 'I:i \l) \() 

..c vi ... 
~ N ..,; \ti ....: cO M vi «> 0\ 

'C) ~ 0Ii - M IIl"\ - N .... .... - ... - .... - - N N N N 



Ceatral Assistance for deyelopment of 
towo 10 Kerala 

477. PROF. K. V. THOMAS : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the names of the small and 
medium towns selected for central aid in 
Kerala under the Integrated Development 
of "Small and Medium towns Schellle" 
during Seventh Plan; and 

(b) whether Parur, Alwaye and 
Tripunithura in Ernakulam dIstrict in 
Kerala are proposed to be covered ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT tSHRI DALBIR SINGH): (a) 
Three towns in Kera}a viz. Palghat, 
Thedupuzha and Manjeri have been selec-
ted for coverage under the Scheme of 
Integrated Development of SmalJ and 
Medium Towns during the 7th Plan. 

(b) No, sir. 

Financial assistance by H U DCO to Kerala 

478. PROF. K. V. THOMAS: Will 

the Minister of URBAN DEVELOPMENT 
--be pleased to atate : 

<a> the amount allocated to Kerale 
by HUDCO for construction of houses for 
the economically backward people duriol 
t.he years 1985·86 and 1986-87; and 

(b) the financial assistance given to 
the development authorities in CGchin, 
Trivandrwn and Calioot by HUDCO 
during 1984-85, 1985·86 and 1986-87 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) :' (a) The 
position WIth regard to sanction of loan for 
Housing Schemes for EWS both in urban 
and rural areas of Kerala by HUDCO is 
as under: 

Year 

1985-86 

1986-87 

Allocation 

2.91 

3.11 

Actual saDcti&ll 
(Rs. in crores) 

22.85 

(b) The details are given in the 
Statement given be'ow. 
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Spread of fangal disease all"ectlq sugarcane 
in Keral. 

479. PROF. K. V. THOMAS 
the Minister of AGRICULTURE 
pleased to state : 

Will 
be 

<a) whether a fungal disease aif("cting 
the stems of sugarcane is spreading from 
Punjab:. Uttar Pradesh, Tamil Nadu and 
Karnataka to Kerala; 

(b) the effective steps taken to coo-
trol the disease; and 

(c) bow much loss has occurred 
to sugarcane cultivators due to this 
disease? 

THE MINISTER OF STATEIN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SHRI-
YOGENDRA MAKWANA): (a) Red 
Rot disease of sugarcane caused by a 
fungus affecting stem has been prevalent 
since long in Punjab, Uttar Pradesh and 
Tamil Nadu but jt has not been recorded 
in Karoataka so far. It was reported in 
KeraJa (Tiruvala factory area) for the first 
time in 1981. Though there is no direct 
evidence to show that the said disease is 
spreadIng from Punjab.. Uttar Pradesh, 
Tamil Nadu ..and Karnalaka to Kerala, 
probability of its spread with the move-
ment of seed material from Andhra 
Pradesh cannot be ruled out because the 
strain of the fungus found in Kerala is 
similar to that of strain of fungus in 
Andh"a Pradesh. 

(b) The followmg ~teps have been/ 
are being taken to control the disease :-

(I) Research Effort •• 

The Institutes of Indian Council ot 
Agricultural Research and Agricultural 
Universities have developed/are 
developing several Red Rot resistant/ 
tolerant varieties, as well as cultu. 
ral and maoqement practices. to 
combat the disease. Since the resistant 
varieties tend to become susceptible (or 
various reasoDS. bteediD' for resistant 
varieties remains a continuous process. 
The Rod ltot resistant varieties IikeCo 77/04 

and 6907 are the presently recommended 
varieties for lenoral cultivation in 
Kerala. 

(ii) Extension and Development ~Jfo,.t •• 

The Departments of Agriculture or 
StaJes/U. Ts concerned are advocatina/ 
popularising the following cultural/aaronG-
mic practices to avoid the Rod Rot 
disease :-

(1) Use of hoalthy seed material for 
plantins. 

(2) A voidance of ratoon crop. 

(3) Roguing and destruction of afree. 
ted shoots and clumps. 

(4) "Moist hot air treatment of seed-
cane before planting. 

(c) Precise estimates of losses due to 
Red Rot disease are Dot available. 
Depending upon the severity of the dise-
ase, losses may vary from area to area. 

[T, a"s/atloll) 

Setting up of pests aad diseale coatrol 
ceatres in Madhya Pradesh darl .. Seyeatb 

Plan 

480. SHRI K. N. PRADHAN : Wi]) 
the Minister or AGRICULTURE be 
pleased to ~tate : 

(a) the number of pests and diseases 
control ceI"tres proposed to be set up in 
Madhya Pradesh during the Seventh Five 
Y ear Plan; and 

(b) the number and locations of such 
centres proposed to be opened in Madbya 
Pradesh durins 1986-87 ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGR.ICUL. 
TURE AND COOPERATION (SHltl 
YOGENDRA MAKWANA): (a) and (b) 
Th~re is DO proposal to set up an), Central 
pest and disease control centres in Madbya 
Pradesh dur1Da the 7th Five Vear Plan. 
and tbe year 198~ .. 17. 



Migrant laboar from Orissa 

~ 481. SHRI JAGANNATH PATT-
NAIK : Will the Minister of LABOUR 
be pleased to state : 

(a) whetber on an average, nearly 
two lakh aadan (migrant) )aboul'ers from 
Orissa migrate to different parts of tbe 
country in search of work every year; 

(b) whether 60,000 of them are being 
sponsored by 150 labour contractors 
operating in the State and the rest go on 
their own; and 

(c) if so, whether there is any pro-
posal to set up a Government agency for 
recruiting and sending 'dadan' labourers 
outside the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA)! (a) ~ (c) Information is, 
being collected ana will be laid on the 
Table of the House. 

Allotment of bouses Dn der SFS aDd bire 
purchase scheme 

~~ SHRIRAMASHRAY PRASAD 
SINGH; Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether applicants registered for 
allotment of houses under Self-Financing 
Scheme and Hire Purchase Scheme have 
requested the Delhi Development Autho-
rity to cancel their registration; 

(b) if so, the scheme-wise number 
thereof; and 

(c) the Dumber of applicants to whom 
the mooey bas been refunded so far by 
the DDA. the number of those who have 
still not been paid back theic money. and 
the umo by which the money will be 
refunded.. to tbern .1 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOP-
MENT (SHIU ')ALBIR SINGH) : (a) -to 

(c) The informatiq_:D is beiaa QqlIect4l "~ • 
will be laid OD the Tab" of the Rouso. 

(Trans! at lon1 

FUDctloniag of Labour Co~ 

483. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of LABOUR. 
be pleased to state : 

(a) whether various labour courtsl 
labour tribunals in the country are not < 

functioning according to tbe expectati~JlI . 
of the workers; 

(b) if so, the steps being !aken by 
Government to improve the situation; 

(c) the number of cases pending in 
Jabour courts in Delhi indicating the period 
of their pendency ; and 

(d) the efforts being made by 
Government to ensure early disposal of 
the cases? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA): (a) and (b) The 
functioning of Labour Courts and IndUs&.. 
rial Tribunals has come up f9r discussioQ, . 
in the Labour Ministers' Conference an~ 
other foroms and Government had amen. 
ded the provisions of tbe Industrial Dis-
putes Act. 1947, providing for time limi~ 
for disposal of references. The mODthly, 
norms of the work of the Central Govern-
ment Industrial Tribunals and .Labour 
Courts I s periodically monitored. The 
Industrial Disputes (Central) Rules have 
also been amended to provide {or time 
frame for different stages to ensure speec;ly 
disposal. 

(c) Information is given in the Stat~ 
ment given below. 

(d) There are three Industrial Tribq.. , 
naIs and seven Labour Courts .. in Delbi.$ j 

out of which the post of Presidiqa OIIicet.~ .... 
in one Industrial Trib\lnal,is lying .. ~a~t, ~ 
since 1 st Octobor. 1985. Delhi -. ~.tb 
Court have been requ_ed .to,~t, a~\. 
a bJe tbe services of • Juclae., tor tIIat p , 
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Tn"UIUll. The Five~Year Plan provides 
for 1_ creation of two more Labour 
Courts in Delhi 

State.eDt 

Period of Pendency Number of 
pending cases 

Less tban 6 months 6248 

More tban 6 months but 
leu tban one year 3851 

More tban one year but 
lea tban two years 2570 

More than two years but 
less than three years 1473 

More tban three years but 
less than four years 937 

Nore than four years but 
leas tban five years 951 

More than five years 1081 

SelectlOil of ,DeltioDDaires for" Jan'faoi" 

484. SHR.I RAMASHRAY PRASAD 
SINGH: Will the Minister'" of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

<a) the procedure of selection of 
questionnaires for 'Janvani" programme of 
Delhi Doordarshan; 

(b) tbe action taken on the replies 
liven by the MiDisters; and 

(c) the amount spent by Doordar-
shan on this proaramme ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL); (a) After the announcement 
of a particular 'lanvani' programme on 
TV a 1.rae number of questions are recei-
ved. These are carmuJJy screened to 
ooauce that only such questions are incJu. 
decl in tbe proarammo whicb focus atten-
doll oa the deficieociea ID procedure and 
relate to aeneral admiaiitrati'Y. dlcIeDcy 

and publtc services. The questions telat .. 
ing to individual cases are kept out of the 
programme but attempts are made to relate 
indIvidual questions based on personal 
experience to the institutional administra- J 
tive network so tba t difficulties beiDg 
experienced by the people- io genera) are 
dealt with. To ensure broadest representa-
tion, questions and participants from 
different regions of the country are inclu-
ded in the programme. 

(b) After the programme has been 
telecast, all questions, whether inc1uded 
in the programme or not, are forwarded to 
the concerned Ministries/Departments of 
the Government of J odia for such follow 
up/remedial action as may be called 
for. 

(c) The total expendIture incurred on 
the programme 'Janvani' upto 3] .3.1986" 
in terms of Travelling A)Jowances, DaiJy 
Allowances and fees to participants, etc. 
was Rs. 1,26,039/-. 

Employm~D. percentage iu Bihar 

485. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of LABOUR 
be pleased to state : 

(a) what has been the employment 
percentage of Bihar in comparison to all-
India percentage of employment durmg the 
period 1980 to 1985; 

(b) whether the employment percen-
tage of Bihar has come down; and 

(c) if so the details thereof and the 
main reasons therefor? 

-THE MINlSTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA): (a) The percentage of 
employed. accordlDg to usual status. to 
total persons of age 5 years and above 
available {or January-lune 1983 from 
provisional data of the Employment and 
Un-employment Survey of tbe 38th Round 
of the National Sample Survey Oraaofsa-
tiOD (N.S.S.O.) for Bihar and aU-India are 
as below :-
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Bihar 

All India 

Male 

59.07 

63.23 

Rural 

Female 

27.34 

38.74 

(b) and (c) The percentage (provi-
sional) of employed, according to usual 
status. to total persons of age 5 years and 
above for Bihar in 1983 (January-June) as 

Rural 

Male Female 

1983 59.07 27.34 
(38th Round) 

1977-78 60.74 24.51 
(32nd Round) 

There has been an increase jn per-
centage of- employment in urban areas as 
well as in rural females. The reasons for 
lower percentage of employment for rural 
males are not available. 

Artion against the fake travel agents 

486. SHRI KALI PRASAD PANDEY 
Will the Minister of LABOUR be pieased 
to state: 

(a) the number of cases of embezzl-
ement and malpractice filt:d against the 
travel agents in the country during the 
years 1984-85 and 1985-1986; 

(b) the number of cas~s in which 
charges were established a~d the number 
of travel agents awarded punishments, with 
details tbereof; and 

(c) the particu1ars of travel agents 
against whom complaints have been regi-
stered during the perIod from 1 January 
1986 to 30 June, 1986 and the lprogress of 
investiaation ? 

THB MINISTER OF STATE OF 
THB MINISTRY OF LABOUR (SHRI 
P. A. SANGMA): (a) We have-
PO iPlotlQatiOJl OD Travel A,enta, 

tV"'tle,, b.wr, 

Malo 

55.74 

57.71 

Urban 

Female 

13.504 

11.31 

compared to the percentage available for 
1977.78 from the 32nd Round of National 
Sample Survey OraaDllation (NSSO) are 
Biven below :-

Urban 

MaJe FemAlo 

55.74 13.54 

54.49 1'.64 

however, the following 
been received againt 
Agents:-

complaints bave 

1984... 223 

1985 .•.••• 320 

tbe Recruitilll 

(b) Registration Certificates or 22 
Recruiting Agents have been susPended 
and cancelJed in respect of 3. 

(t/) 450 complaints have been reteived 
fromFJst January to 30th June, 1986, 
against the Recruiting Agents. These bey. 
been referred to polico for appropriate 
action. 

[English] 

Allocatlo8 or '.ad110 Ke .... a for 
dr~.ldD •• ate r 

487. SHRI SURESH KURUP: Will 
the Minister of AGRICULTUR.E be pleas-
ed to state: 

(a) the number of schemes received 
by the Central Government from tile 
Government or kera)a for providiq adak-
ing water facility in the State duriaa the 
Seventh Five Year PJ8D; and 

(b) the amount pro*," to t .... UtI 



the names of the schemes being imple-
mented 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-

I MBNT <SHRI RAMANAND Y ADAV) : 
<a> The Central Government has received 
623 schemes for providing drinking water 
facilities in Kerata during tbe Seventh Five 
Year Plan. 

(b) Rs. 10.91 crores has been released 
to the State under tbe Centrally Sponsored 
Accelerated Rural Water Supply Pro-
aramme (ARWSP) during 1985-86 and Rs. 
-4-98 -crores1Cieased as first instalment for 
'-1986-87 under the Accelerated Rural Water 
Supply Programme to the State. 583 
schemes under the AR WSP have been 
approved by tbe Department of Rural 
Development for imp'ementation by the 
State Government. A Statement containing 
a list of these schemes is laid on the Table 
of the House [Placed in Library see No. 
LT -2770/86]. 

Direction to Uttar Pradesh Government 
by Sup reme Court on child labour 

488. SHRI V. TULSIRAM: Will the 
Minister of LABOUR be pleased to 
State: 

(a) whether Supreme Court has issued 
directions to the Government of Uttar 
Prat!esh to present a scheme by 28 July, 
1986 to absorb the .hiid labour in the 
carpet making industry into other non-
hazardous employments to cover chJld 
labour in Allahabad,. Varanasi and Mirza-
pur districts : 

(b) whether it is a fact that the Child 
Labour Act is not being implemented by 
the authorities concerned; 

(c) the number of child labours identi-
fied by the Ccmmission so a ppointed by 
the Court; 

(d) whether similar scheme will also 
be introduced in other States, particu1arly 
in Tamil Nadu in fireworks and match 
factories; and 

(c) if so. the details of tbe scheme and 
~Jf JlOt, tbe r~JOils therefor "1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR.I P. A. 
SANGMA) ! (a) to (e) Information with 
regard to parts (a). (b), c), (d) and (e) 
IS being collected and the same will be 
laid on tbe Table of the House when 
received. 

Supreme Court directions to Raryan. 
for rehabilitation of bonded labour In 

s tone quarries 

489. SHRI V. TULSIRAM : Will the 
Mmister of LABOUR be pleased to 
state: 

(a) whether Supreme Court has issued 
directions to the Government of Haryana 
to submit a report about the steps taken 
to implement the Central Governmen t's 
scheme for the rehabihtation of bonded 
labour working in stone quarries in the 
state; 

l b) if so, whether the Supreme Court 
has also directed the Haryana Govern-
ment to submit tb e reports of vigilance 
committees and task force on the exis-
tence of bonded labour in t he State; and 

(c) if so, whether all the documents 
have been submitted to the Supreme 
Court; if not, whether Centra) Govern-
ment are taking any steps in this regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA) : (a) to (c) The Supreme 
Court had, in their JUdgement dated 
16-12-1983 given 21 directives in respect 
of the workers of the stone quarries and 
crushers in Faridabad. Necessary action 
was taken tet comply with these 'tlirec-
tives and Counter-Affidavits explaining 
the upto-date positIon of implementation 
thereof was field in the Supreme Court 
by the Central Government as well as tbe 
Haryana Government. The Bandbua 
Mukti Morcha filed a contempt petition 
in the Supreme COUtt in this case and in 
the order dated 24 4 85, the Supreme 
Court directed the Central Government 
and the Government or Hatyan8 to file 
Counter-Affidavits ekplainiog th.,~ 1atest 
position of im,letnentation otthe direc-
tives. A counter-a1ridavit explamilll" 1be 



latest .,ositiob 1n respect of the directives 
with which tbe Central Government is 
concerned was filed in the Supreme Court 
on'1tli May, 1 1985• The' Government of 
lliiyaOB bad also' filed their Counter-
Afticfavit separately. 

I The case came up on 1st and 9th July, 
1986 for liearing and next date of h~aring 
is lixed for J 9-7 -1986. 

Racket in )aboot export from Orissa 
and Andhra Pradesb 

490. SHRI V. TULSIR.AM : Will 
the Minister of LABOUR be pleased to 
state : 

(a~ whether a big racket in 
export from Orissa has recently 
uneatihed in the capital; 

labour 
been 

(b) whether some arrests have been 
made in this regard, if so, the details 
lhereof and the action taken ag!\inst the 
persons responsible; 

(C) whether similar ~ases from other 
States particularly from Andhra Pradesh 
hne also come to tbe notice of Govern-
ment, if so, tbe details thereof; and 

(d) the effective measures that Govern-
ment are taking to put a check on such 
cases of cheating in the country by provid-
ins empJoyment to. such Jabour in their 
own States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) Yes, Sir. 

(b) Two labour cODtractors from 
Ori9Sa were arrested on 9 .. 7-1986. In-
vestiption is in progress. 

(c) No, Sir. 

(d) For overseas employment, one 
State Owned Corporation of Orissa is 
reaistered with the Ministry of Labour 
witll 1itbom tbe \forkers cah get them 
selves roaist ered. . 

U. S. eoUaboratMa tor ..... 1&1 
491. SHIU~ V. TULSIRAM : Will tho 

Writ/eli Anltvers 

"Minister or URBAN DEVELOPMENT 
be pleased to state : 

(a) whether a United States trade 
miSSion on timber and wood which 
recently visited India, offered to c01l-
aborate in low cost housing; 

(b) if so, the details of the offer made 
and whether Government have examined 
the same; 

(c) the extent to which such a scheme~ 
if approved by Government shall solve 
housing problem in the country and the 
State-wise break-up tbereof; and 

(d) the expected co~t of such a house 
which shall enable the poorer section to 
purchase the same ? 

THE MINISTER OF STATE tN THE 
MINISTRY OF URBAN DEVELOP. 
MENT (SHRI DALBIR SINGH): (a) 
No, Sir. 

(b) to (d) Do not arise. 

Ad,erlisements9 0f drags and medicines 
on T. V. 

f92. SHRI P. R. KUMARAMANG_ 
ALAM : Wi1J the Minjster of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

(a) whether Government are aware 
of the strong reaction to advertising of 
drugs and medicines on T. -Yv; 

(b) whether any quidelines have been 
framed for advertisement of products 
such as tonics, Vitamins and other over 
the cQunter medicines, through various 
media; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OP 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) NOt Sir. No such reac. 
tion ~has come to our notice. 

(b) Y.r~ Sir. 



(c) The saJ_ient features of the relevant 
guidelines are given in the Statement given 
below. 

Stateme nt 

The provisions regardlDg Advertise-
ment of Medicines etc. on TV as con-
tained in the Code for Commercial 
Advertising on TV are as under:-

1. Cure: No advertisement should 
contain a claim to cure any 
ailment or symptoms of ill-health, 
nor should an advertise-
ment contain a word or exp-
ression used in such a form or co-
ntext as to mean in the positive 
sense the extirpation of any 
ailment, illness or disease. 

2. Illness etc. properly requiring 
medical attention: 
No. advertisement should contam 
any matter which can be rega-
arded as offer of medicine or 
product tor, or adVIce relating 
to, the treatment of serIOUS diseas-
es complaints, conditions, indIca-
tions or symptoms which should 
rightly receive the attention of 
a registered medical practitioner. 

3. Misleading or exaggerated claims: 
No advertisment should contain 
any matter which directly or by 
implication misleads or departs 
from the truth as to the com-
position, cbaracter or action of 
the medicine or treatment adver-
tised or as to its suitability for 

the purpose for which it is 
recommended. 

4. Illustrations: No advertisement 
should contain any illustration 
which by itself or in combina-
tion with words used in connec-
tion therewith IS likely to convey 
a misleading impression, or if 
the reasonable Inference to be 
drawn from such advert sement 
infringes any of the provisions 
of thIS Code. 

5. Special claims: No advertisement 
shou!d contain any reference 
which is calculated to lead the 
public to assume that article, 
product, medicl ne or treatment 
adv.eltlsed has some special pro-
perty or quality which is in fact 
unknown or unrecognised. 

6. Tonics: The use of this expres-
sion in advertisements should not 
imply that the product or 
medicine can be used in the 
treatment of sexual weakness. 

Restrictions imposed by :ratute on 
Advertising on Medicmes and Treat-
ments : 

1. Rule 1(6 of the Drug Ruh's, 1945, 
provides that, no drug may 
convey to the intendmg user 
thereof any idea that it may pre-
vent or cure, one or more of the 
diseases or ailments specified 
in schedule 'J'. 

Schedule cJ' 

BHndness Bright's disease Cancer 

Cataract Deafness delayed Menstruation 

Diabetes Epilepsy Hydrocele 

Infantile Paralysis Leprosy Leucoderma 

Lockjaw Locomotor Ataxia Insanity 

Tuber~losjs Tumors Venereal diseases (in general) 

P emale Diseases Fevers Fits 
(in seneral) (in aeneraJ) 



GJaucoma Goitre Gonorrhea 
Soft Cancer 

HeaJ:t Diseases 

Obesity 

Rupture 

High Blood Pressure 

Paralysis 

Lupus 

Plague 

SmaJl Pox Sexual Impotence 

2. No drug may purport or claim to 
procure or assist to procure, 
or may convey to the intending 
user thereof any idea that it may 
procure or assist to be procure 
miscarriage in women. 

Reorientation of TV policies and pro-
grammes 

493. SHRI P R. KUMARAMAN. 
GALAM : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

<a> whether Government are aware 
of that the T. V. at prime time caters 
almost exclusively to the urban elite; 

(b) whether Government propose to 
re-orient T. V. policies and programmes 
to correct the imbalances; and 

(c) whether the number of channels 
wiJl be increased and regional problems 
and languages given adequate time and 
attention? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF INFOR~ATION AND 
BROADCASTING (SHRI V. N. 
GADGIL) : (a) Doordarsban endevours 
to put out programmes for both urban 
and rural audiences in a balanced manner. 
All the main Kendras telecast specific 
programme~ for 3-5 da),s a week (except-
ing Doordarshan Kendra, Calcutta where 
such specific programmes are teJecast 
once in a week) for the rural audiences 
in tbe language of the region. 

(b) The content and format of the 
programmes telecast over Doordarshan 
are constantly reviewed as an essential 
part of programme planning. This is a 
continuous effort aimed at bringing about 

improvement in the programmes of Doord. 
arshan and to sustain viewer's interest. 

(c) There is a provision in the Plan 
for starting second channel at Madras and 
Calcutta, in addition, to the existing 
second channel at Delhi and Bombay. 

A t present, aU the 21 programme 
production centres put out majority of 
the (i. e more than 50%) originated pro-
grammes in the main Janguage of the 
area and the region. 

Under the VII plan three tier service 
for Doordarsban is envisaged, primary 
(National) RegionaJ and Local. The 
Regional and Local segments will telecast 
programmes in the main language 01 the 
region 

Linking of Doordar shan Kendra witb 
satellite in Andbra PradesJt 

494. SHRI G. BHOOPATHY : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any proposal to 
link all the Doordarshan Kendras in 
Andhra Pradesh with statellite to tran-
smit Telugu programmes throughout the 
State; and . 

~b) if so, the details thereof 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) Yes, Sir. 

(b) A scheme fl'lr introducing relay 
of programmes from Hyderabad by all 
transmitters in Andbra Pradesh, during 
1986, utilising one of the C-band tran_ 
sponders of INSA T -IB is under imple- ~ 
mentation. 
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Fall in prodq-ctioD of fertilizer plant 
at RamagundaDl 

495. SHRI G. BHOOPATlIY: Will 
the Minister of AGRICULTURE be pleas-
ed to state : 

(a) whether production in the 
fertilizer plant at Ramagundam is faning 
down; 

(b) wbother Government have taken 
steps to avert the fall in production; 
and 

(cl if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS(SHRI 
K. NATWAR SINGH): (a). Yes, Sir. 

(b) and (c) Various steps have be-en 
taken to improve the performance of the 
Ramagundam plant. These are : 

(i) facility for nitrous oxide re-
moval; 

(ii) replacement of raw gas pre-
coolers with stainless steel 
ones; 

• 
(tii) epoxy lining of the raw gas 

line; 

(iv) replacement of distiller tube 
bundles with better material; 
and 

(v) replacement of Heat Excbanger 
Tubes in rectisoJ section with 
stainless steel tubes to avoid 
corrosion and leakage. 

Besides, on, the basis of the survey 
carried out by MIs. Krupp Koppers, 
proposals for the fourth boiler, an addi-
tiona) gasifier, another coal preparation 
stream and modIfication in air separatIon 
unit are being considered. 

Settiog up of Doordushaa &endra at 
R.maguadam in A ndhra Pradesh 

4%. SHRt G. BHOOPATHY 
WiU tae Minister of INFORMATION 
AND BROADCASTING - be pleased to 
~tate : 

<a> whether tbero is aDY proposal to 
set up Doordarshan Kendra at RamaluD-
dam in Andbra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATIqN ANJ) 
BROADCASTING (SHRI V. N. GAD· 
GIL) : (a) No, Sir. 

(b) Does not arise. 

US. aid for growlag oilseed erop 

497. SHRI SYEDSHAHABUDDlN: 
SHRI MOHANBHAI PATEL: 
SHRI CHINTAMANI lENA: 
SHRI PRAKASH V. PATlLr) 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether United States has off.- .. 
ed to India the results of research OD oil. 
seed crop which can be grown witb sea 
water on the sea coast; and 

(b) if so, the detaiJs of the offer 
made and the terms for the transfer-of 
corresponding technology to India ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL-
TURE AND COOPERATION (SH"i- J 

YOGENDRA MAKWANA): (a) and 
(b) No, Sir. But for the meeting of a 
former V. S. Senator. Charles H. Percy 
with Sardar Buta Singh, the then Minister 
(Agricuture) and a Phvate U. S. Company 
Officiars meeting with tbe Additional Sec-
retary, Department of Agriculture, Govt. 
of India to explore the possibilities of 
propagation of a halophyte which can be 
grown along sea coast and irrigated with 
sea water J there is no offer of researcb 
results on the oilseed crop by U. S. A. 

Locations of AIR stations at ean.aDOre, 
Cocbilt,AlId Idukk.r 

499. SHRJ MULLAPPALLY llAMA" ' 
CHANDllAN: Will the Mi~ ') of ,. 
INFORMATION AND BB.Oa\l){;,4.SJ; .. , 
ING be pleased to statIO: 
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(a. wMther a final decision has been 
J~ .,Jlh repra to the sites of A.I.R. 
stations to be Jocated at Cannan ore, 
Cochin and Idukky in Kerala; and 

(b) if not, the reaSOQS therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) and (b) The site for tbe 
proposed F. M. radio station at Cochin 
has been finalised and the State Govern-
ment requested to hand over the same to 
All India Radio. 

A site for a similar radio station at 
Cannan ore has been suggested by the 
State Government, recently. All India 
Radio Engineers are assessing the techni-
cally suitability of the site. 

Tho site at Idukky which is surroun-
ded by hill ranges win be finalised after 
cat'efuUy examining the terrain profile 
map of this area, selection of a site in 
suitable topography is important here to 
provide coverage to wider area in the hill 
covered Idukky district. Action for this 
purpose bas a ready been taken in hand. 

Fin8 Deia) assistanee to Kerala for 
flood relief 

500. SHRI MULLAPPALLY RAMA-
CHANDARAN: Wi 11 the Minister of 
AGRICULTURE be pleased to state: 

(a) whether consequent to the deva-
stating effect of the heavy monsoon on the 
K'Orala coast. Government of Kerala have 
submitted any report on the assessment of 
the-loss of life and property caused by 
rougb weather along and off the coast of 
K-erala; if so, the details thereof; 

(b) whether any req uest for the aid 
b ... ,.b~n su~tniued by the Government 
of Kerala if so, tbe delails thereof; and 

(c) wftfjther Central Government 
imen4fltQre.x.ten.4s any financial aid t<l the 
SMtel'l 

TilE l\fINISTER OF: STATE IN THE 

DEPAR.TMENT OF AGalCULTURB 
AND COOPERATION (SHltI YOGBN. 
DRA MAKW ANA): (8) and (0) No. 
Sir. The Government of Kera)a bay. DGC 
submitted any Memorandum seekjD& Cent-
ral assistance in the wake of I~s duriq 
current monsoons. 

(c) Does not arise. 

Allo£atfoD o I land • by HUDCO '0 
Sta,tes dQl'iDI S.eventb Pia. 

501. SHRIMA TI D. K. I:JHANDAR,I ; 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the H()u~ina and Urball, 
Development Corporation would sp,:1ld 
Rs. 2,400 crores during the SeveDtb Five 
y ~ar Plan; and 

(b) if so, the details of the funds pro-
posed to be spent, State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI DALBIR SINGH): 
(a) and (b) The tentative' tuget of 
HUDCO for loan sanction during the 
Seventh Five Year Plan is Rs. 1845 crores. 
The State .. wise aJlocation for loan saactioD 
depends upon its area and population and 
also tbe operational targets or HUDCO 
for a particular year. 

Study tours of ferlPer~fJ'ODI'Sikk" 
to other States 

502. SHRIMATI D. K. BHANDARI: 
Will the Minister of AGRICUL "tURE 
be pleased to state: 

(a) whether bis Ministry sponsors 
study tours of faImel's frODl Qne State to 
other States; 

(b) if s.o, whether any st~y toW' of 
farm.ecs of Sik~im to oth.r S~& ~< 
sponsored; 

(c) if SO~ tbe number Alf farme .... Who 
visite4 tho other States, tJao ~r" ell 
State&< visited and tho YeaJ& olltJlem .... 
wi 
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(d) jf DO tour bas beeD sponsored, 
whether there is any proposal to sponsor 
such tours for the benefit of farmers of 
Sikkim ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGEN-
DRA MAKWANA)~: (a)This Ministry had 
been sponsoring study tours of farmers 
belonging to weaker sections of the com-
munity from one State to other States 
durina 1981-82 to 1985-86. The scheme 
has since been dropped from 1986-S7. 

(b) During 1982-83, study tour of 50 
Sikkim farmers was planned for visiting 
Himachal Pradesh to study temperate 
fruits. This programme could not, how-
ever, materialize due to the State Govern-
ment's demand for higher rate of daily 
aUowance to farmers than the approved 
rate. 

(c) Does not arise. 

(d) No, Si!. 

Earning by Doordarshan through 
commerd.1 ac1"ertlsemenl& 

S03. SHRI E. A YY APU REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be p]eased to 
state: 

(a) the amount earned by Doordar-
sban in the year 1985 through commercial 
advertisemen ts; 

(b) whether there is any time 1imit 
fixed per day for exhibiting the commer-
cials; 

(e) whether methodology of advertise-
ment is adhered to; and 

(d) tbe qualifications of persons 
scrutiniaiDI the commercial advertise-
ments? 

THE MINISTER OF STATE OF 
THB MINISTRY OF INFORMATION 
AND Blt.OADCASTING (SHRI V. N. 
GADGIL): <a) Oross amo\lnt earnt4 

by Doordarshan during the financial year 
1985-86 through commercial advertisement 
is Rs 60.20 crores. 

(b) Yes, Sir. Though the ceiljng is 
10% of tbe total transmission time, yet, at 
present, it bas been kept at 5% of the 
total transmission time. 

(c) Yes, Sir. It is ensured that 
Advertisements conform to the Code 
prescnbed for this purpose. 

(d) Commercial advertisements for 
the National Network are scrutinised by 
Controller of Sales at Bomba,., and adver-
tisements tor loca] telecast are scrutinised 
by tbe Director of the concerned Doordar-
shan Kendra. 

Establishment of in dependent ne". 
,ervice for Doord arshan 

504. SHRI SHANT ARAM NAIK: 
Will the Minister of INFORMATION 
AND BR OADCASTING be pleased to 
state : 

(a) the progress made in the establish-
ment of an independent news service for 
the Doordarshan; and 

, 
(b) the technica] facilities that wll1 

be made available to the staff connected 
w:tb the news gathering and editing with 
details thereof? 

THE MINISTER OF STATE OF 
THE l\1INISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) and (b) The proposal 
regarding establtshment of a separate news 
service set-up for Doordarshan is at 
present in initial stages of consideration 
and the v.rious details are yet to be 
worked out. 

Mining activities of DALeO on GaDd)aa-
m.rda D bills in Or.ss. 

,. 

505. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister -of 
STEEL AND MINES be pleased to 
state : 

(a) whether G-overnmoDt have taken 



2S1 "'ritlell Aft,,,.,; 
note of the possibility of tbe destruction 
of rare herbs and plants ha vinl hiah 
medicinal value due to mining activities of 
BALCO (Bharat Aluminium Company) on 
Gandbamardan Hills in Orissa; and 

(b) if so, the steps taken by Govern-
ment to check the same -z 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a> and (b) 
Out of a total forest area of about 20,000 
hectares of gandhamardan Hill range, 
only an area of 162 hectares would be 
required for the Gandhamardan Project of 
Dbarat Aluminium Company Limited 
(BALeO). Necessary clearance under 
the Forest (Conservation) Act, 1980 have 
been duly obtained by BALCO. The 
vesetation on bauxite bearing area on top 
of Gandhamardan Hill Plateau, consists of 
tall Irasses and shrubs and there is an 
occasional tree and hmited forest growth. 
The herbs are reported to occur only on 
the slopes which will not be directl," co-
vered by mining operations. The Depart .. 
ment of Fnvironment, Government of 
India granted provisional clearance for 
this Project to BALeO pending prepara-
tion of the Environment Management 
Plant. Metallurgical and Engineering 
Consultants India Limited, a pubJic sector 
consultancy organisation has prepared the 
Environment Management Plan which 
makes detailed provision for dust control, 
construction of peripheral barrier leaving 
a strip of unmined area along the fringe 
of tbe Project site to prevent spillage of 
the mining waste outside the active mining 
zone, and for retention of rain water 
within the pit. The final environmental 
clearance is awaited by BALCO. 

Exemption from ESI Scb eme 

506. SHRI MANIK REDDY : Will 
the Minister of LABOUR be pl~ased to 
state: 

(a) whether certain workers~ organi. 
sations have requested for exemption from 
Employees State Insurance Scheme in 
view of g~ncral dissatisfaction with the 
service and long distances between Emplo-
yecs Statc Insurance Scheme units and 

Workers' factories; and 

(b) if so, the reaction of Government 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTR~ OF LABOUR (SHRI P. A. 
SANGMA): (a) and (b) Yes. Sir. A 
representation has been received from 
MIs. Bharat Earth Movers Employees 
Association, Kolar Gold Fields requoatilll 
for grant of exemption from the operatioD 
of the ESI Scheme. Their represcntation 
is under consideration. 

Publi cation of employment Dew. 18 
different laDgo_gee 

507. SHRIMATI N. P. JHANSI 
LAKSHMI: Will the Minister of IN-
FORMATION AND BROADCASTING 
be pleased to state : 

(a) the languages in which uEmploy. 
ment News~' is brought out; and 

(h) - whether Government propose to 
bring out the journal in various regional 
languages? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): <a) "Employment News" 
is brought out in three languages, viz., 
English, Hindi and Urdu 

(b) There is no such proposal UDder 
consideration of the Government at 
present. 

Employ meat in pri,ate sector tbro .... 
employmeat excbaages 

508. SHRI RAMSW AROOP RAM : 
Will the MInister of LABOUR be pleased 
to state: 

(a) whether it is a fact that privata 
sector units do not honour candidates 
from the employment excnaozes aDd recruit 
employees at will, and 

(b) if so, whether Government have 
any proposal to ask tbe private sector to 
accept certain quota of caadidatts •• 



spou.sored by the EmployMent Ex-
cbaDles? 

THB MINISTER OF STATE OP'tiiB 
MINISTIlY OF LABOUR. (SHRl P. A. 
SANGMA): (a) Recruitment in private 
sector through Employment Exchanges is 
voluntary .. 

(b) No, Sir. 

.... bs to .... ployed 

509. SHR1MAh PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the 
Minister of LABOUR be pleased to 
state : 

(a) whether a number of persons 
have bot yet got jobs even tbough registe-
rea in ~arioUs ~mpfoyment exchanges of 
Giijarat, Delhi and otber States; 

(b) if so, the reSODS therefor; 

(c) bow man} of them could not get 
jobs even after the expiry of 3, 5, 7 and 10 
years and what action is being taken to 
provide jobs to them; 

(d) the figures of persons registered 
in various ettlpJoyment exchanges under 
different categories during the past 1 year, 
2 years, 3 years and 5 years; and 

(e) whether Government propose to 
make compulsory for an estabhshments, 

wlititber it is private or pUblic, OMet1l-
JiM.IIt, Semi o o\tet"nDicnt , PuMic t1;tfir-
takings or Corporation tb reet'dit 
e'I'llploy~es only througb ~1n1'l~t 
Exchanges? 

THE MINISTER. OF STATEOF1HB 
MINISTRY OF LABOUR ~HkI P. A. 
SANGMA) : (a) and (b) The number of 
registrations made am placeMents t«ected 
during 1984 and 1985 and aamber of 
applicants remaining OD the live register 
of Employment Excbanges at the ead of 
1984 and 1985 in respect of Qujarat, li)oIhj 
and other States are given in StatemeDt~ 
given below. 

Recruitment through Employment 
Excbanges in respect of certain 'types of 
vacanci s in Government, Semi-Govern-
ment establishments, public undertakings 
and Corporations is regulated throUlh 
administratl ve instructions of tbe Central 
and State Governments. 

• (~ Information is not available. 

(d) Information js furnished In the 
Statement-II given below. 

(e) No, Madam. Recruitment 
through Employment Excbanges to certain 
types of vacancies in Government. ~i­
Government Estabhshments, Public Under-
takings and Corporations is reautated 
througb administrative instructions of the 
Centra1 and State GO'lerntnents. 
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Agriculture fn concurrent list 

510. SHRI SURESH KURUP: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) wbether the Union Government 
are considering a proposal to include 
Agriculture in the Concurrent List; and 

(b) if so, the reasons thereof '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL· 
TURE AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) No, 
Sir. 

(b) Does not arise. 

Regolsrisstion of contract labour 

511. SHRI P. R. KUMARAMAN-
GALAM : WiIJ the Minister of LABOUR 
be pJeased to state : 

(a) whether Government propose to 
amend the Contract Labour (Regulation 
and Abolition) Act 1970 to provide for 
reguJarising the services of contrac1 labour 
by employing them in the jobs of a perma-
nent nature e'sewhere. whenever the 
iicence of a contractor or industry is can-
celled under the orders of Advisory Cont ... 
ract Labour Board; and 

(b) if so, the action proposed to be 
taken in the malter ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
P. A. SANGMA): (a) No, Sir. 

(h) Does not arise. 

Cocoont development programme 

. S-12. SHRI T. BASHEER: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government have for-
mulated any scheme for comprehensive 
coconut development programme with 
central assistance; 

(b) jf so, the details thereof; 

(c) whether Government have recei-
ved any request from the State Govern-
ment of KeraJa in this regard; and 

(d) if so, the steps Government have 
taken in tbis regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOOE-
NORA MAKWANA): (a) and (b) A 
Stheme for Integrated Development of 
Coconut Industry in India formulated by 
the Coconut Development Board for the 
Seventh Plan is under consideration. 

(c) Yes. A project for Comprehen-
sive Development of Coconut in Kerala 
was received from the Government of 
Kerala 

(d) The scheme of Integrated Deve-
lopment of Coconut Industry in IndJa 
formulated by the Coconut Deve10pment 
Board for the Seventh Plan covers the 
State of Kerala also. 

ANNOUNCEMENT BY SPEAKER 

[English} 

Appointment of 8 Committee of Parlia. 
ment to go into tbe question of revisloD 

of pay scales of staff" of R.jya 
Sab"a and Lok Sabbs Secretariats. 

MR. SPEAKER : Han. Members, I 
have to make an announcement about my 
own Secretariat today, 

The Fourth Pay Commission have not 
made any recommendations in regard to 
the Secretariats of Rajya Sabha and Lok 
Sabba, in view of the provisions of Article 
98 of tbe Constitution. 

The Chairman. Rajya Sabha and I 
after mutual consultation and following the 
procedure adopted after the report of tho 
Third Pay Commission have decided to 
appoint a committee of Parliament con .. 
sisting of the followin& Members : 
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1. Chairman, Estimates COQllXlittee 
(Shri Chintamani PAQiar.hi) 

2. Chairman. Public Accounts 
Committee 
(Sbri Erasu Ayyapu Reddy) 

3. Minister of Finance 
(Sbri Vishwanatb Pratap SiDgh~ 

4. Minister of Parliamentary Affairs 
(Shri H.K.L. Bbagat) • 

5. Member~ Rajya Sabha 
(SlKi Pawan Kumar Bansal) 

6. Member, Rajya Sabha 
(Sbri Dipen Ghosh) 

The Chairman, Estimates Committee, 
Sbri Chintamani Panigrabi, wi)] be the 
Chairman of the Committee. 

The functions of the Committee shaH 
be to advise the Chairman of Rajya Sabba 
and tbe Speaker of Lok Sabba on the 
changes that are considered desirable in 
tbe structure of pay and allowances, leave 
and pensionary benefits to the officers and 
all categories of staff of the Rajya Sabba 
and Lok Sabha Secretariats in the context 
of the decisions of the Government on the 
recommendations of tbe Fourth Pay 
Commission. 

The Committee will make their re-
commendations to the Chairman.. Rajya 
Sabha and Speaker, Lok Sabha as early 
as possible. 

PRO~ MADHU DANDAVATE 
(Raja pur) : Not time bound '1 

[Translation} 

MR. SPEAKER We shall make it 
time-bound. 

( Interruptiolls) 

[English] 

PIlOR. MAQHl1 DJ\NQAVAtJ'E: I 
am r.ai5Ul&--an illl-portant iS8¥', w~ eGO-
cerns botb .id~ er tbe H~. 

( I1JterrIlJl/IoIU) 

SHRI BASUDEB ACHAllfA (Bao-
kura) : pleAse.aUow Uf. 

( lnler,Vt1tNII) 

( Trails/at ·on] 

Mit. SP&UC.Ell : This;' ~t p~ 
Whatever you w~ to~, Y9Jl """~W 
inform me in advance. 

r 111lter"Il#/lfHIS) 

MR. SPEAKER: Look, th~ would 
not be of any use. 

(b,'~"uptl/Jnl ) 

MR. SPEAKER: I tell you everyday 
that you should discuss ~th Q)Q .,he, .ub-
ject before taking it up bere. I always 
allow you. It is meaninJ)css to do "ome-
thing in this manner here. 

( In'er,uptiQns) 

MR. SPEAKER: If you t .. U me I 
shall do it. 

(Inle"{lptiD14J) 

MR. SPBAKBR: I t is of DO usc. 

[English] 

MR. SPEAK:BR: Tbis is no rule. 
There js nothing which II caa .now. 

(Interruptions)· 

MR. SPEAKER: Not allowed. 
(Interruptions)· 

MR. SPEAKER : Not a liD"", 'I 
Irrelevant. CompkteJy irreJe\'aat. 

[Trans/at 10"1} 

If you tell me in advance, I shall do it. 
This manner of doq thiDIS ba~ DO. _an-
ina Alt all. 

( lnte,,"ptiOIJ8)* 

{En,IIIh} 

MR.. SHEAKBR: Not'doweL 

• Not, a:conIecL 
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{Translation] 

It is completely irrelevant to talk in 
this mann.::r. If you tell me in advance, I 
shall do it but not in this way. 

( Interruptions) 

[English} 

MR. SPEAKER : Why are you doing 
this thing 1 

( Interrupriolls)'" 

SHRJ A. CHARLES : I had given a 
Motion ...... 

( Int~'rruptionl) 

[Tf amialiol1j 

SHRI JAI PRAKASH AGARWAL 
The Government should be app1auded. 

MR. SPEAKER : Would it be of any 
use? 

(Interruptions) ... 

MR. SPEAKER: Do you have any 
Privilege Motion? 

(Interruptions) ... 

[Translation] 

I want to do it, Professor Sahib. 
(Interruptions) 

[English] 

MR. SPEAKER I have not allowed 
you, Sir. 

[Trans/ation} 

SHRI BALWANT SINGH RAMOO. 
W ALIA About the floods, kindly tell 
the hon. Mmister to go and check it 
ur. 
[English] 

MR. SPEAKER 
you, Sir. 

I have not allowed 

DR CHINTA MOHAN 
given a notice. 

I have 

MR. SPEAKER Does not matter. 
Notice does not give you a preference. 
You give me and I shall decide it. 

(liller, upllons) 

MR. SPEAKER: What do you want 
to do ? [Translation) 

(Interrupt ions) ... 

[English] 

PROF. MADHU DANDAVATE : 
Will you allow submissions one by one? 
We will abide by your _gecision. You can 
decide who can make the submissions. 

(Interr"ption~: * 

[Translation] 

MR. SPEAKER Look. if you 
decide and give. then I shall do every-
thing. 

( Incerruptions) 

[English] 

MR. SPI!AKER They are unnece-
ssarilly interrupting. What can I do about 
them 1 

• Not recorded. 

MR. SPEAKER : You should speak, 
only when I permit you. Why are you 
all speaking? 

[ Eng/ish) 

SHRI BASUDEB ACHARIA : I 
have given a notice of an adjournment 
motion. 

MR. SPEAKER There is no ques .. 
tion of adjournment. It is with the 
Election Commission. I cannot do any-
thing. 

SHRI BASUDEV ACHARIA 
long will this continue '1 

How 

MR. SPEAKER: I cannot do a ny-
th ing. Neither can we, nor can this 
House. It is with the Election Commiss-
ion. 
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SHRI BASUDEB ACHARIA : Jammu 
and Kashmir Assembly bas been kept 
UDder suspension. 

MR. SPEAKER. See how irrelevant 
it is! What can 1 do about it '1 This is 
not for the Government. It is for the 
Election Commission. 

SHRI BAStJDEB ACHARIA: The 
Government should make a proposal. How 
JODI will this continue '1 

MR. SPEAKER 
This is not my job. 
Commission. 

I do not know. 
It is for the EJection 

SHRI BASUDEB ACHARIA : There 
,bouJd be fresh elections. 

(1,lIerruptions) 

PROF. MADHU DANDAVATE 
Mr. Speaker, I have with me the provi-
sions of ..••• 

MR. SPEAKER I have to give you 
one kind suggestion. This is a law and 
order question which has to be decided by 
the court. 

PROF. MADHU DANDAVATE 
Please listen to me, to what I am saying. 
I woUld abide by your judgmen t and 
rulina. 

I have with me the Emblems and 
Names (Prevention of Misuse) Act. 

MR. SPEAKER.: I have studied 
it. 

PROF. MADHU DANDAVATE: The 
name of the leader of the House is used 
for commercial purposes of HMT watches. 
It is a violation of Section 3 of this Act. 

MR. SPEAKER: That is a question 
eX law. There is no contempt of the 
House. 

PROF. 'MADHU DANDAVATE : 
No Prime Ministe'r naPle 81ld photosraphs 

can be used for commercial purposes for 
IfMT watches. 

MR. SPEAKER This is a question 
of law. I do not want to invite contempt 
of the court. Let them decide. 

PROF. MADHU DANDAVATE: I 
have raised this in the past when Mrs 
Gandhi was the Prime Minister, whe~ 
Pandit Nehru's name was used ..•..• 

MR. 
allowed. 

( Interruptions)· 

SPEAKER: NOt no. Not 

PROF. MADHU DANDAVATE 
Why do you not take cognizance of it ? 

{Translillion} 

MR. SPEAKER Why sho uld I ? 

{English} 

PROF. MADHU DANDAVATE : It 
is a question of the Leader of the 
House. 

MR. SPEAKER 
allowed. 

No, no. Not 

PROF4 MADHU DANDAVATE: 
Don't you agree that this is a violation of 
law? It is used for commercial purposes 
• ••••• , ..•.. (Int~ruptions). 

MR. SPEAKER: No, not allowed ..• 

(lnterruptions)** 

MR. SPEAKER; Professor Sahib, 
this is to be decided by the court, not by 
me ..•.••..•.•. (/nterruprions) 

PROF. MADHU DANDAVATE: I 
have said it because the Leader of the 
House is iovol ved .......•. (1 nterruptiOfts) 

MR. SPEAKER: May be anybody. 
he is under the Jaw. He is not above 
the law. 

• Not allowed. 



[Tranllation! 

SHRI BALWANT SINGH RAMOO-
WALIA : Sir, the districts of Bhatinda 
and Faridkot have been flooded. You 
should tell the Government to conduct a 
survey of those areas. 

(English] 

MR. SPEAKER: You give a notice. 
Why don·t you give me a Calling 
Attention ? ..... 

(Interrupt ions) 

[Trani/at ion] 

I have told you that there are two 
methods . ., 

[English} 

Either you can raise this question by 
Calling Attention or you can raise this 
under Rule 317. 

[Translation] 

Who has disallowed you? You tell 
me and I shall allow you. What is the 
quarrel about '1 This is so simple. 

[English] 

SHRI BALWANT SINGH RAMOO. 
WALIA : Thank you, Sir .....•.•. 

( lnte,ruprionsj 

MR. SPEAKER: You hon. Mem-
bers. can come and tell me whatever you 
like •••••..•• 

(Intel ruptions) 

SHRI P. KOLA'~DAIVELU: Sir, I 
have Jiven a Calling Attention with regard 
to the Sri Lanka situa.ion .•. 

(Interruptions) 

MR. SPEAKEP. : I will see to it. 

You caD come and see me. You at-e 
welcome ... 

( Interruptlonsj 

MR. SPEAKER Mr. Minister, 
please see to these Members. I do Dot 
like this. This is not the way. They 
can come and see me. You can 
meet and talk to tbem. Tbis is not tbe 
way I am not going to allow him. I do 
Dot want you to interrupt the proceedinp 
of the Houle like that .•• 

(lnterruptionl) 

SHRI BRAJAMOHAN MOHANTY 
(Puri): One impqrtant suggestion, Sir. 

MR. SPEAKER: What is this 1 Is 
it a question of privilege? 

SHRI BRAJAMOHAN MOHANTY : 
No Sir, no privilege. 

MR. SPEAKER: Then what is it 1 
You can come to me .. 

( Interruptions) 

SHRI BRAJAMOHAN MOHANTY : 
Sir, the House should know about it. • . 

( I Itt erru pI ions) 

MR. SPEAKER: Then come to me, 
Sir. 

SHRI BRAJAMOHAN MOHANTY : 
You have heard Prof. Dandavate and you 
have heard everybody ..• 

( Interruptio1t3) 

MR. SPEAKER: You can come to 
me Mr. Mohanty. You are welome. You 
can come to me and ask me. You are 
welcome all the time. Always. 
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12.08 ht's. 
PAPERS LAID ON THE TABLE 

Notification un der Essential Commodi-
ties Act, 1985 Anoual Report and Revin, on 
the working of the Coconut Development 
Board, Corb iQ, 1984-85. 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL· 
TURE AND COOPERATION (SHRI 
YOGENDRA MAKW ANA) : I beg to lay 
on the Table :-

(1) A copy of Notification No. 
G.S.R. 7Q7(E) (Hindi and English 
versions) published in Gazette of 
India dated the 22nd May, 1986 
containing Order indicating the 
supplies of fertilisers to be made 
by domestic manufacturers of 
Fertilisers to various States/ 
Union Territories/Commodity 
Boards during the period Yrom 
1st April to 30th Septemb~r, 1986, 
under sub-sectIOn (6) of sec-tion 3 
of the EssentIal,Commodltles Act, 
1955. [Placed in the Library. 
See No. L T 2749/86] 

(2) (i) A copy of the Annual Re-
port (Hindi and English 
versions) of the Coconut 
Development Board,Cochin. 
for the year 198-1--85 under 
sub-section (4) of section 17 
of the Coconut Develop-
ment Board Act, 1979. 

(ii) A copy of the Annual 
Accounts (Hindi and Eng-
lish versions) of the Coco-
nut Development Board. 
Cochin~ for the year] 984-85 
together with Adu:t Report 
thereon, under sub-section 
(4) of section 15 of the 
Coconut Development Board 
Act, 1979. 

(iii) A1copy of the Review(Hindi 
and English versions) by 
the Government on the wor-
king of the Coconut Deve-
lopment Board, Cochin, 
for the year 1984-8S! 

St. re : Memo. 01 Settlement on Mizoratrl 2S0 

(3) A statement (Hindi and English' 
versions) showing reasons for 
delay in laying the papers men-
tioned at (2) above. [Placed in 
Library. See No. LT 2750/86] 

12 09 brs. 

STATEl'vlENT RE : MEMORANDUM 
OF SETTLEMENT ON MIZORAM 

[English] 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): I am placing 
on the Table 01 the House a copy each 
of the Memorandum of Settlement and the 
Sequence of Lvents sIgned on the 30th 
June, 1986 by the UUlon Home Secretary, 
on behalf of the G (lv.!rnment of 1 ndia, the 
Chief Secretary, Mizoram on b.:half of the 
Go"vernment of .Mlzoram and Shri 
Laldenga on behdlf of Mizo National 
Front. [Placed In Library. See No. LT 
2751/86] 

2. In pursuance of its policy to 
re~olve all disputes and dJfTerences peace-
fully and bnng to the mainstream the 
varIOUS grlJUp3 untl! recC'ntly unwilling to 
work wIthIn the fraltleNork of the Consti-
tution of Injm, fre::.h talks were started 
with MlZO l'"d'local front delegation from 
November. 10d4 at the initiative of Smt. 
Indira Gandhi, the late Prirr.e rvtinister. 
It may be recalled that in April, ]984 she 
made a st<ltem~nt that the Government 
waos ready for 1alk.s with Shri Laldenga 
provided (~.) the talks were held within 
the frdmel,\ ork of the T ndlan Constitution 
and (b) the Violent activities of MNF 
cease. Shri La'denga accepted these 
con dltions and consequeutly talks began. 

3. On 3rd December, 1984, an under-
stand ng was arrivlI!d at with the MNF 
delegation about the cessation of hostilities 
and stopping of assIstance to other 
insurgent groups by MNF. In turn, the 
Government agreed to keep in abeyance 
action against the MNF 'Personnel under 
the Unlawful Activities (Prevention) Act. 
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4. Talks with the MNF delegation 
headed by Shri Laldenga were held lnitially 
by Shri G. Parthasarathy, Chairman, 
Policy Planning Committee and later both 
by Shli Parthasarathy and Shri P.V. 
Narasimha Rao the then Home Minister. 
Since September, 1985 the tal s were 
conducted by the Home Minister. Shri 
Ram Niwas Mirdba, Minister of State 
and the Home Secretary. The talk~ were 
held in a cordIal atmosphere. It is a 
matter of great satisfaction that the series 
of discussions, which were started at the 
initiative of Smt. Indira Gandhi culmina-
ted in a 'Memorandum of Settlement' 
under the able guidance of the Prime 
Minister, Shri Rajiv Gandhi. 

5. The Memorandum of settlement 
envisages the following steps by MNF : 

(a) The MNF Undertakes within an 
agreed time-frame to take all 
necessary steps to end all 
underground activities and to 
bring out a) I the M N F personnel 
with their arms, ammunition and 
equipment to ensure their return 
to civil life, to abjure violence 
and generally help in the process 
of restoration of normalcy. The 
modalities of bringmg out all 
underground personnel and the 
deposit of arms, ammunition and 
equipment have been worked 
out. 

(b) The MNF undertakes not to 
extend any support to TripuraJ 
Tribal National Volunteers 
(TNV). People's Liberation Army 
of Manipur (PLA) and any other 
such groups) by way of training, 
supply of arms or providing 
protection or in any other 
manner. 

(c) The MNF will take immediate 
steps to amend its Articles of 
Asso ;iation so as to conform to 
the provisions of law. 

6. Let me at this stage make it clear 
that only after completion of 
action by M NF to amend its 
Articles of Association to make 

them confor.m to the provisions 
of Jaw and to bring out all the 
MNF personnel with their arms, 
ammunition and equipment, as 
per the scheme, worked out, the 
Memorandum envisages the 
following steps by tbe Govern-
ment :-

(a) The Central Government will 
take steps for the resettlement 
and rehabilitation of underground 
MNF personnel commg o\er-
ground. 

(b) The Government will initiate 
measures to confer Statehood on 
the Union Territory of Mizoram. 

(c) Necessary Jegislative measures 
will be undertaken to provide, 
inter-alia. for the following: 

(I) The territory of Mizoram 
shall consist of the territory 
specIfied in Section 6 of the 
North-Eastern Areas (Re-
organisation) Act. 1971. 

(II) Notwithstanding any thing 
contained in the Constitu-
tion no Act of Parliament 
in respect of-

(i) re]jgious or social 
practices of the f\lizos; 

(il) l\fizo Customary law or 
Procedure; 

(iii) administration of Civil 
and Criminal justice 
invol dng decisions 
according to Mizo 
Customary law; 
Ownership and transfer 
of Jand; sha 11 apply to 
the State of fvIizoram 
unless the Legislative 
Assembly of Mizoram 
by a resol ution so 
decides. 

However, this 
clause will Dot appJy to 
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the existing Central 
Acts which are in force 
in Mizoram before the 
appointed day. 

(d) Article 170 Clause (1) shaH, in 
relation to the Legislative Assem-
bly of Mizoram. have effect as if 
for the word 'sixty' the word 
'forty' has been substituted. 

(e) (i) The Centre will transfer 
resources to the new 
Government keeping in view 
the change in status from a 
Union Territory to a State 
and this will include resour-
ces to cover the revenue 
gap for the year. 

(ii) Central assistance for Plan 
will be fixed taking note of 
any residuary gap in resour-
ces so as to sustain the 
approved Plan outlay and 
the pattern of assistance will 
be as in the case of Special 
Category States. 

7. Minority tribes in Mizoram, 
namely, Lakbers, Pawls and Chakmas had 
expressed certain misgivings about their 
interests in the event of the Union Terri-
tory of Mizoram being conferred State-
bood. Taking this aspect into considera-
tion, it bas been provided in the Memo-
randum of Settlement as follows: 

"The rights and privileges of the 
minorities in Mizoram as envisa-
ged in' the Constitution, shaH 
continue to be preserved and 
protected and their social and 
economic advancement shall be 
ensured". 

8. The Memorandum of Settlement 
refers to the question of Greater Mizoram 
which was raised by the MNF delegation 
and mentions that Article 3 of the Consti-
tution of India prescribes the procedure in 
this reprd but that the Government can-
not make any commitment in this respect. 

,. In order to enable the Mizos to 

on Mizoram 

integrate themselves with the rest of the 
country, the Memorandum of Settlement 
provides that steps will be taken by the 
Government of Mizoram at the earliest to 
review and codify tbe exiJting customs, 
practices, laws or other usages relating to 
tbe matters as specified in the Memoran-
dum keeping in view that an individual 
Mizo may prefer to be governed by Acts 
of Parliament dealing WJth such matters 
and which are of general application. 

10. As soon as Mizoram becomes a 
State, 

(i) The provisions of Part XVII of 
the Constitution will apply and 
the State will be at liberty to 
adopt anyone or more of the 
languages in use in the State as 
the language to be used for all or 
any of the official purposes of 
the State; 

(Ii) It is open to the State to move 
for tbe establishment of a separate 
University in the State in accor-
dance with the prescribed 
procedure; 

(iii) In the light of the Prime Minister's 
statement at the JOInt Conference 
of the Chief Justices, ChIef 
Ministers and Law MinIsters held 
at New DeJhi on 31st August, 
1985, Mlzoram will be entitled to 
have a High Court of its own, if 
it so wishes. 

11. The Settlement has been we)com. 
ed by aU sections of the population of 
Mizoram. I t has generated a new wave 
of enthusiasm for peace and development 
in Mlzoram. It has once agam proved 
the strength of the Constitution of India 
and the democratic processes. As the 
Prime Minister has said, "we have been 
able to solve the Mlzo probJemnot by force 
but by pulling back those who had gone 
underground into the mainstream. " The 
basic thrust of Indian nationhood bas been 
emphasised in the Settlments. 

12. The disturbed conditions of the 
preceding decades had caused a serious 
setback to the prosress and development 
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of Mizoram. Through a demonstration of 
positive gains which peopJe can derive by 
being participants in the national effort, it 
has been brought home to the people 
of Ml70ram that violence does not pay, I 
would like to reiterate what' the Prime 
Minister said recently at Aizwal that by 
signing the Accord the Centre had not 
placed any premium on violence. 

13. The Mizo people have endured 
hardship. With the opening of tbis new 
chapter of achievement within the national 
frame-work, it is fervently hoped that 
Mizos will be equal participants in the 
progress of our country and make their 
own unique contributIOn. 

14. It is hoped that this Memoran-
dum will not only bring to an end the dist-
urbed condit 01S in the strife-torn Mizoram 
and ensure harmony and goodwjJJ among 
aJl sections of the population in Mizoram 
but help in accelerating the pace of 
development in Mlzoram. This Settle-
ment IS also bound to have a salutary 
effect in the sensitive North-Eastern re-
gion. Government of India appreciate 
the understanding, patience and cooper-
ation extended by the people of Mizoram, 
the ChIef Minister of Mizoram and 
Government of Mizoram, during the 
currency of the talks. On its part, the 
Government of India wj1J spare no effort 
to implement the provisions of Memoran-
dum of Settlement. 

!5. The Prtme Minister had promised 
to bring peace to the hill State. He 
has kept the promise through the Accord. 
I would hke to reiterate what the Prime 
MinI ster said during his visit to Aizwal 
tbat the Accord would restructure ravaged 
villages, reunite famiJies and r e\'ive the 
Mizo economy. I sincerely believe that 
we can raise the edifice of Mizoram on 
foundations of quite confidence and self 
assurance of which there is positive 
evidence among the people of Mizoram, 

12.17 bra. 

[MR. DEPUTY SPEAKER in the chair] 

SHRI BASUDEB ACHARIA: Sir 
we want to have a discussion in this 
House. 

(InterruptIOM) 

SHRI THAMPAN THOMAS: This 
may be discussed in the House. 

(Interruption" 

SHRI BASUDEB ACHARIA: It 
should be discussed today. 

(Inte"uptions) 

MR. DEPUTY SPEAKER You 
give it il'1 writting. We will see.-Next 
item. Shri H. K. L. Bhagat. 

1].18 brs. 

BUSINESS ADVISORY COMMITTEE 

Tweoty-fourtb rel,ort 

[English) 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGA T): I beg to move: 

"That this House do agree with 
the Twenty-fourth Report of tbe 
Business Advisory Committee 
presented to tbe House on the 
18th July, 1986." 

MR. DEPUTY SPEAKER The 
question is : 

"That this House do agree with 
the Twenty·fourth Report of the 
Business Advisory Committee 
presented to tho House on the 
18th July, 1986." . 

i 
The motion wa, ctJopled 

I 



287 Matter under JULY_21.1986 Rule 371 288 

12."0 hrs. 
MATTERS UNDER RULES 377 

(i) Need to provid~ financial assistance 
to '\{adbya Pradesh for COD~ 'ruction 
of ho slel and school buildings for 
Scheduled Caste students. 

[English] 

KUMARI PUSH PA DEVI (Raigarh) : 
Sir, it is a matter of great concern that the 
rate of lIteracy among Scheduled Castes 
in Madhya Pradesh is much below the 
national average The-reason for low rate 
of lIteracy among Scheduled Castes is not 
far to seek. The number of Ashram 
schools and other educatIOnal lnstltutlOns 
opened in the Scheduled Caste populated 
areas in f\l. P. are on1y a few. The 
Government of India has not sanctioned 
any Central assistance to open any new 
boys/gIrls Ashram s~hools in that State, 
On the other hand the financ!al position 
of the State Government is not sound 
enough to bear 100% expenditure towards 
the cost of new Ashram schools. 

At present, the Central Government 
is providmg 50°'0 of the cost of construc-
tion of school buildmgs and hostel bllild-
iogs for Scheduled Caste. ~Irls. But po 
assistance is being gIven by the Centre for 
construction of school or hostel buildings 
for Scheduled Caste boys. 

Unless the Central Government pro-
vides adequate assistance, the 1iteracy rate 
among Scheduled Caste boys and girls 
wIll not inerease. Therefore, I request 
the Central Government to open more 
Ashram schools in the Scheduled Caste 
popu1ated areas in Madhya Pradesh. 

I urge upon the Government to pro-
vide l00~o grant to the State of Madhya 
Pradesh to open such new schoo]'i. The 
Central Government should at least bear 
50% of the total cost towards the hostel 
and school bUIldings for Scheduled Caste 
gu\s in that State. Tbe Central Govern-
ment should also provide at least 50 to 
60% matching grant to the State of 
Madhya Pradesh for the construction of 
hostel and school buildings for Scheduled 
Caste boys.) 

[Tran·latlon) 

(ii) Need to set up a T. V. Centre at 
Bal.sore in Orissa d urlag the 7tll 
PlaD period. 

·SHRI ANANT A PRASAD SETHI 
(Bhadrak): Mr. Deputy-Speaker Sir, 
the television net work provided in 'Orissa 
is very inadequate wb("n compared to 
other States in the country. Only one 
TV centre has been set up so far at 
Cuttack and the other at SambaJpur in 
the State of Orissa. 

Balasore is an advanced district in tbe 
sphere of educatIOn, culture and other 
fields. It IS situated at a dIstance of 200 
kms. from the State capilaJ Bhubaneswar. 
The TV programmes shown in Cuttack or 
Sambalpur TV cannot be viewed in the TV 
in Balasore district. Therefore, there Is 
every justification to set up a TV centre 
at Balasore If a TV centre is set up at 
Balasore, it will go a long way in the 
promotion of culture of that district. 
Moreover, the people of Keonjbar and 
Mayurbhanj districts can also watch the 
programme shown on Balasore TV. The 
Government of India has a proposaJ to 
set up one TV centre in each district. 
Therefore, I demand tbat BaJasore district 
should be included in the above programme 
and TV centre should be set up there 
during the Seventh Plan period. 

(Eng/ilh] 

(iii) Need to instruct Government or J " 
K to provide relief a nd as sistance to 
tbe victims of flood and cloud bursts 
in the Karchey valley of KargiJ 
district of Ladakh. 

SHRI P. NAMGYAL (Ladakh) : Sir, 
the Karchey vaHey of Kargll district of 
Ladakh is lying in utter neglect and not a 
smgle senior district officer has ever visited 
the valJey during tbe 1ast over teD years. 
The valley had been suffering due to 
frequent floods and cloud bursts during the 
last five to six years which resulted in 
completely washing away of residential 
houses, cultivable lands, plantations and 
pasture Jand. The Government of India 

* The speech was ongina))), deJivered 
in Oriya. 
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has released reHef money to the flood and 
c'oud burst victims through the State 
Government but not a single penny has so 
far been reached to them. 

1, therefore, request the Government 
of India to issue instructions to the State 
Government to release reHef and assistance 
immediately to the victims of flood and 
cloud burst occurred during the last five 
to six years. 

(iv) Need to reconsider the recent in-
crease in the demand draft service 
by Banks. 

SHRI JAI PRAKASH AGARWAL 
t Chandni Chowk) : The banking .. sector 
is righUy considered as the backbone of 
the whole economic set up of the present 
day and it has undoubtedly done a 
yeoman's service particularly a,'fer its 
nation "isation by our Government. In 
the process, it has also in fact expanded 
considerably. The depo'sit investment 
ratio is no" much better. However, the 
recent increase in the Demand Draft ser-
vIce by the banking sector from the earlier 
existing rates of 5-6 paise for every 100 
rupees to 20 paise for every 100 rupees has 
created unprecedented problems to the 

businessmen. They have already repre-
sented to the Government on this issue. 
The Delhi Grain Merchants Association 
has also written to the Finance Minister 
in the matter. 

I would earnestly request the Finance 
Mlnister to please give directions to the 
banking sector to re-examine this increase 
which amounts to more than 350 per cent. 
As it is, if the cost of service charges has 
to be increased, it could only be a rational 
one and not an arbitrary one. 

[ Tra nslationJ 

(v) "Need to provide free electricity to 
HariJans and Adivasis in Ch ambal 
Division of Madhya Prade sb. 

SHRI KAMMODILAL JATAV 
(M orena) The: single-pipe electricity 
connections provided for Harijans and 
Adivasis so far In Chambal division of 
Madbya fradesh arc neg'igible. It ha$ 

caused dissatisfaction among Harijans and 
tribals whi1e on the other hand the inten-
tion of the Government is to install one 
electric bulb free In their houses. I 
request the Government to mstaU imme-
diately one bulb in every house of Hari-
jans and tribals of Chambal division so 
that the poor people may be benefited 
thereby. 

[English] 

(vi) Need to upgrade the Railway Statioa 
at Vedayapa in Andhra Pradesh. 

SHRI P. PENCHALLIAH (NeUore) : 
Sir~ NeJlore is a famous business and cul-
tural centre in Andhra Pradesh. In recent 
years, it has become one of the foremost 
industrial Centres in the State. Nell ore is 
expanding very fast. Industries like 
NIPPO, Textile Mi]Js, a very big indust-
rial estate and an autonagar are Jocated 
here besides many other State and Central 
Government establishments. 

The present Railway Station at Nellore 
particularly the goods-shed has become 
very conjected. Thousands of persons 
have now shifted their residences to nearby 
Vedayapalem town which is 8 Kilometers 
away from the Nellore Station. Persons 
in thousands go from VedayapaJem to 
Nellore for work. Many new industrial 
unitlS are also fast com!ng up there. Be-
sides. the farmers in Vidayapalem have to 
take their produce like rice etc. to Nellore 
for marketing. Hence, there is a need to 
upgrade Vedajapalem Railway Station to 
a fullftedged one to provide alJ-faciJities to 
the passengers and commuters. It win 
also help in easing the congestion at 
NelJore Station as a station. 

Hence I request the Minister of Rail-
ways to take steps to upgrade the station 
at Vedayapalem and also to provide a 
pacca goods-shed there. 

(vii) Need to amend the SRC Act to 
incorporate the recommendations of 
Mabajao CommissioCl 00 Mahara-
shtra-Karnataka border issue. 

SHRI V. S. KRISHNA IYER (BaDla-
lore South): Sit. the Hon'blc Prime 
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MiDister recently made a statement express-
ina his concern about re-opening tbe sett-
leeS issues like Maharashtra-Karnataka 
border issue after the Mahajan Commission 
baa liven its award. 

To pUJ an end to tbe long-standing 
dispute, it is necessary tbat the Govern-
ment of India should take tbe initiative 
and see that tbe Mabajan Commission 
award is implemented so tbat tbe border 
areas of botb the States could be imprb-
ved. 

I, th~refpre urge the Government of 
India to bring forward an amendment to 
SRC Act to incorporate the recommenda-
tions of ibe ,Mabaian Commission. 

( .. iii) Ne~ct &0 re.,a~~ 'Kitt~ EIpres.s~ as 
'KUJor Ran' CliannamDla Express'. 

SHltl o.S. BASAVARAJU (Tunkur) :' 
Sit. I would earnestly request the Hon'ble 
Minister for Railways to please immedia-
tcJy ~t~ute a chaoge, in tbe name' of a 
wc;ll-Jtl\own daily express train running 
bctw~n BangCl;lo.re to Miraz on Southern 
Rail_way, from Kitlur Express to Kittur 
R.~ Clup1n~ma Express. a well-kn,?wn 
patriot, stalw¥t and intrepid figbter 
aaa~t Bri¥sb imperialism. She fought 
on be~ of her tiny ki ngdom in Kittur 
aAinst, overwbel~ number of Br.itish 
fOTCr.A • .long beloTe Rani Lakshmibai of 
J~nsj rousbJ ag8;IDst the BI:itish. This is the 
Idl$t we could do to enshrine the memory 
of R~j Cbanpamma of Kittur. 

11.~f"~ 

INDUSTRIAL FINANCE CORPORA. 
TION (AMENDMENT) BILL-(Contd.) 

MR. DEPUTY SPEAKER : Now 
we take up Item No.5. I request Mr. 
£. A'Ja.PJ1 R.a4x 10 continu~ his speech. 
PJetIA,pe bfief .. , . 

SR~ . ,B., A y~ ~P':l llBl?DY (Kur-
nool) ': -As I was telling, we are faClng a 
piecemeal type of leaishitiou. ~ would 

like to make a preliminary observation 
with regard to piecemeal Jegislation. With 
great respect to the hone Minister I would 
like to say that the present amendjn~ Bin 
is in the nature of a piecemeal Bill a 
piecemeal legislation. The Fina~cc 
Ministry must think of a comprehensive, 
an all-pervasive amendment in respect of 
all fiDancial institutions which are governed 
by the enactment. In every session we 
bave been baving some amendiug BiU of 
an enactment relating to a financial institu-
tion. We had the State Finance Corpora-
tions Amendment Bill. Then we had the 
Unit Trust Amendment Bill. Then we 
had the Sick Companies BiH. Then we 
bad the Banking Regulation Bill Prob-

I ably next time and abe next time we win 
have an amendment Bill with regard to 
other financial institutions like the Indust-
rial Development Bank and oilier Banks. 
Instead of that I suggest that it is nece-
,ssary for the Finance Ministry to take. a 
comprehensive outlook and bring about a 
harmonious legislation in respect of aU 
these financ:al institutions which are 
governed by separate enactments. 

The original objective of tbis IFC Act 
which was established in 1948 is to usher 
in a bealthy growth of industrial develop-
ment and construction of the infra-
structure. But what is the position to-
day? Now, in recent years there has 
been an upsurge in the incidence of sick-
ness in the industrial scenario of India. 
An increasing number of unaertakings, 
public and private. botb in the large scale 
and small scale sectors, are getting into a 
financi~l mess calJed sickness. These 
undl..rtakings in which millions of rupees 
worth of capital and equipment are suok 
are even unable to service their debts. 
Continuous increase in the industrial sick-
ness is an alarming situation in our jndust~ 
rial scenario. It is not only the hike in 
the number of units which are faJIing sick 
but the amount wbich is involved in these 
sick industries is also alarming, Now, 
according to a survey conducted, 94,282 
sick industries have been identified and 
the total amount of investment in all these 
sick industries is Rs. 3688.39 crores. It 
must bet much more than that tbough the 
papers say that this is the amount. Now, 
according to the data furnished by the 
Resc.rve Bank of India, the total J) umber 



Indu"rlal Finance CD'p. 

of sick industries in the small scale secfor 
as'\;n ·JanuarY 1984 is ~8J,647. ActuaJly it 
must be tnuch more than tbat. Now, 
66,000 ~ick units have been identified as 
d<:oDomically non-viable. The amount 
which bas to He written off by all tbe 
t1allks·even according to the survey is more 
than Rs. 1000 crores. Strictly speaking 
Or in my humble estimate the amount that 
has to'be written off by tbese banks on all 
tbese sick industries will be more than 
Rs. 2000 crores. 

What I am trying to submit is that we 
have various enactments to monitor the 
financing of the~e industries. There ar" a 
number of provl!ions in th~ enactment 
which enable the:ie financial institutions to 
control the industries to whom financial 
heJp and aid is given But in spite of all 
these, how is It that Rs. 2,000 crores had 
to be written off by all the banks and 
financial inrtitutions as on today? How 
is it you have alloYwed so much of misuse 
of public funds? I req uest the hon, 
Minister to conduct an independent audJt 
so that we may know what exactly IS the 
amount of pubhc money In the nationali-
sed banks which has been lost for ever 
over these sick industries. There IS an 
effort made to nurse back to health or to 
prevent this sickness. One year ago we 
passed what is calJed the Sick Companies 
(Special Provisions) Act. Toot was diS-
cussed in both Houses at length and it 
was expected to bring about tbe much-
needed change. That Act was explained 
as one of the best reformative steps taken 
by the Finance Mmistry to arrest the 
incidence and aggravation of sickness and 
to prevent the misuse of funds whlcb ba\e 
already been spent. " That Act came into 
force in January, J986; tho President gave 
his assent on 6th or 8th January, 19b6. 
More than six months have e)a~sed. Have 
you constItuted tbe Board ? Has the 
Board -begun to functIon? Why was it 
necessary to take six months to constitute 
a Board? Now, after the constitution of 
tbe Board, what aCllon has been taken to 
identify the industries which are fathng 
sick? I may bring to the notice of the 
htlD. Minister one particular case-one 
Unit which is about to become sIck or bas 
already become sick or sinking into sick-
nbS' that is, the Andb.ra Pradesh Carbide 
Patctocy located in KurDOOJ. AlJ tho 
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financial institutions have financed this 
unit-the lIndustrlal 'I)evelopnient ~BaDk, 
the State Bank of Indiat and solon. Sut 
it bas stopped working in "the last ~ 
moptbs. It is a factory'whicb "bad f"nmtie 
a very good progress, wbere very a'Ohd 
profits were reaped by the odtrepreiieurs, 
by the Managing Director, but it has been 
made sick in the last six or seven montbs. 
Every banking institution bas been told 
that it is an economicafly viable unit aDd 
that it can be revived. But duri~ the 
last seven months, all these financial 
institutions are mereJy looking at the urut. 
It is sinking, sinking and probably It will 
sink fathoms deep and we will not be able 
to revive it back into health. What I am 
trying to submit is that somethiD8 is wrona 
with our monitoring system. Of course, 
the Reserve Bank of India has' given 
instructions as to how tbe monitoring bas 
to take place. But is aoy one or these 
finanCial institutions implementing the 
instructions given by tbe Reserve Bank of 
India? No. For instance, even under 
this Act, the IFC Act. there is a provision 
that the Corporation can take over- any 
industry. But IS there anyone instance 
where the Corporation has taken over an 
industry? Similar provisions have been 
made 10 the other enactments also goVern-
ing the financial institutions. But tbey 
have not been acting. After aU, the UhiOn 
Government has taken over about 30 units 
during aU these six or seven years to nurse 
them back to health. But we have not 
heard of any sick Industry which has been 
nursed back to health, stability, financial 
and economic viability and allowed to stand 
on its own Jegs. 

So far as this Bill is concerned, of 
course, they have narrated all the objects, 
from ~(a) to (m). There can be DO dispute 
with regard to tbe objects. But the main 
point is this. Why are you tryina to 
brmg piecemeal legislations? Why can9 t 
you think of a comprehensive lelislation 
taking into consideration the prevailirJl 
financial condition of the industrial units, 
big, small or medium? A realistic 
approach is necessary and it is absolutely 
necessary because so far as the imple. 
mentation of these various provisiolls are. 
concerned, they are merely exi.atina on 
the statute book, but tbey arc Dot finm .. 
pJace jn pracucc, . 
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SHRI K. S. RAO (Machilipatnam) : 
Mr. Deputy Speaker Sir: I support 
this BI)) for bringing an amendment to 
enlarge the area of operation and some 
other amendments to improve the worKing 
of the organisation. 

While going through the clauses we 
find that leasing and sub-leasing mention-
ed in Clause 2 (xv) need not be the area 
where IFC need to loan. There are 
ample private organisatIons who are pre-
pared to loan and lel-se. So, it may not 
be that 1ucrative for IFC keeping in VJew 
the principles for which it has been 
started. So~ I would request the Hon. 
Minister to take note of this, not just 
leaving it like that. Let the Finance 
Corporation concentrate on areas where 
other private organisations are not com-
ing forward. 

Similarly, instead of increasing the 
capJtal time and again through Govern-
ment resources, 1 think tbe CorporatJon 
can go to the public and raise through 
the bonds to meet its capital reqUIre-
ments. I am very happy that the 
orgaOlsation is running on sound line and 
generating resources year after year and 
has raised it substantially. 

While mentioning the time peflod for 
the Cbatrman and Managmg Director 
in Clause 5 (b)(2), not more than five 
years are fixed. But the Hon. MInister 
must take note that it can mean even six 
months or one year. I do not think 
any Chairman will be able to do substan-
tial work unless a minimum period of 
three or four years is fixed. This must 
be ensured that the minimum period of 
three or four years must be given to any 
Managing Director or Chairman who is 
Dominated. 

I also request the Minj~ter to find 
out whether, in the Board of Directors, 
one MP each from Rajya Sabha and 
Lok. Sabha can be Incorporated because 
it may not be difficult for them to go into 
the details of the functioning of IFC and 
suggest measures regularly instead of 
looking at . the year end or at a later 
gate wbell it is found loins wron,. 

(.Amdt.j AliI ~9i 

While going through the detaIls tbat 
are given for convening a meeting, in 
Clause 10, it is said that "any other Dire-
ctor nominated by the Chairman u. But. 
to the best of my knowledge, in any 
nationalised banks, when the Chairman 
is not there, usually the man convenin. 
the Board meeting will be decided by the 
Board of Directors present. So. I request 
the Minister to check up whether thiS can 
be deleted. 

Coming to the performance of the IFC, 
emphasis must be gl\en to the technocrats 
and the new entrepreneurs who come 
from some of the industries with great ex-
perIence in that particular line and who"are 
short of resources, particular1y financi~l. 

~ 

There should not be over lappjng of 
the loaning. A specific area must be 
allocated to Industrial Finance Corpor-
ation, so that there will not be any com-
petition among these corporations and 
other financial instltutions. Then, they can 
certainly cencenfrate on that particu!ar 
field and gain expertise. So, this organis-
ation can mODI tor these industries regul-
arly with efficiency and show better 
results. 

Whl1e recruiting the staff for the Indu-
strial Finance Corporation priority must 
be gl\en to tecnnocrats and managerial 
peopJe who are competent in that parti. 
cular 1ine. This \\-JII jmprove the functioo-
ing also. 

Monopolies should not be a])owed to 
take loan from this corporation. 
Monopolies may go to the public and get 
their own resources; they sbould not be 
allowed to utlitse the public resources 
through this organisatJon. I do not tbink, 
under writ 109 need be done in a big way 
by thIS corporation 

Sir, I also wish that instead of mak-
ing all the entrepreneurs to come to Delhi 
whether Minister can think in terms of 
decentralisauon or opening of offices in 
various State headquarters. This will 
reduce embarrassment or tbe expenditure 
which is incurred in coming all the way 
to Delhi. This will also help proper 
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monitoring by the Corporation by keeping 
men close to the location of the indu-
stries. 

It is mentiond in the Report that the 
cash balance is kept at 9.5 per cent of the 
total resources. As the number of con-
cerns is less and as close monitoring can 
be done about the period of releasing 
Joans or repayments, I do not think 9.5 
per cent of the total money need be left 
in cacho I wish the Managing Director 
or the Minister to go into this whether 
they can use these funds also in a better 
way. 

Coming to the premises I understand 
Rs. 12.54 crores has been spent on the 
premises. I wish to know whether this 
much amount is required to be spent on 
premises. This amount could have been 
lent to another industry. Then Sir, tbe 
overdue is shown as Rs. 50 78 crores 
from 184 units and most of them are tex-
tile units. So, the Finance Corporation 
must also' think in terms of not lending to 
such organisations where there are great 
failures. In case it is inevitable in a parti-
cular area like one-industry then proper 
analysis must be made. Though it is 
written that emphasis is being given in 
identifying tbe industries, assessing and 
tben monitoring also the effectiveness of 
this Corporation which is already reasuna-
ble and good can be multiplied and it ccw 
do wonderful work by concentrating and 
having a separate ceJl for monitoring and 
at regular intervals conducting meetings 
with concerned industrialists and also 
suggesting measures instead of allowing the 
industry to go sick and later on repent 
about it. 

[TranJiationj 

SHRI GIRDHARI LAL VY AS (Bhil-
wara): Mr. Deputy Speaker, Sir, I sup-
port the Industries Finance Corporation 
(Amendment) Bill, 1986. The intention 
behind tbe Bill is laudable but it is the 
responsibility of tbe Government and the 
people bow these financial institutions are 
carried on. Has our Finance Minister 
ever tried to know the utilisation of the 
money in.vested in all the finance corpora-
tiona workins in States and at rbe Centre? 

Have you ever taken action against the 
misuse of money by big capItalIsts due to 
mismanagement of the financial corpora-
tions. Just now the previous speaker 
told that three or four thousand crores of 
rupees have been held up there. The 
Government has not taken any action in 
this regard. But tbis ha5 been seen e"en 
today that the units fall sick and you know 
how they fan sick. Your directors are 
there and they take crores of rupees. 
Even today the units are made sick by 
transferring the assets but you take no 
action against thern. So, I say that you 
are forming financial corporations and 
through them helping the big capitalists to 
establish new industries and make the old 
ones sIck. Is this system correct? Has 
our Finance ~1inister noticed how the 
industries or industrialists misuse its money 
and establish new fin !fl~ial concerns 
and after earning maximl m profits make 
them sick? 

You have not taken any steps so far 
to revive those units. I want to give you 
an example of our place. In our BbBwara, 
there was one Rajasthan SpinnIng and 
Weaving Mills and the mill-owners earned 
huge profit from it. Your Industnal 
Development Corporation and other 
financial in~titutions granted it many loans. 
Even some banks ad\anced loans to this 
mill. With these profits, the owners esta-
blished three or four new industries and 
by transferrlDg its assets to them. this 
mill was declared sick, Consequently, 
thousands of workers became jobless, and 
the owner, feeling the least worried about 
it, is setting up new industries. The basic 
indu~ty has been made sick and even then 
loans to the tune of crores of rupees have 
been paid to bim. Besides, to deprivt! 
the shareho'ders of their shares, the name 
bas been changed from Rajasthan Spinning 
and Weaving 1vlills to Bhilwara Spinners 
thereby depriving not only the shareholders 
but also financial institutions and banks. 
I had raised this question even in the 
Parliament but our hon. FJnance Minis-
ter did not pa) any atten~ion to it and 
crores of rupees 01 the Government have 
been sunk. In this way these big indus-
trialJsts cheat the Government, financial 
concerns and banks, and get their work. 
done. So, I want to ask when 3,600 
'trores of rupees ba ve boen held up iu sic~ 
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iadustries what is the justification of pay-
iDg them more money. On the other 
-hand, the small farmers who owe only 171 
crares rupees are dealt with very strictly 
when they are not able to repay in time. 
But no action is taken against these sick 
units which have bungled 3,600 erores of 
rupees. The Government should take con-
crete steps to bring about a change in this 
system. 

Just DOW one bon. member suggested 
tllat the terms of Directors, Managing 
Directors and General Managers should 
be longer. But I want to tea the hon. 
Minister that the longer he makes there 
term the more they will make the indus-
tries sick. There w ill be more losses and 
-still more bungling. You have fixed 4 
years, term for tbem but I would like to 
submit that it should be reduced to two 
years. No person should remain on any 
managerial post for more than two years. 
This rute should apply to aU high ranking 
officers. Otherwise after being at one post 
for a long time they tend to become 
corrupt and spread corruption. So, you 
should provide for a maXJmum of 2 years 
term for Managing Directors and Direc-
tors. At some places you have made pro-
vision of two years term so the same may 
be appJied here also. Besides, whenever 
it is proved that these people. in collusion 
with big people, have misused Govern-
ment money then you should deal with 
them strictly. Until such prOVISion is 
made, your system cannot work properly. 
I would like to make one more request 
that those officers under whose control the 
units fall sick should be dealt with strictly 
for negligence of duty irrespective of the 
fact whether they are from some financial 
iostitution, Industrial Development Bank 
or Finance Department. Upto now, 
against how many such persons, who have 
sunk Crores of rupees of public money, 
actions have been taken by you. So the 
whole system needs change. 

Mr. Deputy Speaker, it is a very leng-
thy BiU and I should be granted some 
more time to speak on. 

In the Jast, I want to make one more 
point. You have also made .proYision in 
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it for bealtb and medical facilities. I 
want to bring it to your notice that in the 
big cities of the country like Delhi and 
Calcutta etc, bil persons like Tata and 
Birla have established very large hospitals. 
To get the operation or treatment 'facili-
ties in these hospitals, one has to pay 
twenty-five to thirty thous-and rUl'ees~ 
You want to provide funds through Cor-
porations to such big instituttons. If you 
do it9 then you are creating difficulties for 
us and in this a new business of setting up 
big hospitaJs could be started. It should 
not be allowed. Health services shoul(1 
be provided by the Government. By 
allowing these health services to rUn by 
big industrialists, you are becoming ins-
trumental to help them setting up such 
business. If this is allowed. the genera) 
public would be loser and only big prople 
will be benefited. So, I would like to re-
Quest you to use this money for establish· 
iog new factories. That wilJ certainly lead 
to the progress of the country as is the 
IntentIon of the leaders of the country. 
You shouJd do nothing like tbi') that funds 
are paid to big industrIalists like Tatas 
and BirJas for opening hospItals while the 
public IS deprived of its nghts. This pro-
vision made by you is wrong. Please 
retrIeve this \\orong step so that this wrong 
step may not result in some untoward 
happening in the country. The big indust-
rialists of the country shou d not be 
allowed to take the people for granted. 

With these words I support this BIll. 

{English} 

SHRI THAMPAN THOMAS (Mave-
likara) : Mr Deputy-Speaker, Sir. This 
amendJDg Bi)), In fact, is a new Act in 
itself. However, suffICient safeguards have 
not been provided in this BIll also. My 
friends, who spoke earher, have pointed 
out how the public money, or the 
Government funds have been misused by 
the industriatists. No safeguards have been 
provided even in this Bill to check such 
situations. Instances have also been 
pointed out by the earlier speakers. I too 
can point out certain instances where 
the industrialists took public money and 
misused it. There is a factory calJ0.4 

I 
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Oeonal. Binny in Cochin. This belongs 
to one Mr. L. N. Dalmja, who claims to 
be a member of the Dalmia family, though 
h~ has nothing to do with them. This 
factory got money from the pub~ic in-
stitutiop. and for the last four-five years 
it ha& , not been working properly, and 
finally on one pretext or the other, they 
closed the factory and the money was 
used to acquire another factory called 
Pannalur Pap;;.r Mills. Pannalur. This also 
is not working now. The workers aft" cted 
by it on enquiry found out that he has 
got industries even outside the country. 
It is. therefore, very cJear that those 
people who have got influence in the 
Government. financial institutions or the 
banks get money in the name of some 
industry and use it elsewhere. There 
should be a drastic provision in this Act 
to see that where the public money is 
misused. to safeguard the money there 
should ~e no difficulty to take dver that 
factory. 

Now, the Government can take over 
a factory under the Industrial Develop-
ment and Regulation Act. There is a 
very cumbersome procedure now. It 
should be provided that where the money 
is given 10 a company and if it is not 
utilised for the purpose for which it was 
given, the institution which provides the 
money should be able to take it over 
immediately. The private sector people 
get all this money by virtue of their in .. 
fluence and they do not utilise for the 
purpose for which it is taken. You are 
appointing Chairmen, fuIJ .. time and part .. 
time and are giving tbem wide powers 
for reorganising these industries, but the 
first tbing that the Government should 
have in mind is that the public money 
should be safeguarded. 

There is an other point which is 
coming in the way of public financing and 
tbat is the growth of the private money 
lending. 

MR. DEPUTY-SPEAKER: You may 
pJoas~ continue after IUDCh. 

13,00 brs. 

Tile. Lok 8Dbhll then adjourned for 
Lunch.till Fourt-et!1I 6/IM Clock. -

The Lok Sabha re-assembJed at Fou, 
minutes pa~t Fourt~en 0/ th~ Clock. 

[MR. DEPUTY SPEAKER in the 
Chair I 

INDUSTRIAL FINANCE CORPOR. 
ATION (AMENDMENT) BILL-CONTD. 

[English] 

MR. DEPUTY SPEAKER : 
Thampans ~Thomas, you may 
continue. 

Shri 
please 

SHRI THAMPAN THOMAS: Sir I 
wa~ me~tionjDg about the misuse of mo;ey 
which IS taken by the private manage-
ments from financial corporations and tbe 
necess.ary ~rovisions in this Act to pre-
vent It. Sir, I would like to point out 
another important aspect which may very 
seriously affect the financial institutions 
themselves. There is a mushroom growth 
of private money lending institutions. 
These organisations get a lot of unaccoun .. 
ted money under various names. 
They give it to the industrialists or 
other people; and finally. they take tho 
entire econ?mic situation in the country 
to a precanous level. Unless there is some 
provision to prevent such activities which 
are indulged in by a large Dumber of 
people in a big way it will ultimately· 
affect these financial in~tltutions. Also. 
the money of the Government which is 
taken by industrialists for the purpose of 
development of industries. may also be 
diverted into this channel. These who 
~et money in the name of developing an 
Industry can very wen use it for other 
purposes, or without usiong it for indus .. 
trial deveJopment, give it to others i. e. 
lend that money to otber persons at a 
higher rate of interest. So. unless Govern-
ment makes necessary provisions to cover 
such instances, the money given by 
these institutions will go undetected, and 
\}Ie may not be abJe to get it back. This 
is what was said earlier by some of the 
Speaker. viz. that Rs. 400 crores are to 
be collected by the institutions which bad 
given loans. Finally this has to be wtitteft 
off.' 
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While participating in this debate, I 
would like to point out another impor-
tant aspect. These institution will have to 
give a preferential treatment to certain 
categorie5 There are industrialists who 
are in the field because of their influence, 
their background and command of money 
etc. But now there is a section of un-
employed people coming forward to 
organize industries, i.e. those who seek 
self-employment, organize themselves to 
start small and big industries. People are 
coming up; and they have to be encour-
aged. So, the normal restrictions which 
you follow in these financial institutions 
in tbe matter of giving money for such 
private individuals. will have to be relaxed, 
and such indl\iduab who come forward 
to organize industries, and for getting 
self-employment. will have to be pre-
ferred. 

Then there are a'so cooperative socie. 
ties formed by people who are concerned 
with industrIa] cooperatIve societies or 
people who come forward to organize. 
industries. For them also, these industrial 
finan:lal corporations should Hberal1y ex-
tend financial help, and assist in their co-
ming up. So, my submission is this: here. 
so many amendments are sought to be 
included in thiS amendIng BIH. It takes a 
new shape. It is going to appoint a new 
Managing Director, Chairman and various 
other officers. Its share capital base is 
being increased to Rs. 200 crores. Powers 
are also being given for certain things. 
But I am sorry to say that for essential 
things, there are no provisions in this 
Bill. In these circumstances, as my 
previous speaker had pointed out. there 
should be a consolidated Act on this 
Subject. There are a'so duplications. 
There are other Governmental agencies 
which are also coming forward to assist 
industries in the matter of extending 
finances. Unless there is consolidation of 
all these institutIons, and there is a frame-
work of rules and regulatiocs in the 
matter of giving money and gettinp it 
back from the persons concerned, 
it will create more of dupjication 
and complications. This will 
ultimately help only such persons who 
ta ke money from Government institutions 
in a callous manner. 

I would like to point out another 
thing: tbe very concept of encouralUlI 
pub Hc sector is in fact absent in our 
country now. The so-called private sector 
gets a major share of money from public 
funds. There is now a theory that tho 
private sector industries can alone come 
up,and that they wi)) have to be promoted 
I think that the GovernmenCs attitud~ 
is this. There is a possibility. Govern-
ment is coming forward to help the private 
sector. Even the Post offices are being 
given. to the ~rjvate sector. The Railway 
Booking OffIces are being given to the 
private sector. And the fear is that the 
workers in the public sector undertaking.! 
are not giving their due share of contri-
butIon towards economic progress. 
Somehow there is a trend towards 
supporting the private sector in this 
country. In fact, at this Stage I would like 
to ask the Government: Is n~t the pri'\'ate 
~ector in this country in fact generating 
Its funds from public exchequer? Either 
they get loans from tbe banks because of 
their infJuence or they get loans from tbe 
Government institutions such as financial 
corporations or other finanacial institu-
tions and divert those funds, whicb they 
get for the purpose of industrial de\'eJop-
ment, and they utilize it for their personal 
purposes. So, it is high time that we 
should demarcate and define what is 
private sector and public sector at this 
stage, and sueh growth of private sector 
at the cost of the public sector has to 
be prevented. Therefore, I would appeal 
to the Government to bring forward a 
consolidated Act wi th these perspectives 
in view in this matter. 

. SHRI A. CHARLES (Trivandrum): 
I rise to support the Industrial Finance 
CorporatIon (Amendment) Bill, 1985. 
The Parent Act, that is the Industrial 
Finance Corporation Act, 1948, was 
enacted for the purpose of making medium 
and long term credit more readiy available 
to industrial concerns in India, parti. 
cularly in circumstances where normal 
banking accommodation is inappropriate 
or recourse to capital issue method is 
impracticable. Sir the Industrial 
Financial Corporation of India has played 
a vital role durin, the lasf nearly four 
decades in the industrial arowth of this 
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country_ Along with the growth, 
the .rea of operation of the Cor-
poration has also been enlarged 
with the rapid technologicaJ development 
in the fndustrial field. This has naturally 
necessitated the present amendment, and 
I ther~fore support it. Especially the 
amendRlent to Section 2 (c); Sub-clause 
(xii) has brought within the purview of 
the Act a wide range of activities If you 
go through Section 2 (e) (xii) you will 
find that a number of new items are 
included and clause 17 States that in addi-
tion to whatever stated above, "any other 
matter" so that the whole range of activi-
ties now in our country can be included. 
I support it. However since special items 
Hke medical health and allied services are 
included, I would suggest that tourism 
and hotel industry can also be specifical1y 

mentioned so that that branch may also get 
necessary encouragement and support in 
view of the great need for the develop-
ment of tourism in this country. 

Though these amendments I have ju~t 
mentioned are very essential for the 
development of the industrial activities 
of this country, as some of my friends 
on this side of the House and that side 
pointed • out, I am also constrained to 
say that there is no sufficient provision 
to take action against Managers or 
management who misappropriate or 
misuse or divert these funds. As has been 
already said by some of my friends, the 
private sector industry gets buge fund from 
the financial intitutions; after getting these 
funds, without using them for the purpose 
for which they are t.ken. they are con-
veniently diverted and \lsed for personal 
ends. The main reason for most of the 
industries in the private sector becoming 
sick i$ that they carefully plan the misuse 
of fund. I can cite a number of exam-
ples. But I may be permitted to pQint out 
only one example of my constituency in 
Trivand.fl,lJJ1 where one industry which 
was known as T. K Chemicals. which 

was a very promising industry. Huge funds 
were takeJ) -from tbe financial institutions 
for this industry., but not a pie was spent 
for this particular industry; and it is 
sbocking to know that even the provident 
fUDd collection taken from the employees 
was not remitted in their account and it 
was .... o misapPfQPJ;'iate4. Finall" the 
indu.rI:Y wu declared si~k apd it is now 

closed down for the last two years. Un4.el" • 
the rule, there is no possiblity to take 
action against tbe management wbo" 
deJiberateJy misused the fund and ~ivel'ted 
the fund; and they are mainly res-
ponsibJe for the sickness of the indua,try. 
I have carefully gone through the panmt_ 
Act. There are two sections in the parent 
Act which give some powers,to take 
action against the possible offenders. They .. 
are sections 30 and 41. Section 30 deals 
with the provisions for enforcement of 
claims by the Corporation. It says that 
where there is any breach of an agree-
ment or where the management makes 
any defawt in repayment of loan or 
advance, or otherwise fails to comply with 
the terms of the agreement. in such an 
event the Corporation shall order-

(i) for the sale of the property. 
pledged, mortgaged or hypo" 
tbecated to the Corporation as 
surety; 

(ii) for transfernng the management 
of the industrial concern to the 
Corporation; 

(iii) to issue an injunction order 
against the removal o~~ any, 
machinery or equipment. -

These are t he on Iy three actj ODS to 
be taken under section 30. This is what 
the management really wants. After 
misusing the funds they want to get out 
of the whole show. So, if some action is 
taken under section 30, their other 
liability is over and they are safe. havina 
already taken the huge funds from the 
financial institutions and mIsappopriated, 
them and made use of for their own 
purpose. 

Section 41 deals with certain offences. It 
says that whoever. in a bill of lading,warc-
house receipt or other instrument. makes 
any false statement. shall be punishable' 
with imprisonment for a term weich may 
extend to two years, or with fine. I 
suggest that persons who misuse or divert 
to misappropriate funds should also . be 
brought under tbe scope of section 41. 
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An hOD. Member from the other side 
suggested that a comprehensive legisla-
tion should be brought, I feel that is not 
necessary. I would suggest that if after 
the words urnakes any false statemenC" 
the words misuse, misappropriate or 
umismanage the funds u are included, this 
areat fraud could be avoided. So, I would 
request the bon. Minister to see whether 
there is any possibility of including the 
above changes under section 41. 

There is one more important point. 
There is a provision in the Bin to appoint 
a full-time Chairman. I fully support this. 
But tbe amendment proposed to the 
proviso under sub-section (I) of section 
10 of the parcnt Act is, "provided that 
the same person may be appointed to 
function both as Chairman and as Manag-
ina DirectorH

• I feel tbat this w!l1 go 
alainst the normal functioning of the 
Corporation. This win be duplication in 
the functioning in the same person. It 
wdl always be desirable, if tbe powers are 
decentralised. So, I would plead that 
the Cbairman may be a full-time person. 
and the Managing Director may be ano-
ther full-time person. These two respon-
sibilities should not be given to one and 
the same person. With these suggestions I 
fully support these amendments and I am 
sure. this will make a new beginning in 
the industrial growth of this country. 

[Translation] 

SHRI RAM PY ARE PANIKA 
(Robertsganj): Mr. Deputy Speaker, 
Sir" I rise to support the Industrial Finan-
ce Corporation (Amendment) Bill J985. 
This is true that situation has changed a 
Jot since the enactment of tbis law in 
1948. 

The way the number of industries is in-
creasing in our country certainly cans for 
widening the scope of tbe Act. As you 
know" we briog about required changes from 
time to time and cCD$Cquently achieve our 
industrial targets. The House is aware 
tbat we bad a target of 8 pee cent growth 
&l\d we ha' e achie\ ed it because we have 
been maldr.g amendments from time to time 

as per our requirements. I support the aim 
for which this Bill has been introduced 
and also want to say that at present all 
the sectors for Industrial producdon in 
the countr}'~ be it the cooperative sector~ 

joint sector or private sector, do not have 
any difference as such because all tbe 
money invested in them goes from the 
public exchequer. The money invested 
in private sector's industries also belongs 
to the Government exchequer Today,. 
there is a great need to see whether the 
money,. which is taken by private sector 
from corporation or these financial insti-
tutions, is being properly utilised or 
not 

Just DOW, I was looking into the cir-
cumstances in the country responsible fur 
loss of man-days. I found that strikes, 
closures and other factors are less respon-
sibfe for it. A large number of man-days 
were lost due to the mismanagements by 
the private sector. The private sector 
industrialists make the industry sick due to 
their mismanagement closure and lay-off 
and as a result or these. there 
is loss of production. Therefore, 
if you bring any amendment, by which 
you want to provide a number of facilities 
in order to increase the industries then 
you should also see to it that the money 
should be used for the specific work for 
which it is being provided. Today, what 
is happemng with jute industries in Ben-
gal? You should also Jook at the cloth 
mills The capita"sts are withdrawing 
the mone) from there and investing it in 
other industries. And tftlS way the wor-
kers in the country are becoming un-
employed. The reed of the hour is that the 
COl p orations and the Management, which 
you 1 ave formed, should see to it that 
the money should be spent on the item. 
for whIch it is paid. The applications 
for fresh loans by the capitalist who dec-
lare their mllls sick~ should be thoroughly 
scrutinised before granting them such 
Joans, I want to say this much that in 
the name of helping sick miUs. a lot of 
industrjalists are taking illegal advantages 
from public financial institutions. It is 
imperative to pay keen attention towards 
this also. 

Today~ in tbe mixed economy of the 
country, we want to les~en the burden OD 
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agriculture. In this House, one hone 
Member brought a private Bill wherein 
he suggested that we should 1Dcrease the 
scope of the items of agro-based produce 
in the villages or forest-wealth-based 
industries or animal-based industries and 
they should be provIded with more funds. 
The 5 per cent people of private sector 
An the country are utiLizlllg more than 50 
per cent of tbe capItal of the country and 
95 percent peopJe in cities and 75 per cent 
people in villages are not getting money 
in that proportion for their development. 
Therl.!fore, today we also face the problem 
of the balancl!d development. Due to 
this, there is no proper development of 
the villages and industries are not bemg 
set up in the villages. Bapu's dream of 
the way country's development should 
take place is not being fulfilled. That is 
why people from vIllages are migrating 
to the cIties. Today. WI! have also to 
remove the r\!glonal imbalance. Today, 
in spite of Governm:nt assurances, the 
industries are not being set up in back-
ward areas. Tb.e buslne~s-houses in tll.: 
private se~tor shirk. to gomg to back.ward 
areas and, in connIvance with the officers 
somehow manage to set up theu, 
industries in those areas where infras-
tructure cllready exists. In such circum-
stances, you WIJ1 defiOitely hav.: to make 
such arrangements whlch may remove 
regional imbalance. There is a need to 
provide infrastructures in every area. 
The objectives of the Blll which you have 
brought are commendable. You are 
going to spend much for the ffi0dern te:il-
nology. But by provldlDg this sort of 
help, you should also provide help to 
those areas where d~v.!lo.pmi!nt is not 
taking place for the last 3~ to 40 years In 
spite of making every effort in the field of 
industrial development, be it backward 
area of the country. drought hit area, 
Shri Mool Chand D.iga·s area of Rajas-
than, hJJly area, cyclonic area or tribal 
area. Today, we shall have to decide 
bow we are going to dev~Jop these 
areas. 

I do not want to take much time. 
While supporting this Bill. I want to 
~larify two to three pOlnts. The Govern-
ment has made dltf~rent sectors in tbe 

field of industrial development. In these 
sectors the money, whicb is certainly the 
public money, should be allocated on the 
basis of backwardness of the villages and 
the population. Otherwise tho industrial-
ists take undue advantages of it. The 
terms and condItions of fund allocations 
should be made strict to ensure proper 
utilization thereof. We sbould also ensure 
how best we can achieve future develop-
ment in comparison to the previous 
one. 

We have re~olved to bring the number 
of 37 per cent people living beiow poverty 
line to 26 per cent by 88-89 as also to 
increase our employment potentiaJity by 
four per cent during the Seventh Five Year 
PIau. This is a matter of happiness but 
this suc..;ess could only be achieved when 
we provide money to such sectors 
where more and more people could be 
given employment. Today, in the name 
of machine and technol08Y, we are pro-
vldlng money to such Induslrie3 which 
empl"y less people. As we have decided 
in the Seventh Five Year Plan to increase 
employment potentiality by four per cenl 
every year, thiS cannot be acbieved in 
~u.;h a way. Unless we set up men-based 
industnes, the industries which may give 
employment to more and more people, 
wa cannot achieve th~ target fu(ed for 
Seventh Five Year Plan. For this pur-
pose, W~ wdl have to set up such indus. 
tnes which could employ more and more 
people. Y uu will have to take a decision 
about H. I want to give you an example. 
An IndustrY,at the cost of Rs. 50 crores 
is b;!lng set up in our area. I asked tbe 
numlJer of peopJe likely to get empJoymefit 
therein, and the answer was ooJy 20U per-
sons. An industry at the cost of Rs. 50 
crores and work for only 200 persons. I 
again asked as to wberefrom the funds 
would be provided and th.e answer was 
thai: from public exchequer. Therefore, you 
will have to take a dec.lsion in thIS reaacd 
th.at tne money WhlCb. you allocate sbould 
be invested in such works wnich may pro-
vide employment to more and mOl'e peo-
ple. 1n tbe name of modernisation and 
foreign competition, we are intcoducinl 
sucb a technology on the basis 01 wlucb 
the work is being done tbroaah auto-
matic machines instead of more 
workers bavina bcc.a ~lofe4w.t S~ll 
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.utomatic system cannot fulfil the dream 
of Bapuji to create such employment 
opportunities which should provide em-
ployment to more and more Adivasis and 
remove unemployment. In the name of 
modernisation. new technology and auto-
matic machjnes~ we are providing more 
and more money to such industries which 
do not have much scope for employ-
ment. 

There is one thlDg more worth consi-
derlltion. The 'Government do not want 
to have 'Control on the Public Undertak-
ings but'it does not mean that they should 
be aiven a chance to squander public 
tnoney. Our Prime' Minister has stressed 
this point. Many companies have done 
fairly well and many'others have prepared 
their balance sheets in such a way which 
looks to be 'a miracle. They have done 
a sort of magic trick. I was just going 
througb tbe N.P.C.C. Report. A profit 
of five Crore rupees )las been shown there-
in. When I met the Chairman, I came to 
know that they did not bave money e\ en 
for the sa1aries of the employees and the 
wbole work was stopped due to lack of 
funds. So it is a juggfery of figures. I 
know personally about tbe Maruti Udyog. 
It declared a profit of 5 crore rupees for 
the last year but in fact it is not earning 
profits. In my view, the Central Govern-
ment and Finance Department should 
order special auditing of all these under-
tllkings. Tbe same is the case of Coal 
India Ltd. Once it was declared in the' 
House tbat it ba'S earned a profit of 12 
erore Jrupees. When special investigation 
was made, it was revealed that there was 
'a loss of 78 crore rupees. The G. Ms 
and M.Ds. of these public sector under-
takings remind us of the life styles of 
kings and Emperors of old times. The 
country should get maximum profit from 
1hese 250 dr 300 public sector underta kings 
but most of them are incurring losses. 
Their -expenditures are very high and the 
life styles of the G.M s and M.D.s are 
Uke tbe old timer Maharajas. . When there 
is a s1lgestioa of having control 
over them. tben it is argued that 

, tbey are autonomous .. ~bodjes 
and should remain so. But it- does not 
JIlfIl1l tbat tbe'dlpnilatJons run OIl'public 

Exchequer should be allowed to work 
according to tbelr whims. TodaY;- these 
organisations are full of nepotiSln and 
casteism The manager recruf~ tire peo-
ple of his own caste and anotog t.l1ders to 
bis own people. All this should not be 
allowed and we sbould not remain as 
dumb spectators. These undertakings 
need to be controlled at every -level. It 
is aU rIght that our Oovernment~ oar Hon. 
Prime Minister and the officers of Finance 
DepQrtment are vigilant but th~y oeed to 
be more vigilant. 

I want to say one more thing. In 
the Seventh Five Year Plan prepared by 
the Planning Commission we envisage an 
increase of 4 per cent in employment 
potential and by 1988-89 the percentage of 
People below poverty line is expected to 
become 26 as against 37. To achieve all 
this, it is necessary that the loans granted 
by banks should be given to the right peo-
ple so that the maximum number of' people 
could be benefited. 

With these words, I strongiy support 
the Bill and hope that Wilh the cbange of 
time more amendments will be made in 
it. 

SHRI SHANTI DHARIWAL (Kota) : 
Mr. Deputy Speaker, Sir, this Industrial 
Finance Corporation (Amendment) Bill is 
a good step towards improvement and I 
welcome it. Through this Bill, it bas been 
proposed to quicken the pace of industrial 
development in big industrial citIes and 
towns. I welcome this proposal als::>. 

Th,s Bill has Pl'ovision for giving more 
power to the Chairmen ami 'Managing 
Directors as full time Managing Directors. 
This is commendable but at tbe same time 
I would lIke to put forward four~ or five 
suggestions to the bon. Minister. 

My first suggestion is that keeping in 
view the increasing business and expenses 
of the Corporation, the Jjmit of autborised 
capital should be raised from tbe ex;stinl 
100 crore to 250 crore· f'upees. '",I think 
that this limit also would be insdiciellt 
and it should be raised upto' 500 crore 
rupees. 



:. "My second SUUestiOD is that the'te was 
"ftO"'need to empowering this Corporation 

" te set Up' hospitals in all the industrial 
·toWDS. d ITbere are E.S.I.' hospitals in all 
tbe iftdustrial towns -and every big industry 

. bas: ,Iready medical facilities. It will be 
... misuse of tbe Government money that the 

Corporation instead of granting loans 
would spend crores of rupees on setting 
up of hospitals. I request tbe hon. 
'Minister 1h'at this Corporation should be 

, assilned the task cf aUocation of funds 
only aDd not tbe establishment of hospi-
tals etc. Some industrial groups are 

-' providing very good medical facilities in 
. very efficient manner anti the expansion 

of tbtse' facilities is also taking place. 

I also suggest that there is great need 
to empower the Corporation to appoint 
technically qualified persons to have a 
look at tbe prevailing financial condition 

. 'of tbe industries and also to find out their 
likely condition after an year. If it is not 
done the companies reach the stage of 
Jook-outs, strikes start taking place there 
and they reach the stage of closure This 

, results in Josses to the tune of crores of 
rupees to tbe Corporation. To a void the 
Corporation's huge losses, it is neccssary 
to appoint techn-ically qualified persons so 
that they coufd submit timely reports 

,about the- industries. ,It would save 
Corporation '5 crores of rupee.:. 

Despile the amendments and discus .. 
sions on tbe restructuring of management 
system of the Corporation, there are still 
the procedural delays. Whenever an 
industry applies (or loan, it takes more 
than 6 months for its clearance. Tbey 
have to prepare numerous papers. 
Numerous problems are faced before the 
final approval is obtained. Evcn the bon. 
Minister is aware of tbe procedural delays; 
We also know it. This procedural delay 
slrould some how or the other be minimi. 
sed. It should be done away with at the 

~ earliest because it causes corruption. Its 
eradication is must if the working of the 
Corporation is to bc improved. When an 

" 'bldusttlal house gets the approval of the 
~)oan applied for by him after eight to ten 
months, the coal of project during this 

~ period eacalates by 20 per cent. If the 
'permi.sion for the Industry is liven early ~ 
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then employment'is also created early and 
Government also earns revenue. Action 
should be taken against the officers of the 
Corporation for delays. They should be 
personal1y heJd responsible for the deJay . 
I request the hon. Minister to issue such 
instructions to the officers that permission 
and loans sbould be granted within a fixed 
time. Some provisions should be made to 
ensure that the procedural delays in the 
Corporation are minimised. 

In the end I would I ke to say that it is 
. a good thing that now the Chairmen as 

",ell as Managing Directors will be on full 
lime basis. But I request that able and 
qualified persons should be appointed to 
these posts. They should know about the 
financial condition Of the country and 
should be interested in industrial develop-
ment. Tbey should also have experience 
in controlling such type of 1lnancial 
institutions. Only experienced persons 
should be appointed to such posts. 

I would also like to say that tbe steps 
taken by Chairman or Managing Director 
are not intimated to the Board. So in 
the end 1 request you to make provisicn 

, for tbe intimation of all such steps to 
each \iuectoc ot the board which should 
be got apPloved by the board wIthin three 
months. That is aU I wanted to say and 
once again I support this Bill. 

[English] 

SHRI BHADRESWAR TANTI 
(Kaliabor) 1 support this Industrial 
Finance Corporation (Amendment) Bill. 
I must mention her~ that after Indepen-
dence of the country the Government have 
made so many laws for the industrial 
workers and for the industrial devdop-
ment of the country but tbe laws have not 
been implemented at al1. As far as my 
personal knowJedge goes, after 38 years 
of independence Jaws have been made for 
the greater Interest of the workmg class. 
So far as industrial Jaws are concerned 
and so 'far as Part III and Part IV of the 
Constitution are concerned, these laws 
have not been implemented and not for 
~be interest of tbe working class. Not 
that tbe Government shouJd go on creat-
iaa laws but the Government bas lot tbe 
reapousibility to implement tbo law" 
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In respect of the State of Assam the 
Government is quite aware of the fact 
that there are 775 lea estates and in all the 
tea estates, the people, those who have 
been engaged in the tea industry are dying 
for want of food, shelter and other facili-
ties because these Jaws have not been 
implemented. The tea garden labourers 
have not been give-n the housing accom-
modation properly although the law is 
there. They have not been provi ded the 
schooling facilities for the education of 
their children. Also health and family 
welfare measures have not been implemen-
ted. There are hospitals only for the 
name sake There are no doctors, no 
nurses and nothing of that sort. There 
are no medicines and only hospitals are 
there. Unless there are medicines, unless 
there are good doctors and nurses, they 
are of no use. The Government is earn-
ing a lot of foreign exchange from the 
export of tea. Hence the Government 
should see to the interest of the- working 
class. After 38 years of independence, 
may I know whether the tea garden 
labourer has got facilities of drinking 
water. The literacy rate am;ng the tea 
garden labour is only 0.01 %. It is a 
shame for the people and for tbe govern-
ment that after so many years of indepen-
dence people have been kept in the dark 
and faraway from all facilities. 

The tea industries are making money 
and the Government is earning foreign 
exchange out of tbis but the people have 
not been given anything. In the State of 
Assam also, although the laws are th:;:re, 
there is not a smgle industry~ there IS not 
a single good and big industry. Oil is 
there but you set up the oil refinery out-
side Assam. Coal is there but you 
transport the coal to other places. 
Employment avenues are there but you 
are denying tlJe educated unemployed 
youth employment in coal industry. in the 
refineries and in all othei' public sector 
industnes. 

My humble submission before this 
august House is that laws should be pro-
perly im9temented and the people of 
Assam should Dot be denied their legiti. 

mate rights so far as tbe establishment of 
industries are concerned. In olber States, 
a Jot of industries have been set uP. AI. 
thouBb thel e are lot of potentials i,o tbe 
State of Assam jn respect of all the 
industries, we have not been given any 
importance or help in setting up of indus. 
tries at the instance of the Government. 
When we demand that a refinery should 
be set up, you give only a very ~mall 
refinery to us, but you set up a very big 
refinery outside our State. Why? What 
is the reason? I do not understand this. 
You are draming out the oil from Assam, 
but you are f}ot giving employment to the 
people of .Assam who have got the legiti- I 

mate rights to get employment in tbe refi-
nery itself, in the paper mill itself, in the 
jute mill itse1f and other public sector 
industries. Therefore, I humbly submit 
and demand that not only should Govern-
ment make Jaws but Government should 
also look to tbe problems of the people of 
each State, so that the legitimate rights 
are not denied to the people of the 
State. 

DR. A. KALANIDHI (r"ladras Cent-
ral): At the OUlset I express my thanks 
to the hon. Deputy-Speaker for having 
permitted me to speak on this Bill. 

On behalf of tbe DMK, I welcome this 
Industrial Finance Corporation (Amend-
ment) Bill. I am reafIy bappy, because 
of the rapid industrial growth and also 
technological developments in the indus-
trial field and increase in production, the 
Government of India has come forward to 
amend the Industrial Finance Corpora- .. 
tion Act in such a way that the industnes 
get the benefit out of it. I am also bappy 
about setting up of hospitals and provid-
ing medical services. 1 should really 
congratulate tbe hon. Finance Mmister for 
having given some thought for setting up 
of hospitals and providing medical services. 
One of the hon. Members who spoke 
before me said that setting up of a hospital 
would involve a buge expenditure. One 
thing he should not forget, Unless and 
otherwise tbe employees are protected 
from illness, -industrial sickness cannot be 
provented. If workers faH ill, naturaJly '" 
production suffers. Tberefore, to prevent 
industries from becomin& sick, ODC has Co . -
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protect tbe employees well. So, welfare 
of employees has to be taken care of. 
When you take care of the health of the 
workers in the industry, the industry will 
not become sick; the' production will not 
be hampered and the production will 
increase. By this, we will be preventing 
industrial sickness and the national income 
will abo increase. I am really happy that 
the hon. Minister has given thought to 
this aspect even though he is not a medical 
man. I am really happy and I congratu-
late him on this new venture. 

The only thing that I am worried about 
is the authorised capital being increased 
from Rs. 100 crores to only Rs. 250 
crores. This is a very meagre amount, 
thougb there is a quantum-jump from Rs. 
) uO crores to Rs 250 crores. It cannot 
cater to the needs of all the StattS in India. 
The hon. Finance Minister should give a 
second thought to this and consider in-
creasing it from Rs. 250 crores to Rs. 500 
crores, so that al1 the States in the country 
can get the benefit out of It. 

It has been proposed to appoint the 
Managing Director on the same patter'l as 
IDBI. He has been given a term of five 
years. I feel that the term should be 
reduced to three years so that the efficJency 
of the management can be judged within 
three years and jf the managemgnt is not 
upto the standard, be can be removed. 
Instead of extending the term to five years. 
actually it would have been better if it bad 
been reduced to three years. 

Another point which has been 
mentioned is: "With a view to provide 
more flexibility to the Corporation in 
raising resources, it is proposed to remove 
the present limit of Rs. 15 crores on 
borrowing by the Corporation from the 
Reserve' Bank of India". I want to know 
from the Finance Minister as to what is 
the limit. Is it going to be limit!ess? 
Has he totally removed tbe limit or is 
be gOing to allow the Corporation to draw 
any amount which perhaps be has not 
mentioned in the Bill. 

Another point is, you are going to 
recognise the cooperative banks which are 
recognised by the State Governments. In 
this connection 1 WO\lld Uko to make a 

sugge'stion that, whenever such laws are 
made or belp is given to the industry in a 
particular State, the State should also be 
informed about the matter so that tbey 
can bave a better hold in the matter .. 
As far as Tamil Nadu is concerned, in the 
industrial aspect, we are totally neglected. 
That is why we very often voice our feel-
ings that the South is getting negJected and 
the North is flourishing. You should not 
give room for such feelings. When you 
bring such an Amendment, try to see 
that something more is given to Tamil 
Nadu so that industries can flourish in 
Tamil Nadu also. 

Witb these few words, I wholehear. 
tedly congratulate the hon. Minister and 
welcome and support this- BiH. 

[Translation) 

SHRI VIRDHI CHANDER JAIN 
(Barmer): Mr. Deputy Speaker, Sir, 
I support the Industrial Finance Corpora-
tion (Amendment) Bill introduced In the 
House. After 1948, it was amended in 
1982 and this 1985 amendment greatly 
widens the scope of the Industrial Finance 
CorporatIon. The definition of industrral 
concern bas also been expanded. 

[English) 

. ..... sett lng up of hospitals 
and providing medical services, 
providing telecommunIcation and 
electronic services and leasing of 
plants, and equipments, ctc." 

[Trandationj 

Just now, my friend supported the 
provision for setting up of hospitals. The 
condition of the rural areas of the country 
is such that the extension of hospital faci-
lities to that area is \-cry essentIal. If any 
doctor or 'vaid is desirous of establishing 
such hospitaJs and the Industrial Finance 
Corporation and banks help him, then be 
can certainly do good service to the rural 
areas by establishing hospitals. So this 
provision is a correct one. In the scien-
tific and electronlc age of today, anybody 
would like to establish some industry. 
And if any loan is provid~d by the Indust .. 
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rial Finance Corporation, then it is most 
welcome. 

The posts of Managing Director and 
Chairman have been made fuJI-time. It 
was necessary and is a step in right direc-
tion. Any corporation can be successful 
only when its Chairmen and Managing 
Director are capable persons and are 
appointed on merit. I do not know about 
the procedure of appointment of such 
Chairmen and Managmg Directors. Sir, 
the hone Minister may like to throw some 
light on the procedure of their appoint-
ment. Boards like U.P.S.C. has been 
formed and I would like to know whether 
t here are any such boards '-or their 
appointments also. If there is no such 
board. a board should be formed and 
appointments should be made on the basis 
of merit. I tell you about Rajasthan 
where-LA.S. officers are generaHy Chair-
men and Managing Directors of public 
sector undertakings. They know notbrng 
about this field and even then they are 
appointed to the posts of Chairmen and 
Managing Directors. The same is the 
case of banks but it shou1d not be like 
this. Only that person who has full 
knowledge of the banking should !,e 
appointed to such posts in banks. 

In the Seven Five Year Plan. we have 
decided to effect 8 per cent increase in the 
industrial growth.. I n all the allotted 
activities of Finance Corporation, the 
authorised capital limit has been fixed 
between 100 and 250 crore rupees and the 
L.I.C., G.I.C. and V.T.I. are maklDg 
provision to this eff~ct. The ceiling of 
Rs. 15 crores fixed by the Reserve Bank 
is also being relaxed and its powers are 
being enlarged. It means that by enlarg-
ing its jurisdiction, the industries will have 
to be developed. But I can see that the 
areas which have been declared as 4No-
Industl"Y DistrictsU are not teing deve. 
loped at al)' When those areas were 
declared as "NO-Industry Dislficts'., it 
was promised that industries would be set 
up there, but nothing has been done so 
far in this regard. Neither the Central 
Government is paying any attention 
towards tbis, nOI" is the Rajasthao Govern--
ment - doinS an1 thiDS iu this ~eprd? 

Therefore, it is my request. to the Gov .... a'" 
ment tbatJndustries should be establilbc4 •. 
in tbese districts .and due facilities pro vi,.. 
ded. Developmental· activities shoulci , 
also be accelerated. They should be 
granted Joan facilities as it is being .. doDQ.l 
in the hiU areas. 

Mr. Deputy Spea.kcr, Sir, my constl.) 
tuency of Barmer is a "No-industrYi\ 
District", Limestone of a very lOodl\ 
quality with 92 per cent purity level has . 
been found there. But the questloD iSlOf 
making it industrially useful But indus-
tries can be ~et up only when all the' 
required facilities are avaiJable. Railway 
lines do not exist there. Our Railway 
Minister has declared tbat no new railway.. 
lines would be laid. If this is 10, It would 
not be possible to set up new industries 
because that place is 60 to 70 kms. away 
from laisalmer. How would limestone be 
transported in the absence of any trans-
port facilities and under such circum-
stances, why should any industrialist 
bother to invest bis money and set up an 
industry there? Therefor. I would 
request the Government to make provi-
sion for granting transport subsidy as it is 
being done in the hill regions. 

v 

Unless railway facilities and Joan J 

facilities are granted .. developmental activi. 
ties cannot take place there. So how can 
there be any progress when we are not 
able to set up any industries Therefore, 
I would request the Government once 
again to pay full attention to such 
areas. 

Mr. Deputy Speakcr,. Sir, the Gover-o .. 
ment had given loan iacjlities.to tke un., , 
employed graduates so that they (:ouW· set 
up tholr own business. I would~ likc,to -
say, in this connection that you· sbo,*, 
conduot an eIlQuiry Ij)ecause SO per ,cent OJ I 

the loans are being 1 advaQoed to bogas,.\ 
persons. - I want to say it ~JearJy tbat tbi.s.1 
scheme is heinltmisused and, thereto_, . it 
is essential to conduct a thor&uglL enquifiYt 
It is also essential to closely luper-vjse 'ho '1 

distributi on of loans in future. If you are 
not aWe to, d.o i.e" ,then . the vory ·t pur,... r 
fQf whiob loaas are advanced., woul4.llo. : 
defea .. d, aQd, '13\1 would,·~ ""e,""'Ao~ 
solve lt~c problem. of \1JlOQJpio,ed, 'If""""') 
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tes. In this context, I would particularly 
,ubmit that we WaDt to increase tbe 
activities or such types of organisation, 
but these problems come ig the way. 

Mr. Deputy Speaker, Sir, tllere is a 
dyeiDg,pTinting industry in our area. This 
kind of work is u8ua11y done here. Pollu-
tion problems are also associated with such 
units. But neither the Centre nor the 
State is paying any attention to it. If tbe 
small industries are entrusted with the 
responsibility then they are not able to 
fulfil it. Therefore, before the expansion 
of such units, it is essential to remove tbe 
problem of pollution and the Central 
Government should shoulder this respon-
sibility or at least it could provide some 
assistance to the smaU industries in main-
taining ecological balance. OnJy then, 
these industries would flourish and new 
ones wou1d be established, as otherwise 
the existing industries would also be 
destroyed. 

Mr. Deputy Speaker, Sir in the end , 
I would submit that the Industrial Finance 
Corporation (Amendment) Bill, 1986, wbich 
bas been presented in tbe House is a very 
lood Bill. This Bill would prove to be 
helpful in making progress in the field of 
developing latest technolo;y. 

15.00 lar •• 

But we also want that our employment 
problems should be solved. The com-
puterization programme cannot guarantee 
a solution to this problem as it will require 
less number of workers which our country 
can never accept. Hence, we would have 
to consider whether we will be able to 
develop our cottage industries if we do 
not follow the path laid down by Mahatma 
Gandhi in this regard. 

The efforts made for this purpose, at 
present, are not enough. Further, the 
Kbadi Gramodyog Commission is not al"Je 
to complete the quantum of work that it 
undertakes. It bas to cover a vast rural 
area whioh it is not doing at present. So 
there arc several units which are not 
helped at aU by the Commission. There-
fore, in order to solve the unemployment 
problem. it is eSSCQti •• tba' it should ~over 
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more rural area. In this connection, the 
people working in the carpet and wool 
industries should be provided with special 
assistancc and training centres must be set 
up for the purpose. At present, tbe 
training centres are esablished only in the 
districts. and there is just one such centre 
in tbe whole of Barmer. Not a sinlle 
training centre exists in JaisaJmer. It is 
not possible to expand our industries in 
this "'ay. 

These people face the same kind of 
difficulties as in the case of industries. 
The Banking institutions do Dot provide 
loans to them easily. In spite of best 
efforts, the functioning of the banks has 
not improved and corruption is rampant 
there. It must be checked. 

With these words. I support the 
Bill. 

15.04 brs. 

[SHRI SOMNATH RATH in tlr~ 
Chair) 

SHRI DAL CHANOER JAIN 
(Damoh): Mr. Chairman Sir, I support 
the Industrial Finance Corporation 
(Amendment) Bill introduced in the House. 
This Act was first passed in 1948~ but after 
that. circumstances in the country have 
changed. This Bill is an appropriate 
measure in view of the ra pid develop. 
ment of our industries. 

I would like to draw your attention to 
the fact. that tbe Joan facilities granted for 
industrial development, are often misused 
by the industrialists, and this view is 
shared by all the Members. Therefore, 
this must be stopped. We must also fake 
action against those people who do not 
respect the spirit underlying the payment 
of such loans. 

It is good that a separate Board has 
been established to ensure tbat there is no 
unnecessary delay in the setting up of 
industrial units and the Chairman of this 
Board bas been granted the power to 
sanction loans, even without calling a 
Board meeting first. However,. al0Da with 
tbi$, it also Qlust be easured tbat lous 
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are llsed for the purpose for which sanc-
tloDed, and the industries are established 
in areas where they should be. 

There is one more thing which shou1d 
be given spe<:ial consideration. If the 
Board advances such loans by which. the 
Finance Corporation is liable to incur loss, 
or its capital is adversely affected, then 
action should be taken against the con-
cerned officials and they should be instruc-
ted to be alert in respect of their duties. 
This alone would ensure proper imple-
mentation of this policy of the national 
importance. 

We have seen that the small industria-
lists have to face numerous difficulties 
while getting loans. In this context. I 
would suggest that, whenever app1ications 
regarding granting of loans are received 
from small mdustrialists, some time-limit 
like one or two or three months should be 
fixed, within which, the loan appHcations 
should be considered and du' action taken. 
But it often happens, that it takes years to 
consider and take action on this applica-
tions. Due to this, the small industrialists 
are disappointed and their enthusiasm for 
establishing new industries dampened. 
This procedure is not good. Therefore. 
I would request the bon. Minister ear_ 
nestly, to fix a time-lImit for tbis definitely 
so that the date by which the loans would 
be received may be known beforehand. 
Only under such conditions, our objectives 
would be attained. 

It is highly commendable that subsidies 
are given for setting up of industries in 
"No-industry Districts'" and in backward 
areas. In spite of all these, it IS found 
that industries are not being set up in 
HNo-industry Districts"'. The reason 
given for this, generally, is that infrastruc-
ture and transport faCilities aTe not avail-
able there. To get over these difficulties, 
my 8ugaestion is tbatf meetings should be 
held from time to time among the repre-
sentatives of Industrial Dev~lopment 
Corporation, Transport and Power and 
other re]ated departments. ThC$e meet-
JOBS pould be held on the 01ificers' level 
as wcU as on the Ministerial level in which 

full consideration sbouJd be given to the 
proper development of all parts of tbe 
country. Special attention must be paid 
to the backward areas and industrIes 
should be established there. 

With these suggestions, I would sup-
port the Industrial Finance Corporation 
(Amendment) Bill and hope that tbe 
Members of the Board would fUQction in 
accordance with the spirit of the Bill and 
in this manner, we would all assist tb. 
Prime Minister in taking the nati on into 
the 21 st century. 

[English} 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, I support this Bill. 
The Industria] FInance CorporatIOn of 
I ndia is a national level de\ elopment bank, 
set up in 1948, soon after Independence, 
by an Act of Parliament, with the objective 
of providing medium and Jong term finance 
to eligible industrial concerns in India. 

Sir, we know that under the leadership 
of our Prime Minister, we are looking 
ward and indeed we are moving forwards 
towards the 21 st Century and our attitude, 
our activities and our achievements should 
be on the basis of this. I say so because 
we have seen so many times that even 
after bringing so many bills in favour of 
the workers, in favour of the country and 
in.. favour of the weaker sections, their 
implementation is very poor. Our 
Government is very much willing and we 
are very keen to s.ee that the country moves 
for\\ard towards the 21st Century. But 
SO'll 'times there is still some communica-
tion gap. Even though Government IS 
bringing forward the Bills, some bureauc-
rats and some officials are not trying to 
fulfil the commitment of the Government. 
And that is why we are not a bJe to fulfil 
our commitments to the people. 

The Industrial Finance Corporation of 
India was set up in 1948. The Industrial 
Finance Corporation Act, 1948 was last 
amended in 1982 and it bas now becQme 
neceS$3ry to make some ameDdments in 
the Act. I am supporting the amev.4., 
ments brought in by the Government 
because the present deiuition of 'industrial 
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concern' as contained in the Industrial 
Finance Corporation Act does not cover 
many important activIties and it is, tht-re-
fore. proposed to widen the definition of 
'industrial cocnern' by including the con-
cerns engaged, inter alia, in areas such as 
setting up of hospitals and providing 
medical services, providlOg telecommunica-
tion and electronic services and leasing of 
plants and equiprnents, etc. It is also 
envisaged to provide for an enabling clause 
so as to confer powers on the Central 
Government to direct the Corporation to 
undertake any other activity which the 
Central Government may notify. It IS 
also proposed to raise the authorised capi-
tal of the Corporation from Rs. 100 crores 
to Rs. 250 crores. I would like to I equest 
the Minister to raise the authorised capital 
from Rs. 100 crores to Rs. 500 crores. 

In this Bill. it is also proposed to 
provIde for the office of the Managing 
DIrector on a full-time basis. I am 
supporting this provIsion and I am not 
at all oPPoSlDg It. Whenever. th~se 

Managing Directors and Chairman are 
appointed. we will have to see that these 
Managing Directors and Chairman do 
somethmg in favour of the workers and in 
favour of the Industry also. We do 
appoint these people, but we find that the 
attitude of these ManagIng Duectors and 
these Chairmen is not so good. They are 
misusing the government's mooey and they 
are indulging in corruption. They favour 
the big industnalists and they are not 
doing anything for the benefit of the 
people. WhIle appointing these Managing 
Directors on a full time basIs is a welcome 
measure, we should also see to it that they 
fulfil the commitment of the Government. 
There should be some time-bound pro-
gramme and there should be some limit as 
to how long a person should continue as 
the Managing Director. HIs performance 
and achievem.:nts during that period 
should also be watched. I request that 
the hone Minister should look into this 
aspect. I know tbat the Minister is very 
efficient and he is working very hard for 
the welfare of the weaker sections. But 
this bureaucratic attitude is Dot at all gooet 
and this tradition is going on from the 
vert begining and because of this, people 
are oot scttinS an)' benefit. 

Sir, the Industrial Finance Corporation 
is a very important corporation. In April 
1971, the Government of India set up thc 
Industrial Reconstruction Corporation of 
India. This was to be an All-India public 
Financial Institution to function as a cr~djt 
and reconstruction agency for industrial 
revival and rehabiHtation of SiCk aod 
closed units. This has now been C(1over-
ted into the Industrial RetonstrutttoD 
Bank of India. The unsatisfactory track: 
record of this Jead institution in dealmg 
with industrial sickness will be clear from 
the fo.Jowing data. Out of 205 units bclnl 
assisted by IR BI in the country, as many 
as 116 are located in West Bengal out of 
wbich IRBI cJaims that It has revived on'y 
37. I would like to mention it here 
because Government has established IRBI 
to revive the sIck industry, to heJp indust-
rialists, to modermze their equipment. 
But what is gomg on? Government has 
estabhshed IR BI to revive sick industries. 
But IRBI, IFCI and lOBI people are not 
interested ln reviving industry, big or smaH, 
but are only Interested in reviving them-
selves So, their feelings are not so good. 
There is some communication gap between 
the management and the workers. This 
should be looked into. 

Another thing: In 1985, Government 
of India passed a Jegislatlon caned the 
Sick Industnal Compames (Special Provi-
sions) Act, which seeks to create a Board 
for financial, mdustnal reconstruction, and 
to deal with industnal SIckness. One 
year bas passed. I do not know when 
thiS Board wllJ start functioning. and when 
it Will sort out the problem of Sick industry 
in our country. In our country, about 
90,000 units~ most of them in the small 
sector, arc SIck; out of tbese, about 29,000 
ar~ in West Bengal. IRBI has reported 
that as of January 1, 1985 tbere were 545 
sick UnIts. Out of them, 105 are lO West 
Bengal. There were 1285 medium units. 
Accordlllg to lRBI's stlJdy, 51% of indus-
trial slckness was due to management, 15% 
due to bad plannll1g and only 2% due to 
l~bour trouble. So it is Government'. 
duty to locate these sick industries. If 
every rig and Jarge industry is going to be 
closed down, what will workers do 1 
Thousands and thousands are now OD abe 
toads. But we are tryioi to sQrt out lbl' 
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problem. We are trying to meet IFCI, 
IRBI and lOBI people also. But their 
attitude is not in favour of the workers. 
They say: "You should look into this; 
you should help these entrepreneurs; You 
should not let down the weaker sections 
and workers· Then what will these 
officers do '1 They will be in their chairs. 
They are now promoted as Managing 
Directors and Chairmen and as so many 
other officers. But they arc not helping 
the weaker sections. That is what is gOlDg 
OD. If they go on in such a manner, then 
we will be in trouble. We in the Cong-
ress party are very much interested in 
helping the poor people and the workers. 
This is the Prime Minister's attitude, and 
the Government's attitude. But this 
bureaucratic attItude is not so good. That 
is why all these things are going on. 

You are bringing this Bill to help poor 
people, to heJp the workers and to help 
the country_ But until and unless you 
change the attitudes and traditions of the 
officials, it is not possible to implement 
all these things. ThiS is my humble 
suggestion to you : To revive these sick 
industry, please start the functioning of 
the Board for financial and industrial 
reconstruction immediately. Then this 
Board can take up a1l these things. They 
can help sick industries at least. Is there 
any such possiblity '1 It is not the Govern-
ment's policy to take over a1l sick units. 
But they can set up some new projects, 
they can set up some new and modern 
equipment. Then they can at least pro-
vide work to the workers. Otherwise, 
these workers will die. If the workers die. 
what Will we do '1 So, this is my humble 
suggestion. I would now like to quote a 

r-laYing : 

'yeh mera akele ka dard "abln hal, 
Main sabhi ke d.rd ki baat kart; 

/toon.' 

It is a fact that somebody is trying to 
say that Central Government is not doing 
anything. But we are not going to CJ iti-
cize so, because I know that some politi-
cal and vested interests who are not inte-
rested in the development of the country 
are tT)'inl' to oppose tbe Government all 
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the time. But I would like to say that we 
have iaith in a New India. let us put 
shoulders to tbe whee); let us do our best 
efforts to serve the people of this country. 

SHRI MANORANJAN BHAKTA 
(Andaman & Nicobar Islands) I rise to 
support the Bill. This Bill does not ba ve 
anything contradictory. It has some 
specific, good amending provisions, e.g. 
the enlargement of the scope of 
Industrial Finance Corporation. I feel 
that the amendment proposed for provid-
ing medical, health and other allied ser-
vices. engineering, technical, financial. 
management, and marketing and other 
services etc. It wjJJ definitely be for the 
betterment of the industrial growth as 
well as the social services too. But, at the 
same time, I would also like to add that 
the hone Minister may kindly look into 
that and see that the social forestry should 
a1so be included in this, because, now, we 
are going in a big way and trying to moti-
vate people in dIfferent places for going in 
for social forestry to make the country 
green and to make the ecological balance 
as per the requirement of the country. If 
that be so, then why not this should also 
be included withIn the purview of the 
Industrial Finance Corporation opera-
tion'1 

Then the dairy plant and the cattle 
breedlDg etc. should also come within the 
purview of this The Minister may kindly 
look Into it. They have done a good 
thing by increasmg the capital from Rs. 
100 crores to Rs. 150 crores. Then there 
is a question of having a Managing-Direc-
tor. Well, the Managing-Director, of 
course, will be necessary in a particular 
corporation or lDstitution or organisation. 
But one thing which I have noticed is 
that for the very purpose for which the 
Industrial Finance Corporation has been 
established has not been fulfilled and 
everywhere it is being defeated every now 
and then. We know people are coming 
for getting assistance. When they go for 
getting assistance, how they are harassed '1 
They are running from pinar to post to 
get assistance or loan, but, they are not 
getting it easily. But if some people are 
corrupt enough, they can get it otherwise 
and they get it. Here this point hps to 
be SCOD. 
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In every legislation we find that the 
public men are very carefully kept out 
and only the officialdom, the bureaucracy 
is creating everything for themselves, every 
post, everything, they keep for themselves. 
So, why not in such an important BiIJ 
some Members of Parliament be put as 
Directors in tbe Board where there can be 
checks and balances, where they can work 
as watch-dogs in such boards and point 
out lacunae ? 

There are 'A' category districts in 
the country. How me D Y • A' 
category districts have been served 
by the Industrial Finance Cor-
poration or assisted in the country? In 
many of the areas where these· entreprene-
urs are going to set up industries they 
want assistance; for gettin~ that assistance. 
they are running from pillar to post, but 
they are not getting it. Even the Minis-
tcr must be having his own personal ex-
perience in this regard. That is why it 

should be eva uated that in how man} such 
'A' category districts they have got loans 
or assistance. In Andaman and Laksha-
deep areas, which are the remotest parts 
of the country we are hearing the names 
of these institutions only so far; they have 
not done anything in that part of the 
country. When they go there to set up 
industries, they are told that for such a 
long distant area how would you get 
finance. That is why there should be a 
system b} which they can got assistance 
for such a long distant area. Of course, 
when we pass a legislation, we speak so 
many things and then we get an assurance 
from the hon. Minister that this will be 
done, that will be dune; we are going to 
achieve these things, but, one point is 

very clear that until and unless!the bureau-
cracy is committed to the purpose these 
th,ngs will not be implemented. On the 
one hand the government is clear and the 
political leadership is also clear; they 
want to do something for the betterment 
of the people. to have industrial growth 
in the remotest parts of the country at 
that time the two systems work, that is 
OD tbe one hand the bureaucracy is 
playing some part on the other hand the 
political leadership is also accused 
of interference. The political 
leadership is also accused of interfe-
rOll~. The political leadership is 

only supposed to give guidelines. But, at 
the same time, the implemenl ing parts 
remains with the bureaucrats, the official-
dom. If sometimes we a~k them why they 
had not done a particular thing, they only 
say that the pohticians are interfering 
with the functioning of the autonomous 
bodies In the name of prevention of 
interference they try to keep the political 
leadership away so that they can do what-
ever they like in the manner they like. 
So, this is a very con troversial position 
and I would request tbe hon. Mmister to 
kindJy Jook into this and see that the 
implementing part IS properly done. Ther_ 
should al50 be proper monitoring, and 
grievances .;;houid be redressed. The 
Board should not be given more powers 
only to chpck political interference, and 
the people should get the benefit 
of the such financial institutions. 

Another point is, nothing has been 
mentioned about the rules or procedure 
to provide aS5istanc'! or grants. That IS 
completely absent. That is where the 
influence of the bureaucrats comes and 
apart from the Chairman the members of 
the Board should also be asked to follow 
the correct proc'edure and the rules so 
that everY0ne knows that there is such a 
financial institution. Only then can they 
get the full advantage of the institution. 
That is why I want the hon. Minister to 
look into this point also so that harass-
ment of the public can be reduced results 
can be aehle" ed and the financial' institu-
tions can t-e used for the best interests of 
the country. 

MR. CHAIRMAN: Shri Harish 
Ra\\at. 

{Trans/ation_! 

SHRI H J\RISH RA V\' AT (Almora): 
~fr. Chairman, Sir, I am grateful to you 
for providing me an opportunity to speak 
on this important Bill. Through this 
amendment. bon. Minister intends to 
expand the purvie'w of the old Act. My 
coJleagues have given their suggestions in 
this regard, I also \\ ant to make a req uest 
that social forestry and industries based 
on agriculture sector should also be inlcu. 
ded in it. 
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At present, the situation is this that 

.u our financial corporations extend more 
and IDOro help to some particular areas 
Oldy where industrialisation has alr~ady 
,,*,CD- place but regarding new areas and 
backward areas they are not as committ-
ed. as they should be. If somet'llles, there 
ia a pressure fr om Government then the 
people manning al1 such institutions try 
to put off that pressure or not to fulfil 
Go.vernment's Intention. I would like to 
JD&ke a request to the officials of the 
Ministry of Finance to seriously look into 

• the matter as to what these financial insti-
WtiOD' have done in regard to payment of 
loans in every State for various areas and 
to promote their interests. You will be 
IlUrprised to know tbat the financial insti-
tutions of the Central Government have 
provided more funds to the States which 
"ave very Jess population and are already 
industrially advanced. These institutions 
are still following the same policy; on the 
other hand the backward States are not 
&cUing any benefit. The population of 
Uttar Pradest is ] 7 per cent of the total 
population of the country. All the Cent-
ral Government Financial Institutions have 
an investment of only 2 per cent In the 
State. This situation has not changed 
• .uiog the previous years in spite of 
utmost efforts by the Government of Uttar 
Pradesh. I would like to make a com-
plaint to the hone MlOJster on behalf of 
Uttar Pradesh in this regard and also 
would like to request that States like Uttar 
Pradesh should be taken care of. You 
Ibould see to it that your financial 
Institutions should help those areas which 
are industrially backward. 

After all, what is our aim In glvmg 
Ilelp? Naturally, to remove disparity and 
mequality between weaker sections and 
.muent ones. This remains only in theory 
ad actually these financial Institutions 
and corporation are promoting already 
•• 11 established industrial UOlts; they do 
• ot care to help tbe backward areas or 
the people who are called first generation 
of lndustrialists. 

If a PGGr man, who does not have 
"7 approach aDd is unable to put any 

pressure goes to these institutions, then 
instead of helping him, he IS discouraged. 
They create obstructlons for him. The aim 
of these institutions should be to fulfil 
the commitment of the Government. 

The reason behind thiS is that you 
have entrusted all the powers to the burea-
ucrats. The Parliament merely passes a 
BlIl. These Bills too help in lOcreastng 
their power and scope. These Bills only 
meet their own pel sonne) mterests and 
meet tbe needs of some other vested 
interests. ThiS way, the Parliament IS 
bemg used and the Houlie is also being 
used. Thh bureaucrats should be able to 
know what are the reqUIrements of the 
people at large and what IS the jntentlon 
of the Government, the Parliament and 
the State Governments These institutions 
should have been helpful In al..hevIllg these 
oblectives but they are not domg 
so. 

In the last f~\V years, you helve tned 
your best III makmg them accountable to 
the people. But In sp.lte of your efiorts 
and pressure, these Instlt Uti00S have not 
fulfilled tbe Government's commItment 
towards the poor maS:les. These Jn~tItu­

tions have not chan6ed theIr attltuJe and 
behaviour. 

I do not Intend to CriticIze but would 
hke to make a subm&;::.slon w.th a view to 
strengthenmg the bands o. bon. Finance 
Mllllster and hiS Ministry and request 
them to see what type of people are 
dOlDg what type of work III these FInan-
CIal lllstltutions. If you do not employ 
such persons In these mstltutlOn5t who are 
committed to tbe people and the polIcy 
of the Government ar-d want to Imple-
ment Jt, then, I am afraid that what to 
sp~ak of thiS Bill, you may pass a number 
of Bills, but all or them will not enable 
you to achieve your aim. I hope, keeping 
In view the feehngs of the Hou~e, you 
WIJ) pay attention towards thIS. WIth 
these words, I conclude . 

[EngltJh) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA-
RDHANA POOJARY): I have beard 
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hone Members from both the sides giving 
very efft!ctive and concrete suggestions. 
Some of the hon. Members particularly, 
Shri C. Madhav Reddi, Dr. Rajhans, 
Shri Jain. Shri Mool Chand Daga, Vyasji 
and some other hon. Members bave given 
me lot of knowledge alld also concrete 
suggestions. Shri Ayyapu Reedy has 
made "ery good points. In fact, I am 
grateful to him for making a study of the 
subject. 

The bon. Member Shrj Madhav 
Reddi as also Shri Raihans have compli. 
mented the performance oj IFCI and its 
contribution to the industrial development 
of the nation. IFCI has sanctIOned loans 
to the tune of Rs. 3.230 craTes to about 
2 272 projects. The growth in sanction-
i~g and disbursement of Joans during the 
last five yea: s is about 22 per cent Han. 
Members have made very pertinent point 
saying that major portion of this assistance 
should flow to the backward areas Even 
the hoo. Member Shri Rawat Ji has said 
that the fin'lncial in,tltutlons should go to 
the backward States and the backward 
areas. I can applaud the financial in5ti-
tutions, parlicu1atly this IFCI for gOin.g to 
the back~ard areas. Out Of 2,272 P 0Je.:ts, 
1,055 pr0jec 1 s were financed m backward 
areas. 53 rer cent of" thl.! total assistance 
ha~ gone to the backward aiea. Profit-
wise al~o these commercial institutions, 
particularly the institutions hke IFCI, 
IDEI, I CI CI. ] RBI and other institutions, 
and the nation also, cannot afford them 
to be another sick indu~try in future. See 
what is the performance of IFC[ so far as 
the profit is concerned. The gross profit 
of IFel for the year 1985-86 is Rs. 51.27 
crores as against Rs. 34.3 crores in the 
year 19R3.84. These institutions have 
played other ro1es also. particularly in the 
field of small-scale industries, by ha~ing 
promotional schemes. The subsidy scheme 
has been introduced particu!arly fOl the 
smaJ1-scale industries. Rs. 147.22 Iakhs 
have b~en given as subsidy. 

AN HON. MEMBER: How much 
amount has been sanctioned to unemploy-
ed graduates in small-scale sector? 

SHRIJANARDHANA 
They are also included there. 

POOJARY: 
That break 

up is not there but if the hOD. Membel 
writes to me, I win get the particu"n 
and send tbem to him. 

This institution is the first iDstitutioa 
which bas introduced the provisiol1 lor 
seed capita) assistance. It sponsored tile 
risk capital fundation scheme and UD"-
this scheme the risk capital assiJtaDCII 
sanctioned UP to 31st Marcb 1986 iJ to 
tbe tune of Rs. 9,97,34.000 in 97 proj_ca 
to 184 promoters. This is the asailta~ 

that has flown from IFeI as the capital 
risk a~sistance. 

Now, I am coming to another point 
that has been raised by the hOD. membeN 
that we should provide trainina 
to the executives Gf, the industrial units 
and also to the people who are workia. 
in the banking institutions. They have 
also made a point that the management 
is not effective and there is deficiency i. 
the management. The IFCI has spoaaoreci 
another scheme. This scheme is called' 
the Management Development Scheme. 
The Management Development Institute is 
also providing trai ning facilities. I may 
tell t be hon. members that IFCI bas intro-
duced 723 programmes, giving traininl to 
18000 personnel in the industrial sector 
and also in the banking sector. Out of 
this we have given training to 523 person-
nel coming fram abroad i. e from die de .... 
loping countries. This is tbe assistance ... 
also the training that has been imparted 
to these people so as to have mor. 
knowledge in the management skill. 

Some hon. members, particularly 
Shri Ayyapu Reddy and Sbri M .... 
Reddi, have even figures statin. tltat 
95,282 sick units are there. I am aivtaa ' 
here tbe latest figure. The latest figure is 
1.01,063 sick units are there in 'h. 
country. A sum of ... 

SHRI NARAYAN CHOUBEY: S4y 
'only". (Interruption!) 

SHRI JANARDHANA POOJAay : 
Hon. member from Telugu Desam, I sbaJI 
come to this aspect also. 

B sum of Rs. 4699.20 crores is loctet: 
up in the sick units. 
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We have to see what is happening. 

When we give assistance to the weaker 
section. a lot of criticism is coming and the 
people say ... (lfllerruptiolls) I do not 
know why the hone members from the 
other side are getting up and are feeljng 
agitated. I have not referred to any par-
ticular individual. I have stated that 
resistance is coming and criticism is also 
coming-saying that the poor people are 
misusing the fund and also ... 

SOME HON. MEMBERS: No. 

SHRI NARAYAN CHOUBEY 
You are giving selectively to your own 
men. 

SHRI MANORANJAN BHAKTA: 
That is not correct. 

SHRI NARAYAN CHOUBEY: You 
are giving it to your own men. 
(Interrupt ions) 

MR. CHAIR MAN: Order please. 
Order please. (Interruptions) 

SHRI JANARDHANA POOJARY : I 
have not referred to any person. 

AN HON. MEMBER: You are 
misusing .. (Int.rruption.\) 

SHRI JANARDHANA POOJARY: 
Do you want me to reply to )'our quest-
ion? If I reply it will be bitter for you. 

I am just te:ling you ( have not referr-
ed to you or to any person. What I have 
stated ·the oppositIOn'. 

You are also making this point. 
(lllt~rru pI ions) 

Now I am answering the point. 
(Int~rruptions) The country knows it. 

SHRI MANIK SANY AL: I t should 
be told to the Parliament-who are they? 

SHRI NARA'(AN CHOUBEY: Do 
not distribute it to your own person{l~l. 

SHRI MANORANJAN BHAKTA: 
The State Government is identifying. 

(Interruptions) 

SHRI JANARDHANA POOJARY : 
52 per cent is due to mismanagement and 
sickness. Hon. Members from both sides 
of the House made the point that we 
should not allow industries to become 
sick and action should be taken against 
mismanaging people. Also they have 
made the point that these people should 
be blacklisted, th ey have stated also that 
stern action should be taken against these 
people. Parliament has passed an Act. 
The entire issue has been discussed on 
the floor of the House, By the Act 
passed in Parliament, Parliament has 
given power to set up the Board of Indus. 
trial and Financial Reconstruction. This 
Board will be set up soon and those pea. 
pie who are mismanaging the industries, 
who are performing duties highly detri-
mental to the interest of the country and 
diverting funds for their purposes, wdl be 
identified. 

SHRI C. MADHA V REDOI: The 
Board has already been set up_ 

(Inte rUJI ions) 

SHRI JANARDHANA POOJARY: 
I will come to that. I have to meet all 
the point~ made by hone Members. The 
Minister did not interfer(, at any moment 
when the Members were making their 
points. At least you should show some 
courtesy to me; at least to tbat extent I 
am eligible. We are going to identify 
those people who have misused the fund 
and who have acted in a way highly detri-
mental to the counh y's interests. After 
being identified, they will be barred from 
taking any assistance from any of our 
financiai institutions, including tbe banks. 
They will be blacklisted for io years. 
This is the provision which bas been 
made. We are going to implement 
it. 

Hon. Members from this side 01 the House 
made the point tbat the persons who are 
managing the Boards should be effective 
and they should be men of inte&rity and 
they should be the men who are commi-
tte" to this tbinkip.I and to this ideolol1. 
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Th" complaints made from that side and 
tbis- aide is thtlt some of these persons 
who are fUDctioning in the BORrds have 
not been effective. We have to find out 
such people. In that regard action is 
being taken and their antecedents and 
wheHabouts are being found out. We 
are going to get very effective people as 
per suggestions made by hone Members. 
(lnt.rruptions) Some of the hon. Mem ... 

bers may Dot appreciate it, but we are 
working in that direction, and for tbat, 
some time has been taken. I agree with 
hone Members that we must expedite it 
and no delay should be there. For that 
purpose we are going to take firm action 
jn tbis regard. 

I now come to another point made by 
my hone friend Shri Madhav Reddy. Also, 
Mr. K. S. Rao made this point. He ask-
ed whether this IFC is going to take out 
the leasing business and whether it is 
going to finance other private concerns 
also. 

They are going to finance other pri-
vate concerns. The hone Member, Shri 
Madhav Reddi has stated that it should 
not be given to any company. So far as 
the point made by Shri K. S. Rao is con-
cerned, I assure the hone Member that 
IFCI is not going to take up the leasing 
bUsiness and this will be taken up by the 
concerns only. The IFCI is going to finance 
them, give them assistance. A point bas 
been made by our friend, Sbri Madhav 
Reddl. Here. I want to tell him that by 
giving t his type of assistance to leasing 
COmpabJCS, some of the Untts which are 
not in a position to have the machinery 
and other assistance will get the machi-
nery and other equipment. By that, they 
can come up with more modernised machi-
nery also. They can also start it with 
this leasing assistance. For the purpose 
of industrial development, this step has 
beeD taken. The IFCI is going to 'finance 
these institutions to support tbesQ 
units. 
15.51 bours 

[MR. SPEAKER in the chair] 

Hon. Member, Shri Madbav Reddi 
has made out another point saying that 
• paid IUP capital is only Rs. 35 Cl'oros. 

against the autborised capital cit Its. 100 
crores. Here, the point is, the paid up 
capital is Rs.45 crores,. not Rs.35 crores, 
as stated by the bon. Member. 
Rs. 50 crores of paid up 
capltal;bas to be subscribed and already 
we got Rs. 45 crores. In a few months, 
we are going to get another Rs. 5 crores 
also. The point tbat has been here is, it 
~bould be fuHy paid up capital, to tbe 
tune of Rs. 100 crores. Once in two or 
three years, we are going in for Rs, 20 
crores or Rs. 30 crores like this and this 
will be completed. As a future arrange-
ment, we have raised it from Rs. 100 cro-
res to Rs: 250 crores. Some of the han. 
Members have made one point saying tbat 
it should be raised to Rs. 500 crores. We 
have taken Dote of the suggestion. Hon. 
Dr. Kalanidhi also made this point. Mr. 
V. $. Krishna Iyer also made this point 
and we have taken note of this. Where-
ver it is found necessary, definitely we 
wil1 come before Parliament and we will 
take necessary action. 

While meeting the points raised by 
Shri Krishna Iyer, may I say that he bas 
raised a very good point and said that 
we should not give this assistance to indi-
vidual doctors and these doctors will mis-
manage and swallow this amount or 
something like that. To the benefit of 
Shri V. S. Krishna Iyer, I can say that 
this assistance will be flowing to the coo-
perative sector and also the private con-
cerns only and not to other sectors. 

DR. A. KALANIDHI: It may be 
true with some persons and not for all 
the individual doctors. 

SHRI JANARDHANA POOJAR Y : 
The point made by Sbri Iyer bas been 
taken note of and the assistance will 10 to 
doctors who are in the cooperative s~ctor 
or in the private limited company. Only 
to tbat sector, tbe money will flow. 

Another point has been made by Shci 
Madbav Reddi as to why C'ODot the Gov-
ernment subscribe to the entire paid up 
capital. TM share tbat is taken from 
tbe paid up capital of IDBI is 50% of tbe 
total capital and the break-up is, 22% of 
the total paid up capital is takon by LIe, 
Gle and UTI, 20% of tbe paid up ~apital 
is held by nationalised banks and the 
remaining &% is held by cooperative 
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institutions. This is the break-up and 
in this area, the role of tbe financial insti-
tution as well as cooperative sector is 
very cJear and hence I hope that Shri C, 
Madbav Reddi is satisfied with the 
answer. 

I know that the hone Member sitting 
behind Shri C. Madhav Reddi will not be 
satisfied but I can tell the House that he 
is kind enough to come to my Chamber 
and he says tbat "I am satisfied and 
already satisfied. ·'That is the answer. 
I am greateful to the hOD. Member. 

MR. SPEAKER: Member9 s satis-
faction and the House 9s satisfaction are 
two different things. 

(Interrupt ions) 

SHRI JANARDHANA POOJARY: 
In a lighter vein I stated, with Jove and 
affection for the bon. Member, young 
Member, I have stated, not with any 
malice. 

MR. SPEAKER: Mr. Poojary, I 
think you will continue ]ater on. For the 
time being, you have to finish. I will 
allo~ you next time. You can conti" 
it. You can take it up tomorrow. 

tS.~ lira-

STATEMENT RE: COLLISION 
BETWEEN 28 UP GORAKHPUR-HATIA 
EXPRESS AND A GOODS TRAIN AT 
GOMOH STATION OF EASTERN 
RAILWAY. 

[English] 

THE MINISTER OF TRANSPORT 
(SHRIMATI MOHSINA KIDWAI): I 
dteply regret to apprise the House of an 
unfortunate collision betweeD"28 Up Gora-
kbpur-Hatia Maurya Express and a goods 

train at Gomoh Junction of Eastern Rail-
"'Hay at 5.23 hours today. As a result of this 
collision as per the information received 
so far, 9 passengers lost their lives and 19 
sustained injuries. 16 of the injured have 

been taken to railway hospital at Dhanbad 
and the three others were permitted to 
resume their journey after medical atten-
tion. prima facie the collision is repor-
ted to have occurred due to the driver of 
the goods train baving overshot stop 
signals. The Driver has been immediately 
placed under suspension. 

2. Medical relief van was immedia-
tely made available and the railway 
doctors at Gomoh rushed to the site and 
attended to the injured. In addition, a 
medical team from Dhanbad also rushed 
to the site by road. 

3. Divisional officers from Dhanbad 
and General Manager, Eastern Railway 
accompanied by Senior officers- and 
Commissioner oj Railway Safety, Eastern 
Circle ha ve rushed to the site from 
Calcutta. 

4. Ex-gratia payments to the next of 
the kin of the dead and those injured 
are being arranged. Necessary arrange-
ments are being made to clear the stranded 
passengers of 28 Up Express. 

5. This accident wiJ) be enquired in-
to by the Commissioner of Railway 
Safety- Eastern Circle. On receipt of 
the enquiry report action would be taken 
against those held responsible for causing 
this collision. 

We deeply regret the loss of life. 

PROF. MADHU DANDAVATE 
This is a very unrortuna te news that four 
family members of one of our Members 
of Lok Sabha Mr. Ram Bahadur died in 
this very accident, his brother, his wife 
and two children. 

15.58 brs-

STATEMENT RE: '.COMMON-
WEALTH GAMES 

[Ellglish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS 
(SHRI EDUARDO FALE1RO) : The 
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Hon 'hie Members have no doubt been 
following recent developments regarding 
the Commonwealth Games scheduled to 
start in Edinburgh from July 24. 

2. The Government kept in close 
touch with the Governments of the Front 
line States. The Prime Minister was per-
sonally in contact with leaders of some of 
the Frontline States in an effort to work 
out some formula whereby the Games 
could be salvaged. The Government's 
endeavour was to explore every possible 
avenue so that our athletes, could have 
the opportunity to compete in the Games. 
Unfortunately, some of the recent state-
ments of the British Government have 
Jeft no doubt in our mind that they are 
not immediately prepared to implement 
even the minimum measures which all the 
Commonwealth countries had agreed to 
at Nassau, in case there was no progress 
in the direction towards dismantling of 
apartheid in South Africa. 

3. Under the circumstances, the 
Government decided, with great regret, 
not to participate in the Games. Our 
decision is an expression of our solidarity 
with the oppressed people of South Africa 
and with the Frontline States. It is still 
our hope that concerted action by the 
Commonwealth to implement necessary 
economic mea"res to end apartheid in 
South Africa ~ill follow SOOD. Several 
hone Members ro.e. 

( InterrlJptiolls) 

16.00 brs. 

SHRI T. BASHEER: This House 
should congratulate the Government for 
its bold decision and express our solidarity 
with the Government and our commit-
ment to the cause of the African peo-
ple. 

SHRI SAIFUDDIN CHOWDHARY 
I request the Government to explore 
along with the boycotting countries the 
possibility of holding anti-apartheid games 
in New Delhi. 

SHRI BASUDEB ACHARIA: Yes. 
tb. Government should take the initia. 
tive. 

various part. of the country 

[Translation] 

MR. SPEAKER: If the entire 
House is of this view. it is really very 
good. We unanimously approve this 
tbing and appleud it. 

[English] 

SEVERAL HON. MEMBERS: Yes, 
yes. 

PROF. MADHU DANDAVATE: 
You gave the notice and we adopted and 
pas~ed it. 

PROF. SAIFUDDIN SOZ: With 
one voice. 

DISCUSSION RE: COMMUNAL 
SITUATION IN VARIOUS PARTS OF 

THE COUNTRY 

{ TrarJ,ltll;on] 

MR. SPEAKER: Hon. Members, 
just now the hone MInister has a,iven tb. 
news of a very horrIble accident and Pro-
fessor Saheb has referred to the death of 
the family members and re]atlves of ODe 
oi our hon. Members Shri Ram Bahadut. 
I am much pained to know about it. W. 
all express our condolences to the berea-
ved family. 

Much has been said in this Houso 
earlier also on the problem we are gOlDI 
to discuss today; we have discussed it a 
number of times in the past also and now 
the need has arisen to discuss it again. I 
am constrained to say a few words be-
cause I feel the agony which is quit. 
unbearable. Whenever such incidents 
take place, the soul writhes in pain. 
Perhaps, the soul of every thoughtful man 
undergoes thiS experience. He reflects 
why and how such ghastly things happen 1 
Why a brother is a;ter the bJood of hi3 
own brother 1 

The most unfortunate part is that w. 
paid very heavy price for this malaise in 
!947. Perhaps none clae in til. World 
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suffered so heavily as we did. I myself 
witnessed it. Just possible that someone 
fr.om you also might have seen it, but 
many of you might not have been an eye 
witness to it. being quite far o1f'. Unfor-
tunately, I was quite near to the border 
where all this was happening and this 
terror was being let loose. I have seen 
many things which make soul writhe in 
pain. I think, Gujarat and many other 
States are today suffering from this 
malaise, but my State which bad suffered 
a lot on this account in the past is once 
again becoming victim of these flames. I 
would, therefore, like to say that we have 
to give it due thought and take some con-
crete steps in this regard. We have to give 
it deep thought that we are not thinking 
only for ourselves but also for our country 
as a whole and for our future genera-
tions. 

We have not been able to root out 
this curse even in 38 years. Today this 
evil is eating into our vitals. AU of you 
should ponder over why all this is happen-
ing. Nobody alone would be able to find 
a solution to it, neither they nor anybody 
else. Tbis is our common problem and 
Dnly a common solution can help resclve 
this issue. You can root out this evil 
oal1 by your collective efforts. Therefore, 
it is you who will have to think what steps 
you want to take in the matt er. 

It is not a question of any particular· 
party. It is not a question of any diffe-
rences. It is a question of the country 
and it is you who have to dedde what 
steps you want to take. 

Today, sins are being committed in the 
name or religion, evil of communalisQl is 
thriving in the Dame ot humanity and you 
will have to see how it is to be eliminated. 
It is this very communalism which culmi-
nated in the partition of the country as a 
con$equence of which Iakhs of people lost 
their lives. We should have given thought 
to it at that very tnne. There had been 
a number of great scholars and patriots 
who contribuoed towards the building of 
tbis country lJ but, perhaps, they could not 
fore$~ that we could tndu1se in sucb 

PtJrts of. the 
count,.y 

things. They did not eradicate and up-
root this evil. Today, all of you are 
sitting here and you should think ov~r it. 
It is never too late. As long a.s you 40 
not divorce religion from politics and 
separate them, nobody would be able (0 
save you. 

Ours is a democratic couotey and 
democracy has very many merits, but it 
has a very big weak ness also and that is 
that we indulge in so many things with aD 
eye on votes. If all ot you join togetber. 
the fear of losing votes will not be there. 
If you work jointly, you will not be 
haunted by the ghost of votes and thereby 
you will be able to eliminate tbis evil. 
Therefore, rise and think for the country. 
Do not think on party lines. AU should 
join together, sit together. evolve some 
consensus and destroy this evil, otherwisG 
it will never be eliminated. Propagation 
of religion should have only one mesaage-
'live and Jet live'. One should not think 
of oneself only. OUf existence's possible 
only with the existence of others. This is 
our country. An of us have a right to 
Jive in this cpuntry as J ndians and not as 
Hindus, Muslims, Sikhs or Christians. All 
should stake their claim as Indians aqd 
exercise that right. This should be predo-
minant with you. Therefore, I would like 
to say that the place of worship should be 
the abode of religion only and whether 
inside or outside, it shol\44 be separated 
from politics. Thereby you will remain 
happy and the country will also remain in 
peace and such disturbances will nOl take 
place in future. Enact a legislation to 
met\! out the most stringent punishment to 
those who commit such sinful acts in tbe 
name of religion so tbat they are not able 
to raIse their ugly heads again. This evil 
should be eradicated once for all. 

Having said this. the only appeal th'" 
I want to make is that you should evolve 
a consensus and act as a symbol of good-
will whereby all of us and the Government 
may be compelled to root out this evil in 
a collective manner. 

[English] 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, Sir, "h.il. 
initiating the discussion under Rule 193" 



QIl the, CilQ.Ununal situation iii tbe couptry, 
I \ViII be.r in mi~d the useful g\tide} nes 
'~t Jq,Q have placed before tbe Members 
of l1»8 l'J.ouse by way of parl\llletcrs for 
~"e cijspus~jQI). I wel~ome your suggestion, 
Sir. 

Yqu.,4avc_ r9coinded us of 1947 wilen a 
CQIQIlfl trl\led~ tR9k place and we had 
&.0' unPJ~e~lJted violence. Sip.ce you 
have reminded us about 1947, I am also 
reminded about some very significant and 
sensitive words uttered by Maulana Abut 
KaJam Azad after the Partition of the 
country; when he found that in the post-
Independence period there were riots in 
different parts of the country ~ once 
M'aulao8 A bul KaJam Azad said : 

[Trans/ation] 

"What is regrettable is that first 
the division o[ the country took 
place and thereafter tbe minds of 
tbe people got divided." 

Sir, we waQt to evolve some metho-
qoloBY and some policies on the question 
of co~unal problems whereby we will 
be. able to assure the people in this country 
~Od in other pa.rts of tbe wor1d tbat even 
if tile c()untry is divided, the mind of 
In~i~ will not get divided and It will 
r~aUl as indivisible as ever. That should 
~ the common concern oJ a,11. All it is 
wi\h this peI;'spective that I wiU tfY to 
~alys~ the communal situation in the 
cOMntJ;y. The suW~t-.Qlatte.r of discussion 
is highly se~hitive and it is explosive as 
well. We must not say anythiog In this 
Hous~ wbich will rekindle tbe smouldering 
nr~s at p1(lces like Ahmeda.bad a~d instead 
of fio.c\iD& a solution to the problem, we 
might find a remedy which is worse than 
the disease. I can assure you, Sir, I will 
Dot indulge in that experiment. Any 
display of passion in this House will wor-
sen the communal situation outside and. 
therefore, we have to be extremely rest-
rained in tbe expression of our views. 
It_pins that in mind, I will try to analyse 
tbe pr~blem. . 

A, tbo ver), outset, th(oup you. Sir, 

paris 0/ tlte country 

I appeal to the House: let us try to 
demarcate the distinction between commu-
nal disturbance as a disease and its symp-
toms. Very often we take cognizance of 
the symptoms of the problem and super-
fiCially try to deal with the symptoms. 
As a result, for some time the symptom, 
are erased, but it only hides the potential 
disease and at "iome other opportunity 
again the disease flares up. Therefore, 
in the consensus that we will try to evolve, 
we must try to see that we do not confuse 
the symptoms for the disease and keep 
that in mind. 

I bad the opportunity to visit almost 
all the Important places \\ hereever such 
disturbances had taken place, whether it 
was Ahmedabad, where I had ,'isited a10na 
with my colleagues in the Parliament 
yesterday, or whether it was Meerut, 
Moradabad.. BIhar Sheriff, A1isarh. 
Allahabad, Bhiwandi and so many other 
places. Every time such a calamity bad 
occurred I tfled my best to go to tbe spot, 
try to find out what the malady is and try 
to find out what could be the solution. 

It is necessary to go into the roots of 
the malady. I will just enumerate briefly 
what are the aspects of tbe problem of the 
communal situation that need to be tack-
led by all pOSSible methods. One impor-
tant aspect is tbe phYSIcal security. Second 
is the freedom of relIgious practices con-
sistent w th the spirit of secularism. To 
clarify what you said, I do not think this 
House may take a posture that JS anti-
religion because religion is an institution 
tbat provides peace to a number of indi-
vidua1s. Our secularism is not irreli-
gionism; but our seculansm means peace-
ful co-existence of various religions. That 
is the concept of secularism that men like 
Mahatma Gandhi and Pandit Nehru had 
given to this country. It is in that context 
we will have to find out. 

There are a variety of religious prac-
tices and one of the fundamental rights 
that is enshrined in the Constitution is tile 
freedom Dot only to profess but also to 
practice religion. Therefore, thero neetl 
not be any curb on that. It is not dlat 
the religion is coming in the way. I de Del 
think that religion is the basis of riote-



bl •. 'e : communal 
8itlUltion in various 

[Prof. Madbu Dandavate] 

it il the aberration of the so calJed reli-
lion that jscoming in the way. Therefore, 
we must not try to confuse the aberrati on 
for the very basic values of religion. That 
also will have to be borne in mind. 

Certain economic roots of the commu-
nal problem will have to analysed. Then, 
tbe question of cultural identity. Dr. Zakir 
Hussain, one of tbe best and the noblest 
Indians India had ever seen, cne of the 
best religious men that India had ever 
witnessed, did not find any conflict bet-
ween his religious identity and his identity 
as an Indian. It is within the parametres 
of finding out the co-existence of these 
identities that we have to preserve our 
cultural identity in every sphere of our 
human life. That also will have to be 
borne in mind. 

There are certain social aspects and 
lastly tbere are political and administrative 
aspects of the problem of communaJism. 
They are to be effectively tackled. I will 
take up in the beginning the law and order 
problem. It is basically an administrative 
problem. There are certalD human over-
tones added to the law and order problem. 
In tbe GovernmenCs approach, by and 
large-why I am saying Government's 
approach is that I am not trying to dis-
tinguish between one Government and the 
other-unfortunately, there seems to be the 
ICJ8cy in this country that our approach, 
to tackling the problem of riots is a 
fire brigade approach. Only when 
fire takes place, the fire brigade 
engines rush to the spot. It extinguishes 
tbe fire and then go back to the depot 
where all those operators of the fire engine 
take out their uniform and go on playing 
cards. That is how the fire brigade 
functions. 

No doubt, fire brigade is a very effec-
tive agency. I But the very ideology and 
philosophy of a fire brigade approach is 
that whenever the problem crops up go 
and try to find out the solution and when 
• temporary solution is found out, you 
can 10 back and relax. That type of 
destroying communal riots has to be dis-
",,4ed for all the times. 

flarlS 0/ the country 

Then, Ithe complacency or police des-
pite previous signals of the riots. At a 
later stage when I will make a very brief 
reference to what happened in Ahmedabad 
I would like to point out to you as to 
bow, when clear signals were there that 
probably the riots are going to take place 
when Rath Yatra begins, because adeqt1ate 
measures were not taken how tbe situation 
flares. That is the best incident. That 
is another aspect. 

The restructuring of the police and the 
paramilitary forces in the country. Sir, 
fortunately this is one aspect on which the 
entire Parliament has evolved a national 
consensus through National Integration 
CouncIl and through its various consulta-
tive bodies. After Meerut riots I was the 
person who drafted a resolution for dis-
cussion in the National Integration Coun-
cil. I made it extremely clear that I am 
not at all in favour of fixing up the per-
centages or reservations in Army or Police 
or para-military forces. That wIll be a 
dangerous proposition and it is fraught 
with dangerous consequences. But taking 
into account the various situations of 
communal riots In the country all of us 
came to the conclusion in the National 
Integration Council that the entire com-
position of the polIce and tbe para-
military forces has to be re-structured so 
that the composition of the police and 
para-military forces will broadly reflect the 
cross-section of SOCIety with which we 
function and operate. On that there was 
total unanimity right from the Prime 
Minister of the country to the Leaders of 
the Opposition. Therefore, I would very 
much plead with the Home Minister that 
whatever has emerged as the national con-
sensus in the National Integration Council 
and in various consultative committees 
tbere should be no dIfficulty in implement-
ing tbis national consensus. 

Sir, the situation in Punjab, the situa-
tion in Ahmedabad, the situation in 
Meerut, the situation in Bihar 5harief and 
the situation in Moradabad all these 
situations cJearly indicate that we are not 
the only persons who are susceptible to 
communalism just as because I put on a 
khadar uniform my communalism is not 
completely driven away. Similarly if I 



Dis. re : communal 
situat Ion in various 

ASADHA 30. 1908 (SAKA) parta 0/ the country 350 

put a khaki uniform of a policeman or an 
Arml man in that case the communalism 
is no} completely wiped out. Afterall just 
as an ordinary man is susceptible and 
vulnerable to certain communal influences 
an ordinary sepoy in a po1ice force is 
bound to be amenable to the communal 
forces and atmosphere of communalism 
and in times of riots he does not hide his 
communal tendencies. I will come to that 
at a slightly later stage and tea as to what 
happened to the CR P and State police 
when one Muslim family was burnt alive 
or roasted in one particular locality in 
Ahmedabad and why it happened. So that 
aspect is also very important. 

Now I come to diversion of police 
force to monitor VIP movements. Sir, 
no matter whether the VIP be~ongs to the 
non-Congre~s government or wrether he 
belongs to the Congress govelnment 
fortunately or unfortunately mo~t of the 
parties sitting here-both on the ruling side 
and Opposition side-they are partly a 
ruling party and partly an Opposition 
party, therefore, there is no question of 
one party or another. But I will gIVe a 
con<.:rete instance. The Ahmedabad situa-
tion flared up. Yesterday I happened to 
meet the Chief Minister of Gujarat State. 
He being the student of mathematics he 
has found out a very interesting graph 
showing right from the first day upto 
yesterday the kill ings, arson. looting, etc. 
In that graph when I looked at it. it 
appeared as if 12th July was something 
)ike a big peak, Himalayan J'eak, 
and it just then goes down on both 
the sides What w s the event of 
12th? 12th was a bandh call given on the 
question of Rath Yatra and judicial 
inquiry in many provinces. Maximum 
killing took place and not to criticise any-
one but to avoid it in the futur~ I will 
give a concrete instance. When such an 
explosive situation Vtas created on 12th 
July, Sir, at Baroach raIlway station there 
was a function to inaugurate a new railway 
platform. That function could have been 
changed. In fact the functions in which 
many of us were to participate during the 
disturbances had been postponed. I have 
nothing against the person who inaugura-
ted that platform. For instance, Ahmed 
Patel inaugurated it. Nobody can 
attribute to him Hindu communal riot. 

SHRI AHMED M. PATEL (Broach) : 
Sir, DO DSP or DM was present in that 
function. The function was over in ten 
minutes. 

[Translati on) 

"BandhU does not mean that all 
Government offices should b. closed and 
all the programmes and functions of the 
government come to halt. 

[Engli,h) 

Within ten minutes the function was 
over. No DSP or DM or police force 
was there. We rushed to spot immedia-
tely. 

[Translation] 

Had we not been there, it would have 
been very difficult to call fire-tenders. 

We arranged from Baroda, from 
ONGC and other places. 

SHRI HAROOBHAI MEHTA: Does 
the hone Member want that the railways 
should also respect the bandh call ? 

PROF. MADHU DANDAVATE : 
~o. No. If yo~ dnve it to that baving an 
Inaugural fUDctlon and running the rail-
ways are two different issues. Fortunately 
or unfortunately I was also once a 
Railway Minister. I know that whenever 
there was a civil commotion, they have 
given strict orders. As far as formalities 
and ceremonial functions are concerned, 
they should be concerned with them and 
our entire forces should be dive:ted to 
that area where some commotions have 
taken place. On this po nt, I had also 
talks with the Chief Minister of Gujarat. 
I am not betraying confidence because 
about that I have spoken in the press also 
after I talked with him. Sir, at that time 
when this fUDction was going on, DO doubt 
It did not last for long time, but it is a 
fact that attention was diverted and when 
the attention is diverted to any ceremonial 
function, at that time if some anti-social 
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etem'eDts start looting and burning the 
houses in the city, in that case, no doubt, 
difficulty is created for those who are in 
char&e of taw and order. 

Sir. I had a talk with the Commis-
sioner of Police-with full responsibility, 
I am saying this-and I bad also a talk 
with the Chief Minister and they said that 
'Yes·, such a situation should be avoided. 
I am not saving it only for finding fault. 
But in an explosive situation like this, for 
holding even a ceremonial function, I 
don't say tbat during the bandh. Railway 
should be closed, offices should be closed. 
On the contrary my contention is that 
the offices should be strengthened, RPF 
forces should be strengthened. Railway 
machiney should be strengthened and they 
should be asked to be more alert about 
the attack by tbe anti-social elements on 
the railway property and near-about the 
property in the city. So, I am not findlOg 
fault whether they join the bundh or not. 
But regarding having a ceremonial function 
and baving a bundh these arc altogether 
dIfferent. So, some such situation arises 
sometimes and therefore this should be 
avoided. 

Then, Sir, rounding up of anti-social 
elements is another important point. It 
Is extremely an important point. I will 
speak with the facts and again it is not in 
a partisan way. I wiU give an illustration 
of a very nice instance that was done 
during the Congress Government -the first 
popular Government of Congress which 
came in the Bombay Presidency. J n that 
Government-Prof. Ranga WJlI recall that 
-Dr. K.M. Munshi was the Home Minis-
ter of the Bombay Government. Prior 
to the popular Congress Mmistry. in tbe 
British Rule, under the British regime, in 
the city of Bombay, in the industrial city 
of Bombay~ whenever a communal riot 
took pJace, it would go on for weeks 
together, sometimes for months together 
and the Government used to say "what to 
do, the anti-social eleme nts ate trying to 
take p.osition of the situation." When 
Dr. K.M. Munshi was put in cbacge of the 
Home Ministry. in the Kher Ministry, 
riot started in Bombay. In tbe mcrniDS, 

Dr. K M. Munshi called tie Britiab 
Commissioner of Poliee at tbe h"~ 
ters of the Police and Dr. Munsll 1018 
him "Mr. Commissioner, Within 12 Ifodi'l 
I want the Jist of names or the aDti~bUfa1 
elements in this sdnsitive area. I (doB~t 
care for whether tbey are HindUli br 
MusJim!f or Sikhs". The EngUsb4nan-ftil 
"witbin 12 hours how can I pr()d.uce f11e 
list 1" Smi1ingly Dr. Muuml said, ti'irme 
Commissioner is not abre to pr0411de tbe 
list, in that case you will not be the 
Commissioner of Bomb~y tomorrow." 
Sir, you win be sllrprised to knOW fliat in 
the afternoon, the list was available arid In 
the evening the anti-social elements VAt'te 
rounded up. Now almost all the news-
papers wrote in the editorials that Mr. 
Munsbi with popular Congress had shown 
the way to check the communal riots. 
This is the way the things are to be 
handled. Don't tell me: who are the 
HindLiS and who are the Muslims and in 
this who are the antI-social elements and 
who should be rounded up? It may be 
absolutely curtailing the civil liberties, but 
in order to see that the civil libertfes of 
the entire population is protected, some-
times the liberty of the anti-social elements 
have to be taken away and therefore 
round them up and detain them. The 
moment that was done, within one day of 
the communal riots, everything completely 
was checked. 

Therdfore, I would suggest that when-
ever there is a signa) that communal riots 
are IikeJy to take place, the ~ducat~d mC!b., ( 
all those who ar~ trade unionists, who ate 
dedicated men to the cause, will nt;v~r 
participate in this hooliganism because in 
practice as one comes across the ~liilo-
sophy of trade-unions, kinn o~anis«tidtJs,l 
political parties it is the anti-soCiai 
elements that will be used as insttUrbetits. 
Therefore, if they are rounded up, yoo 
can put a check: in the sftwttion atfd it 
should a1ways 'be nipped in the' bU(i. 

Then, judicial enquiry. Sometimes 
there is a case for a judicial -enquiry and 
bere again I will take up the V'~ry cue of 
Abmedabad. And the Chief Minister bas 
said that there: can be two opinions, but 
they will weia'h that in future. 
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On the 12th can for bandh was given. 
We totally disagreed with it. AU political 
parties including the Congress party 
appealed to the people not to resort to 
that bandh, because that would create 
further complications. In spite of that 
there was bandh. I talked to the Chief 
Minister of Gujarat yesterday and I said 
that ptActically he could have used one 
particular method. Judicial enquiry was 
demanded into these happenings and 
through the judicial enquiry, whether 
injustice was done to Hindus or to 
Muslims, all would have come out. Whose 
houses and shops had been looted would 
have come out, and if there was any 
organization behind it, that would have 
come out. To me it was not at all objec-
tionab!e to institute a judicial enquiry 
after such a holocaust had taken pJace 
and ultimately the Chief Minister did 
accept the demand for judicial enquiry, 
but only the next day. 

On the 12th there was a bandh. 
Rather than putting a premium on violence 
and accepting the demand, if on the pre-
vious day on the eve of th.! bandh on the 
12th, judicial enquiry was announced, 
probably the winds out of the sail of 
those who wanted a bandh would have 
been taken and the situation would have 
been different. The Chief Minister him-
self told us that the graph of killing. arson 
and looting suddenly went up on the day 
of 12th. Therefore. sometimes correct 
postUI es are to be taken. You might be 
proved wrong at a later date, but by way 
of abundant caution, such postures have 
to be taken and they were not taken. 

I have a concrete suggestion about the 
sale of properties in sensitive areas. I 
met a number of Muslims, I met a number 
of Hindus, I met a number of intellectuals 
and pressmen; I met members of the 
Congress Party as also some Ministers. 
They said that Ahmedabad riots had really 
built up the case to ban the saJe of 
property in sensitive areas. because that 
really becomes crux of the problem and a 
Jot of politics gets woven into it. Mostly, 
I think, a consensus has been evolved in 
Ahmedabad tbat in the sensitive areas, 
which have become explosive, property. 
becomes a central tbeme, and therefore 

the sale of property in the sensitive areas 
must be avoided. 

There are certain economic roots of 
the problem in almost all communal 
disturbances; you may go from one end 
of tbe country to another. Once when 
Badshah Khan came to India, at that 
time Ahmedabad was also in flames. Khan 
Abdul Gbaffar Khan in one of the 
meetings in which I was a so present 
said: 

[Translation] 

"The rich people remain in their 
mansions. The poor Hindus and 
Muslims kill one another in the 
streets. The rich Hindus and 
Muslims, sitting in their palaces, 
say how mad these Muslims and 
Hindus are who kill one another. 
We have no problem and we can 
Jive comfortably in our man-
sions. " 

[English] 

He correctly described the situation in 
the country. Rich man is never affected 
by these communal riots. What will you 
find if you see who are tbe people who 
are killed and murdered in these riots? 

[Translation} 

MR. SPEAKER 
instigate are never killed. 

[English] 

The ones who 

PROF. MADHU DANDAVATE : 
You are right. Sir. You win find that it is 
the poor Hindus or the poor Muslims who 
are killed in the streets. Therefore, there 
must be something behind it. There must 
be certain economic roots. Rich express 
their vicarious satisfaction that poor have 
died. I will give you concrete example 
how these riots affect the poor. For 
example J the problem of riots in Bhiwandi 
near Bombay where I stay. I visited that 
place. ·There was one plot of land On 
which lots of hutments of poor men were 
there. Some people were interested in the 
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land and throullb their henchmen they 
burnt tbe entire hutments colony and when 
the butments colony was burnt and it was 
done at midnight, old men. women ana 
children were shouting for help. but 
nobody came and tbey died io the embers 
of fire. And when they died, Govern-
ment took up a correct stand. They 
decided to rehabilitate relations of those 
people who were kiJ1ed on the very same 
plot by constructing hutments. You will 
be surprised that the vest" d interests and 
the landlord owning that land went to the 
court of Jaw and their humanity was at 
such a low ebb that tbey demanded a stay_ 
They said that those hutments should not 
be a110wed to be built up to rehabilitate 
thos-e who have survived. They were very 
sorry that they too were not burnt to 
death by the fire. They said, UYour 
Lordship, do not allow those people who 
have survived, to build the hutments 
thereH

• They wanted that the Go"\ern-
ment should be given a stay order. For-
tunately. the stay was not given. It 
makes their intention very clear. There-
fore. these economic roots of the commu-
nal probJems should also be taken note 
of. In tbis context, very often in the 
rural side, we find the eviction of landless 
labour and that also indirectJy takes a 
communal shape sometimes. Therefore, 
that problem also must be handled very 
effectively. 

Let me come to the cultural identity. 
I wiJ) be very brief. I have been a teacher 
for 25 years. And each one of us 1earnt 
history in our own way during our schoo 1 
days. The manner in which history is 
taught in this country for years together, 
especiany under the British rule. does not 
make us establish our cultural identity. 
either the individual identity, religious 
identity or the identity of the nation as a 
who1e. We are taught history with a 
particular bias-perspective. And therefore, 
you win "find that while learning history 
in the school, Muslims have one set of 
heroes and Hindus have another set of 
heroes. If'I have one set of heroes, I 
See all the brigbt side of the personality 
and no darkness. If somebody else con-
siders tbat as an evil force, he tloes not 
see any pious olement in that personality. 

That was how we were tauaht. In my 
own days, the teacher who taught us 
history, taught it in such a manner as if 
we were the protagonists of only the reli. 
gion and the purpose of his history talks 
was to put into our brain. by brain.wash-
ing. a particular perspective of history. 
Objectivity of history was completely 
forgotten. How history governs, how 
economic factors are responsible and how 
cultural and religious conflicts take place!> 
all these aspects are never taught at all, 
and history is being taught with a bias. 
I think, we win have to revise it. I do 
not say that we have to re-write history. 
I am not in favour of destroying history 
and I am not in favour of mutilating 
history. but history must be taugbt with a 
correct and balanced perspective. That is 
extremeJy necessary. The unifying role 
of religion must be taught to studtmts. We 
should neither teach tbe students to 
become atheists, nor should we teach them 
to become religious bigots. We must try 
to explain to them the universal character 
of all the religions. At a later stage they 
may discard even religion. Even if a man, 
out of conviction, discards religion. and 
becomes an atheist. I will have respect for 
him, rather than for a man who blindly 
opposes or blindly accepts religion. So, 
that aspect has to be put into the minds 
of the students. And here come all these 
aspects of teaching history and teaching 
religion. Fostering of a .composite culture 
is extremely necessary. For that, commu-
nity housing schemes, neighbourhood 
schemes and neigbbourhood schools, will 
have to be there. Today, when I go to 
Ahmedabad or when I go to certain streets 
and by-lanes of Bombay, I find that, from 
the Rntish daj s, people have been taught 
to lIve in various groups, here will be 
Muslims, here will be Parsees, here will 
be Harijans and so 00. Tbat is how 
segregation takes place and I think that 
this segregation is also at the root of some 
sort of conflagration, whenever passions 
are roused. Therefore, community schooJs, 
neighbourhood housing schemes and all 
tholie schemes will have to be cons· 
ciously built up and I am sure that some-
thing can be done out of this. 

There are certain political and admini. 
strative steps to be taken. Th~re should 
be visitanee and there should be composite 
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and joint efforts. Political forces must 
try to overwhelm the communal and anti-
sQCial elements. I think that it is a blot 
on all of us sitting here together that in 
times of communal conflagration, we aU have 
failed, ill spite of hundred years of Cong-
ress ttadition, in spite of the 50 years 
tradition of the sociahst movement, in 
spite of a long tradition of communist 
movement. A very strong base for a 
regional party bas been created in Andhra 
Prade$h. With all the strong bases, which 
are created, when the volcano of commu .. 
nalism erupts, all of us are thrown helter-
skelter and oiJr capacity to contain the 
monster of communalism is reduced to an 
absolute nullity. 

Today, I remember that go den period 
of Noakhali when some of the protago-
nists of Hinduism talked about defending 
the Hindus in Noakbali, and when that 
old man cai1ed Mahatma Gandhi went to 
Noakhali, tried to res~ore peace. Then 
even to "Viceroy of India Lord Mount-
batten had to write a letter on 26th August 
1947 in which he said: 

"There are 50,000 soldiers in 
Punjab, and I have flots on my 
hands; and our force consists of 
one man called Mahatma Gandhi; 
and there is peace in Noakhali." 

That was the greatest tributes given 
by the mightiest man in this country to a 
man who was called the Naked Fakir of 
India. [am waiting for another Gandhi 
to rise. I am not saying thiS by way of 
demagogy. I really wait for the time 
when the credibility of Indians will grow 
to such an extent that people will say: 
'Here is a leader. If he is not able to live 
for us, he will be prepared to die for 
us.' 

They are in search of a Gandhi. They 
have not found him. But if we know one 
Gandhi, collectively we can create a 
second Gandhi; and I think that that 
is the beauty of democracy. 

MR. SPEAKER : He will come SOq'le 
time. 
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PROF. MADHU DANDAVATE 
Let us try to create a new feeling and a 
new upsurge in the country, where eoUce-
ti veJy all of us who stand by secularism 
will create such a force, that any COIJlOlU-
nal organization which tries to whip up 
communal frenzy will be isolated, but not 
the secularist forces. That is the power 
and strength we are taying to create. 
And that also is absolutely necessary. 

Then about fixation of responsibi1~~y 
for disturbances at a definite district 
authority-You need not look at the 
watch, Sir; I wi)) look at mine. 

The fixation of responsibi.lity for dis .. 
turbances at a definIte district authority: 
Some district authonty must be told that 
in that district if the disturbance took 
place, though he might be haVIng senio-
rity, he would not leet promotion. He 
would feavt tbat place. He must take tbe 
restionsibility. That type of a feehng will 
have to erow. 

Special Courts for Summary Trials: 
We mIght be against different types of 
Special Court; but I am sure that the 
entire House wiJl be one In saying that let 
there be summary trials in the Special 
Courts, of all those who try to fan commu-
nal feelings of the people, and create 
disturbances. Let there be summary 
tr ial. 

MR. SPEAKER : Then and there. 

PROF. MADHU DANDAVATE 
Then comes trade and economIC opport-
unities to the mlllorities. I am not saYlnS 
thIS as a fashlOn. But on a number of 
occasions, tbere are genuine grievances 
among certain sections of minontles. Tbey 
may be Mushms, Sikhs, neo-BuddhiSts, 
Hanjans or Adlvasls. But if any section 
has a leellng that it IS deprived of certain 
facIltlles, then it wIH be very dangerous. 

The Jagmohan Commission had givon 
a report about tbe 1969 dIsturbances in 
Ahmedabad in GUJarat. My friends wiU 
recollect it. One of tbe recommendatlopS 
was about identityiu& the sensitive spot$ 
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of Gujarat and trying to re-structure the 
composition of the PoJice, and fortifying 
its strength. That will have to be done. 

The Minorities Commission is already 
there. I am happy about it. Let it be 
aiven a statutory status, and let there be 
an insistence that its recommendations 
have to be necessarily implemented, with ... 
out any hesitation. 

In the end, I would say tbis, since 
only yesterday some of us had gone to 
Ahmedabad, very briefly within a few 
minutes and a few seconds-I will not 
require even that. There were rumours 
about disturbances in every nook and 
corner of Ahmedabad. Inspite of that, 
I did not find, unfortunately. sufficjent 
fortification of the Police. Even the Army 
should be used; it does not matter if its 
strength is wasted, But it is better to be 
more cautious by way of abundant cau-
tion. No satisfactory Police arrangements 
were there. 

The Bandh on the 12th would actually 
have been weakened to a very great extent 
if increase in the strength and the 
announcement of a judicial enquiry had 
been there. 

I have now to con ::Iude. If you ask 
me: 5Should all the religious processions 
in India be banned T, I would say I am 
not ia favour of it. Some friends may 
say Yes. But I have understood the mind 
of IndIa, though I do not press my opini-
on very strongly in these matters. But I 
know. For instance, if the Ganapati 
celebrations, festivals and processions 
which Tilak had started in Bombay are 
stopped, people \\-ill not like it. If 
Muharram is banned, people will not like 
it. I come from a place in Ahmedn agar 
where Muharram is a big event. The 
Hindu women seek blessings on tha t occa-
sion. Hindus and Muslims join the proce-
ssion. Tbese are the traditions. All of 
a sudden, because a few hooligans create 
disturbances if you ban them, it will be 
bad. There should be a middJe-of-theeroad 
patb. Rilth Yatra, Oanapati ceJ~brations, 
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Muharram. all these are exceptions. You 
must try to avoid the sensitive spots. 
Some trouble-mongers are there who havo 
not much faith in religion. but have vested 
interest in troubJ6. They want that this 
procession must necessarily travel througb 
certain sensitive spots. It does not matter 
to them if they invite attack but they are 
satisfied if there is trouble. They have no 
vested interest in peace; they have vested 
interest in trouble and. therefore. I think, 
all parties, aU institutions, Hindus and 
Muslims, can sit together and before any 
particular precession starts, tbey can 
decide which will be the favourable route 
which can avoid these riots. So. a balance 
between tne religous feelings of tbe people 
and at the same time the need of maintain ... 
ing peace and tranquilty in the city. if they 
are balanced, I think a way can be found 
out. 

Then the diversion of police force 
should always be avoided. Collective will 
to fight riots must be created. Social 
consciousness should be created; and if aU 
these steps are taken in a proper manner. 
I have not the least doubt, it will be 
possible for all secularists in the country, 
no matter whatever be our differences, 
whatever be your differences and our 
differences, remember, all of us want that 
the legancy of a man called Gandhiji in 
this country, that must live and live for 
centuries together; that is the only legacy 
in which we have lived. We have got to 
have a polttlcal movement, and therefore, 
jf we are able to retain thjs Jegacy of 
secularism in the country, very' few things 
are left out. 

In different parts of Asia and Africa, 
parliamentary democracies have coJJapsed. 
In this tiny island of India, we have 
preserved democracy. Let us preserve 
secularism; and with the conscience of an 
of them sitting on both sides of the House, 
we are able to create real secu'ar India in 
which there wiIJ be no riots. 

We might have kil1ed Mahatma 
Ga ndh i, but, at least, we must not be 
required to curb the spirit of Mahatma 
Gandhi. Let us address ourselves to that 
Doble task. Thank you. 
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SHRI G. G. SWELL (Shillong): Mr. 
Speaker, Sir. for once I find myself in the 
happy position of not having to differ 
from my friend, Prof. Madhu Dandavate 
on any points. I thought he would have 
brought in tbe discussion an analysis 
about the recent riots that have taken 
place especially in Ahmedabad and other 
parts of Gujarat. Since be had made a 
visit to that place only yesterday. He had 
not done tbat. On the other band, he 
has brought before us a number of con-
crete suggestions as to what should be 
done in order to combat the riots that 
take place in this country from tIme to 
time with disturbing frequency. There 
could be a discussion on each of those 
points. But I will agree with him just as 
I wi)) agree with you that in this country 
we have inherited the legacy of Mahatma 
Gandhi. He gave his hfe; he died in 
order to bring conscience to us, to the 
different communities in this country after 
the madness of a partition. and to empha-
sise that the continuity, the salvation of 
this country lay in different communities 
living in peace, in co-existence and In 
cooperation with one another. 

I will agree with him also that India 
has a Jot of things to say about herself 
in the Comity of nations. It is the one 
country in the whole of Asia, excepting 
Japan, that has maintained, nurtured and 
has grown in democracy; it is the one 
country among half a dozen or Cl. dozen 
of the countries in the world where real 
democracy has prevailed. If you look at 
it more objectively, the vastness, the size 
and tbe diversity, the in-built contradic-
tions that India has in terms of historical 
legacies in terms of differences in religion, 

in terms of differences in languages in terms 
of economic disparities, in terms of every-
thing, there is everything that wiII tear 
tbis country apart. And yet, we have 
survived ever since independence, and 
grown from strength to strength in Demo-
cracy. We have a lot to say, a lot to 
be pr6ud about. If we are to analyse 
the sItuation, how is it that we have been 
able to do this"l We have been able to 
do this because, in spite of the drfferences 
and lot of conflicts which are inherent 
anywhere in the world, we have been able 
to hold together. The different communi-
ti,s In this country. tbe Hindus, tbo Mus-

parts o/th:! countrY 

lims, the Chri~ians and the Sikhs have 
understood this, that 10 Jiving together, 
in functioning together there lies the sal-
vation not only of this country, but the 
salvation, the upliftment of each indivi-
dual of this country. It is this bond 
that has held us together. And if there 
is anything that is going to destroy tbis 
country, It wIll not be external aggression 
-we have had exteqlal aggressions in 
the past and each tIme there has been 
external aggressi on the country has 
stood up united us a man; It will not be 
the machinations of the big powers and 
the countries inimIcal to this country, it 
wiU not be the internatiOnal manipula-
tions for geostrateglc advantages, it will 
be the confiicts within the country and if 
we allow those conflIcts, If we. are not 
able to control and contam tbose confli-
cts, they will grow into a monster, and 
eat up and de~troy thiS country. We have 
to understand this. 

And, I am very bappy that Mr. Dan-
davate by bnnging this subject before the 
House bas served that purpose. I would 
like to congratulate him for bringing this 
spirit of objectivity. for having been cons-
tructive in his suggestions. There is 
hardly anywhere where I can differ with 
him, when he speaks of the freedom of 
the dIfferent religions to practise their 
religion. There lS freedOill given to 
everyone, and of course we have to draw 
a line. \Vhile e\ ;;!ry religion has the 
right to practIse, has the right to express 
Itself, collectively indocrs and outdoors, 
has a fight to take out processions, it 
should be seen that it does not have a 
fight to flout and to wound the sentiments 
of the other n..iJgiOns. This is where we 
should find a way how this thing should 
be done. 

I am saying this with reference to the 
Ahmedabad riots. They began with a 
rehgious procession, the Jaganath Rath 
Yatra. There are many stories that have 
come. There are stories that we have as 
to what has happened. Obvious)y tb~re 
have been slogans, posters and other 
things. The occasion of the religious 
procession is used not so much for the 
people to express themselves, but to 
wound the sentiments of other people. ' I 
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am not accusing this side or that 
side. That is how it bas happened. We 
have also to anal.yse the situation. It is 
not as if it has happened all of a sudden. 
Tile reports any that the riots in Ahmeda-
bad have been taking place- all not reli-
gious riots-since 1969. Betwecl,1 1970 and 
1980 there have been communal incidents 
oc:cucl'ing between 20 and 40 a year. 
Since 1980 the number of communal incI-
dents in Ahmedabad have been ranging 
between 70 and 80 a year Only last year 
there there bas been a similar communal 
riot in the city. We should have been 
wise about it. It is a case for analysis as 
to why aU these have happened; why we 
were not able to take precautions; what 
has gone wrong. I think, it is here I 
would agree with Mr. Dandavate. In 
any situation like that-it is not anybody's 
creation; it is not anybody '5 fault. When 
we have been forewarned, we should have 
been fore-armed in dealing with the 
situation. 

Mr. Dandavate has spoken about 
the economic root of some of the riots. 
Gujarat is a coastal State. There have 
been reports of big smuggling going on 
into Gujarat. It is only the people who 
indulge in these kinds of anti-social acti-
vities, the smugglers, who will stand to 
benefit whenever there is an upset of the 
law and order situation. It is only when 
there is a break-down of the Jaw and order 
situation that anti. social elements like 
that have the freedom to ply their trade. 
Therefore. this question bas to be looked 
at very cerefully. 

16.521us. 

[SHRI SHARAD DIGHE in the chaIT] 

TJae Smugglers have got the money 
power .. The smugglers have their musclemen. 
WbeAever a little tDcident takes place here 
and .there it spread like a wiJd nre. Who 
ate the I'eople who have done this 1 I 
am sure, the Government has got the 
list sf these people; it has 80t the list of 
all ~hac bad characters in the city. Mr. 
D_davate ·bas mentioned about t be r 01 e 
~ye' by abe former Home Minister of 
Bom~", just ,before iaQepeDdoacc, on the 

eve of our freedom, Shri K. M. MUDsbi, 
in which the first thing be did was to 
round up, to catcb all the bad character 
of the city whenever there was a tbreat of 
any flot. I thought we could have done 
a thing like that in Gujarat after havi.t;lg 
been forewarned. Well, I will agree with 
him that we have not taken this question 
of communalism of communal riots. with 
tbat seriousness with which we should 
tackle it. I am Dot saying thIS only of 
the Government. I am saying of the 
public leaders; I am saying of ourselves 
in this House; Maybe because we ha ... ·e 
too many problems in our hands; maybe 
because from day to day we ha\e been 
buffeted with a11 kinds of problems. Some .. 
(hing happens; it draws our attention 
to it. And when that thing does not 
happen any more, our attention turns 
round to something else. Therefore, like, 
in many other areas we seem to adopt, 
what Prof. Dandavate has said, a fire 
brigade mentality. 

Riots happened in Ahmedabad last 
year. They stopped. They were brou· 
ght under control. We forget all about 
it. They became ancient history. They 
occurred again on the 9th of July and 
reached the peak on the I 2t!) of July. 
All our attention was in Ahemdabad. 
There wiH be control and we will forget 
about it. We rush to It, we attend to 
the problem only when it has taken 
place. 

I would suggest or ra~her I would em-
phasise what Prof. Dandavate has said 
that we should ·tackle this problem of 
communalism and give it the greatest 
attention that we can give. 

PROF. N. G. RANGA; Priority. 

SHRI G. G. SWELL: Yes> the 
greatest attention that we can give on a 
day-to-day-basis. This country is a large 
country. Anything can happen in any part 
of th~ country. Any thing can flare up. 
There should be a monitoring body to 
tackle this question on a day-to-day basis 
and to see that relig~ous or communal 
conflicts do not take place. It should be 
anticipated and tackled before it tak,s 
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place .How is that to be done? There are 
many things which can be said, on this 
Prof. Dandavate has mentioned about the 
restructuring of the police and security 
force. Of co urse. \\ heD the riot has 
taken p lace, the first thing that we have 
to look to is the police and the security 

I 
force. ft is their prior duty and very 
much depends on the way in which they 
tackle the situation. If the police and 
the security force is communally fa'nted, 
it will worsen the situation. But if the 
police and the security force is non-
communal, is professional, it is in 
a position to tackle the situation. 
We have an example of that in this 
country and that is of the armed forces. 
Our Army our Navy our Air Force-
there is no suggestion of any communa-
lism in them. It is professionalism. 
When it is a job lO be done, it \"ill be 
done. We would like that kind of a 
police f 2rce. that kind of security force 
in this country' Of course, It very much 
depends cn the outlook of the people; 
but, we have also to depend on the mech-
anics of how to do It and. therefore. if 
the police or the securiry force is more 
representative of the different sectIons of 
the people in this country, if the police 
and the security fOT( c have more 0" repre-
sentatlon especially of the minorities-
we have to take thIs into account that in 
any situation the minorities cor:sider them-
selves to be in a more vulnerable situa-
tion and feel themseives to be more pro-
tective-then we have a force more cap-
able to deal with communal problems. 
We have not been able to evolve a society 
In this country where the majority comm-
unity is in a position to ensure the safety 
and the security of the minorities. We 
have not been able to do tbat. 

17.0n brs. 

Prof. Dandavate speaks of Mahatma 
Gandhi. He speaks ot the Jegacy of 
Mahatma Gandhi and he appeals to us 
that we should ourselves strive to be 
small little Gandhies in our own way and, 
if possible, be able to build up 'another 
collective spirit of Gandiji in this coun-
try. Mahatma Gandhi had always em-
J:fbasised the protection of minorities and 
be .ave his life in order to protect the 

minorities. It is not because he thou8ht 
that only the minorities were to be pro-
tected and not the majority. but because 
he thought that in the protectiOD by the 
nlajoTlty of the minority by communal 
peace and harmony in this country. 
Mahatma Gandhi spoke of being a trustee 
of the people. The Government should be 
the trustee of the people. The GoverD-
ment is of the majority and therfore, the 
majority community has to act in a man-
ner that it is the trustee of the minorities. 

I don't say tbat because of that the 
minorities should behave as they like. It 
is not possible. In a family, the father 
has to be the trostee of everything. And 
the children are expected to accept that 
position. They will have to accept that 
position oftbe father. It does not mean that 
jf the children go on nibbling and needling 
tbe father wi)] not take any action against 
them. It does not mean that. It is the 
question of generating the risht kind of 
climate. I agree that all the things that 
Prof. Dandavate men tjoDed should be 
dIscussed. We cannot take any decision 
on that here. Our duty here is only to 
go on record, to express our views in this 
regard. They sbould be taken Dote of. I 
do believe that the Government some day 
will sit together with the Members of this 
House, with the Members of tbe 
Opposition and evolve a method how to 
deal with tbe situation. 

Sir, betore I sit down, I win draw 
your attention to another aspect of the 
darger of communalism. We have had 
the problem in Punjab .. an on-going pro-
blem I am not speaking of the difficulty 
in implementing the Accord I am not 
speaking of the continuation of terrorism. 
Fortunately it appears now that tbe back 
of terrorism has been broken. But I 
would like to point out to 1he attempt by 
terrorists, anti-nationalists and extremists 
to communalise the situation in Punjab 
by attacking the minorities and trying to 
drive them out of Punjab. It is 
nothing but an attempt to communaJisc 
the situation in Punjab If communal 
riots break out between the HiDdus 
and Sikhs. that is where tho extremists 
will prosper. We have bad mCla)' tiDds 
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of troubles in U. P. also as a result of 
the controversy ot Ram Janam Bhoomi 
and Babri Masjid. In all these incidents 
fortunately the Government has been able 
to tackle and defuse the situation but that 
does not mean that the danger does not 
exist. And therefore I fully agree wi th Prof. 
Dandavate I appreciate what he has said. 
I appreciate the spirit with which he has 
sald it. Let us take tbis matter seriously. 
Let us find out the way of dealing with 
it, anticipating a situation and taking 
preemptive precautionary measures from 
day to day. 

SHRI H. A. DORA (Srika utam)": I 
don~t have much to say except to reiterate 
what my learned friend Mr. Dandavate 
has just now stated before the House. I 
too visited Ahmedabad on the 19th. The 
incidents took place not only in Ahmeda-
bad; they took place in Baroda, Eharooch 
Veraval, Kadi and Anand. These are aJl 
places in Gujarat. This is a place where 
Gandhiji worked. Gandhiji professed and 
propagated the ideals of secclarism. Now 
it is a place where we have been seeing 
communal riots very often. During 1985 
also the State witnessed communal riots. 
Now it has been witnessing communal 
riots. I would like to submit the compo-
sition of the main city of Ahmedabad. 

17.04hrs. 

[MR. DEPUTY SPEAKER in the 
chair] 

Sir, the total population of this palti-
cular city is about 25,07.410 according to 
the 1981 ~ensus, of which, the Scheduled 
Castes population is about 2.91 lakhs-
i.e. about 3 lakhs. The Scheduled Tribes 
population is only about 20,000. Muslim 
population is about 5 lakhs. What I 
would like to submit is that my Jearned 
friend has suggested the means to achieve 
communal amity in tbis part of the 
country. But what is the root cause? 
( Inte,.,uplions) 

PROF. SAIFUDDIN SOZ: It is 
an important issue. What is 
tlappening ? 

MR. DEPUTY SPEAKER : Every-
thing is important. Whatever is discussed 
in Parliament is important. I request all 
hon. Members to pay equal attention to 
all rna tters. 

SHRI H. A. DORA : Mr. Deputy 
Speaker, Sir, I am at a Joss to understand 
as to what is the root cause for this 
communal disturbance in this country. 
We are professing, practising and propa-
gating secularism-all the Parties in our 
country, either they are national parties or 
regional parties. But yet the object in 
tbis country is not achieved. What are the 
reasons for it? The have to be probed. 
I am prepared to submit to this august 
House, the factual aspect of it throup 
which we can draw certain inferences. 

The first incident took place OD 9th of 
this month at about 4.45 p.m. There was 
a strong procession, a procession of not 
less than I! lakh people, as I gathered 
from tbe eye witnesses from that particu-
lar place. The procession was going on 
from Lord Jagannatha Temple through 
the streets where Muslims are predomi. 
nantly inhabited. I was told by some 
of the dispassionate persons whose iden-
tity is not to be disclosed that M~sJims 

garlanded the delty; they welcomed the 
deity and they shared the prasad given by 
the Purohits who were there on the 
chariots. This was exactly near the place 

. which is known as Kadia Nakha which is 
in Dariapur area. I am absolutely COD-
vinced that the people whether they be-
]ong to the Muslim community or Hindu 
community are very much secular. Yet. 
why did the incidence take place? At a 
place which is 2 furlong away from Kadia 
Nakha, while the procession was going on, 
stones were pelted which culminated into 
this particuJar riot and it went to Shaha-
pur place which is at a distance of one 
km. from K"adia Nakha, where Muslims 
and Hindus are dwelling together and 
they were equal there. According to my 
investigation that was made, there was 
firj~ both by police as wen as private 
parties. In that firing. about 10 people 
died on the spot itself. Accordiq to 
officiaJ figures, in Ahmedabad. from 9tb to 
13th of July, ~9 people died &04 163 
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people injured. That was the official 
fl,ure Ii ven by the Commissioner of police, 
Ahmedabad who deals with the law and 
order situation. The Collector has no 
power to deal with the law and order 
situation tbere. The power is vested in 
the CommIssioner himself and he states 
that 39 people died and 163 persons have 
been injured and those wbo were perma-
nently incapaci tated were given by the 
Government an amount of Rs. S,OOG/. 
Temporarily incapacitated persons win 

I get only Rs. 1,000/- and Ks. 20,000 have 
been given to the deceased families, that 
is the kith and kin of the deceased. My 
friend Mr. Madhu Dandavate reported 
about a ghastly incident and I was thinking 
about a particular aspect of it. He want-
ed to refer to the matter also but my 
friend has not referred to that particular 
aspect. It was about Makhani Nagar and 
in that Makhani Nagar, we visited that 
particular place. scene of offence,. 
where six people were burnt alive. I 
again Interviewed some persons in one 
bouse. Two persons are still surviving. 
I interviewed the surviving member of that 
particuJar family. I do not want to dis-
close his name. He is a young cbap 
aged about 26 years and this man stated 
witb tears in his eyes that his wife was 
burnt alive. his child aged about 21 years 
was burnt alive. His mctther was also 
burnt alive and a member of another 
family who they call, Chacha, who is relat-
ed to that famiJy, was also burnt alive in 
the same house. What is the reason for 
it? I have clearly interviewed that parti-
cular gentleman. I took bim to a distant 
place and I asked him as to what exactly 
happened. He told m ~ that three persons 
attired in saffron dress led a mob of 300 
persons. 

DR. G. S. RAJHANS: What is the 
use of giving this information ? 

SHRI H. A. DORA: You please 
hear. I will tell you the use of it. 

They were leading the mob of 300 
persons. Armed with dadas. stones. 
sticks and other weapons, they 
were chantin& some mantrams which this 
fellow did not understand and thereafter 
there were s)olaDS. 

PROF. MADHU DANDAVATE 
He did not know mantrams. 

SHRI H. A. DORA; The persons 
who chanted the mantratns also may not 
be knowiIlg what they have been chanting. 
I have seen the path.. This man fled away 
from that place and there was arson in 
that particuJar house and six people were 
burnt alive. These are the tragic pictures 
that have been depicted by so many pesons 
in tbat particular city. What I vehemen-
tly submit is that people are very much 
secular but there are certain uns >cial ele-
ments who are using the situations only 
for their personal advantage' 

I would like to submit another impor-
tant aspect which I gathered from this 
particular place. 

MR. DEPUTY SPEAKER: You have 
.. already taken 15 minutes. 

SHRIH.A.DORA 
minutes. 

I have taken 5 

MR. DEPUTY SPEAKER: No, You 
have taken 15 minutes. 

Try to be brief because others want to 
speak. Some Members are insisting that 
they want to speak today itself. 

SHRI H. A. DORA: What is to be 
gathered and seen clearly through these 
tragedies is, that this is wantonly created 
by some unsocial elements for their own 
advantage. This is not a riot which has 
taken pJace on the spur of the moment. 
It is a very organised riot. Wbat I would 
like to submit is that it is an organised 
riot, a riot behind which there are some 
elements which are backed by the politi-
cians in that particular ]ocality. Other-
wise this would not have continued. That 
is my clear opinion gathered from so many 
persons that I intervjewed. 

That apart, I would Jike to submit one 
thing-that there is an absolute failure of 
the law 8nd order situation there. There 
were complaints both by the Hindus ud 
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Muslims that there was a failure of the 
PoJice. ActuaJJy the riot has taken place 
in broad daylight in Meghani Nagar bet-
ween J 1 and It .30 a. ID. The PoJice was 
thate. The Special Armed Force with 
.tea gons were stationed at tbat particular 
point of time but tboulb they were inform-
eel of this particular -riot and through they 
have been seeing tbis particular riot, 
1bq haw: not at all intervened in the 
situation. 11Iey simply disappeared 
'RJIM the scene according to tbe eye-wit-
11~. Therefore. it requires no logic, it 
re4JUires no legalistic dext~rity to come to 
a realistic conclusion. It requires no legal 
slill to come to a realistic conclusion. 
Here tbe Po1ice failure is \ery much there. 
Therefore, these riots could not have been 
prevented either on the 9th 01' 11th or 
12th. Therefore, my submission is that 
the State Government is to be instructed 
as to the failure of the police and the 
Police vigilance must be strengthened in 
that particular town. 

SHRI HAROOBHAI MEHTA 
(Ahmedabad): I am in no position to 
make a speech exhibiting forensic ability, 
since my beart is borken. My city is 
riot torn. Sir 9 this is the fifth communal 
riot that Ahmedabad has been experienc-
iOtJ. Before Independence we had two 
riots in 1941 and 1946. Thereafter there 
were the 1969 riots which were unprece-
dented in dimensions. Then in 1985 and 
now in 1986 we are in the midst of 
communal riots. 

lam proud of tbis city because 'it is 
DOt a city of mere communal riots. As 
PrGf. Madbu Dalldavate bas said, it is the 
city .wbieb bas obtained t.he teacbings 
riaht at ""the feet of Mahatma Gandhi. It 
is also a city which prGduced martyrs in 
tbe·ca..se of communal amity. In 1946 
r~ tn the midst of Hindu. aDd Muslim 
crowds.one Hibdu. Vasant Hegiste and 
a1IOtber ~slim, R.ajab Lakhani interven-
ed &. tried to J'«Suade -tbe ct4Wds not to 
take to violence against each other. Unfor-
tunately the crowd did Dot beed to them 
and. both of them were kil1ed on the spot 
by the violent crowds. Today tbe marty-
dom of Vasant aDd Rajab is beckoning 

Ahmedab~d aDd 
taeir memory in 
people. 

I have been iDVOkilll 
order to appeal to tbe 

The present riots started on the 9th 
July at 5.45 p.m.1n karianakba oi Dariapur 
area, what was tbe genesis of the riots 
and what exactly transpired at tbat time is 
all a matter of enquiry. There are rival 
versions. There is a version that some 
bol's who formed part of the procession 
aod were sitting in a truck were shouting 
provocative and abusive slogans. The 
slogans were-I may be pardoned and I 
have got to quote the slogans. The slo-
gans were Muslims Chor and Bibdi chor. 
(Muslim ladies are thieves). The abuse 
was against a particular community. It 
intensified when the procession reached 
this particular spot. Here. one of the 
Members said that the pJocessi()n was 
passing through a thickly populated Mus-
lim arca. The pocket where the trouble is 
said to have started is not a thickly popu-
lated Muslim area. That particular poc. 
ket is an area surroundod on three sides 
by the Hindu population. In that pocket 
only ten M us}1m families resided and out 
of those, about five had mjgrated to other 
places on account of the 1985 riots and 
only about five Muslim familice are stay-
ing there at present. The version also 
says that there we:re stones in the truck 
which formed part of the Rathayatra 
procession. Another version is that -some 
boys from outside the procession pelted 
stones without any provocation whatso-
ever. The Ch,ef Minister has ordered 
a judicial inquiry -into the matter. There-
fore, T am not going to dwell at length as 
to v. hleh version is correct. The only 
thing I want to say is tbat it is not exaatly 
as if some particular community attacked 
the religiOUS procession and, therefore, 
the riots spread. But unfortunately the 
Rathayatra procession came to be disturb-
ed for whatever reason whicb is going to 
be inquired into. When there was a dis-
turbance, those wbo formed part of the 
procession ran belter ske]ter; some of 
them ran with spears and the others with 
Jetbal weapons in tbeir hand and made 
innocent citizens the victims. In Shaha-
pur area and Delhi Cbakla area. a Dum-
ber of shbps, a number of -stalls, a 'number 
of houses, came uDdtr arson from tbose 
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who feU apart from the pr04Ossion on 
account 01 disturlJances. But lite situa .. 
000 could have been controll~. Here 
CGlDe& tbe 1'0le of the press. The next 
day's mOlDing newspapers rep<>rted this 
~ideDt as if it was an attack on the reli-
gious procession by a certain section of the 
people. I do not want to quote from the 
newspa~ers in extenso. But they did 
describe'the incIdent as an attack on the 
Rathayatra procession. The Rath, the 
chariot, was safe; in fact, it is learnt tthat 
th. chariot was left as a destitute by those 
who formed part of the pl'ocession ... 
(Interruptions) 

[Trans/ation] 

PROF. SAIFUDDIN SOZ: Why 
don~t you tell the name of the newspaper 
What has been written in "Gujarat Sama-
char" ? I have a copy thereof. 

(English) 

MR. DEPUTY-SPEAKER: Mr. Soz, 
do not interrupt. Let him speak. You can 
speak when your turn comes. 

PROF. SAIFUDDIN SOZ: 
country must know what is happening. 
am only remind,DS him. 

The 
I 

MR. DEPUTY SPEAKER: You need 
Dot remind him. I am here. 

SHRI HAROOBHAI MEHTA: The 
morning newspapers of 10th July earned 
a report of the occurrence so as to give 
an Impression that the Rathayatra proces .. 
sion was attack.:d. I am a witness to tbe 
fact that the Ratlz was in tact, it was not 
defiled. On the contrary with the assis-
taned of the Muslim people. the police 
put the Rath in a safe condition But the 
newspapers gave reports to show hke 
this: as SOon as there was stone·throwing 
on the truck which had joined the Ratha-
yatra, there was a commoition. ·Stone .. 
throwing 00 Rathayatra t was the headline. 
'Heinous Attack on the Ratbayatra t occur .. 
red in report and statements carried by 
newspapers. What effect would these re-
ports carry except to incite the feelings of 
a s~ctioo of tbe people? So, tho riots 

, 
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could have been controlled but for the 
very aggressl ve and very provocative news-
paper reports published in tho newspapers 
and this was aSSisted by rumoar .. moapr-
109. Rumours were employed as a Vloy 
by some people who think that rumotJr-
mongering is an instrument for inciting 
Hindu fanaticism in this cOllntry; irratiol!l81 
instrumentalities were utilised by 'those 
who want to convert thiS country into a 
non-secular, theological country. But t as 
Mahatma Gan!!hi said, this COltftt1'Y docs 
not belong to only the Hindus or, for 
that matter, to any particular community. 
He said, if anybody believed that this 
country was a country of Hindus, they 
were just Indulging in a dream. But there 
are some forces which have been very 
active for the last few months; tbey want 
that we shou d have a theological country 
they want that the Muslims seed not be 
protected in this country; they are rai" 
these slQgans; these slogans were raiaed 
in Ahmedabad this time: 

Gaddar hai Musalmaan isko 
Pakistan. 

I may be excused for this. 
wer given be many Muslims in 
bad was this : 

IJhejo 

The ans-
Abmeda .. 

H ub-uJ-wateen MUla/maan, nahin jaaenge 
Pak.slan, Waran hai uska Hindustan, 

DNajlla hai to bht!jo kabristan. 

This is how those forces are workina_ 
They wanted to make this llathyatra .issue 
a religious Issue on the basis of wblch they 
could whip up the religious feelings of a 
section of the people and then perpetrate 
violence against another section of the 
people, namely, the minorities. 

That IS why it was inSisted that Rath 
Yatra should paC)s through the Jordan 
Roads also. Last year the Goverament 
tried to restrict tbe Ratb Yatra l()Ute by 
prescnblOg that It should nOl pass tbrouah 
these senSlllve areas; this time also it W4t 
more sensitive. But it was insisted lliat 
it should pass through Jordan Road aI •• 
Wilat was IneVItable happODCd. Tile v~ 
lencc was pcrpetratc4. 
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What I was pointing out was tbe news 
papers'role. Even then, an steps were 
taken to bring tbe whole matter under 
control. I must, in tbis connection ex-
press my gratitude to the Prime Minister. 
who had shown concern for Ahmedabad 
situation even when he was in Mizoram. I 
must also thank my good friend Mr. P. 
Chidambaram who visited Ahmedabad 
and whose initiative had galvanised law and 
order machinery and whose personal visit 
to the camp and persona))y meeting tbe 
inmates Jent assurance and consolation to 
the minorities. I am also grateful to my 
good friends from the opposition who also 
did a splendid job in trying to bring 
Ahmedabad to the condition of normally. 

Apart from the newspapers reports and 
rumor mongering. tbey caBed for Gujarat 
Bandh. Gujarat Bandh was called wben 
Ahmedabad and other parts of Gujarat 
were surcharged with violence and commu-
nal hatred. The forces that were at work 
did not spare any instrument for spread-
ing communal hatred throughout Ahme-
dabad and outside. 

Two persons were burnt alive In civil 
hospital. Civil hospital is supposed to be 
a place where wounds are healed. But 
there were two Muslims who thought that 
they were safe in the hospital':_a place for 
healing wounds. They were on the second 
floor. They were thrown by a group 
from the second floor to tbe ground. In 
order to ensure that they would not live 
kerosene was sprinkled on them and they 
were burnt to ashes. What was the news-
papers' role here? What I am pointing 
out is more shocking. Newspapers report-
ed on the next day that two persons, sus-
pected to bave indulged into stabbing were 
caught by a mob an9 killed on the spot. 

Similarly a person was sought to be 
lynched in Narayanpur area where I stay. 
There also one man belonging to minortty 
community was attempted to be Iyncbed; 
thanks to police, he was saved. But news .. 
papers reported that a person found in 
suspicious circumstances was caught by a 
mob and tbrashed and witb tbe result1 be 

was attempted to be killed. Such cruel 
and gruesome murders-burning of citizens 
alive or lynching-are sougbt to be justifi. 
ed or explained away by newspaper reports 
describing them as persons who were indu)-
ged in stabbings. First of ali., even if som .. 
body is ... 

PROF. SAIFUDDIN SOZ: If you 
kindly listen to me. 

MR. DEPUTY SPEAKER: No, I 
won't listen to you. 

PROF. SAIFUDDIN SOZ : It was 
Gujarat Samachar which had created the 
trouble. It is not all papers. 

MR DEPUTY SPEAKER: Prof. Soz, 
take your seat please. 

SARI HAROOBHAI MEHTA: I 
have got certain understanding of the 
rules of the House, therefore, I am not 
naming any newspaper. (lnttrruptions) 

Wbat I was submitting is that such 
gruesome incidents and ghastly violence is 
sought to be explained away as If they were 
dealing with a stabber. First of all, even 
if there is somebody who is suspected to be 
a stabber, he has to be handed over to 
police; be cannot be lynched. 

Unfortunately, workers are also not 
free from communal violence. In one 
factory in Ahmedabad somebody. suspect-
ed to be an outsider was caught by 
workers 0; that factory. Police caught 
hold of that man and workers demanded 
that that man should be handed over to 
tbem. That is the dimension of communal 
violence which bas t>ermea ted through 
the minds of people. 

The Meghani Nagar incident also, 
where five persons were burnt alive did 
not become, unfortunately, the subject 
matter of any strong criticism in any of 
the language newspapeR in Abmeda. 
bad. 
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Sir, my sumission ;s, therefore, tbat 
this communal clasb of Ahmedabad need 
not be taken as an isolated event. It is 
an outcome or communal atmosphere of 
hatred sought to be engineered by certain 
revivalist forces in India. They want to 
disturb the stability of India and create in 
India conditions where minorities would 
not feel safe. We are committed to crea-
ting a situ'ation where all citizens including 
mInorities should feel fully secured about 
their life and property. 

Sir, my friend has glorified the right of 
religious freedom. I may point out that 
right of religious freedom cannot be so 
abused as to invade the right of life of 
innocent people. In this country we are 
sometimes seeing the incidents when reli-
pous processions on the occasion of reli-
gious festivals are misused or abused ib 
order to generate communal violence. In 
this connection I may point out that the 
Central Government itself has issued cer-
tain guidelines about the rehgious proce-
ssions. In respect of processions the 
State governments were advised to evolve 
a genera) policy for limiting or controll-
ing religious processions during festivals 
and communally sensitive periods. It 
was suggested to them that the routes 
should be properly devised through a 
mutual agreement and such restrictions 
imposed as are deemed necessary. Firm 
and prompt action should be taken agai-
nst those who violate these restric-
tions. 

The Government of Gujarat tried this 
in 1985 but the prohibitary orders were 
forcibly violated. The J04'dan Road area 
was sensitive this time also It should not 
have been insisted that Rath Yatra proce-
ssions should pass through this road. I 
have got full relJpect for all religions in-
cluding Hindu religion to which I belong 
and, therefore, I am in a position to self-
criticise· In tbe name of religion no steps 
should be taken which would lead to vio-
lence against any section of people. The 
Central Government has also issued 15-
point luidelines, namely, how to deal with 
communal Situations and how to ensure 
that commnal riots do not take place. 
The late Prime Minister, Shrimati Indira 
G.pd~i bad iSlued these ,uideJines and 

parts 01 the ciJuntry 

tbe same had been revised in 198 5 in the 
light of the experience. If all the State 
Governments implement these guidelines 
faithfuIJy they will be able to better serve 
the cause ot communal amity and preven-
tion of communal riots. 

Sir, in 1969 riots had taken place and 
a commission of inquiry under the Chair-
manship vf Justice Jagrnoban Reddy of 
Supreme Court was appointed to inquire 
into the causes of the riots. The Reddy 
Commission had made certain important 
suggestions. One of its suggestion is that 
education itself should be so re-oriented 
tbat it would incu cate among the students 
secular vaJues, broad viSIons and tolerance. 
This also has to be implemented. Luckily 
my State has contributed something which 
could be appreciated. The Gujarat 
School Textbooks Board has 
examrned many textbooks with 
a view to recasting them in such a 
manner that secular education and secular 
ideas are built rather than communal 
hatred and mistrust. The way the hIstory 
is taught often generates communal hat-
red. This bas to be given proper atten-
tion. The Commission also recommen-
ded that punitive tex should he resorted 
to against those localities wbere communal 
violence takes place. It should be taken 
as the responsibilIty of the people of the 
locality and, as such, punitive tax should 
be imposed. Reddy commission has also 
noted tbat State functions like inaugura-
tion and laying of foundation stone are 
often undertaken in accordance with the 
Hindu rehgious ntes. A s~ction of the 
people would feel whether they are living 
in a secular society or not. So the 
Commission suggested that more empha-
sis should be laid on secular procedures 
rather than following religious rites of a 
particular religion Similarly newspapers 
should exerClses great restraint. In fact, 
Reddy commission has suggested tbat 
there should be pre-censorship at least 
during the communal disturbances. Many 
other things are required to be told but 
the constraint of time Jimits my speech. 
Sir, I have to conclude but what I can 
only submit-what has broken my heart-
is this, that is the whole violent incident 
can be prevented by police. We can 
prevent the recurrence of such inci-
dents. But so far as my constituency is 
concerned, when I was elected, ~ ropro, 
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sented one city of Ahemdabad. Unfortu-
Dately tbe present situatjoD is that the 
city is as if divided into two, namely, 
Hindu Ahmedabad and Muslim Ahmeda-
bad. A partition wall bas been raised 
in this eity by communal riots which have 
been engineered by tbese people who 
want to ereate a carnage between tbe two 
communities. This da1ftase cannot be 
,repail'ed easiJy. I would tberefore appeal 
to tbis alllust House kindly to come and 
reacue Ahmedabad and Guja-rat. Let us 
wOI'k to establish the society wbere secu-
Jar values prevail and communal propa-
auda will always fal). Mahatma Gandhi 
~wa. pbysicalJy assassinated on 30th Jan-
uary J948, but his ideas continue to be 
asassinated even now daily. it is done 
by those who indulge in the name of reli. 
Sion. 

(Trans/atlon) 

SHRI SULTAN SALAH UDDIN 
OWAISI (Hyderabad): Mr. Deputy Spe-
aker. Sir, the present discussion is on a 
very important matter. First of all, I 
would like to draw your attention to th~ 
fact that about 20,000 nots have broken 
out since independence of India. We have 
to think as to who have suffered and died 
during these riots. It is such an important 
matter that at the time of dis~ussion, at 
least han. Minister and other rerspoDsi-
blc persons should be present but DO 

minister is present here. 

{English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSQ·NNEL, 
PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE 
,MINISTRY OF HOME AFFAIRS (SHRI 
. P. CHIDAM BARAM) : Sir, the Home 
-Minntel' is taking part in tbe debate in 
.tbe Jt.ajya Sabha which started this morn-
iill. He expected that it woufd be 0 vcr. 
~Bat tbat debate is continaing. He 
-wilt come here any moment. 

fiHaI SULTAN SAtAHUDOIN 

Parts 0/ Me t6Uni,.y 

OW AISI: Of course, you should speak 
in this way but keeping in view the seriou-
sness of the problem you must have 
tbought that today whole of the country 
has been engulfed by it. Tberefore, some 
Cabinet Minister should be prescnt here. 
After saying this much, I would Jike to 
submit that when the situation becomes 
too serious and critical, we gather to find 
some solutioD, varied speeches are made, 
discuSSIODS take place and concrete steps 
are suggested but they are never 
taken. 

I am not saying all this to malign 
someone but to emphasise that it may be 
all right to say that this country is like a 
bouq uet of all kinds of flowers. but many 
times this bouq uet has been destroyed and 
the flowers crushed. Now the question 
is whether any recommendations were 
made any whether any steps work 

taken in regard thereto. I remember that 
when riots broke out in JabaJpur, a nati-
onal committee was set up under the 
chairmanship of Prime Minister Pt. Jawa-
har Lal Nehru and that committee made 
some recommendations but none of them 
have been implemented so far. If those 
recommendations are not correct, then 
why do you not say that you do not 
accept them. And if they are correct 
then why do you not do something con-
crete to prevent these riots. One of 
those recommendations was that if the 
riots were not stopped within eight days. 
the Chief Minister of the concerned State 
should resign. Such type tof recommenda-
tions were there but alJ of them are 
gathering dust. 

Today when some disturbances have 
taken place in Ahemdabad, we do have 
awaken to the situation but after it, again 
we shall become inactive. The result 
will be t~ at the things wIll contlDue as 
usual. In this connection, one concrete 
suggestion occurring to my mind is that 
attention should be paid towards the text-
books for children which are full of 
venom. 

It is said tbat Aural1lteb committed 
atrocities on the Hindus or on such ruler 
but why is it not told tbat Aurenpeb 
attacked Deccan also, destroyed Qutub-
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Shabi and Muslim kingdom of Bijapore 
also? Why do you not tell these 
things? You refer to only one aspect 
of Aurangzeb. Every Government does 
something to defend itself. We present 
the situation in such a strange way that it 
injects poison in children's minds. Gra-
dually, this poison creates tension in the 
minds of 'Hindus and Muslims. We sho-
u1d see to all these things. 

We swear by secularism today. We 
say that there is no official reJigion but 
the people do have religion. But we see 
that when some official fUDction is held, 
cococu! is broken and religious ceremo-
nies are observed. It is not secularism, 
not Governments religion rather it is peo-
ple~s reJigion. In spite of all these things 
you harp upon the tune of secularisI? 
The question is as to who will stand WJt-
ness to secularism. If the minority stands 
witness to secularism, then only the 
world wilJ say it is secularism. Mere'y 
your saying that you b_.,Jieve in secularism 
is not going to be accepted by anyone. 

Presently people are burnt alive" If 
something happens in South Africa or for 
that' anywhere in the world, we become 
restless. It is very strange thing. In 
India serpants are fed with miJk and peo-
ple are burnt alive. We are witnessing 
the~e strange things. I want that we 
should come out with something con-
crete. 

I do not want to make a mention of 
any riot but such things should be stop-
ped once for all. The Hon. Speaker has 
delivered a very good speech stating that 
these things should be done away with for 
all times to come Therefore. you should 
ponder over these things. Today the posi-
tion is such that on the one hand this 
propaganda IS being made and on the 
other, we are being provoked. If you 
analyse every riot, you will find that first 
it is the minority that suffers and there-
after innocent people become the victims. 
P.A.C. also makes the situation worse, 
P .AC. Jawans indulge in loot and rape. 
People are beaten so much tbat their 
handa and feet aet broken. After all, 
why is it so? Wben something happens, 
it is said that morale of the police should 

not fall. It is very manse. We fail to 
understand as to what is all this? P.A.C. 
peopJe say tbat tbe police people have 
ample opportunity to set brIbe. but 1hey 
get chance once a while durio. the 'I'iots. 

What is happenina in Allahabad? I 
do not want to refer to any riot but I 
bave seen that lAS officers, engineers and 
advocates have been arrested under the 
Goonda Act. Now you tell us where we 
are drifting to ? What is aU happening? •• 

( I"terruptlona) 
DR. G. S. RAJHANS : You name 

any LA.S. officer who has been arrested 
under the Goonda Act. 

(Interruptions) 

SHRI SULTAN SALAHUDDIN 
OW AISI : I have complete list of this. I 
can tell tbe names of each one of tham. 
Who is advocate Subzbari in Meerut? Ia 
the eaTlier riots he had (ought tbe cases 
in the courts. I am going to present be-
fore you a special proposal and tclliDc 
you about the atrocities being perpet-
rated. There is one story in Urdu that 
when once a large-scale theft took place. 
tbe Qazi told that he would find out tbe 
stolen articles and told the gathuing that 
there would be a straw in the beard of the 
thief. The thief among them startecl 
searsbing for the straw in bis beard. I 
do not want to say anything but why do 
you get perturbed (lnte""ptiona) .. Have 
you shaven your head to show that 
nothing is gOiDg to influence you? 

I am. therefore,. proposinl that all 
those things which have been written in 
History during the British rule to create a 
wedge between the Hindus and the 
Muslims should be re-written. I would 
like to tell you to think over as to how 
we should remain one. Today, kil1lD8s 
are taking p1ace. We should not see as 
to who was kIlled in Ahmedabad, Gujarat 
or in Punjab. It is Indians who are heinl 
killed. If we see only this that if some-
body is killed in Ahmedabad, the ·compen-
sation will be Rs. 5000 and if somebody is 
killed in Punjab, the amount ·wif) be h. 
20,000, then I would like to ask whethft-
we give this compensation on tho·;basis of 
tbe place where a penon is killed' Teday, 
it is the man who is betas kn1ed~ yO\] 
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tell me why all these tbings are happen .. 
ing? I want that to stop these things, 
laws should be framed. All these proce-
ssions should be banned Are the 
processions more important than the 
lives of the people? All these processions 
should be banned once for atl so that the 
riots do not occur at all. 

People from Ahmedabad had come to 
me also. They told me that at that pJace 
where pelting of stones had been alleged, 
there were only 15 Muslim houses. Ten 
families had left. Only five families were 
there in the remaining houses. The proce-
ssion consisted of 50,000 to 1,00,000 people 
and about 5 to 10 Muslim families were 
there. Can they pelt stones? Can any 
sensible man agree to it? After all, why 
all these things are happening? I want 
to know that in spite of so many riots, 
has anyone till date been hanged? Has 
anyone been sent to gallows? Thou-
sands of people bave been killed but not a 
single pers~n bas been sentenced to death 
by our courts. Why '1 Why does this 
happen '1 Becau"ie police is hand in 
glove with the mIscreants. Unless the 
Go,-ernment acts strictly. this chain of 
riots will continue. Today, people of 
Delhi are sitting on 'dharna' at the Home 
Minister's house. You will see that the 
bone of contention which is causing riots 
in the entire country is Babri Masjid. The 
Government should take immediate steps 
to solve this problem so that the tension 
may not spread further. What is Govern .. 
ment doing in this connection? After 
all, what does it intend to do? I would 
like tbat all these problems should be 
solved. 

(English] 

SHRI H. M. PATEL (Sabarkantha) : 
Mr. Deputy Speaker, Sir, I do not wish to 
speak on the subject of communal dis-
turbances. Everything that needs to be 
said bas been said by the first two spea-
kers, Prof. Madhu Dandavate and Sbri 
Swell and I entirely endorse what they 
said. But, what I want to understand is 
this. Have tbey given any tbought as to 

wbo is going to implement the various 
suggestions tbat they have made? When 
we talk about restructuring of tbe police, 
who is going to do it and when is it loina 
to be done? It is weIl known tbat there 
has been a tremendous deterioration in 
administration, almost to t he poi~t of 
coJlapse~ you can say. The National 
Police Commission had submitted eiaht 
Reports. They show what needs to be 
done, in order to make our Police force 
efficient, and capable of coping with tbe 
kind of problems tbat tbe country has to 
face today. Wbat has been done with 
those Reports of the Police Commission? 
Why are we not taking up this matter 
more earnestly, more urgently? 

SHRI GIR ,HARI LAL VYAS 
(Bhllwara) : What did you do during your 
time? 

SHRI H. M. PATEL: I do not wish 
to answer that question 
(Interruptions) 

SHRI GIRDHARI LAL VYAS You 
have not done anything tben, Mr. 
Patel. 

SHRI H. M. PATEL: I have only 
some suggestions to make. I think the 
hon. Minister sitting there also is fuHy 
convinced that this is something which 
needs to be done. Tbe administrative 
machinery must be ginaered up to see that 
tbe very difficult problems that the couotry 
has to face can be coped with. I realise 
that this gingering cannot be done over-
night. 

These recommendations are sound 
and basic. For instance, 
'our Police force bas not lot 
enough accommodation. Formerly. the 
Police used to be accommodated in tbe 
Police Lines. Now, how are the Police 
accommodated? The number of Police-
men has I Dcreased. They Jive wherever 
iJccommodation can be found for tbem. 
at times in neighbourhoods whicb are 
certainly not such where Police ouabt to 
reside. In fact, they mix with elements 
wbich are Jawless. It is Vety Decessary, 
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ibMI(WoP, .... t YIItl' .oaQlUt and urlent 
attentloD .aIaould.be paici. not merely to 
restructuring of the Police force, but also 
A9 ~Qf ilyLt \the PoJ.i.c.c are enable t~ 
function in the a:p9st e(6ci~nt manner POSSI-
ble. Their service conditions should be 
such as would enable them to live and 
tlYprk Mds~c~ril¥. T)1ey ~ould ~e 
~ ~ope~ty. They .sboul+i ~e . rec~l­
M!J jD ) ~tis:u.lar lJl8.QQCr, kc~pl~g In 
~Jhe ;.i,nd of ~"'(UltiQllal lev.el necc-
W¥'1 ,for the pc.oblems which the police 
tmaS ~o~~. 

'rbis is one aspect of the ~atter. 
"'~J)dly. it must also be realized th~t 
~ly m.\lIt~J\IJ'ina the Police Corce In 
~~ 9f ,puqlbers is not going to ensure 
~~ ~~iency. I do not know by h?w 
plllY littles the stcenatb of the Pollee 
~OJ"c;e has w~e~ed, cqmpared to what we 
~ yi~n we became independen!. Un-
dO\1b~JY,. a certain arnount of Increase 
w!lI neccs~ry, but, the increase that has 
~ .place is e?tcessive. We now have 
.~v..er~l.t,Ypes of Police force,. e. g. Central 
'P~U<;e Force, BQrder S~curity Forc~, 
Armed Police C9nstabulary etc. Their 
number has multiplied to an enormous 
extent. 

Finance should not be a problem, 
so far '" tl\l9ro¥i~1 tjle "orkinS condid~ns" 
01 Abe -P,olice -is C9QCCtned, -f\Dd for making 
that .for~e ao officient one. 

';fun again, consider tbis : the second 
greatest casualty aiQ~ ~ependence bas 
been discipline, IndiSCipline bas really 
become universal something tbat bas 
almost set in everywhere. In every field, 
there is indiscipline. 

P.rof. ¥adhu J)atWavate suggested that 
history should be taught in a particular 
manoer that history textbooks should be 
recast, ~nd so on. Who is going to teach 
tbem? The teachers. Consider the 
situation amoDi the teachers today. They 
10 OD strike times without number. The 
New Education Policy refers to the fact 
tbat there are three most important ele-
matl for ensuriq lood education_ 

The teachers, the students and the 
parents. The teachers t94"-Y are 1UDong 
tbe most \Indis~jplined sect!Oll l# our 
people. Now why should tbat be the 
case? There may be ~Q.Qle j~~b1e and 
sood reasons. But the point is should 
they be undisciplined at a1l1 Should 
discipline not .I0vern them? They are 
tho people who are ,oing to teach our 
new generation, instil in them the right 
type of cultural values and 80 .oD. The 
history has to be taught. Do they them-
selves know history? Do they take the 
trouble to read widely about our I\istory. 
So, I think the task of implementing all 
these good suggestions that are made by 
Prof. Madhu Dandavate and Shri G. G. 
Swell; are not going to be e;lSy to give 
effect to. But I do suggest that the task 
should be taken in hand, nevertheless, 
the process should start and it should be 
seen that this essential task is performed. 
It is all very well to say change the atti-
tud~ towards these problems. How do 
you change these attItudes? Who is going 
to implement it? Take the new educa-
tional policy? What is it desingned to 
achieve there you wil1 find a very interest-
ing chapter on how attitudes should be 
cha~, but how are you going to proceed 
about it ? 

When the question of finance which is 
needed in order to give effect to the new 
education policy is concerned, it is said 
that there is not enough; 6 per cent of tbe 
GNP should be provided for education 
and we should find what is required in a 
fixed period of time. It is the same with 
tba Police force· There are .. it is said, 
not enough resource. But these are Items 
of the higbest priority and I suggest that 
they should be given therefore the highest 
priority and finance should be provided 
for these things first before anything else. 
There will be claims for developmental 
schemes, industrialisation, etc. but these-
education, law and orders, are basic 
mattC'rs and finance for these should Dot 
be denied, should not be gruded; the ought 
to be provided in their ampJitude, to the 
extent tbat it is required. I suggest with 
all the earnestness that I possess that both 
in regard to the implementation of the 
education poHcy an that is necessary 
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should be done and finance should not be 
any restriction; and so also in regard to 
police force. You must handle these 
basic lhinp first, even thouSh' they are 
)ong term items; nevertheless, unless you 
make a beginning, now ~ you arc not gOiDg 
to implement them within the time nece-
ssary. Let an effort be made. 

Since the House is in a mood to con-
sider the serious suggestions, let me make 
our mere suggestion. these should be as 
little political interference as possible in 
tbese matters of education policy, that is 
law and order and administration.' This 
is essential; tbere is for too much political 
interference at all levels today. You have 
to live In a district in order to see how 
much political interference is there. 
Merely because you belong to the fuling 
political party or you happen to hold a 
certain position; you can do wrong things 
with impunity. I think it is time that 
these things are given serious considera-
tion ir we wish to avoid graver trouble. 

{TrGlJ6IQlion] 

SHRI BALKA VI BAIRAGI (Mand-
saur): Mr. Deputy Speake, Sir, I am 
thankful to you for giving me an oppor-
tunity to speak OD such a serious matter. 
More tban 50 years ago A1Jama Iqbal baa 
written-"Mozha" nahill dkhata aapas 
maill hair rakhafut, Hindi ha;" hum wotan 
!uJi H Indu8tan Iramara"'. After that we 

achieved freedom. Presen~y in the other 
House one of my poet f~td is sitting. 
In this connection his following four lines 
are quite relevant :-

·'PotJrah Tko maine lpooja, maine 
aartl sajaai, 

PllShchim ko tkiya saida, jab jab 
flzaan aaf, 

\lpta l'Iilltina WOlks Dclbi-6 

Kahn' ban laya mal. Hind" kabhl 
ban ,a)'11 Mus11l1lUUln, 

Main na ban sakQ hMn insaCIII mllJhe 
maul kyon no aa/". 

Today, the country is passina throulb 
tbe process of evolution. This House hal 
taken up this subject and we are discuI8inl 
it in very poignant moments. An emiaent 
thinker Jike Dr. Bal Ram Jhakar has 
initiated the debate ~n this subject and our 
elder colleaaue Prof. Dandavate has raised 
the matter in the House. There are no 
two opinions about it that communalism, 
in whatever form it may be, should be 
crushed, and should not be encouraged in 
any case. It should be destroyed. The 
country has paid heavy price ror it, I 
want to remind this scholarly? House 
that in 52 AD. Christians cam~ to India 
for the first time and our ancestors allowed 
them to come and did not object to . thoir 
way of worship aJso. Some 1,500 years 
back Islam entered India. We welcomed 
it too, we did not stop it. Our ancestors 
were wiser than us and they bad higher 
stature than that of us. 

(English] 

MR. DEPUTY SPEAKER: You 
can continue tomorrow. The discussioD 
will continue tomorrow at 4 P.M. 

The House r stands adjourned till 
11 A.M. tomorrow. 

18.02 brs. 

The £Ok Sahha then adjourned till EJevelt 
0/ the Clock on Tuesday, Ju/)' 22, 

1986/AJadha 31, 1~8 {Sakal 




